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Chapter 1: Introduction

1. Background

1.1.

1.2.

1.3.

1.4.

Digital connectivity has become a critical enabler of modern living and economic
activity. Over the last decade, rapid digitalisation has transformed governance,
education, healthcare, commerce, innovation, and social interaction. As dependence
on digital platforms continues to increase, the availability of seamless and reliable
digital connectivity has emerged as a foundational requirement for inclusive growth

and sustainable development.

Studies and industry reports indicate that a significant proportion of data consumption
occurs inside buildings. This trend is particularly pronounced with the deployment
of advanced mobile technologies such as 4G and 5G, which operate on higher
frequency bands to deliver high data rates but are more susceptible to signal
attenuation due to walls, building materials, and construction design. As a result, in-
building digital connectivity has become a critical determinant of User Experience

and Quality of Service (QoS).

Telecom Regulatory Authority of India Act, 1997 (24 of 1997), vide Sub-clause (v) of
clause (b) of sub-section (1) of section 11, mandates the Authority to “lay down the
standards of Quality of Service to be provided by the service providers and ensure the
quality of service and conduct the periodical survey of such service provided by the
service providers so as to protect the interest of the consumers of telecommunication

services”.

To address these challenges in a structured manner, the Telecom Regulatory Authority
of India (TRAI) submitted its recommendations on “Rating of Buildings or Areas

for Digital Connectivity” to the Government on 20" February 2023. The



1.5.

1.6.

recommendations were accepted by the Government, with certain modifications,
and subsequently referred to relevant Ministries and institutions for implementation.
Department of Telecommunications (DoT), through its Office Memorandum dated
09™ July 2025, has referred these action points to multiple stakeholders, including the
Ministry of Housing and Urban Affairs (MoHUA), Bureau of Indian Standards (BIS),
Telecommunication Engineering Centre (TEC), National Communications Academy-
Technology (NCA-T), Ministry of Rural Development (MoRD) and other concerned
bodies, for creation of enabling in-building telecommunication infrastructure and
operationalising the Digital Connectivity Rating framework through appropriate
amendments to Model Building By-laws (MBBL), National Building Code (NBC),
standards, and institutional mechanisms for capacity building. The Department of
Telecommunications (DoT) Office Memorandum No. 20-1341/2023-AS-I dated 09™
July 2025 i1s attached at Appendix-A.

To implement the rating framework as per these recommendations, TRAI notified the
“Rating of Properties for Digital Connectivity Regulations, 2024 (07 of 2024) on
25" October 2024, for rating properties based on their digital connectivity readiness.
The framework aims to promote collaboration among Property Managers, Digital
Connectivity Infrastructure Providers (DCIPs), Digital Connectivity Rating Agencies
(DCRAs), Service providers, and other stakeholders, while ensuring transparency,

accountability, and self-sustainability.

To operationalise the Regulations, TRAI issued a Notice Inviting Comments on the
Draft Manual for Assessment of Digital Connectivity on 13" May 2025. After
examining stakeholder inputs and incorporating suitable suggestions, the Rating
Manual was released on 13™ August 2025. The rating manual provides the
operational backbone of the Digital Connectivity Rating framework, laying down the

roles and responsibilities of stakeholders, rating methodology and assessment stages,



1.7.

1.8.

1.9.

criteria and sub-criteria for rating including their scoring approach, and detailed
procedures for application, evaluation, certification, renewal, and appeals. By
translating regulatory intent into a clear and standardised assessment process, the
Manual enables consistent implementation of the framework across diverse property

types, while ensuring transparency and credibility of the ratings awarded.

Subsequently, the Authority invited applications for registration of Digital
Connectivity Rating Agencies (DCRAs) on 07" April 2025. A capacity-building
workshop for registered DCRAs was held on 16™ September 2025. Till date
registration has been granted to twenty DCR As as per the eligibility criteria specified
in regulation 5. The registration process is on-going and interested firms, meeting

required eligibility criteria as per regulation 5, may apply for registration as DCRA.

Further, the Authority invited applications for registration of Property Manager on
29" September 2025. Property Managers have started showing interest and few have

already registered in accordance with regulation 13.

TRALI has also conducted multiple awareness sessions and workshops for various
stakeholders. For those Property Managers who have begun registering, the rating of

their properties is expected to commence shortly.

1.10.Further details about the rating process are available on the dedicated portal at

hitps://trai.gov.in/dcra-portal/. The portal provides a consolidated view of the

framework, including its objectives and rating process, the notified Regulations,
Orders issued under the framework, the Rating Manual, details of registered DCRAs,
and other reference material such as press releases, notices, FAQs, media content, and

contact information.


https://trai.gov.in/dcra-portal/

2. Scope of Consultation

2.1.

2.2.

During the process of interaction and engagement with stakeholders, as discussed in
Chapter 2, and based on early implementation experience of the Digital Connectivity
Rating framework, the Authority has examined stakeholder inputs in light of
ecosystem requirements. These inputs have highlighted certain areas where additional
clarity, refinement, or alignment with on-ground practices may be beneficial for

effective implementation of the Regulations.

Accordingly, the scope of this consultation paper is to seek views of stakeholders on
the proposed amendments in Regulation placed at Chapter 4 and proposed
amendments in Rating Manual in Chapter 5. Draft Regulation and Rating Manual
with Amendments is present at Annexure-II and III respectively. In addition,
stakeholders are also invited to submit their comments, feedback, and suggestions
on any other aspects of the Rating of Properties for Digital Connectivity Regulations,
2024 and Rating Manual in the prescribed format.

3. Structure of the Document

This consultation paper is organised into five chapters. Chapter 1 provides the
introduction and background to the Digital Connectivity Rating framework, including
the regulatory context, key milestones, and the current status of implementation.
Chapter 2 presents the current scenario and summarises stakeholder experience and
observations emerging from early implementation of the framework. This chapter
highlights key areas identified by stakeholders that require further examination, based
on ecosystem interactions and practical deployment realities. Chapter 3 sets out the
proposed amendments to the Regulations, based on the stakeholder observations

discussed in Chapter 2. It explains the context and proposed approach to address the



concerns of the stakeholders through proposed amendments. Chapter 4 and Chapter 5
contain proposed amendments in Regulation and Rating Manual respectively. The draft
regulation and rating manual with amendments is present in Annexure-II and III and

the amendments are highlighted in yellow colour.

Annexure-I provides the template for submission of stakeholder comments. Annexure-
IV provides supporting formats and reference material, including the draft of
declaration to be submitted by Property Managers while applying for rating of under-
construction properties. Annexure-V provides the Indicative Template for Optional
Digital Connectivity Audit Report. The Appendix-A contains Department of
Telecommunications (DoT) Office Memorandum No. 20-1341/2023-AS-1 dated 09
July 2025.
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Chapter 2: Stakeholder Feedback on Regulations

1. Present Implementation Status

1.1.

1.2.

1.3.

Following the notification of the Rating of Properties for Digital Connectivity
Regulations, 2024 and the release of the Rating Manual, the Digital Connectivity
Rating framework has entered its initial implementation phase. This phase has focused
on ecosystem readiness, including registration and capacity building of Digital
Connectivity Rating Agencies (DCRAs), registration of Property Managers, and

awareness creation among ecosystem stakeholders.

The Authority is conscious of the fact that this rating framework is one of its kind in
the digital connectivity ecosystem so far. Therefore, it has to be agile to quickly adapt

to the stakeholder needs, whenever required.

Therefore, the Authority has actively engaged with a wide range of stakeholders
across the digital connectivity and real estate ecosystem. These engagements have
provided important insights into how the framework is being understood, interpreted,
and expected to operate across different property types, stages of development, and

market contexts.

2. Stakeholder Inputs on Rating Framework

2.1.

During formulation and early implementation of the Digital Connectivity Rating
framework, the Authority engaged with stakeholders through multiple interactions,
including workshops with registered Digital Connectivity Rating Agencies (DCRAs)
and central government ministries and departments, interactions with Property
Managers and real estate stakeholders during awareness and onboarding initiatives,

and other relevant public sector institutions.



2.2.

2.3.

2.4.

In addition to inputs received from stakeholders through these interactions, the
Authority also undertook its own assessment based on early implementation
experience, feedback on Rating Manual, and examination of how the framework
implementation is progressing across different property types and stages of

development.

Collectively, these stakeholder inputs and the Authority’s assessment indicate broad
support for the objectives of the Digital Connectivity Rating framework, particularly
its focus on improving in-building digital connectivity, enabling informed consumer
choice, and encouraging systematic provisioning of Digital Connectivity

Infrastructure (DCI).

At the same time, the above interactions highlighted few areas where additional clarity

or refinement may be relevant, particularly in relation to:

a) the ability of the rating to meaningfully differentiate between properties with

varying levels of digital connectivity readiness and performance;

b) the application of the rating framework in the context of properties under

construction, which constitute a significant segment of the real estate market; and

c) the review of present categorisation of certain property types under Category ‘A’

and Category ‘B’.

d) the need of Property Managers to seek a fair evaluation of its Digital Connectivity
Infrastructure in order to plan improvement even before applying for a Digital

Connectivity Rating.

10



2.5. Review of Star Rating Levels

2.5.1.

2.5.2.

2.5.3.

As per Regulation 26, properties are currently assigned digital connectivity ratings
on a five-star scale, based on aggregate scores achieved across prescribed criteria

and sub-criteria as follows:

Digital Connectivity Rating to

. Score Range be awarded
0

1 25-40 *

2 41-55 *k

3 56-70 &k

4 7185 1. 8.8.8.1
5 More than 85 1. 2. 8.6 .0

Stakeholders observed that, in practice, properties with different levels of digital
connectivity readiness may fall within the same star category, particularly where

scores lie close to the boundaries between rating levels.

From the perspective of Property Managers, such outcomes limit the ability to
reflect incremental improvements in digital connectivity performance.
Stakeholders further highlighted that under the current structure, progression from
one Star rating to the next Star level requires a minimum additional score of
approximately 15 points. As a result, even where measurable improvements are
made across one or more criteria or sub-criteria, such improvements may not

translate into a higher star rating unless the cumulative score crosses the next

11



2.54.

defined threshold. From the perspective of consumers, they reduce the extent to
which ratings convey nuanced differences in connectivity experience between

properties.

Stakeholders noted that this has implications for how rating outcomes are

interpreted and used by different participants within the ecosystem.

2.6. Rating of Properties Under Construction

2.6.1.

2.6.2.

2.6.3.

2.6.4.

Stakeholders highlighted that a substantial proportion of residential and
commercial properties in the country are marketed, booked and sold during the

construction phase itself, often well before physical completion.

The regulations already recognise the relevance of Digital Connectivity
Infrastructure (DCI) during the construction stage. Regulation 17 provides that “(7)
Every property manager shall comply with the approved design for implementation
of DCI during the construction stage and shall not make any change without the

prior approval of the agency which has granted such approval.”

For under-construction properties, currently as per Rating Manual (3.7 vi. e.), “The
Due Diligence stage-II for under construction will commence on completion of DCI

construction, testing and integration”.

While Property Managers may make design-stage provisions for Digital
Connectivity Infrastructure (DCI), there is currently no structured mechanism or
recognised document through which the intended level of digital connectivity can
be communicated during the marketing and booking of properties including in
construction phase. Consequently, Property Managers are unable to credibly

demonstrate the level of digital connectivity planned in the property, and

12



2.6.5.

consumers, who often make purchase decisions at this stage, have no visibility into

the planned level of digital connectivity for which the property is being designed.

The Authority noted that aforesaid aspect i1s important for the property managers to
encourage them for planning the digital connectivity infrastructure as a part of
building plan while preserving the credibility of digital connectivity ratings.
Therefore, there is need for a structured and transparent mechanism that
provides visibility of rating right from design stage through construction to
completion stages within the framework of assessment of digital connectivity under

the regulation.

2.7. Categorisation of Property Types

2.7.1.

The objective of classification of properties as specified in regulation 3 is solely for
the purpose of applying the rating criteria which are relevant to assess the digital
connectivity in the respective category or group of properties. Currently the
regulation 3 provides for the following grouping of properties under Category ‘A’
and ‘B’:
SI. . .
No. Classification | Category Type of Property
| | Residential A Apartmeflt‘s, indepefldf:nt houses, gated
communities or societies, etc.
All properties of the Central Government,
Government the State Government, Courts, Public Sector
. Properties A Undertakings, Local Bodies, Heritage Sites,
etc.
Commercial Commercial office complex, shopping
. Establishments A malls, industrial estates, SEZs, multi-modal

13



1\811)' Classification | Category Type of Property
logistic parks, convention centres, etc.
' Airport, Bus Station, Railway Station,
Other private ' _ o
4. . B Hospitals, Hotels, Educational Institutions,
or public areas
etc.
Stadiums or
Sport Arenas or Stadiums or permanent spaces of gathering
5. | spaces of B with seating capacity of more than 5000
frequent persons
gathering
¢ Transport B Expressways, Highways, Railways routes,
" | corridors etc.

2.7.2. During Authority’s assessment of implementation experience, it was noted that
certain property types presently included under Category ‘B’, such as hospitals,
hotels, and educational institutions, exhibit usage patterns and in-building digital
connectivity requirements comparable to commercial office complexes and
shopping malls, which are classified under Category ‘A’. Conversely, it is also
observed that requirements of certain property types currently included under
Category ‘A’, such as multi-modal logistics parks, are more aligned with properties
under Category ‘B’. Further, under the existing classification, “Transport corridors”
include expressways, highways, railway routes, etc. While metro corridors are not

explicitly mentioned, they form a critical part of urban transport infrastructure and

hence needed to clearly mentioned and classified for clarity of stakeholders.
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2.8. Digital Connectivity Evaluation without entering into Rating Process

2.8.1.

2.8.2.

2.8.3.

2.8.4.

The Authority is of the view that there may be scenarios where a Property Manager
may wish to evaluate present level of Digital Connectivity Infrastructure (DCI) in
a property for the purpose of identifying gaps and improvements required, without

applying for a Digital Connectivity Rating.

Stakeholders highlighted that once a rating is awarded, it becomes publicly visible,
and therefore some Property Managers prefer to first identify gaps and undertake

improvements before entering into a formal rating assessment.

Stakeholders further indicated that, in such situations, Property Managers may find
value in obtaining an audit of the existing digital connectivity infrastructure against
the criteria and sub-criteria prescribed in the Rating Manual, primarily for assessing

the present status, gaps and areas requiring improvement.

The Authority notes that such audits may encourage proactive enhancement of
Digital Connectivity Infrastructure and may, over time, support wider adoption and
effectiveness of the Digital Connectivity Rating framework. Therefore, the
Authority proposed to enable the property managers to undertake optional digital
connectivity audit of their properties through TRAI registered DCRAs without
applying for the ratings. The property managers will be free to choose the DCRA
and negotiate fees with them. DCRAs will declare their maximum chargeable fee
on the rating platform for the reference of the Property Managers. DCRAs will audit
the digital connectivity in accordance with the rating manual and provide relevant
details including sub-criteria wise present status of digital connectivity and areas

for improvement in their audit report.

15



2.9. Summary of Inputs

The above analysis highlight areas where additional clarity, refinement, or alignment
with on-ground practices may support effective implementation and wider adoption
of the rating framework under the regulations. Accordingly, these inputs form the

basis for examining possible approaches, as discussed in the following chapter.

Aok
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Chapter 3: Analysis and Proposed Amendments to the Regulations

1. Background and Context

1.1. As discussed in Chapter 2, inputs received from stakeholders during early
implementation of the Digital Connectivity Rating framework, along with Authority’s
own assessment, indicate that while the framework is conceptually robust, certain
aspects would benefit from additional clarity and refinement to enhance effectiveness

and usability.

1.2. Accordingly, the Authority has identified specific provisions of the Regulations for
amendments to meet practical requirements, improve transparency for consumers, and

support smoother adoption by Property Manager and other stakeholders.
1.3. Accordingly, the proposed amendments relate to:

a) Review of Star Rating Levels

b) Rating of Properties Under Construction; and

c) Categorisation of Property Types

d) Optional Digital Connectivity Audit

The proposed amendments in the regulations in each of above case are discussed in

following sections.

2. Proposed Amendment I: Review of Star Rating Levels
2.1. Existing Provision under the Regulations

2.1.1. Asperregulation 26, properties are currently rated on a five-level star rating scale,
namely 1-Star, 2-Star, 3-Star, 4-Star, and 5-Star, based on the score achieved against

the applicable criteria and sub-criteria. Current rating approach:

17



2.1.2.

2.1.3.

2.14.

S Digital Connectivity

Score Range

No Rating to be awarded

1 25-40 *

5 41-55 * Kk

3 56-70 1. 0. 0. ¢

4 7185 Kk k
5 More than 85 1. 8. 0.0.8.¢

Under the existing framework, properties are assigned digital connectivity ratings
on a five-star scale, based on aggregate scores achieved across prescribed criteria

and sub-criteria as mentioned in regulation 26.

It is noted that in practice, the score range for each rating is too wide and the
properties with different levels of digital connectivity readiness may receive the
same star rating, particularly where overall scores lie close to the lower or upper
range of score for any Star level. For example, a property scoring 56 and another
property scoring 70 would both be awarded a 3-Star rating, despite a difference of
14 in overall score. Similarly, a property scoring 71 and another scoring 85 would
both receive a 4-Star rating, even though the latter demonstrates significantly higher

compliance across criteria and sub-criteria.

From the perspective of consumers, such outcomes may limit the ability to clearly
distinguish between properties offering marginally different levels of digital

connectivity experience. From the perspective of Property Managers, it may reduce

18



incentives for making incremental improvements beyond minimum threshold

requirements.
2.2. Proposed Amendment to the Regulation

2.2.1. In order to address the above observation and provide a more nuanced
representation of digital connectivity performance of the property, it is proposed
to refine the rating scale by introducing additional half-star levels similar to the
approach adopted by Bureau of Energy Efficiency (BEE) for assigning the energy

efficiency levels for electrical appliances.

2.2.2. Under the proposed amendment, the digital connectivity rating levels shall be

expanded from five levels to nine levels, as follows: 1, 1.5, 2,2.5,3,3.5,4,4.5, and

5 Stars
S Digital Connectivity
) Score Range
No Rating to be awarded

) s S

2 >32-40 * ¥

: a0 St
4 s *xJ
: 56 Sodede
6 o 3 3
: e Seeve e

19



S Digital Connectivity

No Score Range Rating to be awarded

g >80-88 1. 0.0.0.0.¢
9 More than 88 *****

2.2.3. The proposed refinement does not involve any change to the existing criteria and

sub-criteria; the scoring methodology; or the assessment process.

2.2.4. The revised rating scale is expected to enable clearer differentiation between
properties with varying levels of digital connectivity, provide more meaningful and
transparent information to consumers at the time of decision-making and encourage
Property Managers to pursue continuous and incremental improvements in Digital

Connectivity Infrastructure (DCI).
3. Proposed Amendment II: Rating of Properties Under Construction
3.1. Existing Rating Process as per the Rating Manual

3.1.1. Section 3.7 of the Rating Manual sets out a structured, multi-stage rating
process, applicable to both constructed and under-construction properties. The key

stages are explained below:

e Die Diligence Stage 1 -

. . . ¢) Document Review e) Corrective g) Final Evaluation
a) Registration of and Preliminary Actions by Property by DCRA and
Property manager Assessment Manager Award of Rating
7= .{03
@ E
b) Application for d) Preliminary f) Due Diligence
rating of property Evaluation Comments Stage I1
and Action Points &

20



a) Registration of Property Manager: Property Manager register on the Digital
Connectivity Rating Platform. Registration enables Property Managers to apply

for rating for their properties.

b) Application for rating of property: The Property Manager applies for rating of
its property and submits details and documents as per regulation and rating
manual. This shall include details relating to the Property Manager and the
property, such as property name, type, category, status, proof of ownership and
ownership details, property address and area particulars, building layout plans
including areas proposed for assessment, etc. Property Manager must also select

DCRA for the assessment.

c) Due Diligence Stage I (Document Review and Preliminary Assessment): In
this stage, the DCRA conducts Due Diligence Stage—I to assess whether the
submitted information and documents meet the basic requirements for

evaluation.

1. The DCRA reviews documents to verify completeness and consistency.

i1. Ifadditional information or clarification is required, the DCRA raises queries
through the platform. The Property Manager is required to respond within

the prescribed timelines.

iii.  For under-construction properties, the DCRA may visit the site at suitable

stages to assess whether planned DCI is aligned with approved designs.

iv. This stage is intended to ensure that the property is ready for detailed

evaluation.

d)Due Diligence Stage I (Preliminary Evaluation Comments and Action

Points): Based on Document Review and Preliminary Assessment, the DCRA

21



3.1.2.

3.1.3.

shares preliminary evaluation comments with the Property Manager. Action
points, if any, are categorised as Mandatory, Recommended and Optional by

DCRA and are communicated to Property Manager via Rating platform.

Corrective Actions by Property Manager: Property Manager shall take
remedial actions on mandatory points to proceed for second stage of evaluation.
Compliance with mandatory action points is required to proceed to the next stage.
Property Managers are encouraged to also consider recommended and optional
actions to achieve a higher rating. Once mandatory actions are completed, the

Property Manager may request initiation of Due Diligence Stage—II.

f) Due Diligence Stage II: The DCRA conducts onsite assessment of deployed

DCI against prescribed criteria and sub-criteria as per regulation 24 and 25. For
under-construction properties, this stage commences only after completion of

DCI construction, testing and integration.

g) Final Evaluation by DCRA and Award of Rating: The DCRA prepares the

assessment report, updates scores for the property for respective criteria and sub-
criteria as per methodology mentioned in Chapter 4 and 5 of Rating Manual, and
issue the Digital Connectivity Rating certificate, which will be available for

public verification.

The above process functions appropriately for constructed properties and remains

unchanged.

As discussed in Chapter 2, stakeholders highlighted that a large number of

properties are marketed and sold during the construction phase, often before

physical completion.

22



3.1.4.

3.1.5.

3.1.6.

3.1.7.

The Rating Manual currently provides that, for under-construction properties, Due
Diligence Stage—II shall commence only after completion of Digital
Connectivity Infrastructure (DCI) construction, testing and integration,

thereby ensuring that final ratings are based on actual on-ground assessment.

While the existing process ensures that final ratings are based on actual on-ground
assessment, stakeholder interactions indicated that during the construction phase
there is no structured mechanism through which the intended level of digital
connectivity or target star rating can be communicated to the prospective

customers.
It is further noted that during the construction phase:

a) Property Managers, despite planning DCI at the design stage, are unable to

demonstrate such preparedness in a standardised and credible manner; and

b) consumers, who often make purchase decisions at this stage, have no visibility

of the planned level of digital connectivity in properties.

Stakeholder interactions indicate that while the existing process safeguards
assessment integrity, it does not address the practical need for visibility and
transparency during the construction phase, when properties are actively

marketed and sold.

3.2. Proposed Rating Process for Properties Under Construction

3.2.1.

To address the above stakeholders’ input, it is proposed to adapt certain steps
within the existing process, particularly at the application stage and Due
Diligence Stage—I, while retaining all other stages as prescribed in the Rating

Manual.

23



3.2.2. The proposed process remains aligned with the Rating Manual. Only specific steps

are supplemented; all remaining steps continue unchanged.

3.2.3. Proposed Flow for Properties Under Construction: The following diagram
provides the process of rating for the properties under construction. Each stage of
the process, including issue of certificate at the building plan stage and the final

rating after the construction is complete, is discussed in the following paras.

Due Diligence Stage I -

i . L ¢) Intimation of
i ¢) DCI Design review, |

completion of DCI by ¢) Final Evaluation

a) Registration of

Property manager ﬁ;sesf.mezt,aggm\; Property Manager and Ab? DdCRf/:{ 3“_‘1
certification by confirmation by DCTA ward of Rating
7 )
>0 >6 >3 4
b) Application for d) Construction Phase f) Due Diligence
rating of property monitoring by DCRA Stage 11

a) Registration of Property Manager: Property Manager register on the Digital
Connectivity Rating Platform. Registration enables Property Managers to apply
for rating for its properties.

b) Application for rating of property: Property Managers of under-construction
properties may apply for a digital connectivity rating in accordance with the
Regulations, once all components of Digital Connectivity Infrastructure
(DCI) (covering relevant criteria and sub-criteria as per regulations 24 and
25) have been planned and approved as part of the building plan and
implementation design is ready. In addition to the standard requirements under
the step “Application for Rating of Property”, the Property Manager shall submit
a declaration specific to under-construction properties, in the format

provided at Annexure-IV. The declaration shall include the following:

1. the target star rating that the property intends to achieve.

11. arating criterion-wise and sub-criterion-wise plan, including:

24



1il.

1v.

a. the proposed measures and design provisions to achieve the declared target

rating;
b. the target score proposed against each applicable sub-criterion; and

c. explanatory remarks mapping the proposed measures to approved design

documents.

The plan shall be supported by approved design documents and relevant
documentary evidence, such as approved building plans for DCI, layouts,
infrastructure schematics, and other supporting technical documents related to

DCI.

The Property Manager shall provide appropriate documentary evidence for
each applicable sub-criterion, along with structured responses to specific
questions, where prescribed, in order to enable the DCRA to assess the level
of digital connectivity provisions at the design stage. Such responses shall
clearly explain how the proposed Digital Connectivity Infrastructure complies

with the requirements of the relevant criterion and sub-criterion.

In addition to the declaration and supporting documents specified above,
Property Managers of under-construction properties shall submit all
information, particulars, and documents as per regulation and rating manual.
This shall include details relating to the Property Manager and the property,
such as property name, type, category, status, proof of ownership and
ownership details, property address and area particulars, building layout plans
including areas proposed for assessment, and any other information or
documents required for assessment of digital connectivity under the

Regulations and the Rating Manual.
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c) Due Diligence Stage I (DCI Design Review, Assessment and Certification by

DCRA): For under-construction properties, the DCRA shall review the

submitted declaration and documents to verify completeness, consistency, and

alignment with the digital connectivity rating framework. This stage is limited to

building plan and DCI design verification and preliminary evaluation, including

site visits, where appropriate, to assess alignment with approved designs. During

the review of the declaration, design documents, and supporting information

submitted by the Property Manager:

1.

11.

111.

1v.

the concerned Digital Connectivity Rating Agency (DCRA) shall assess the
extent to which the proposed design-stage provisions in the property align with

the applicable rating criteria and sub-criteria;

In respect of those criteria and sub-criteria which involve parameters (such as
network speed, coverage, no. of service providers etc.) that cannot be
physically verified during the under-construction stage, the assessment shall
be based on the structured responses provided in this declaration and the
supporting documentary evidence submitted by the Property Manager. Such
assessment shall be indicative in nature and subject to verification during Due
Diligence Stage—II upon completion of construction and commissioning of

Digital Connectivity Infrastructure.

based on such assessment, the DCRA shall determine the appropriate design-
stage star level corresponding to the planned Digital Connectivity

Infrastructure; and

the property shall be listed on the rating platform with the design-stage star
level as assessed by the DCRA, along with an indication that the rating is

based on design-stage evaluation;
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v. Accordingly, a certificate indicating “Designed for XX Stars”, as assessed

by the DCRA, shall be issued to property manager;

vi. The “Designed for XX Stars” certificate will be indicative in nature,
reflecting design-stage preparedness only, and shall not be treated as a final or

provisional Digital Connectivity Rating;
vii. This step must be completed by DCRA within a reasonable period.

d) Construction Phase Monitoring by DCRA: As the deployment of Digital
Connectivity Infrastructure progresses during construction, the concerned
DCRA, at appropriate stages of construction, will monitor the development of
DCI as per submitted design for obtaining rating for design stage and may also
suggest corrective and improvement action points, if required, to Property

Manager.

¢) Intimation of completion of DCI by Property Manager and Confirmation
by DCRA: Upon completion of construction and implementation as per DCI
design, testing, and integration of Digital Connectivity Infrastructure, the
Property Manager shall intimate the concerned DCRA through the rating
platform. Based on such intimation, the DCRA shall verify whether the DCI has
been implemented in accordance with the approved design-stage submissions
and shall record its confirmation on the rating platform, clearly indicating any

deviations, if observed, from the approved design.

f) Due Diligence Stage II: Upon completion of construction, testing, and
integration of Digital Connectivity Infrastructure, and after confirmation by the
concerned DCRA as recorded on the rating platform, the Property Manager
may submit a request for initiation of Due Diligence Stage II through the

rating platform. Due Diligence Stage II shall be initiated only upon such request
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by the Property Manager and shall involve full on-site assessment by the
DCRA in accordance with the Regulations and the Rating Manual as applicable

to already constructed properties.

g) Final Evaluation and Award of Rating: Following Due Diligence Stage II, the
DCRA prepares the assessment report, updates scores for the property for
respective criteria and sub-criteria, and issues the final Digital Connectivity

Rating certificate, which is available for public verification.

3.3. With these proposed additional steps, it is expected that both constructed properties
and properties under construction shall be uniformly and transparently governed
under the digital connectivity rating framework, from the building plan and design

stage through to completion of construction and commissioning.
4. Proposed Amendment III: Categorisation of Property Types

4.1.1. As discussed in Chapter 2, it has been observed that certain property types exhibit
digital connectivity usage patterns and infrastructure requirements that are more
closely aligned with a different category than presently specified under Regulation

3.

4.1.2. The objective of categorisation under Regulation 3 is to ensure that appropriate and
relevant rating criteria are applied for assessment of digital connectivity.
Accordingly, alignment of property categories with applicability of bye laws, actual
usage patterns and digital connectivity requirements is important for ensuring

consistency and effectiveness of the rating framework.
4.2. Proposed Amendment

4.2.1. To better align property categorisation with digital connectivity requirements, the

following amendments are proposed under Regulation 3:
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(1) Multi-modal logistics parks should be moved from Category ‘A’ to Category ‘B’.

(i)

Hospitals, Hotels, and Educational Institutions should be moved from Category

‘B’ to Category ‘A’.

4.2.2. Revised table for categories of properties for evaluation and assessment of digital

connectivity is as follows:

1\SI:; Classification Category Type of Property
Apartments, independent houses, gated
1. | Residential A - o
communities or societies, etc.
All properties of the Central Government,
Government the State Government, Courts, Public
> Properties A Sector Undertakings, Local Bodies,
Heritage Sites, etc.
Commercial office complex, shopping
Commercial malls, industrial estates, SEZs, convention
> Establishments A centres, Hospitals, Hotels, Educational
Institutions, etc.
Other private or Airport, Bus Station, Railway Station,
* public areas 5 multi-modal logistic parks, etc.
Stadiums or Sport Stadiums or permanent spaces of
5. | Arenas or spaces of B gathering with seating capacity of more
frequent gathering than 5000 persons
Expressways, Highways, Railways routes,
6. Transport corridors B
Metro corridors etc.
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5. Proposed Amendment I'V: Optional Digital Connectivity Audit

5.1. Background

5.1.1.

5.1.2.

5.1.3.

As discussed in Chapter 2, the Authority has noted that there may be scenarios
where a Property Manager may wish to review the level of Digital Connectivity in
a property for internal evaluation and improvement purposes, without immediately

applying for a Digital Connectivity Rating under the Regulations.

Inputs received from Property Managers indicate that, in certain cases, Property
Managers may prefer to first understand the present status of digital connectivity,
identify gaps, and undertake corrective actions before opting for a formal rating

assessment, if required.

The Authority is of the view that facilitating such optional improvement-oriented
audit may support wider adoption of digital connectivity best practices and
encourage Property Managers to proactively enhance Digital Connectivity

Infrastructure.

5.2. Proposed Approach

5.2.1.

5.2.2.

It is proposed to enable optional digital connectivity audit, whereby a Property
Manager may, on a voluntary basis, engage a registered Digital Connectivity Rating
Agency (DCRA) to undertake an audit of the property’s digital connectivity based

on the criteria and sub-criteria specified in the Rating Manual and Regulation.

For the limited purpose of facilitating initiation of such audit and enabling
transparency in timelines, a simple electronic form may be made available on the
Rating Platform. The form shall capture basic details of the Property Manager and
the property, along with selection of registered DCRA.
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5.2.3.

5.2.4.

5.2.5.

5.2.6.

5.2.7.

5.2.8.

5.2.9.

5.2.10.

Upon submission of such request by the Property Manager, one or more DCRAC(s),
as selected by the Property Manager, shall be notified through the platform.
Thereafter, the Property Manager and the selected DCRA may mutually agree on

the scope of audit, timelines for completion, and fee structure.

Once mutual agreement is reached, the DCRA shall update its acceptance of the

audit request on the platform along with the agreed date of completion of the audit.

The DCRA shall update the status of such audit on the platform upon completion.
The role of the platform shall be limited to facilitation of initiation and status

tracking only.

The outcome of an Optional Digital Connectivity Audit may include a report
indicating the present status of Digital Connectivity, identification of gaps against
the applicable criteria and sub-criteria as per Rating Manual, and actionable
recommendations for improvement. Any indicative score or indicative star rating

level, if provided, shall be non-binding and for internal reference only.

The digital connectivity audit report prepared by the DCRA shall be shared directly
with the Property Manager. Refer Annexure-V of this consultation paper for

indicative template for Optional Digital Connectivity Audit Report.

Such optional audit shall not create any right, expectation, or entitlement with

respect to award of a Digital Connectivity Rating.

Participation in Optional Digital Connectivity Audit shall not be a prerequisite for
applying for a Digital Connectivity Rating, nor shall it have any bearing on the

outcome of a rating assessment undertaken under the Regulation.

High-level workflow for Optional Digital Connectivity Audit is as follows:
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a) Submission of ¢) Mutual €) Conduct of g) Status

Audit Request Agreement Audit Update
PO >0 >0 29 >0 >0 >0 -
b) Notification to d) Acceptance f) Report
DCRAC(s) and submission Update Sharing

of proposals to PM

a) Submission of Audit Request: The Property Manager submits a Optional
Digital Connectivity Audit request through a simple electronic form on the
rating platform capturing basic property manager and property details along

with selection of DCRA.

b) Notification to DCRA(s) and submission of proposals to Property
Manager: The shortlisted DCRA(s) receives intimation of the audit request
through the platform. The concerned DCRA(s) will do the due diligence and
submit their proposals directly to the Property Manager. DCRA may also

request for on-site visit if required.

¢) Mutual Agreement: The Property Manager and the selected DCRA mutually
agree on scope of audit, timelines, and fee. The Property Manager shall update

the selected DCRA on the platform.

d) Acceptance Update: The DCRA updates acceptance of the audit request along

with agreed date of completion.

e) Conduct of Audit: The DCRA undertakes assessment of Digital Connectivity
against applicable criteria and sub-criteria, including on-site assessment, as per

rating manual and prepare audit report.

f) Report Sharing: The report is shared directly between the DCRA and the
Property Manager.
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g) Status Update: The DCRA updates the status of audit as ‘completed’ on the

platform for monitoring purposes.

6. Summary of Proposed Amendments : Based on the analysis set out above, the

Authority has proposed Amendments relating to:

(1)  refinement of the Star Rating Levels through introduction of half-star
levels for better differentiation

(1)  structured design-stage assessment mechanism for properties under
construction, including issuance of an indicative “Designed for XX Stars”
certificate

(i11) realignment of certain property types between Category ‘A’ and Category
‘B’ and

(iv) recognition of an Optional Digital Connectivity Audit mechanism for

evaluation and improvement purposes.

Additionally, certain clarifications are proposed under the Code of Conduct for DCRAs
to further strengthen impartiality and independence in the rating process. The Draft
Regulation incorporating the proposed amendments is placed at Annexure-II. The Draft
Rating manual incorporating the proposed amendments is placed in Annexure-III. In
addition to comments on the proposed amendments, stakeholders are also invited to
submit their comments, feedback, or suggestions on any other provisions of the

Regulations, in the format prescribed in Annexure-I.

L

33



Chapter 4: Proposed Amendments in Regulation

Based on the background set out in Chapter 1, the stakeholder inputs and Authority’s
assessment discussed in Chapter 2, and the proposed changes explained in Chapter 3, the

details of proposed amendments in the Regulations are as follows:

TO BE PUBLISHED IN THE GAZETTE OF INDIA
EXTRAORDINARY PART III SECTION

TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
NEW DELHI, the Date XX Month, 2026

F. No C-2/3/(2)/2021-QoS: In exercise of the powers conferred by section 36, read with
sub-clauses (i) and (v) of clause (b), clause (¢) and clause (d) of sub-section (1) of section
11, of the Telecom Regulatory Authority of India Act, 1997 (24 of 1997), the Telecom
Regulatory Authority of India hereby makes the following regulations further to amend the
Rating of Properties for Digital Connectivity Regulations, 2024 (7 of 2024), namely:-

RATING OF PROPERTIES FOR DIGITAL CONNECTIVITY (FIRST
AMENDMENT)

REGULATIONS, 2026 (XX of 2026)

1. Short title, extent and commencement.— (1) These regulations may be called the

Rating of Properties for Digital Connectivity (First Amendment) Regulations, 2026.

(2) These regulations shall come into force with effect from XX.Y'Y.2026.

2. In regulation 3 of the Rating of Properties for Digital Connectivity Regulations, 2024
(7 of 2024) (hereinafter referred to as the principal regulations), in sub-regulation (1),
in the table, under the column ‘Type of Property’-
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(1) against serial number (3), for the character “Commercial office complex, shopping
malls, industrial estates, SEZs, multi-modal logistic parks, convention centres,

29

etc.”, the character “Commercial office complex, shopping malls, industrial
estates, SEZs, convention centres, Hospitals, Hotels, Educational Institutions,
etc.”, shall be substituted;

(11) against serial number (4), for the character “Airport, Bus Station, Railway Station,
Hospitals, Hotels, Educational Institutions, etc.”, the character “Airport, Bus
Station, Railway Station, multi-modal logistic parks, etc.”, shall be substituted;

(111) against serial number (6), for the character “Expressways, Highways, Railways
routes, etc.”, the character “Expressways, Highways, Railways routes, Metro
corridors etc.”, shall be substituted;

In regulation 14 of the principal regulations, in sub-regulation (1), the following

provisos shall be inserted, namely-

“Provided that an application for rating of properties, under construction, shall be

accompanied with approved design documents and other relevant details as may be

specified by the Authority.

Provided further that the property manager may also undertake optional digital

connectivity audit through the registered DCRAs without applying for rating for digital

connectivity.”

In regulation 24 of the principal regulations, in sub-regulation (1), for Note (i1), the

following clause shall be substituted, namely-

“For the purposes of rating for digital connectivity, MBBL issued by Ministry of

Housing and Urban Affairs (MoHUA) shall be referred in cases where Building

Byelaws of Cities/State or Union Territory do not have provisions for digital

connectivity infrastructure.”
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5. In regulation 26 of the principal regulations, in sub-regulation (2), for table, the

following table shall be substituted, namely-

S. Digital Connectivity Rating
No Score Range to be awarded
1 >=25-32 ) ¢

>32-40 * ¥
>40-48 ) © ¢
>48-56 Y % ¥
>56-64 ) © & ¢
>64-72 Y % K Y-
>72-80 )V ® & .0 ¢
>80-88 1. 6.0.0.0.
More than 88 )V 0 0.0 .©. ¢

6. In Schedule-I of the principal regulations, for item (i), the following item shall be

o (0 | | &N D0 AW

substituted, namely-

“@1) Impartiality and independence: DCRA shall remain impartial and
independent during digital connectivity assessment and entire rating process. DCRA
should not have any financial interest or ownership or operational interests in the
property under evaluation and assessment. To avoid any conflict of interest, any DCRA
providing DCI services shall not undertake digital connectivity assessment of
properties where another DCRA has provided DCI services. DCRA shall establish
policy and procedures for reviewing the work of its agents/employees to ensure
independence of evaluation and assessment without external influences.”

Secretary, TRAI
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Note.1. - The principal regulations were published in the Gazette of India, Extraordinary,
Part 111, Section 4 dated the 25" October 2024 vide notification number No. C-2/3/(2)/2021-
QoS dated the 25™ October 2024

Aok
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Chapter 5: Proposed Amendments in Rating Manual

Based on the background set out in Chapter 1, the stakeholder inputs and Authority’s
assessment discussed in Chapter 2, and the proposed changes explained in Chapter 3, the

details of proposed amendments in respective chapter of the Rating Manual are as follows:

1. Proposed Amendments in Chapter 1 of Rating Manual:

(a) In Section 1.3. Background and Purpose, following shall be inserted after first
paragraph:

“The framework also recognizes the importance of enabling visibility of planned
digital connectivity at the design and construction stages of properties, while
ensuring that final ratings continue to be awarded based on actual on-ground

assessment.”

(b)In Section 1.4. Digital Connectivity Rating Framework, under sub-section i.

Standardized Process, following shall be inserted in first paragraph:

“The standardized process also provides for assessment of digital connectivity at

b

different stages of property development, as specified in the regulations.’
2. Proposed Amendments in Chapter 2 of Rating Manual:
(a) In Section 2.1. Digital Connectivity Rating Agency (DCRA), following shall be

inserted after point vii.:

“In addition to the above, a DCRA may, on a voluntary basis and upon request by
a Property Manager, undertake an Optional Digital Connectivity Audit for internal
review and improvement purposes for a property, outside the formal rating process

and without award of any Digital Connectivity Rating.”

(b)In Section 2.2. Property Manager (PM), following shall be inserted under i.
Application for ratings after point c.:
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“d. For under-construction properties, the Property Manager shall also submit a
declaration and supporting design-stage documents, as prescribed by the

Authority.”

(c)In Section 2.2. Property Manager (PM), following shall be inserted after v.

Customer communication and tenant engagement:

“A Property Manager may, at its discretion, engage a registered Digital
Connectivity Rating Agency (DCRA) for an Optional Digital Connectivity Audit of
the property for the purpose of identifying gaps and undertaking improvements in
Digital Connectivity Infrastructure, without applying for a Digital Connectivity
Rating under the Regulations.”

3. Proposed Amendments in Chapter 3 of Rating Manual:

(a) In Section 3.6. Classification of Properties for Rating, following shall be the
amendments in Table 3.1 Classification of Properties for Rating of digital

connectivity:

(i) At serial number 3. Commercial Establishments, properties in “Type of
Property” column shall be substituted as “Commercial office complex,
shopping malls, industrial estates, SEZs, convention centres, Hospitals, Hotels,

b

Educational Institutions, etc.’

(1) At serial number 4. Other private or public areas, properties in “Type of
Property” column shall be substituted as “Airport, Bus Station, Railway

Station, multi-modal logistic parks, etc.”

(i11) At serial number 6. Transport corridors, properties in “Type of Property”
column shall be substituted as “Expressways, Highways, Railways routes,

b

Metro corridors etc.’

(b)In Section 3.7. Rating Process for Constructed Properties, following figure
shall be inserted as Figure 3.1: High Level Rating Workflow for Constructed
Properties after first paragraph:
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e D@ Diligence Stage I e

i. Registration by iii. Document Review v. Corrective Actions vii. Final Evaluation
DCRA and Property and Preliminary by Property by DCRA and
manager Assessment Manager Award of Rating
B &
@
ii. Application for iv. Preliminary vi. Due Diligence
rating of property Evaluation Comments S
. . . Stage II
and Action Points

(c) After Section 3.7. “Rating Process for Constructed Properties”, a new Section

3.8. “Rating Process for Properties Under Construction”, shall be inserted:
“3.8. Rating Process for Properties Under Construction

The rating process for digital connectivity in properties under construction follows
a structured, multi-stage evaluation approach to ensure transparency, consistency,
and reliability in assessment, while preserving the integrity of final rating outcomes.
The framework enables design-stage assessment of Digital Connectivity
Infrastructure (DCI) readiness during the construction phase and provides for final
evaluation based on on-ground verification after completion of construction. This
framework is designed to evaluate service quality, infrastructure readiness, and user
experience, ultimately assigning a rating that reflects the property’s ability to
support digital connectivity efficiently. The following steps outline the rating
lifecycle and role of DCRA and Property Manager:

Due Diligence Stage I
{iii. DCI Design revicw.é
i assessmentand |
i certification by DCRA |

manager i

v. Intimation of
completion of DCI by )
Property Manager and h‘ DCRA f"td
confirmation by DCTA Award of Rating

>0 > 6 >3 4

i. Registration by vii. Final Evaluation
DCRA and Property

ii. Application for iv. Construction vi. Due Diligence
rating of property Phase monitoring by Stage Il
DCRA

Figure 3.2: High Level Rating Workflow for Properties Under Construction

L. Registration by DCRA and Property Managers: As already outlined in
Section 3.2 and Section 3.4 of this manual, the interested DCRA and Property
Managers need to register on the online rating platform. A one-time and non-

refundable registration fee, as prescribed by the Authority, must be paid by
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0.

the property manager at the time of registration. The registration enables
Property Managers to apply for a rating assessment of their properties. The
property manager may also apply for the rating of under construction
properties to enable assessment and guidance by DCRA on implementation of
DCl in line with the provision. However, the rating certificate shall be issued
after provisioning DCI as per the requirement of the regulation for rating

criteria.
Application for Rating of Properties:

a. Property Managers seeking rating for the property under construction
shall submit an online application in accordance with regulations, once
all components of Digital Connectivity Infrastructure (DCI)
(covering relevant criteria and sub-criteria as per regulations 24 and
25) have been planned and approved as part of the building plan and

implementation design is ready.

b. A document checklist, including for fully constructed and under
construction properties, will be available in the Frequently Asked

Questions (FAQ) section on the rating platform.

C. In addition to the standard requirements, the Property Manager shall
submit a declaration specific to under-construction properties, in
format specified by the Authority. The declaration shall include the
following:

L the target star rating that the property intends to achieve.
1L a rating criterion-wise and sub-criterion-wise plan, including:

(a)  the proposed measures and design provisions to achieve

the declared target rating;

(b)  the target score proposed against each applicable sub-

criterion; and
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(c) explanatory remarks mapping the proposed measures to

approved design documents.

1Il.  The plan shall be supported by approved design documents and
relevant documentary evidence, such as approved building
plans for DCI, layouts, infrastructure schematics, and other

supporting technical documents related to DCI.

1V.  The Property Manager shall provide appropriate documentary
evidence for each applicable sub-criterion, along with structured
responses to specific questions, where prescribed, in order to
enable the DCRA to assess the level of digital connectivity
provisions at the design stage. Such responses shall clearly
explain how the proposed Digital Connectivity Infrastructure
complies with the requirements of the relevant criterion and sub-

criterion.

In addition to the declaration and supporting documents specified
above, Property Managers of under-construction properties shall
submit all information, particulars, and documents as per regulation
and rating manual. This shall include details relating to the Property
Manager and the property, such as property name, type, category,
status, proof of ownership and ownership details, property address and
area particulars, building layout plans including areas proposed for
assessment, and any other information or documents required for
assessment of digital connectivity under the Regulations and the Rating

Manual.

Once application for rating is submitted by the property manager, the
system will generate a Unique Request Identification Number (URIN)

for tracking the application status.

The Property Manager can select any of the registered DCRA from the
list provided on the rating platform.
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The details of the maximum chargeable fee (MCF), to be charged by
different DCRAs, will be available on the rating platform.

Online application of the Property Manager will be automatically
assigned to the Digital Connectivity Rating Agency (DCRA) selected

during the submission of application for rating.

iii.  Due Diligence Stage I (DCI Design Review, Assessment and Certification
by DCRA):

a.

For under-construction properties, the DCRA shall review the
submitted declaration and documents to verify completeness,
consistency, and alignment with the digital connectivity rating

framework.

This stage is limited to building plan and DCI design verification and
preliminary evaluation, including site visits, where appropriate, to

assess alignment with approved designs.

During the review of the declaration, design documents, and supporting

information submitted by the Property Manager:

L The concerned Digital Connectivity Rating Agency (DCRA) shall
assess the extent to which the proposed design-stage provisions
in the property align with the applicable rating criteria and sub-

criteria,

Il.  In respect of those criteria and sub-criteria which involve
parameters (such as network speed, coverage, no. of service
providers etc.) that cannot be physically verified during the
under-construction stage, the assessment shall be based on the
structured responses provided in this declaration and the
supporting documentary evidence submitted by the Property
Manager. Such assessment shall be indicative in nature and

subject to verification during Due Diligence Stage—Il upon
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.

111

V.

VI

VIIL

completion of construction and commissioning of Digital

Connectivity Infrastructure.

Based on such assessment, the DCRA shall determine the
appropriate design-stage star level corresponding to the planned

Digital Connectivity Infrastructure; and

The property shall be listed on the rating platform with the
design-stage star level as assessed by the DCRA, along with an

indication that the rating is based on design-stage evaluation.

Accordingly, a certificate indicating “Designed for XX Stars”,
as assessed by the DCRA, shall be issued to property manager

The “Designed for XX Stars” certificate will be indicative in
nature, reflecting design-stage preparedness only, and shall not

be treated as a final or provisional Digital Connectivity Rating.

This step must be completed by DCRA within a reasonable

period

Construction Phase Monitoring by DCRA:

a. As the deployment of Digital Connectivity Infrastructure progresses

during construction, the concerned DCRA, at appropriate stages of

construction, will monitor the development of DCI as per submitted

design for obtaining rating for design stage and may also suggest

corrective and improvement action points, if required, to Property

Manager.

Intimation of completion of DCI by Property Manager and Confirmation by

DCRA:

a. Upon completion of construction and implementation as per DCI

design, testing, and integration of Digital Connectivity Infrastructure,

the Property Manager shall intimate the concerned DCRA through the

rating platform.
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Based on such intimation, the DCRA shall verify whether the DCI has
been implemented in accordance with the approved design-stage
submissions and shall record its confirmation on the rating platform,
clearly indicating any deviations, if observed, from the approved

design.

vi.  Due-Diligence Stage II:

a.

Upon completion of construction, testing, and integration of Digital
Connectivity Infrastructure, and after confirmation by the concerned
DCRA as recorded on the rating platform, the Property Manager may
submit a request for initiation of Due Diligence Stage Il through the
rating platform. Due Diligence Stage Il shall be initiated only upon
such request by the Property Manager.

The Due Diligence stage-II will involve the process of onsite
verification of digital connectivity and associated infrastructure by the
DCRA against the prescribed rating criteria including as provided in

supporting documents.

The detailed methodology for scoring against each criterion and sub-
criteria and respective weightage is provided in Chapter 4 for
properties of category ‘A’ and Chapter 5 for properties of category ‘B’
of this manual.

The Due Diligence Stage-11 will be completed by the DCRA in a time-

bound manner preferable within 60 days of submission of request by

the Property Manager for Due Diligence-II evaluation.

vii.  Final Evaluation by DCRA and Award of Rating:

a'

Final Evaluation by DCRA:
L After the completion of Due Diligence stage - II, the DCRA shall

consolidate all the relevant details and prepare a comprehensive

assessment report. The assessment report shall cover the list of
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all documents collected; the summary criteria and sub-criteria
wise comments, documents, score awarded, and list of

test/evidence collected during the assessment.

11 The objective of each sub-criteria, methodology of assessment
and scoring criteria against each criterion and sub-criteria are
provided in Chapter 4 for properties of category ‘A’ and Chapter
5 for properties of category ‘B’.

IIl.  In the end, the assessment report will provide the score card for

the property against each criteria and sub-criteria.

V. A copy of assessment report with URIN and property details shall
be uploaded against respective property. The assessment report
will be digitally signed by the authorized representative of the
DCRA. This report will also be visible to the property manager

concerned.

V. The DCRA shall also update the score against each criterion and

sub-criteria on rating platform to generate the rating certificate.
b. Award of Rating:

L After the rating score is updated in the rating platform, the
DCRA shall generate a rating certificate and sign it digitally.

Il.  The Property Manager will be able to download the rating
certificate through their registered account on the rating

platform against respective property till its validity.

C. Once the rating certificate is issued by DCRA, it will be available for
the public to view or verify the rating certificates either through unique
certificate number or QR code available on the certificate or other

search and filter criteria as may be provided on the rating platform.”

(d) After Section 3.8. “Rating Process for Properties Under Construction”, a new
Section 3.9. “Optional Digital Connectivity Audit”, shall be inserted:
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“3.9. Optional Digital Connectivity Audit

There may be scenarios where a Property Manager may wish to review the level of
Digital Connectivity Infrastructure (DCI) in a property for purpose of identifying
gaps and undertaking improvements, without applying for a Digital Connectivity
Rating. Additionally, once a rating is awarded, it becomes publicly visible, and
therefore some Property Managers prefer to first identify gaps and undertake

improvements before opting for a formal rating assessment.

In such situations, Property Managers may find value in obtaining an audit of the
existing digital connectivity infrastructure against the criteria and sub-criteria
prescribed in the Rating Manual, primarily for understanding the present status and

areas requiring improvement.

In such cases, Property Manager may, on a voluntary basis, engage a registered
Digital Connectivity Rating Agency (DCRA) to undertake an audit of the property’s
digital connectivity based on the criteria and sub-criteria specified in the

Regulation and this Rating Manual.

For the limited purpose of facilitating initiation of such audit and enabling
transparency in timelines, a simple electronic form may be made available on the
Rating Platform. The form shall capture basic details of the Property Manager and
the property, along with selection of a registered DCRA.

Upon submission of such request by the Property Manager, one or more DCRA(s),
as selected by Property Manager, shall be notified through the platform. Thereafter,
the Property Manager and the selected DCRA may mutually agree on the scope of

audit, timelines for completion, and fee structure.

Once mutual agreement is reached, the DCRA shall update its acceptance of the
audit request on the platform along with the agreed date of completion of the audit.

The DCRA shall update the status of such audit on the platform upon completion.
The role of the platform shall be limited to facilitation of initiation and status
tracking only.
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The outcome of an Optional Digital Connectivity Audit may include a report
indicating the present status of Digital Connectivity, identification of gaps against
the applicable criteria and sub-criteria as per Rating Manual, and actionable
recommendations for improvement. Any indicative score or indicative star rating

level, if provided, shall be non-binding and for internal reference only.

The digital connectivity audit report prepared by the DCRA shall be shared directly
with the Property Manager.

Such optional audit shall not create any right, expectation, or entitlement with

respect to award of a Digital Connectivity Rating.

Participation in an Optional Digital Connectivity Audit shall not be a prerequisite
for applying for a Digital Connectivity Rating, nor shall it have any bearing on the

outcome of a rating assessment undertaken under the Regulation.

High-level workflow for Optional Digital Connectivity Audit is as:

i) Submission of iii) Mutual v) Conduct of vii) Status
Audit Request Agreement Audit Update
PO D0 >0 >%9 >0 >0 >6 4
i) Notification to iv) Acceptance vi) Report
DCRA(s) and submission Update Sharing

of proposals to PM

Figure 3.3: High Level Workflow for Optional Digital Connectivity Audit

i. Submission of Audit Request: The Property Manager submits a Optional
Digital Connectivity Audit request through a simple electronic form on the
rating platform capturing basic property manager and property details along
with selection of DCRA.

it.  Notification to DCRA(s) and submission of proposals to Property Manager:
The shortlisted DCRA(s) receives intimation of the audit request through the
platform. The concerned DCRA(s) will do the due diligence and submit their
proposals directly to Property Manager. DCRA may also request for on-site

visit if required.
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iii. Mutual Agreement: The Property Manager and the selected DCRA mutually
agree on scope of audit, timelines, and fee. Property Manager shall update
the selected DCRA on the platform.

iv.  Acceptance Update: The DCRA updates acceptance of the audit request along

with agreed date of completion.

v.  Conduct of Audit: The DCRA undertakes assessment of Digital Connectivity
against applicable criteria and sub-criteria, including on-site assessment, as

per this rating manual and prepare audit report.

vi. Report Sharing: The report is shared directly between the DCRA and the
Property Manager.

vii. Status Update: The DCRA updates the status of audit as ‘completed’ on the

platform for monitoring purposes.”
4. Proposed Amendments in Chapter 6 of Rating Manual:

(a) In Section 6.1. Classification of Ratings, Table 6.1 Rating Scorecard shall be
substituted as:

Score Range Digital Connectivity Rating to be awarded

1 >=25-32 Y

2 >32-40 'S ¢

3. >40-48 * X

4 >48-56 Y K Yo
5 >56-64 Y e @ ¢
6. >64-72 . 0. 8.0 ¢
7. >72-80 Y % X X
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Score Range Digital Connectivity Rating to be awarded

. 8.0.0.¢ %
9. More than 88 *****

8. >80-88

5. Proposed Amendments in Chapter 11 of Rating Manual:
(a)In Section 11.1. Frequently Asked Questions (FAQ), response to FAQ xiv. shall

be substituted as:

“xiv. What are the key provisions that the DCRA must evaluate to assess
compliance with the applicable Model Building Bye-Laws (MBBL) and
National Building Code (NBC)?

The DCRA needs to evaluate whether the property’s Digital Connectivity
Infrastructure (DCI) has been provided in the property as per the requirement
of the latest applicable National Building Code (NBC) issued by Bureau of
Indian Standards (BIS) and Model Building Bye-Laws (MBBL) issued by
Ministry of Housing and Urban Affairs, Government of India (MoHUA).

As per Regulation 24, for the purposes of rating for digital connectivity,
MBBL issued by MoHUA shall be referred in cases where Building Byelaws
of Cities/State or Union Territory do not have provisions for digital

connectivity infrastructure.

For clarity and uniformity in assessment, the Authority has published a
separate “Checklist for compliance to MBBL and NBC in the Manual under
Rating of Properties for Digital Connectivity Regulations, 2024”". The DCRA
shall undertake evaluation in accordance with the items and compliance

impact specified in the said Checklist, as updated from time to time.”

(b)In Section 11.1. Frequently Asked Questions (FAQ), following FAQs shall be

inserted:
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“xviii.

XIX.

What is the objective of introducing design-stage assessment for properties

under construction?

The objective of introducing design-stage assessments for properties under
construction is to provide structured visibility of Digital Connectivity
Infrastructure (DCI) preparedness at the planning and construction stage,
when properties are often marketed and sold. This mechanism enables Property
Managers to integrate digital connectivity requirements into the building
design in a systematic manner and allows prospective buyers and tenants to

understand the intended level of digital connectivity.

Can the “Designed for XX Stars” certificate be used in marketing and

promotional materials?

Yes, the Property Manager may use the “Designed for XX Stars” certificate for
marketing purposes during the construction phase, provided it is clearly
represented as a design-stage assessment only. The certificate shall not be
presented as a final Digital Connectivity Rating and shall not mislead

consumers regarding the final rating outcome.
Will the design-stage star level be publicly visible on the rating platform?

Yes. The design-stage star level assessed by the DCRA shall be displayed on
the rating platform with a clear indication that it is based on design-stage
evaluation and not a final Digital Connectivity Rating. This ensures
transparency while preserving clarity between design-stage preparedness and

final rating.

Can the target star rating declared by the Property Manager guarantee the
final rating?

No. The target star rating declared by the Property Manager at the
application stage represents an intended level of digital connectivity
preparedness. The final Digital Connectivity Rating shall be determined

solely on the basis of on-ground assessment conducted during Due Diligence
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XXil.

XXIil.

XXIV.

XXV.

Stage—Il after completion of construction and implementation of Digital

Connectivity Infrastructure.

What is the objective of introducing the Optional Digital Connectivity
Audit?

The objective of introducing the Optional Digital Connectivity Audit is to
provide Property Managers with an opportunity to assess the present level of
Digital Connectivity Infrastructure (DCI) in their property for internal
evaluation and improvement purposes, without immediately applying for a
Digital Connectivity Rating under the Regulations. This mechanism is
intended to encourage proactive enhancement of digital connectivity and
wider adoption of best practices, while preserving the integrity of the formal

rating framework.

Is the Optional Digital Connectivity Audit mandatory before applying for a
Digital Connectivity Rating?

No. Participation in an Optional Digital Connectivity Audit is entirely
voluntary. It is not a prerequisite for applying for a Digital Connectivity
Rating and shall have no bearing on the outcome of any rating assessment

conducted under the Regulations.

Does the Optional Digital Connectivity Audit result in a rating or certificate

under the Regulation?

No. The Optional Digital Connectivity Audit does not constitute a Digital
Connectivity Rating, provisional rating, interim rating, or certification under
the Regulations. It is conducted outside the formal rating framework and is

intended solely for internal use by the Property Manager.

What is the role of the Rating platform in the Optional Digital Connectivity
Audit?

The Rating Platform facilitates only the initiation of the audit request and

enables status tracking for transparency in timelines. The platform does not
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XXVi.

evaluate, validate, review, or endorse the audit findings. The audit
engagement, scope, timelines, and fee structure are mutually agreed between

the Property Manager and the selected DCRA.

Can the indicative score or indicative star level mentioned in the audit report

be used for marketing or public communication?

No. Any indicative score or indicative star level provided in the audit report
is non-binding and intended solely for internal reference. It shall not be
represented as a Digital Connectivity Rating under the Regulations and shall
not be used in marketing, promotional materials, or public communication as

an official rating.”

(¢) In Section 11.5. Template for declaration of maximum chargeable fee by

DCRA (As per regulation), following shall be the amendments:

(iv)

v)

(vi)

At serial number 3. Commercial Establishments, properties in “Type of
Property” column shall be substituted as “Commercial office complex,
shopping malls, industrial estates, SEZs, convention centres, Hospitals, Hotels,

b

Educational Institutions, etc.’

At serial number 4. Other private or public areas, properties in “Type of
Property” column shall be substituted as “Airport, Bus Station, Railway

b

Station, multi-modal logistic parks, etc.’

At serial number 6. Transport corridors, properties in “Type of Property”
column shall be substituted as “Expressways, Highways, Railways routes,

Metro corridors etc.’

skeksk
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Annexure-I

Template for submitting Comments or Feedback

[Comments on each regulation or any other aspect of the Rating of Properties for Digital
Connectivity Regulations, 2024 or rating manual may be stated in a fresh row. Comments
should include justification and, wherever applicable, suggestions for modified or
additional wordings.]

Name of the Commentator/ Organization:

xn

Regulation No./ Comments/ Justification for Comments/
Rating Manual Suggested modified Suggestions
reference / Subject wordings

Z
e

A AN Dl Bl o

—
e

NOTE:

1. Stakeholders may insert additional rows, as required.

2. Where a comment does not pertain to a specific regulation number or specific reference
of rating manual, stakeholders may indicate the relevant subject, provision, or
general comment in the “Regulation No./ Subject” column.

3. Stakeholders are encouraged to provide clear justification and, wherever feasible,
suggested revised wording to facilitate examination of the comments.

kokk
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Annexure-II
Draft Regulation with Amendments

The draft regulation with amendments is as follows with amendments highlighted in yellow

colour for consultation.

dekek

TO BE PUBLISHED IN THE GAZETTE OF INDIA
EXTRAORDINARY PART III SECTION

TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
NEW DELHI, the Date XX Month, 2026

F. No C-2/3/(2)/2021-QoS: In exercise of the powers conferred by section 36, read with sub-clauses (i) and (v) of clause (b),
clause (c) and clause (d) of sub-section (1) of section 11, of the Telecom Regulatory Authority of India Act, 1997 (24 of 1997),
the Telecom Regulatory Authority of India hereby makes the following regulations, namely:-

RATING OF PROPERTIES FOR DIGITAL CONNECTIVITY
REGULATIONS, 2024 ( xx of 2026 )

SECTION-I
PRELIMINARY

1. Short title, extent and commencement.— (1) These regulations may be called the Rating of Properties for Digital
Connectivity Regulations, 2024.
(2) These regulations shall apply to -

() property managers who intend to get their property, of minimum specified size, rated for digital connectivity,
either voluntarily or under the provisions of applicable laws, rules or regulations;

(i) digital connectivity rating agencies, who may evaluate and award ratings for property under these regulations;
and

(iii) the service providers, who may enter into an arrangement with the property manager for development or access
of digital connectivity or digital connectivity infrastructure.

(3) They shall come into force from XX.YY.2026.

2. Definitions. — (1) In these regulations, unless the context otherwise requires, -
(a) “Act” means the Telecom Regulatory Authority of India Act, 1997 (24 of 1997);

(b) “Authority” means the Telecom Regulatory Authority of India established under sub- section (1) of section 3 of the
Telecom Regulatory Authority of India Act, 1997,
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(c) “digital connectivity” means the connectivity made available to the users to deliver telecommunication services using
wireless or wireline medium;

(d) “digital connectivity infrastructure” or “DCI” means passive and active elements, which include any apparatus,
appliance, instrument, equipment and system used or capable of extending seamless digital connectivity:

Explanation: All infrastructure required for establishing Wireless or Wireline Access Networks such as Radio Access
Networks (RAN) and Wi-Fi systems, and Transmission Links Interface, Duct Space, Optical Fiber, Poles, Towers,
Feeder cable, Antenna, Base Station, In-Building Solutions (IBS), Distributed Antenna System (DAS), or any other
equipment to be used for the provision of digital connectivity, may be part of DCI, however, it shall not include
core network elements;

(e) “digital connectivity rating agency” or “DCRA” means an eligible entity duly empaneled with the Authority on rating
platform for rating of properties for digital connectivity under these regulations;

(f) “entity” means a company registered under the Companies Act, 2013 (18 of 2013) or a registered LLP firm;

(g) "person" means an individual, any company or association or body of individuals, whether incorporated or not, by
whatsoever name called or referred to;

(h) “property” means the properties provided under regulation 3 and includes buildings and their surroundings and areas
under construction;

(1) “property manager” means the person who is either the owner of the property to be rated for digital connectivity or
has any legal right to control or manage the property;

() “public Wi-Fi network” means family of wireless network protocols commonly used for extending wireless internet
access to general public in a property;

(k) “Quality of Service” or“QoS” means main indicator of the performance of a telecommunication network and the degree
to which such network conforms to the standards of such quality of service as specified in the applicable regulations;

(1) “rating” means rating of digital connectivity in the property as assigned by DCRA and expressed in the form of
specified symbols, as provided in these regulations;

(m)“regulations” means the Rating of Properties for Digital Connectivity Regulations, 2024;

(n) “rating platform" means the information technology system and associated applications set up or authorized by the
Authority for the purpose of managing rating of properties for digital connectivity as per provisions of the regulations:

Note:- The Authority shall notify the date on which the rating platform shall be made live. Further, the Authority may,
till the development of online rating platform, provide an alternate mechanism for rating of property,

(o) “schedule” means the schedules appended to the regulations;

(p) “service provider” means any service provider licensed under section 4 of the Indian Telegraph Act, 1885 or granted
authorization under the Telecommunications Act, 2023, to provide telecommunication service;

(q) “telecommunication network” means telecommunication network as defined in the Telecommunications Act, 2023;

(r) “telecommunication service” means telecommunication service as defined in the Telecommunications Act, 2023;

(2) Words and expressions used in these regulations but not defined in the regulations, but defined in the Act or the rules
and other regulations made thereunder or in the Telecommunications Act, 2023 or in the license or authorization
granted thereunder, shall have the meanings respectively assigned to them in the Act, or the rules or the regulation or
the Telecommunications Act, 2023 or in the license or authorization granted under relevant Act, as the case may be.
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3.

Categories of properties for evaluation and assessment of digital connectivity.— (1) The properties shall, for the

SECTION II
CLASSIFICATION OF PROPERTIES FOR RATING

purpose of rating for digital connectivity, be classified under the following categories:-

SL No. | Classification Category Type of Property
1. Residential A Apartments, independent houses, gated communities
or societies, etc.
2. Government Properties A All properties of the Central Government, the State
Government, Courts, Public Sector Undertakings,
Local Bodies, Heritage Sites, etc.
3. Commercial A Commercial office complex, shopping malls,
Establishments industrial estates, SEZs, convention centres,
Hospitals, Hotels, Educational Institutions, etc.
4. Other private or public B Airport, Bus Station, Railway Station, multi-modal
areas logistic parks, etc.
5. Stadiums or Sport Arenas B Stadiums or permanent spaces of gathering with
or spaces of frequent seating capacity of more than 5000 persons
gathering
6. Transport corridors B Expressways, Highways, Railways routes, Metro
corridors etc.
SECTION III

REGISTRATION OF DIGITAL CONNECTIVITY RATING AGENCY

4. Application for registration.— (1) Any entity, fulfilling the eligibility criteria under regulation 5 and intending to commence
activity as DCRA under these regulations, shall make an application to the Authority for grant of registration on the rating
platform in the manner and format, and upon payment of such fee, as may be specified by the Authority.

(2) An application for registration, which is not complete in all respects or does not conform to the eligibility criteria
specified under regulation 5 or the instructions specified by the Authority from time to time, shall be rejected:

Provided that before rejecting any such application, the applicant shall be given an opportunity to rectify the
deficiency, if any, within thirty days from the date of receipt of communication from the Authority:

Provided further that the Authority may, for sufficient reasons, extend the time for rectification of the
deficiency by such time as it may consider appropriate, but such extended time shall not exceed thirty days.

3)

The Authority may, if it so desires, ask the applicant to appear before it, in person, in connection with the grant of
registration.

5.  Eligibility Criteria.— (1) An entity shall be eligible for registration as DCRA with the Authority under regulation 4, if it
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a)
b)

©)

d)

is registered as a company under the Companies Act, 2013 (18 of 2013) or is a registered LLP firm;

has minimum two years’ experience in setting up in-building solutions or assessment of quality of service of
telecommunication networks or installation or maintenance of telecommunication networks;

has, in its employment persons having adequate professional experience in telecom, civil and electrical domain, to
the satisfaction of the Authority, to meet obligations under the regulations and the rating framework;

has valid ISO certified quality management system in its organization or submits an undertaking to get it within one year
of the grant of registration.

Grant of registration and listing on rating platform.— (1) The Authority shall, on being satisfied that the applicant meets
the eligibility criteria under regulation 5, grant registration to the applicant on the rating platform for a period of five
years.

@)

€)

4)

®)

The registration granted under sub-regulation (1) shall be subject to payment of such fees and such terms and
conditions, as may be specified by the Authority from time to time, by an order or direction.

The registration granted under sub-regulation (1) shall be valid for the specified period unless it is suspended or
cancelled by the Authority as per provisions of these regulations, or upon approval of the request of DCRA for
withdrawal of its registration by the Authority, and such registration shall not confer any right upon the DCRA for
assignment of work for rating of property.

The Authority may, upon the request of DCRA and on being satisfied with its performance, subject to the DCRA
meeting the eligibility criteria, renew the registration of DCRA for another five years:

Provided that the DCRA shall, in case of non-renewal of its registration by the Authority, continue to
discharge its obligations under the regulations for the remaining validity period of its registration.

If the applicant or DCRA submits information which is found to be false or misleading at any stage, either prior to the
registration or during the validity of the registration, the Authority shall, without prejudice to its rights under any law,
Act or regulations, reject the application for registration or cancel or suspend the registration of DCRA:

Provided that no order for cancellation or suspension of registration shall be made by the Authority unless
DCRA has been given a reasonable opportunity of representing against such cancellation or suspension by the
Authority.

Conditions of registration of DCRA. — (1) The registration of DCRA shall be subject to the following conditions,
namely:-

(i)

(ii)

(iii)

(iv)

DCRA shall comply with the provisions of the regulations and the guidelines, orders, directions and instructions
issued thereunder by the Authority, from time to time.

where any information or particulars furnished to the Authority by DCRA has undergone change subsequent to
submission of the application for registration or grant of registration, DCRA shall inform the Authority of such
change within a period of sixty days;

where DCRA proposes change in its management, it shall provide prior intimation to the Authority, at least fifteen
days prior to the date of effect of such change, demonstrating its capability and commitment to continue to work as
DCRA, failing which the registration of DCRA may be cancelled.

DCRA shall continue to have a valid ISO certificate for quality management and have adequate number of
professionals with experience in telecom, civil and electrical domain to meet the obligations under the regulations.
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10.

11.

12.

SECTION IV
GENERAL OBLIGATIONS OF DIGITAL CONNECTIVITY RATING AGENCY

Code of Conduct.— Every DCRA shall abide by the Code of Conduct contained in Schedule-I to these regulations.

Disclosure of fees and other terms and conditions to the property manager.— ( 1) Every DCRA shall disclose the fee
to be charged and other terms and conditions, if any, to the property manager and get their acceptance before
commencement of any rating activity.

(2) The fees charged by DCRA shall be based on the category and classification of properties as provided in regulation
3, the responsibility of DCRA under the provisions of these regulations, the complexity involved, the area of the

property, etc.

(3) DCRA shall offer suitable fee terms to the property manager, in a transparent manner, based on its obligations for
the rating of the property.

Evaluation and award of ratings.— (1) Every DCRA shall comply with the rating criteria, process for evaluation and
award of ratings as provided in these regulations or the orders, directions or guidelines issued by the Authority from time to
time.

(2) No DCRA shall undertake evaluation and rating of any property which may result in potential conflict of interest
with property owners or property manager, infrastructure providers, or service providers, which may directly or
indirectly affect the transparency of the rating process.

Monitoring of ratings.— (1) Every DCRA shall monitor feedback or complaints received from service providers or end users
during the validity of the rating certificate of the properties, as received through the rating platform, concerning the ratings
awarded by DCRA.

(2) Every DCRA shall examine feedback or complaints received under sub-regulation (1) and evaluate the need for
either review of rating awarded or corrective actions required by the property manager and take follow up action with
the property manager, if required, for resolving such identified issues.

Retention of records and audit of DCRA.— (1) Every DCRA shall preserve the records, in digital form, pertaining to
the evaluation and assessment of digital connectivity and award of ratings, during the validity period of the ratings and
provide the same to the Authority, as and when the Authority may direct.

(2) The Authority may, if it considers expedient so to do and to ensure compliance of the provisions of these regulations,
direct any of its officers or appoint an auditor from the panel of auditors as may be notified by the Authority under
sub-regulation (3), to undertake verification or audit, which may include inspection of the records maintained by the
DCRA.

(3) The Authority may, from time to time, notify a panel of auditors to audit the evaluation and assessment of digital
connectivity and award of ratings by DCRA to ensure compliance of these regulations.

(4) DCRA shall cooperate with the auditor and provide all relevant records sought by the auditor.

(5) The Authority may specify the objective criteria and the frequency for the audit, by an order or direction, from time
to time. The results of such audits may be published on the rating platform.
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13.

14.

15.

16.

17.

18.

19.

SECTION V
GENERAL OBLIGATIONS OF PROPERTY MANAGER

Registration on rating platform.— (1) Any property manager, who intends to apply for rating of their property for digital
connectivity under these regulations, shall register himself on the rating platform, in such manner and format and upon
payment of such fees, as may be specified by the Authority.

(2) No property manager, who is not registered on the rating platform, shall be eligible to apply for the rating of property
being used, controlled or managed by him, in accordance with the provisions of these regulations.

(3) The fees for rating of property shall be mutually decided by DCRA and the property manager as provided under
regulation 9.

Application for rating of property for digital connectivity. — (1) Every property manager, who intends to get their

property rated for digital connectivity under these regulations, shall apply for such rating on the rating platform, in such

manner and format, as may be specified by the Authority from time to time.

Provided that an application for rating of properties, under construction, shall be accompanied with approved design

documents and other relevant details as may be specified by the Authority.

Provided further that the property manager may also undertake optional digital connectivity audit through the registered

DCRAs without applying for rating for digital connectivity.

(2) If the property manager submits any false or misleading information, undertaking, declaration or documents under
this regulation, it shall amount to the contravention of the provisions of the regulations and the Authority may take
action as per applicable laws, Act or regulations.

Facilitation and co-operation during rating process and inspection. — (1) Every property manager shall, during the
evaluation and assessment of the property and the validity of the ratings, co-ordinate and co-operate with DCRA, or the
auditor or such officers as may be appointed by the Authority, and grant access to the property for smooth conduct of
evaluation and assessment as per the provisions of these regulations.

(2) The Authority may, if it considers expedient so to do, appoint its own officers or direct DCRA to inspect the property
which has been rated for digital connectivity under these regulations.

Compliance of terms and conditions of rating certificate. — (1) Every property manager shall adhere to the terms and
conditions associated with the ratings awarded to their property, as provided under these regulations and as may be
specified by the Authority, by orders, directions, guidelines or instructions, from time to time.

Compliance to approved DCI design. — (1) Every property manager shall comply with the approved design for
implementation of DCI during the construction stage and shall not make any change without the prior approval of the
agency which has granted such approval.

Repair and maintenance of DCI. — (1) Every property manager shall properly maintain digital connectivity infrastructure
and the related documents, including design, approval, etc., during the validity of ratings.

(2) Every property manager shall, on the feedback of concerned DCRA or complaints received from end users or from
the service providers, review and take remedial action in the manner and within such time period, as may be specified
by the Authority.

Renewal of ratings. — (1) A property manager who intends to renew the rating of the property owned, controlled or
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20.

21.

22.

23.

24.

managed by him shall apply for renewal of ratings, on the rating platform, at least one hundred and twenty days prior to
the expiry of validity of ratings.

No exclusive arrangement with the service providers. — (1) No property manager shall enter into an exclusive
arrangement or tie-up arrangements with any service provider for providing access to its digital connectivity infrastructure
in their property.

Fair use of ratings.— (1) The property manager shall only use the ratings in a fair, legal and transparent manner and
comply with the terms and conditions specified in Schedule-II to these regulations.

(2) The property manager shall display only the latest rating awarded to the property on its website, advertisement, or
marketing campaigns, etc.

(3) The property manager shall disclose, suo moto or on demand, the ratings of digital connectivity infrastructure to the
concerned stakeholders, including potential tenants, residents, or investors, etc.

Change of property manager or ownership and continuity of DCI.- (1) The property manager shall inform the
Authority, about change of property manager or ownership, within thirty days of such change, on the rating platform, in
such manner and format as the Authority may specify.

(2) In case of change of property manager, the property manager shall ensure smooth transfer of digital connectivity
infrastructure to the new property manager for continuity of digital connectivity till the validity of the rating
certificate awarded in respect of the property, and may include suitable provisions in the agreement to ensure
compliance of the provisions of the regulations and terms and conditions of the rating certificate, post transfer of the
property, failing which the ratings awarded to the property may be suspended or withdrawn by the Authority.

(3) The failure of the property manager to intimate the change under sub-regulation (1) to the Authority shall be
considered as contravention of the regulations.

SECTION VI
GENERAL OBLIGATIONS OF SERVICE PROVIDERS

No exclusive arrangement with Property Manager for digital connectivity.— (1) No service provider shall enter into

an exclusive arrangement or tie-up arrangement with any property manager for development or access of digital
connectivity or digital connectivity infrastructure in their property.

SECTION VII

RATING CRITERA AND PROCESS FOR EVALUATION OF DIGITAL CONNECTIVITY AND AWARD OF

RATINGS

Rating criteria for evaluation of digital connectivity in category ‘A’ property.- (1) DCRA shall evaluate category
‘A’ property as per the following criteria, weightage and sub-criteria:-
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SI. No. Criteria Weightage Sub-Criteria
Compliance to applicable .
1 Model Building Bye Laws 3 1.1 Approved DCI design
(MBBL) and National 1.2 DCI implementation as per approved DCI
Building Code(NBC) for design
digital connectivity
Provision in civil .. .
2 . 5 2.1 Provision for expansion of telecom rooms
infrastructure, over and
above MBBL and NBC and cable pathways
requirements, for ensuring 2.2 Provision for expansion of mobile and
robust digital connectivity wireline connectivity
2.3 Ease of access of DCI installed for repair or
maintenance
3 Provision in power 5 3.1 Redundancy of power source
infrastructure, over and 3.2 UPS power backup for DCI
above MBBL or NBC - o
. . 3.3 Power continuity monitoring
requirements, for ensuring
reliable digital 3.4 Building Management System
connectivity
4 Digital Connectivity 10 4.1 Availability of alternate entry paths for
Infrastructure Resilience digital connectivity infrastructure
4.2 Non-flooding measures for DCI installation
4.3 TImplementation of redundancy in power
source and DCI paths
5 Future Readiness of 10 5.1 Availability of the latest generation of
Digital Connectivity mobile connectivity
Infrastructure 5.2 Support for future bands
5.3 Upgradability of wireline DCI
6 Provision of Wired 20 6.1 Backhaul fibre connectivity (service provider
Connectivity to property)
infrastructure 6.2 Fibre connectivity till user premises
6.3 Fibre connectivity in each room or office or
commercial space
7 Availability of Service 15 7.1 Number of wireline Internet Service
Providers providers having integration with Digital
Connectivity Infrastructure
7.2 Number of Mobile Service providers having
coverage or integration with Digital
Connectivity Infrastructure
8 Service Performance 25 8.1 Mobile network coverage and performance in
public areas of property
8.2 Secure public Wi-Fi network coverage and
performance in public areas of property
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25.

SI. No. Criteria Weightage Sub-Criteria

8.3 Mobile network coverage and performance in
non-public areas

8.4 Secure public Wi-Fi network coverage and
performance in non-public areas

8.5 Average download speed of different wireline
network(s) in respective highest speed plan

9 User Experience 5 User feedback on digital connectivity experience

Note: (i) In case of new property, where actual end users are yet to use services, the weightage against ‘user experience’

shall be merged with ‘Service Performance’.

(i1) For the purposes of rating for digital connectivity, MBBL issued by Ministry of Housing and Urban Affairs (MoHUA)
shall be referred in cases where Building Byelaws of Cities/State or Union Territory do not have provisions for digital

connectivity infrastructure.

(2) The Authority may, by order, direction or guidelines, specify the weightage against each sub-criteria provided under

sub-regulation (1) from time to time.

Rating criteria for evaluation of digital connectivity in category ‘B’ property. - (1) DCRA shall evaluate category

‘B’ property as per the following criteria, weightage and sub-criteria:-

SL. No. Criteria Weightage Sub-Criteria
1 Provision in power 10 1.1 Redundancy of power source
infrastructure for ensuring 1.2 UPS Power backup for DCI
reliable digital 1.3 Power continuity monitoring
connectivity 1.4 Building Management System
2 Digital Connectivity 10 2.1 Awvailability of alternate entry paths for
Infrastructure Resilience digital connectivity infrastructure
2.2 non-flooding measures for DCI installation
2.3 Implementation of redundancy in power
source and DCI paths
3 Future Readiness of Digital 10 3.1 Availability of latest generation of mobile
Connectivity Infrastructure connectivity
3.2 Support for future bands
3.3 Upgradability of wireline DCI
4 Provision of Wired 20 4.1 Backhaul fibre connectivity (service
Connectivity infrastructure provider to property)
4.2 Fibre connectivity till user premises
4.3 Fibre connectivity in each room or office or
commercial space
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5 Availability of Service 15 5.1 Number of wireline Internet Service

Providers providers having integration with Digital
Connectivity Infrastructure

5.2 Number of Mobile Service providers
having coverage or integration with Digital
Connectivity Infrastructure

6 Service Performance 25 6.1 Mobile network coverage and performance
in public areas of property

6.2 Secure public Wi-Fi network coverage and
performance in public areas of property

6.3 Mobile network coverage and performance
in non-public areas

6.4 Secure public Wi-Fi network coverage and
performance in non-public areas

6.5 Average download speed of different
wireline network(s) in respective highest
speed plan

7 User Experience 10 User feedback on digital connectivity

experience

(2) The Authority may, by order, direction or guidelines, specify the weightage against each sub-criteria provided under
sub-regulation (1) from time to time.

Evaluation, assessment and award of rating.— (1) The rating process shall be implemented through the rating platform
only.

(2) DCRA shall evaluate the property and assign scores, on the rating platform, against each rating criteria and sub-
criteria, as provided under Regulation 24 or Regulation 25, as the case may be, and award rating as under:-

S. ™ r -
Score Range Digital Connectivity Rating to be
No awarded

1 >=25-32 *

: == *

3 >40-48 * *

4 = . 0.0

5 >56-64 * * *

. o 1.0, 0. 0.
7 >72-80 ****
5 >80-88 ****“_
9 More than 88 *****
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27.

28.

29.

30.

31.

(3) DCRA shall update the rating awarded to the property on the rating platform and issue the rating certificate through
the rating platform, which shall be digitally signed by the DCRA.

(4) The rating certificates may be downloaded by the property manager through the rating platform.

(5) The ratings awarded for different properties shall also be available on rating platform for viewing by end users and
public.

(6) The Authority may specify the manner and process of evaluation and assessment of digital connectivity for award
of ratings to the property, including the timelines, from time to time.

Appeal against ratings awarded.— (1) In case the property manager is not satisfied with the ratings awarded to their
property, the property manager may file an appeal on the rating platform, in the manner and format specified by the
Authority, within thirty days of issue of the rating certificate.

(2) Upon receipt of appeal, the concerned DCRA shall review and decide the appeal within sixty days, as per the process
specified by the Authority.

(3) In case the property manager is still not satisfied with the ratings awarded by DCRA, he may prefer an appeal before
the Authority, in the manner and format and upon payment of such fee, as may be specified by the Authority, within
thirty days of the decision of DCRA on the appeal under sub-regulation (1).

(4) The Authority may, if it considers expedient so to do, refer such appeals to another DCRA, or a panel of experts for
examination of the appeal and recommendation thereon.
(5) No appeal shall be entertained after expiry of the period for filing of the appeal as provided under this regulation.

Review of ratings.— (1) DCRA may review the ratings awarded, based on the feedback of the consumer or service
provider or on complaints, and modify the ratings based on such review, if required:

Provided that DCRA shall not modify the ratings awarded to the property unless the property manager has been given an
opportunity to remove such defects or deficiencies and resolve complaints, within ninety days of the date of receipt of
communication from DCRA through the rating platform.

Re-rating of property within the validity of the rating certificate.— (1) The property manager shall be eligible to apply
for re-rating of the property during validity period of rating certificate, after paying applicable fees to DCRA, in case:-

a)  DCI has been fully upgraded,

b) there has been a change or upgradation in the implemented technology leading to demand for re-rating by their end
users;

c¢) of any change which may affect the rating as per the criteria specified in these regulations.

Validity period of ratings.— (1) The Authority may, by order, direction or guidelines, specify the validity period of the
rating:

Provided that the Authority may specify different validity periods for different categories of properties.

SECTION VIII
CONSEQUENCES FOR CONTRAVENTION OF THE REGULATIONS

Consequences for the failure of DCRA to comply with the provisions of the regulations or orders or directions or
guidelines.— (1) If any DCRA fails to comply with the provisions of the regulations, or the orders, directions or guidelines
issued thereunder, it shall, without prejudice to the terms and conditions of its registration and listing on rating platform,
be liable for suspension or cancellation of registration and shall be barred from undertaking rating of new properties under
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32.

33.

34.

these regulations, or de-listed from the rating platform, or blacklisted for a specified period, or any combination thereof,
as the Authority may, by order, direct:

Provided that no order for suspension or cancellation of registration or de-listing on rating platform or
blacklisting, as the case may be, shall be made by the Authority unless DCRA has been given a reasonable opportunity of
representing against the contravention of the regulations, or orders, directions or guidelines issued thereunder.

Consequences for the failure of property manager to comply with the provisions of the regulations or orders or
directions or guidelines.— (1) If any property manager fails to comply with the provisions of the regulations, or orders or
directions or guidelines issued thereunder, it shall, without prejudice to the terms and conditions of its registration on
rating platform and ratings issued to its properties, be liable for withdrawal of one or more ratings already awarded or in-
process, as the Authority may direct:

Provided that no action for withdrawal of ratings shall be made by the Authority unless the property manager has been

given a reasonable opportunity of representing against the contravention of the regulations or orders or directions or
guidelines, observed by the Authority.

SECTION IX
MISCELLANEOUS

Review.— The provisions of these regulations may be reviewed by the Authority from time to time.

Interpretation. — In case of any doubt regarding interpretation of any of the provisions of these regulations, the decision
of the Authority shall be final and binding.

Secretary, TRAI
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SCHEDULE-I

Code of Conduct for DCRAs

DCRA shall follow the code of conduct specified hereunder: -

®

(i)

(iii)

@iv)

4]

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

Impartiality and independence: DCRA shall remain impartial and independent during digital connectivity assessment
and entire rating process. DCRA should not have any financial interest or ownership or operational interests in the
property under evaluation and assessment. To avoid any conflict of interest, any DCRA providing DCI services shall
not undertake digital connectivity assessment of properties where another DCRA has provided DCI services. DCRA
shall establish policy and procedures for reviewing the work of its agents/employees to ensure independence of
evaluation and assessment without external influences.

Transparency and disclosure: DCRAs shall maintain documented process for evaluation and assessment of digital
connectivity as specified by the Authority and disclose all relevant information about their evaluation and assessment
methodologies. DCRA shall maintain verifiable historical information, in electronic form, about ratings awarded by it
during the validity of ratings.

Compliance with regulations: DCRAs shall strictly adhere to the regulations, guidelines, and standards set forth by the
Authority for the digital connectivity rating system.

Data privacy and security: DCRAs shall implement robust data privacy and security measures to protect sensitive
information collected during digital connectivity assessments and comply with all relevant data privacy regulations.

Qualified personnel: DCRAs shall employ qualified and certified professionals with the necessary expertise and
experience to conduct digital connectivity assessment as per the provisions of the regulations. DCRA shall ensure regular
training and upskilling of its concerned employees to account for technological upgradations.

Fair and non-discriminatory practices: DCRAs shall ensure that the process for evaluation and assessment of the
property and award of rating is fair, transparent and non-discriminatory. The DCRAs shall also ensure that the fees
charged by them are fair and without discrimination to any property managers regardless of the type of property or
ownership.

Clear fee structure: DCRAS shall establish a clear and transparent fee structure for different categories of properties
as per regulations. Maximum chargeable fees (MCF) should be commensurate with the scope of work, and not excessive.
MCEF should be based on the complexity and size of the property. The broad fee structure and criteria shall be displayed
on the rating platform to all relevant stakeholders.

Conflict resolution mechanism: DCRAs shall establish a transparent mechanism for addressing conflicts and disputes
with property managers. This mechanism should ensure a fair and unbiased resolution of issues.

Compliance with building Bye-Laws: DCRAs shall ensure that their assessments align with the building bye-laws and
other relevant regulations.

Continuous improvement: DCRAs shall commit to ongoing improvements in their assessment methodologies by
staying updated with technological advancements and adapting to industry best practices.

Conflict of interest: DCRA shall not rate a property that has a stake in the DCRA or its associated business. DCRA
shall not undertake evaluation, assessment and rating of any property which may result in potential conflict of interest
with property owners or property manager, infrastructure providers, or service providers, which may directly or
indirectly affect the transparency of the rating process.

Review of ratings: DCRA shall institute a formal system of any review of ratings under provisions of regulations. The
review shall not be taken up by the same personnel involved in initial ratings.

Ethical marketing and advertising: DCRA shall not use any unethical means for marketing and shall not misrepresent
its role or capabilities.
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(i)

(iii)

@iv)

V)

(vi)

(vii)

SCHEDULE-II
Terms and conditions for fair use of rating and rating certificate

Ratings are non-transferable: The ratings are awarded to specific property and are non-transferable. Therefore, the
ratings shall only be used for the specific property to which it has been awarded.

Use in marketing and promotion: The property managers can use the awarded ratings in their marketing and
promotional materials, including brochures, websites, and advertisements. However, the ratings shall be used accurately
and in a non-misleading manner.

Non-alteration: The property managers shall not alter or represent the rating certificates in any way that could be
misleading in any manner whatsoever.

Periodic updates: The property managers shall always use the valid ratings and update their rating certificates
periodically as and when there is any change.

Disclosure of ratings: The property managers shall either suo moto disclose the ratings to their users/owners/tenants or
provide the details as and when demanded.

Compliance with regulatory requirements: The property managers should adhere to any regulatory requirements
related to the use of ratings, ensuring that they do not violate any laws or regulations.

Usage within validity period: The property manager is authorized to use the ratings or rating certificates only during
the validity period of the certificate. Use of ratings or rating certificates after the validity period shall be considered as
misuse of the certificate and be construed as contravention of the regulations.

skeskesk
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1. Introduction

1.1. Overview

Internet access serves as a critical enabler, connecting individuals and businesses to
governments, markets, and a wide range of economic and social opportunities. Digital
services, including e-payments, e-commerce, and e-identification, are revolutionizing
business models across sectors such as financial services, healthcare, and education, while
also transforming the delivery and consumption of goods throughout the broader economy.
Emerging technologies like Internet of Things (IoT) and Artificial Intelligence (AI) have the
potential to further accelerate the growth of the digital economy. In emerging markets, digital
connectivity has been a significant driver of development over the past two decades, fostering
economic growth, job creation, and poverty reduction. By expanding markets, improving
efficiency in both business and government operations, and driving innovation in traditional
sectors, digital technologies are unlocking new opportunities for inclusive development.

However, the benefits of digital connectivity cannot be fully realized without universal access
to the Internet. Significant progress has been made over the past two decades to increase the
reach of telecommunication networks, with 95 percent of the world population covered by a
mobile broadband network:.

1.2. Importance of Digital Connectivity

The development of resilient, world-class infrastructure—physical, social, financial, and
digital—forms a cornerstone of India’s strategy to achieve the vision of Viksit Bharat @ 2047.
Among these, digital infrastructure has emerged as a critical necessity, often rivaling
traditional infrastructure components such as power, water, and transportation. The COVID-
19 pandemic not only reshaped the global order but also accelerated the expansion of digital
infrastructure worldwide. Comprising the physical resources and systems required to process
and utilize data effectively; digital infrastructure has become essential to societal functioning
and quality of life. As nations aim to make their digital systems more resilient, agile, and
forward-looking, India, with its vast population and technological potential, is well-
positioned to assume a leadership role in shaping the future global digital landscape.

The rapid advancement of technologies such as 4G and 5G, coupled with enabling devices
and software applications, has profoundly transformed both personal and professional lives
while reshaping governance and business models globally. Today, individuals across all age
groups increasingly rely on smart devices for activities such as studying, working, and
entertainment. The availability of online services, including banking, e-commerce, citizen-
centric solutions, and infotainment options like gaming and social networking, hinges on
robust digital connectivity. In the modern era, it is almost unimaginable to function without
access to these services, emphasizing the critical need for reliable and high-quality digital
connectivity.

! https://www.itu.int/itu-d/reports/statistics/2023/10/10/ff23-mobile-network-coverage,/
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India’s digital transformation holds immense promise, with nearly ~975 Mn internet users
as of 315t May 20252 and a growing ecosystem of indigenous digital services, platforms, and
applications. This digital transformation could unlock significant opportunities for
businesses, startups, and innovators to invest in emerging technologies like AI, blockchain,
and drones tailored to India’s unique needs. However, the rapid adoption of frontier
technologies has placed tremendous pressure on existing digital infrastructure. To harness
the full potential of initiatives such as Smart Cities and Smart Health, focus on augmenting
and modernizing digital infrastructure is essential to sustain this momentum and enable the
seamless integration of advanced technologies into its digital infrastructure.

1.3. Background and Purpose

The purpose of the rating framework is to establish a standardized framework to assess the
availability of digital connectivity infrastructure in different categories of properties and to
encourage the stakeholders to improve the telecom network quality of service in properties.
The aim is to improve consumer experience, ensure seamless digital connectivity, and
promote stakeholder collaboration, making Digital Connectivity Infrastructure (DCI) an
integral part of property development. The quality of telecommunication services inside the
properties is an integral part of protection of consumer interest.

The framework also recognizes the importance of enabling visibility of planned digital
connectivity at the design and construction stages of properties, while ensuring that final
ratings continue to be awarded based on actual on-ground assessment.

To provide legal and regulatory trigger for addressing the issue of accessibility and quality of
digital connectivity inside properties, the Telecom Regulatory Authority of India has
submitted recommendations to the Government on “Recommendations on Rating of
Buildings or Areas for Digital Connectivity” dated 20th February 2023 and regulation on
“Rating of Properties for Digital Connectivity,2024” dated 25th October 2024. The
recommendations and regulations are aimed at creating an ecosystem for co-creations of
Digital Connectivity Infrastructure (DCI) as a part of any development activity, be it a Building
or an Area

The key objectives of regulation on “Rating of Properties for Digital Connectivity,2024”,
hereunder referred as the regulation, includes:

a. To improve consumer experience by ensuring seamless connectivity inside properties

b. To standardize and promote high-quality digital connectivity in residential, commercial,
and public properties

c. To provide a standardized rating system to evaluate properties for their digital
infrastructure and service readiness

d. To provide prospective tenants, owners, and businesses with transparent measure of
quality of property’s digital connectivity

2 https://www.trai.gov.in/sites/default/files/2025-06/PR_No.510f2025_0.pdf
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e. To encourage coordination between property managers, Service Providers, DCIPs to
implement connectivity standards.

The regulation is applicable for:

i. Property managers who intend to get their property, of minimum specified size, rated
for digital connectivity, either voluntarily or under the provisions of applicable laws,
rules or regulations

ii. Digital connectivity rating agencies (DCRA), who may evaluate and award ratings for
property under these regulations; and

iii. Service providers, who may enter an arrangement with the property manager for
development or access of digital connectivity or digital connectivity infrastructure.

1.4. Digital Connectivity Rating Framework

The regulation provides a standardized method to evaluate digital connectivity inside
properties. The ratings, provided under the rating framework under the regulation, will enable
stakeholders to make informed choices while promoting the development of robust digital
infrastructure. The key aspects of rating framework include:

i. Standardized Process

The framework establishes a uniform methodology to assess the digital connectivity of
properties and areas across various categories, ensuring comparability and reliability.
Properties shall be evaluated based on defined parameters in the regulation such as fiber
readiness, mobile network availability, in-building solutions, and Wi-Fi infrastructure.
Different property types (commercial, residential, industrial, public spaces, hospitals,
government offices, transport corridors and many more) may have tailored benchmarks
to ensure relevant and fair assessments. The standardized process also provides for
assessment of digital connectivity at different stages of property development, as specified
in the regulations.

ii. Consistent Quality and Coverage

Integrating Digital Connectivity Infrastructure (DCI) at an early stage in property
development ensures that digital services are of high quality, reducing connectivity gaps
and enhancing user experience. The framework promotes the inclusion of diverse
connectivity options, such as fiber optic networks, Wi-Fi, cellular connectivity, and
satellite broadband, to enhance resilience. Properties will be assessed based on their
capability to provide seamless indoor and outdoor network coverage, including
provisions for small cells, DAS (Distributed Antenna Systems) and Wi-Fi network.

iili. Consumer Empowerment
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A structured rating system enables consumers and stakeholders to make informed
decisions based on digital connectivity performance, driving competitive improvements.

a. Informed decision-making: Prospective tenants and buyers can compare
properties based on their connectivity rating, ensuring they choose locations with the
best digital infrastructure.

b. Market differentiation: Property managers and consumers are incentivized to
enhance their digital infrastructure to achieve higher ratings, improving property
value and marketability.

c. Future readiness: Encourages property managers to adopt emerging technologies
to future-proof their properties.

1.5. Objectives of the Rating Manual

The Rating Manual serves as a structured framework designed to ensure a fair, transparent,
and standardized approach to assessing digital connectivity under the provisions of the
regulation.

1.6. Scope of the Rating Manual

The Rating Manual outlines the detailed methodology to be followed by the stakeholders for
assessment of digital connectivity in different categories of properties as per the assessment
criteria provided in the "Rating of Properties for Digital Connectivity Regulations, 2024". This
document provides a comprehensive guide for all stakeholders involved in implementation
and assessment of digital connectivity in properties and areas, including Digital Connectivity
Rating Agency (DCRA), Property Manager (PM), and Service Providers.

Key aspects of the manual include a detailed description of the overall rating process for
digital connectivity. This process encompasses the registration procedures for DCRAs and
property managers. It also specifies the evaluation methodology tailored for distinct property
classifications provided in the regulation i.e. Category A properties and Category B properties.

The manual also elaborates on the processes for the award and renewal of ratings.
Additionally, it sets forth provisions for a reporting and feedback mechanism, empowering
stakeholders to provide input for maintaining and improving the rating framework. Processes
for dispute resolution are also detailed, offering structured processes to address and resolve
conflicts among stakeholders effectively.

Recognizing the dynamic nature of digital connectivity needs, the manual provides a protocol
for the periodic review and updates of the rating manual. This ensures that the manual
remains relevant in addressing technological advancements, changing user expectations, and
emerging challenges. The manual also includes a chapter dedicated to guidelines and best
practices to be adhered to by property managers and DCRAs, fostering consistency and quality
in the implementation of digital connectivity standards.
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This rating manual provides processes and methodology for assessment of digital connectivity
under the "Rating of Properties for Digital Connectivity Regulations, 2024". In case of any
discrepancy or interpretation, the provision of the regulations shall prevail.
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2. Role of Stakeholders

The following sections provide an overview of roles of key stakeholders within the ecosystem
including the digital connectivity rating agency, property manager, service provider, and
digital connectivity infrastructure provider.

2.1.

Digital Connectivity Rating Agency (DCRA)

DCRAs play a critical role in evaluating and certifying the quality, reliability, and readiness
of digital connectivity in the properties. The responsibilities of DCRA, as per the regulations,
include:

1.

ii.

iii.

iv.

Evaluation of property for digital connectivity: Conduct thorough assessments
of the digital connectivity in properties including fiber-optic availability, mobile
network coverage, Wi-Fi accessibility, and broadband reliability and use established
criteria to evaluate the digital connectivity.

Issuance of ratings: Assign objective and transparent ratings based on the
evaluation results, providing property managers and stakeholders with a clear
indication of connectivity infrastructure and service performance. Generate official
rating certificates that property managers can use to demonstrate their digital
connectivity standards to tenants, investors, and businesses. DCRA ensures that
ratings reflect real-world digital connectivity experiences, helping end-users make
informed decisions about properties based on their digital connectivity requirements
and available performance.

Feedback and recommendations: Provide constructive feedback to property
managers on areas for improvement in their digital connectivity infrastructure or
services and indicate best practices and enhancements to help property managers
achieve higher ratings.

Collaboration with stakeholders: Work closely with property managers, service
providers and infrastructure providers to gather necessary data for evaluations and
maintain communication with TRAI to ensure compliance with regulatory standards.

Continuous improvement: Stay updated on technological advancements and
regulatory changes to refine evaluation criteria and participate in training and
workshops to enhance evaluation methodologies. Participate in training programs,
workshops, and knowledge-sharing initiatives to enhance evaluation methodologies
and improve accuracy in assessments.

Reporting: Maintain comprehensive records of all evaluations conducted, ratings
issued, and feedback provided to property managers for different properties. Submit
periodic reports and trend analyses to TRAI, highlighting industry-wide connectivity
performance, key challenges, and areas needing regulatory attention.
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vii., Compliance with Regulations: All the DCRA activities shall be within the
framework of the regulations and directions or orders or guidelines issued from time
to time by the Authority.

In addition to the above, a DCRA may, on a voluntary basis and upon request by a Property
Manager, undertake an Optional Digital Connectivity Audit for internal review and
improvement purposes for a property, outside the formal rating process and without award
of any Digital Connectivity Rating.

2.2. Property Manager (PM)

As defined in the regulations, the “Property Manager” means the person who is either the
owner of the property to be rated for digital connectivity or has any legal right to control or
manage the property. The Property Manager plays a key role in facilitating digital connectivity
assessments, coordinating with relevant authorities, and implementing improvements to
enhance user experience and maintain compliance with regulatory standards. Property
Managers are responsible for overseeing the management and maintenance of properties,
including ensuring adequate digital connectivity. The responsibilities of Property Manager,
under the regulations, inter-alia, include:

i. Application for ratings:

a. Submit applications for digital connectivity ratings through the rating platform
and provide accurate and comprehensive information about the property’s digital
connectivity.

b. Provide accurate and comprehensive information regarding the property’s existing
digital connectivity infrastructure, including network coverage, fiber availability,
and telecom service provider details.

c. Ensure that all submitted data is up to date and reflects the actual service available
on the property.

d. For under-construction properties, the Property Manager shall also submit a
declaration and supporting design-stage documents, as prescribed by the
Authority.

ii. Documentation and compliance:

a. Prepare and upload the necessary documentation required for the evaluation
process and ensure ongoing compliance with standards set by DCRAs and TRAL.

b. Keep track of changes in compliance requirements and implement necessary
updates to avoid penalties or service disruptions.

iii. ~Maintenance of digital connectivity infrastructure:
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a. Regularly inspect and maintain the digital connectivity infrastructure to ensure
optimal performance and address any connectivity issues promptly to maintain
service quality.

b. Address connectivity issues proactively by working with telecom service providers
and technical support teams.

c. Ensure proper maintenance and upgrades of network equipment to optimize
performance and provide a seamless digital experience for occupants and tenants.

iv. Collaboration with DCRAs:

a. Facilitate the evaluation and rating process by providing Digital Connectivity
Rating Agencies (DCRAs) with necessary access to the property.

b. Work closely with evaluators to share technical data, network reports, and other
relevant details needed for the rating assessment.

c. Implement recommendations and best practices suggested by DCRAs to enhance
the property's digital connectivity rating.

v. Customer communication and tenant engagement:

a. Act as the primary point of contact for tenants and occupants regarding digital
connectivity services within the property.

b. Address concerns or complaints related to network performance and ensure that
users are informed about available connectivity solutions and upgrades.
Educate tenants on digital connectivity features available in the property and
promote initiatives aimed at improving network access and reliability.

A Property Manager may, at its discretion, engage a registered Digital Connectivity Rating
Agency (DCRA) for an Optional Digital Connectivity Audit of the property for the purpose of
identifying gaps and undertaking improvements in Digital Connectivity Infrastructure,
without applying for a Digital Connectivity Rating under the Regulations.

2.3. Service Providers

The Regulation “Rating of Properties for Digital Connectivity Regulations, 2024" defines
Service Providers as “Service Providers means any service provider licensed under section
4 of the Indian Telegraph Act, 1885 or granted authorization under the
Telecommunications Act, 2023, to provide telecommunication service”. Service Providers
are responsible for delivering a wide range of telecommunications and digital services,
including mobile and fixed-line communication, internet access, Wi-Fi, and broadband
services. They serve as the backbone of digital connectivity, ensuring seamless and reliable
communication for end-users. Their role is critical in maintaining and improving the overall
quality of digital services, directly impacting the user experience and the effectiveness of
digital infrastructure. The Service Providers are encouraged to collaborate with the property
managers and DCIPs for extending and maintenance of digital connectivity in the properties.
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2.4. Digital Connectivity Infrastructure Providers (DCIPs)/Infrastructure
Providers Category 1 (IP-1s)

DCIPs/IP-1s are entities that develop and maintain the digital infrastructure as per their
authorization. This includes network equipment, cabling, and other technological
frameworks.

DCIPs/IP-1s are key enablers in the telecommunication and digital ecosystem for developing,
deploying, and maintaining the physical and digital infrastructure that supports seamless
digital connectivity services. Their role is vital in ensuring high-speed, reliable, and future-
ready network infrastructure that caters to the growing demands of consumers, businesses,
and service providers.

2.5. Consumers/ End Users

The consumer or end-user is the primary stakeholder in the broader ecosystem for assessing
and rating digital connectivity in properties or specific geographical areas. Their role is
pivotal, as the quality and reliability of connectivity directly impact their daily digital
interactions, productivity, and overall satisfaction.

The fundamental objective of implementing a rating system is to enhance the quality of
service and thereby experience (QoE) for consumers by identifying gaps in connectivity and
encouraging improvements in digital infrastructure. To achieve this, user feedback and real-
world end-user experiences must be integral components of the rating framework, ensuring
that assessments reflect actual usability.

The quality of user experience can be measured objectively through various technical key
performance indicators (KPIs). These include parameters such as network latency, download
and upload speeds, signal strength, coverage consistency, etc. These metrics collectively
define the Quality of Experience (QoE) from a technical standpoint and provide quantifiable
data to assess digital connectivity standards.

On the other hand, subjective evaluation of QoE involves gathering consumer perceptions
through structured methods such as end-user surveys, real-time feedback mechanisms, and
digital reporting platforms. This qualitative input helps capture aspects of user experience
that may not be fully reflected in technical measurements, such as service reliability, ease of
connectivity, and user satisfaction with network performance.

By combining both objective technical assessments and subjective user feedback, the rating
framework can provide a holistic evaluation of digital connectivity in properties and areas,
ultimately driving improvements that align with consumer expectations and technological
advancements.
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3. Registration Process and Rating Lifecycle

The rating lifecycle begins with the registration of the Digital Connectivity Rating Agency
(DCRA) and property managers, ensuring adherence to established terms and conditions.
Following this, properties are mapped to the categories provided in the regulations for the
assessment process. The assessment phase involves a comprehensive review of the digital
connectivity infrastructure and services in the properties against set benchmarks, verifying
compliance with regulatory and operational standards. Only after completing the evaluation
steps, the final rating is awarded providing a transparent and standardized measure of digital
connectivity.

3.1. Eligibility Criteria of Digital Connectivity Rating Agency (DCRA)
Registration

An entity shall be eligible for registration as a Digital Connectivity Rating Agency (DCRA)
under regulation if it meets the criteria outlined in (Section III — "Registration of Digital
Connectivity Rating Agency" of the Regulation on Rating of Properties for Digital
Connectivity). The eligible entities may apply for registration as DCRA as per the guidelines
issued by the Authority from time to time.

3.2. Registration Process of DCRA

The registration process for Digital Connectivity Rating Agencies (DCRA) is outlined under
Section I1I — "Registration of Digital Connectivity Rating Agency" in the Regulation on Rating
of Properties for Digital Connectivity,2024 as amended from time to time. The process
ensures that only eligible and competent entities can participate in property rating activities.
The registration process, as provided in the regulations, is summarized below:

i. Any entity fulfilling the eligibility criteria under regulation and intending to
commence activity as DCRA under the regulations, shall make an application to the
Authority for grant of registration on the rating platform in the manner and format,
and upon payment of such fee, as may be specified by the Authority

ii. An application for registration, which is not complete in all respects or does not
conform to the eligibility criteria specified under regulation or the instructions
specified by the Authority from time to time, shall be rejected:

Provided that before rejecting any such application, the applicant shall be given an

opportunity to rectify the deficiency, if any, within thirty days from the date of receipt
of communication from the Authority;
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1il.

Provided further that the Authority may, for sufficient reasons, extend the time for
rectification of the deficiency by such time as it may be considered appropriate, but
such extended time shall not exceed thirty days.

The Authority mays, if it so desires, ask the applicant to appear before it, in person, in
connection with the grant of registration.

3.2.1 Grant of Registration and Listing on Rating Platform

The registration and listing process of DCRA on the rating platform is provided in regulation
(6) as summarized below:

1.

1l

1il.

1v.

Eligible applicants meeting the eligibility criteria under regulation will be granted
registration on the rating platform for a period of five years. However, the registration
granted under sub-regulation shall be subject to payment of such fees and such terms
and conditions, as may be specified by the Authority from time to time, by order or
direction.

The registration granted under sub-regulations shall be valid for the specified period
unless it is suspended or cancelled by the Authority as per provisions of these
regulations, or upon approval of the request of DCRA for withdrawal of its registration
by the Authority.

Such registration shall not confer any right upon the DCRA for assignment of work for
rating of property.

The Authority may, upon the request of DCRA and on being satisfied with its
performance, subject to the DCRA meeting the eligibility criteria, renew the
registration of DCRA for another five years.

However, in case of non-renewal of its registration by the Authority, DCRA shall
continue to discharge its obligations under the regulations for the remaining validity
period of its registration.

If the applicant or DCRA submits information which is found to be false or misleading
at any stage, either prior to the registration or during the validity of the registration,
the Authority shall, without prejudice to its rights under any law, Act or regulations,
reject the application for registration or cancel or suspend the registration of DCRA.
However, no order for cancellation or suspension of registration shall be made by the
Authority unless DCRA has been given a reasonable opportunity of representing
against such cancellation or suspension by the Authority.
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3.2.2 Conditions of Registration for DCRA

The registration of DCRA shall be subject to the conditions prescribed under (Section III —
"Registration of Digital Connectivity Rating Agency" of the Regulation on Rating of
Properties for Digital Connectivity).

3.3. General Obligations for DCRA

DCRA is required to follow a set of terms and conditions prescribed under Section IV -
“General Obligations of DCRA” of “Regulation on Rating of Properties for Digital
Connectivity”. These terms ensure transparency, accountability, and compliance in the rating
process and cover the following aspects:

i.  Code of Conduct.
ii.  Disclosure of fees and other terms and conditions to the property manager.
iii. ~ Evaluation and award of ratings.
iv.  Monitoring of ratings.
v.  Retention of records and audit of DCRA.

3.4. Registration of Property Manager

The registration of a Property Manager on the rating platform is an important step in ensuring
that only eligible and authorized individuals or entities can apply for property ratings related
to digital connectivity. This process is governed by the regulation under Section V — General
Obligations of Property Manager. The process for registration is summarized below:

i.  Any property manager, who intends to apply for a rating of their property for digital
connectivity under these regulations, shall register himself on the rating platform, in
such manner and format and upon payment of such fees, as may be specified by the
Authority.

ii.  No property manager, who is not registered on the rating platform, shall be eligible
to apply for the rating of property being used, controlled, or managed by him, in
accordance with the provisions of these regulations.

iii.  If the property manager submits any false or misleading information, undertaking,
declaration or documents under this regulation, it shall amount to the contravention
of the provisions of the regulations and the authority may take action as per applicable
laws, Act or regulations.

iv.  The fees for rating of property shall be mutually decided by DCRA and the property
manager as provided under regulation.

3.5. General Obligations for Property Manager

The general obligations of a Property Manager are provided in Section V— General Obligations
of Property Manager. These obligations broadly cover the following aspects:

i.  Facilitation and co-operation during rating process and inspection.
ii. Compliance of terms and conditions of rating certificate.

86



iii. Compliance to approved DCI design.
iv. Repair and maintenance of DCI.
v. Renewal of ratings.
vi. No exclusive arrangement with the service providers.
vii.  Fair use of ratings.
viii. Change of property manager or ownership and continuity of DCI.

3.6. Classification of Properties for Rating

The classification of properties for the purpose of rating is one of the key aspects of the
regulations. It provides a structured framework to assess and categorize properties based on
their digital connectivity and ensure a standardized rating system for different types of
properties.

Below is the detailed classification of properties as provided in Section II of the regulation:

Category

S. No. | Classification Type of Proper
or Group P perty
. . Apartments, independent houses, gated
1. Residential A P o bena 8
communities or societies, etc.
All properties of the Central Government, the
Government .
2 Properties A State Government, Courts, Public Sector
P Undertakings, Local Bodies, Heritage Sites, etc.
. Commercial office complex, shopping malls,
Commercial - . .
3 Establishments A industrial estates, SEZs, convention centres,
Hospitals, Hotels, Educational Institutions, etc.
Other private or B Airport, Bus Station, Railway Station, multi-
public areas modal logistic parks, etc.
Stadiums or
Sport Arenas or Stadiums or permanent spaces of gathering
spaces of B with seating capacity of more than 5000
frequent persons
gathering
Transport B Expressways, Highways, Railways routes,
corridors Metro corridors etc.

Table 3.1: Classification of Properties for Rating of digital connectivity
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3.7. Rating Process for Constructed Properties

The rating process for digital connectivity in properties follows a structured, multi-stage
evaluation approach to ensure transparency, consistency, and reliability in assessing a
property’s digital capabilities. This framework is designed to evaluate service quality,
infrastructure readiness, and user experience, ultimately assigning a rating that reflects the
property’s ability to support digital connectivity efficiently. The following steps outline the
rating lifecycle and role of DCRA and Property Manager:

s DUE Diligence Stage I s

i. Registration by iii. Document Review v. Corrective Actions vii. Final Evaluation
DCRA and Property and Preliminary by Property by DCRA and
manager Assessment Manager Award of Rating
v =) @
ii. Application for iv. Preliminary vi. Due Diligence
rating of property Evaluation Comments
B q 0 Stage I1
and Action Points

Figure 3.1: High Level Rating Workflow for Constructed Properties

i. Registration by DCRA and Property Managers: As already outlined in
Section 3.2 and Section 3.4 of this manual, the interested DCRA and Property
Managers need to register on the online rating platform. A one-time and non-
refundable registration fee, as prescribed by the Authority, must be paid by the
property manager at the time of registration. The registration enables Property
Managers to apply for a rating assessment of their properties. The property manager
may also apply for the rating of under construction properties to enable assessment
and guidance by DCRA on implementation of DCI in line with the provision.
However, the rating certificate shall be issued after provisioning DCI as per the
requirement of the regulation for rating criteria.

ii. Application for Rating of Properties:
a. Property Managers seeking a new rating or renewal of an existing rating for the
property shall submit an online application along with the prescribed supporting
documents.

b. A document checklist, including for fully constructed and under construction
properties, will be available in the Frequently Asked Questions (FAQ) section on
the rating platform.

c. Once application for rating is submitted by the property manager, the system will

generate a Unique Request Identification Number (URIN) for tracking the
application status.
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1il.

iv.

d.

The Property Manager can select any of the registered DCRA from the list
provided on the rating platform.

The details of the maximum chargeable fee (MCF), to be charged by different
DCRAs, will be available on the rating platform.

Online application of the Property Manager will be automatically assigned to the
Digital Connectivity Rating Agency (DCRA) selected during the submission of
application for rating.

Due-Diligence Stage I (Document Review and Preliminary Assessment):

a.

The selected DCRA shall conduct Stage I of due diligence to assess basic
requirements for assessing the digital connectivity status of the property based
on the submitted documents.

This stage of assessment must be completed in a time bound manner within 30
days from the date of assignment of the property to the DCRA.

If additional details or clarifications are required, the DCRA will notify the
Property Manager to complete the application through the rating platform.

The Property Manager should provide relevant inputs to the DCRA within 7 days
of the request by the DCRA failing which the delay will be attributed to the
property manager and not to the DCRA.

All the requests and responses for seeking the inputs or clarifications shall be
made through the rating platform.

The DCRA will visit the site, at suitable stage(s) of construction, in case the site
is under development or construction to assess whether the DCI is in line with
the approved design. The DCRA will provide its inputs to the property manager
for construction of DCI aligned with requirements of rating criteria as far as
possible.

Due-Diligence Stage I (Preliminary evaluation comments and action
points):

The DCRA shall share their comments with action items, if any, to the Property
Manager concerned through the rating platform. The actions points shall be
classified broadly in three categories as follows:
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a.

Mandatory: These action points will only include the actions required by
Property Manager without which the evaluation process cannot proceed to next
stage.

Recommended: These action items will include those points which may affect
the rating score and consequently the rating of the property. The Property
Manager may choose to ignore these comments and may confirm proceeding for
the next stage of evaluation.

Optional: This category of action items will include suggestive actions to be
taken by the Property Manager which does not affect the score and rating of the
property. However, such actions may further improve quality of service and
consumer experience.

Corrective action by property manager:

a.

In response to the action points arising out of ‘Preliminary evaluation’, the
Property Manager shall take remedial actions on mandatory points to proceed
for second stage of evaluation.

After all the ‘Mandatory’ action points are complied, the Property Manager can
apply for second stage of evaluation i.e., Due-Diligence Stage-II. However, the
property managers are encouraged to consider action on recommended and
optional inputs from DCRA to get the best possible score for their property.

Due-Diligence Stage II:

a.

The request for initiation of Due Diligence stage-II shall commence upon the
request of the property manager after the action has been completed on at least
‘Mandatory’ action points or preferable other recommended and optional points.

The Due Diligence stage-II will involve the process of onsite verification of digital
connectivity and associated infrastructure by the DCRA against the prescribed
rating criteria including as provided in supporting documents.

The detailed methodology for scoring against each criterion and sub-criteria and
respective weightage is provided in Chapter 4 for properties of category ‘A’ and
Chapter 5 for properties of category ‘B’ of this manual.

The Due Diligence Stage-II will be completed by the DCRA in a time-bound
manner preferable within 60 days of submission of request by the Property
Manager for Due Diligence-II evaluation.

The Due Diligence stage-1I for under construction will commence on completion
of DCI construction, testing and integration.
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vii.  Final Evaluation by DCRA and Award of Rating:
a. Final Evaluation by DCRA:

L

II.

III.

IV.

After the completion of Due Diligence stage - I, the DCRA shall consolidate
all the relevant details and prepare a comprehensive assessment report. The
assessment report shall cover the list of all documents collected; the
summary criteria and sub-criteria wise comments, documents, score
awarded, and list of test/evidence collected during the assessment.

The objective of each sub-criteria, methodology of assessment and scoring
criteria against each criterion and sub-criteria are provided in Chapter 4
for properties of category ‘A’ and Chapter 5 for properties of category ‘B’.

In the end, the assessment report will provide the score card for the
property against each criteria and sub-criteria.

A copy of assessment report with URIN and property details shall be
uploaded against respective property. The assessment report will be digitally
signed by the authorized representative of the DCRA. This report will also
be visible to the property manager concerned.

The DCRA shall also update the score against each criterion and sub-criteria
on rating platform to generate the rating certificate.

b. Award of Rating:

I.

II.

After the rating score is updated in the rating platform, the DCRA shall
generate a rating certificate and sign it digitally.

The Property Manager will be able to download the rating certificate
through their registered account on the rating platform against respective
property till its validity.

c. Once the rating certificate is issued by DCRA, it will be available for the public to
view or verify the rating certificates either through unique certificate number or
QR code available on the certificate or other search and filter criteria as may be
provided on the rating platform.

3.8. Rating Process for Properties Under Construction

The rating process for digital connectivity in properties under construction follows a
structured, multi-stage evaluation approach to ensure transparency, consistency, and
reliability in assessment, while preserving the integrity of final rating outcomes. The
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framework enables design-stage assessment of Digital Connectivity Infrastructure (DCI)
readiness during the construction phase and provides for final evaluation based on on-
ground verification after completion of construction. This framework is designed to evaluate
service quality, infrastructure readiness, and user experience, ultimately assigning a rating
that reflects the property’s ability to support digital connectivity efficiently. The following
steps outline the rating lifecycle and role of DCRA and Property Manager:

i. Registration by
DCRA and Property

manager i
b o > o

Due Diligence Stage 1 -
{ii. DCI Design review, |
i assessmentand |
certification by DCRA

v. Intimation of
completion of DCI by
Property Manager and by DCRA an-d
confirmation by DCTA Award of Rating

>0 > 6 >3 g

vii. Final Evaluation

ii. Application Iﬁr iv. Construction vi. Due Diligence
rating of property Phase monitoring by Stage 11
DCRA

Figure 3.2: High Level Rating Workflow for Properties Under Construction

L.

ii.

Registration by DCRA and Property Managers: As already outlined in
Section 3.2 and Section 3.4 of this manual, the interested DCRA and Property
Managers need to register on the online rating platform. A one-time and non-
refundable registration fee, as prescribed by the Authority, must be paid by the
property manager at the time of registration. The registration enables Property
Managers to apply for a rating assessment of their properties. The property manager
may also apply for the rating of under construction properties to enable assessment
and guidance by DCRA on implementation of DCI in line with the provision.
However, the rating certificate shall be issued after provisioning DCI as per the
requirement of the regulation for rating criteria.

Application for Rating of Properties:

a. Property Managers seeking rating for the property under construction shall
submit an online application in accordance with regulations, once all
components of Digital Connectivity Infrastructure (DCI) (covering
relevant criteria and sub-criteria as per regulations 24 and 25) have
been planned and approved as part of the building plan and
implementation design is ready.

b. A document checklist, including for fully constructed and under construction
properties, will be available in the Frequently Asked Questions (FAQ) section on
the rating platform.

c. In addition to the standard requirements, the Property Manager shall submit a

declaration specific to under-construction properties, in format specified by the
Authority. The declaration shall include the following:
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I. the target star rating that the property intends to achieve.
II. arating criterion-wise and sub-criterion-wise plan, including;:

(a) the proposed measures and design provisions to achieve the declared

target rating;
(b) the target score proposed against each applicable sub-criterion; and

(c) explanatory remarks mapping the proposed measures to approved

design documents.

III.  The plan shall be supported by approved design documents and relevant
documentary evidence, such as approved building plans for DCI,
layouts, infrastructure schematics, and other supporting technical

documents related to DCI.

IV. The Property Manager shall provide appropriate documentary evidence for
each applicable sub-criterion, along with structured responses to specific
questions, where prescribed, in order to enable the DCRA to assess the level
of digital connectivity provisions at the design stage. Such responses shall
clearly explain how the proposed Digital Connectivity Infrastructure

complies with the requirements of the relevant criterion and sub-criterion.

d. In addition to the declaration and supporting documents specified above,
Property Managers of under-construction properties shall submit all
information, particulars, and documents as per regulation and rating manual.
This shall include details relating to the Property Manager and the property, such
as property name, type, category, status, proof of ownership and ownership
details, property address and area particulars, building layout plans including
areas proposed for assessment, and any other information or documents
required for assessment of digital connectivity under the Regulations and the
Rating Manual.

e. Once application for rating is submitted by the property manager, the system will

generate a Unique Request Identification Number (URIN) for tracking the
application status.
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f. The Property Manager can select any of the registered DCRA from the list
provided on the rating platform.

g. The details of the maximum chargeable fee (MCF), to be charged by different
DCRAs, will be available on the rating platform.

h. Online application of the Property Manager will be automatically assigned to the
Digital Connectivity Rating Agency (DCRA) selected during the submission of
application for rating.

iii. ~Due Diligence Stage I (DCI Design Review, Assessment and Certification
by DCRA):
a. For under-construction properties, the DCRA shall review the submitted
declaration and documents to verify completeness, consistency, and alignment
with the digital connectivity rating framework.

b. This stage is limited to building plan and DCI design verification and preliminary
evaluation, including site visits, where appropriate, to assess alignment with
approved designs.

c. During the review of the declaration, design documents, and supporting
information submitted by the Property Manager:
I. The concerned Digital Connectivity Rating Agency (DCRA) shall assess the

extent to which the proposed design-stage provisions in the property align

with the applicable rating criteria and sub-criteria;

II. Inrespect of those criteria and sub-criteria which involve parameters (such
as network speed, coverage, no. of service providers etc.) that cannot be
physically verified during the under-construction stage, the assessment
shall be based on the structured responses provided in this declaration and
the supporting documentary evidence submitted by the Property Manager.
Such assessment shall be indicative in nature and subject to verification
during Due Diligence Stage—II upon completion of construction and

commissioning of Digital Connectivity Infrastructure.

III. Based on such assessment, the DCRA shall determine the appropriate
design-stage star level corresponding to the planned Digital Connectivity

Infrastructure; and
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1v.

Vi.

IV. The property shall be listed on the rating platform with the design-stage star
level as assessed by the DCRA, along with an indication that the rating is

based on design-stage evaluation.

V. Accordingly, a certificate indicating “Designed for XX Stars”, as
assessed by the DCRA, shall be issued to property manager

VI. The “Designed for XX Stars” certificate will be indicative in nature,
reflecting design-stage preparedness only, and shall not be treated as a final

or provisional Digital Connectivity Rating.
VII. This step must be completed by DCRA within a reasonable period

Construction Phase Monitoring by DCRA:

a. As the deployment of Digital Connectivity Infrastructure progresses during
construction, the concerned DCRA, at appropriate stages of construction, will
monitor the development of DCI as per submitted design for obtaining rating for
design stage and may also suggest corrective and improvement action points, if
required, to Property Manager.

Intimation of completion of DCI by Property Manager and Confirmation

by DCRA:

a. Upon completion of construction and implementation as per DCI design, testing,
and integration of Digital Connectivity Infrastructure, the Property Manager
shall intimate the concerned DCRA through the rating platform.

b. Based on such intimation, the DCRA shall verify whether the DCI has been
implemented in accordance with the approved design-stage submissions and
shall record its confirmation on the rating platform, clearly indicating any
deviations, if observed, from the approved design.

Due-Diligence Stage II:

a. Upon completion of construction, testing, and integration of Digital Connectivity
Infrastructure, and after confirmation by the concerned DCRA as recorded on the
rating platform, the Property Manager may submit a request for initiation of Due
Diligence Stage II through the rating platform. Due Diligence Stage II shall be
initiated only upon such request by the Property Manager.

b. The Due Diligence stage-1I will involve the process of onsite verification of digital
connectivity and associated infrastructure by the DCRA against the prescribed
rating criteria including as provided in supporting documents.
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c. The detailed methodology for scoring against each criterion and sub-criteria and
respective weightage is provided in Chapter 4 for properties of category ‘A’ and
Chapter 5 for properties of category ‘B’ of this manual.

d. The Due Diligence Stage-II will be completed by the DCRA in a time-bound
manner preferable within 60 days of submission of request by the Property
Manager for Due Diligence-II evaluation.

vii.  Final Evaluation by DCRA and Award of Rating:
a. Final Evaluation by DCRA:

I.  After the completion of Due Diligence stage - II, the DCRA shall consolidate
all the relevant details and prepare a comprehensive assessment report. The
assessment report shall cover the list of all documents collected; the
summary criteria and sub-criteria wise comments, documents, score
awarded, and list of test/evidence collected during the assessment.

II. The objective of each sub-criteria, methodology of assessment and scoring
criteria against each criterion and sub-criteria are provided in Chapter 4
for properties of category ‘A’ and Chapter 5 for properties of category ‘B’.

III. Intheend, the assessment report will provide the score card for the property
against each criteria and sub-criteria.

IV. A copy of assessment report with URIN and property details shall be
uploaded against respective property. The assessment report will be digitally
signed by the authorized representative of the DCRA. This report will also
be visible to the property manager concerned.

V. The DCRA shall also update the score against each criterion and sub-criteria
on rating platform to generate the rating certificate.

b. Award of Rating:
I. After the rating score is updated in the rating platform, the DCRA shall
generate a rating certificate and sign it digitally.

II. The Property Manager will be able to download the rating certificate
through their registered account on the rating platform against respective

property till its validity.

c. Once the rating certificate is issued by DCRA, it will be available for the public to
view or verify the rating certificates either through unique certificate number or
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QR code available on the certificate or other search and filter criteria as may be
provided on the rating platform.

3.9. Optional Digital Connectivity Audit

There may be scenarios where a Property Manager may wish to review the level of Digital
Connectivity Infrastructure (DCI) in a property for purpose of identifying gaps and
undertaking improvements, without applying for a Digital Connectivity Rating. Additionally,
once a rating is awarded, it becomes publicly visible, and therefore some Property Managers
prefer to first identify gaps and undertake improvements before opting for a formal rating
assessment.

In such situations, Property Managers may find value in obtaining an audit of the existing
digital connectivity infrastructure against the criteria and sub-criteria prescribed in the
Rating Manual, primarily for understanding the present status and areas requiring
improvement.

In such cases, Property Manager may, on a voluntary basis, engage a registered Digital
Connectivity Rating Agency (DCRA) to undertake an audit of the property’s digital
connectivity based on the criteria and sub-criteria specified in the Regulation and this Rating
Manual.

For the limited purpose of facilitating initiation of such audit and enabling transparency in
timelines, a simple electronic form may be made available on the Rating Platform. The form
shall capture basic details of the Property Manager and the property, along with selection of
a registered DCRA.

Upon submission of such request by the Property Manager, one or more DCRA(s), as
selected by Property Manager, shall be notified through the platform. Thereafter, the
Property Manager and the selected DCRA may mutually agree on the scope of audit,
timelines for completion, and fee structure.

Once mutual agreement is reached, the DCRA shall update its acceptance of the audit request
on the platform along with the agreed date of completion of the audit.

The DCRA shall update the status of such audit on the platform upon completion. The role
of the platform shall be limited to facilitation of initiation and status tracking only.

The outcome of an Optional Digital Connectivity Audit may include a report indicating the

present status of Digital Connectivity, identification of gaps against the applicable criteria
and sub-criteria as per Rating Manual, and actionable recommendations for improvement.
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Any indicative score or indicative star rating level, if provided, shall be non-binding and for
internal reference only.

The digital connectivity audit report prepared by the DCRA shall be shared directly with the
Property Manager.

Such optional audit shall not create any right, expectation, or entitlement with respect to
award of a Digital Connectivity Rating.

Participation in an Optional Digital Connectivity Audit shall not be a prerequisite for

applying for a Digital Connectivity Rating, nor shall it have any bearing on the outcome of a
rating assessment undertaken under the Regulation.

High-level workflow for Optional Digital Connectivity Audit is as:

i) Submission of iii) Mutual v) Conduct of vii) Status
Audit Request Agreement Audit Update
PO >0 >0 29 >0 >0 >6
ii) Notification to iv) Acceptance vi) Report
DCRA(s) and submission Update Sharing

of proposals to PM

Figure 3.3: High Level Workflow for Optional Digital Connectivity Audit

i. Submission of Audit Request: The Property Manager submits a Optional Digital
Connectivity Audit request through a simple electronic form on the rating platform
capturing basic property manager and property details along with selection of DCRA.

ii. Notification to DCRA(s) and submission of proposals to Property
Manager: The shortlisted DCRA(s) receives intimation of the audit request through
the platform. The concerned DCRA(s) will do the due diligence and submit their
proposals directly to Property Manager. DCRA may also request for on-site visit if
required.

iii. =~ Mutual Agreement: The Property Manager and the selected DCRA mutually agree
on scope of audit, timelines, and fee. Property Manager shall update the selected

DCRA on the platform.

iv.  Acceptance Update: The DCRA updates acceptance of the audit request along with
agreed date of completion.
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Vii.

Conduct of Audit: The DCRA undertakes assessment of Digital Connectivity against
applicable criteria and sub-criteria, including on-site assessment, as per this rating
manual and prepare audit report.

Report Sharing: The report is shared directly between the DCRA and the Property
Manager.

Status Update: The DCRA updates the status of audit as ‘completed’ on the platform
for monitoring purposes.

KKK
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4. Assessment Methodology for Category ‘A’ Properties

The regulation 24 under Section VII - “Rating criteria and process for evaluation of digital
connectivity and award of ratings” of the Regulation provides criteria, weightage, and high-
level sub-criteria against each main criterion for category ‘A’ properties as indicated in column
[al, [b], and [c] respectively in Table 4.1. To enable uniform and objective assessment against
each sub-criteria, the sub-criteria weightage shall be as provided in column [d]. The sub-
criteria weightage has been arrived factoring their relative importance for assessment of digital
connectivity and associated infrastructure.

S. No L
Criteria e Criteria | Weightage | Sub-Criteria Criteria
(as per .
No. regulation) Weightage
[a] [b] [c] [d]
Compliance to
applicable 4.1.1 Approved )
Model DCI design D
Building Bye
Laws (MBBL)
4.1 1 ) 5
and National 4.1.2 DCI
Building Code implementation ”
(NBC) for as per approved 5
digital DCI design
connectivity
4.2.1 Provision for
expansion of
Provision in telecom rooms 2
civil and cable
infrastructure, pathways
over and 4.2.2 Provision for
4.2 2 above MBBL 5 expansion of
and I_\IBC mobile and 2
requirements, wireline
for ensuring ..
. . connectivity
robust digital
tivit 4.2.3 Ease of
connectivity access of DCI )
installed for repair
or maintenance
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Sub

Criteria S. No. Criteria Weightage | Sub-Criteria Criteria
(as per .
No. regulation) Weightage
[al [b] [c] [d]
o 4.3.1 Redundancy
Provision in of power source !
power
infrastructure, 4.3.2 UPS power
over and backup for DCI 2
above MBBL
4.3 3 or NBC ) 4.3-3 Pgwer
requirements, contl.nul.ty 1
for ensuring monitoring
reliable digital 4.3.4 Building
connectivity Management 1
System
4.4.1 Availability
of alternate entry
paths for digital 3
connectivity
infrastructure
Digital 4.4.2 Non-
4.4 Connectivity 10 flooding measures
' 4 Infrastructure for DCI 3
Resilience installation
4.4.3
Implementation
of redundancy in 4
power source and
DCI paths
4.5.1 Availability
of the latest
generation of 4
Future mobile
Readiness of connectivity
4-5 5 g(l)il;[lilctivity 10 4.5.2 Support for 5
future bands
Infrastructure
4.5.3
Upgradability of 3
wireline DCI
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Sub
o . S. No. o . o o .
Criteria Criteria Weightage Sub-Criteria Criteria

No. Weightage
[al [b] [c] [d]

(as per
regulation)

4.6.1 Backhaul
fiber connectivity
(service provider
to property)

10

Provision of )
Wired 4.6.2 Fiber

.6 6 .. 20 connectivity till
4 Connectivity . Y 5
user premises

infrastructure

4.6.3 Fiber
connectivity in
each room or 5
office or
commercial space

4.7.1 Number of
wireline Internet
Service
providers having
integration with
Digital
Connectivity
Availability of Infrastructure
4.7 7 Service 15
Providers 4.7.2 Number of
Mobile Service
providers having
coverage or
integration with
Digital
Connectivity
Infrastructure

7-5

7-5
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S. No Sub

Criteria Criteria Weightage | Sub-Criteria Criteria

(as per

No. g
regulation)

Weightage
[al [b] [c] [d]
4.8.1 Mobile
network coverage
and performance 6
in public areas of
property
4.8.2 Secure
public Wi-Fi
network coverage
and performance
in public areas of
property
4.8.3 Mobile
network coverage
Service and performance 5
4.8 8 Performance 25 in non-public
areas

4.8.4 Secure
public Wi-Fi
network coverage
and performance
in non-public
areas
4.8.5 Average
download speed of
different wireline
network(s) in
respective highest
speed plan
4.9.1 User
feedback on
5 digital 5%
connectivity
experience
* In case of new property, where actual end users are yet to use services, the weightage
against ‘User Experience’ shall be merged with ‘Service Performance’ and will be
distributed equally among each sub-criterion. (Refer Table 4.54)

Table 4.1: Weightage for different sub-criteria for category ‘A’ properties

User

49 9 Experience

103



The Digital Connectivity Rating Agency (DCRA) shall assess the digital connectivity and
associated infrastructure as per provisions of the Regulations. The detailed assessment
methodology against each sub-criterion is provided in the following sections. The DCRA shall
scrupulously follow the assessment methodology and collect the artifacts, evidence or test
results as prescribed against respective sub-criteria under each main criterion. The required
supporting documents shall be preserved by the DCRA or uploaded to the rating platform as
per the requirement of the regulations, guidelines or rating manual issued or amended from
time to time. For awarding the score against each sub-criteria, ‘scoring criteria’ tables have
been provided in the following sections. A property can be awarded only one out of the given
scores in ‘scoring criteria’ table meeting the relevant compliance requirement as prescribed.

4.1. Compliance to Applicable Model Building Bye Laws (MBBL) and National
Building Code (NBC) for Digital Connectivity

(Weightage — 5)

This criterion evaluates whether a property adheres to the relevant provisions of Model
Building Bye-Laws (MBBL) and the National Building Code (NBC) of India in terms of digital
connectivity infrastructure. Compliance with these provisions ensures that properties are
designed and constructed with structured telecom infrastructure, safety standards, and
future-readiness for advanced digital services.

4.1.1. Sub-Criteria: Approved Digital Connectivity Infrastructure (DCI) design
(Weightage — 2.5)

i. Objective: The primary goal of this sub-criterion is to evaluate whether the digital
connectivity infrastructure (DCI) for a property has been planned and approved in
compliance with the applicable Model Building Bye-Laws (MBBL) and National
Building Code (NBC) regulations. Ensuring adherence to these standards is crucial
for:

a. Establishing a strong foundation for seamless digital connectivity.

b. Future-proofing readiness of the property by integrating provisions for advanced
communication technologies.

c. Enhancing digital accessibility and reliability for residents, businesses, and
service providers.

ii. Assessment Methodology

The assessment of the approved DCI design will be conducted based on document
verification, compliance checks, and certification validation. The key evaluation steps
are:
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a. Availability of Approved DCI or ICT Infrastructure Design
Documents:

1. Confirm whether the property manager has obtained formal approval for the
DCI blueprint.

2. Evaluate that the design considers all necessary elements of DCI as per
applicable Model Building Bye-laws (MBBL) or NBC.

b. Supporting documents:

1. The architectural drawings for digital connectivity or ICT infrastructure
2. The documents should be duly stamped and certified by the competent
authority.

c. Document Review:

1. Verify whether the submitted design aligns with the relevant sections of
MBBL and NBC.

2. Evaluate if the design accommodates evolving digital connectivity needs, such
as provisions for horizontal and vertical pathways, entry points, telecom
rooms/telecom areas, HVAC (Heat ventilation air conditioning) in telecom
room/telecom area etc. as per NBC.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Deviation Record
from Type of maintenance
Item description | MBBL or | deviations requirement
NBC (if any) (Upload/ DCRA
(Yes/ No) level)
Approved DCI design
1. | documents by Record and Upload

competent authority

Design drawings
2. | certified by Record
competent authority

Design compliance
3. | with MBBL and NBC Record and Upload
standards

Table 4.2: Compliance checklist
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iv.  Scoring criteria: The DCRA shall award score against this sub-criterion as follows:

S. No. Score ‘ Compliance Requirement

1. 2.5 On compliance to MBBL and NBC.

If there is minor deviation in design from MBBL
or NBC. Minor deviations shall be those
deviations which do not impact future readiness
and provision of digital connectivity i.e. the
requirements under any criteria/sub-criteria
listed in section 4.4 & 4.6 of this manual.

Note: Refer 11.1 FAQ xiv. for further details

Table 4.3: Scoring criteria

4.1.2. Sub-Criteria: DCI implementation as per approved DCI design
(Weightage — 2.5)

i. Objective: The purpose of this assessment is to ensure that the Digital Connectivity
Infrastructure (DCI) at the property site has been implemented in strict accordance
with the approved DCI design. This verification is carried out in compliance with the
Model Building Bye-Laws (MBBL) and National Building Code (NBC) requirements
to ensure standardization, quality, and maintainability of digital infrastructure
deployment.

ii. Assessment Methodology

The assessment process is divided into three key components: Physical Inspection,
Supporting Documents, and Documentation Review to ensure a thorough
assessment.

a. Physical Inspection:

1. During physical verification, the DCRA shall verify the availability of DCI as
per the approved design under sub-criteria 4.1.1.

2. The compliance and deviations, if any, shall be specifically recorded with
supporting evidence.

b. Supporting Documents:

1. Photographs of installed key DCI infrastructure.
2. Site inspection reports for DCI with design vs implementation comparisons.
3. Testing and Commissioning certificates for DCI as applicable.
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c. Documentation Review:

1. Verify the as-build documents and confirm it is as per the approved design.

2. Validate the veracity of as-build DCI implementation with testing and
commissioning certificates for different DCI components.

3. Record observations in the onsite visit report.

iili. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Deviation Record
from Type of maintenance

Item description MBBL or | deviations requirement
NBC (if any) (Upload/ DCRA
(Yes/ No) level)

1. As-build DCT 5 as pet Record and Upload
approved design

2. | Photographs of DCI Record and Upload

Site inspection reports for
3. | DCI with design Record and Upload
comparisons
Testing and
4. | Commissioning certificates Record
for DCI as applicable
Table 4.4: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

Compliance Requirement

On compliance with the approved design in the

1 2. . . .
5 implementation of DCI or ICT infrastructure
If there is minor deviation from approved design in
implementation of DCI or ICT infrastructure. Minor
0 15 deviations shall be those deviations which do not impact

future readiness and provision of digital connectivity i.e.
the requirements under any criteria/sub-criteria listed in
section 4.4 & 4.6 of this manual.

Table 4.5: Scoring criteria
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4.2. Provision in Civil Infrastructure, over and above MBBL and NBC
requirements, for Ensuring Robust Digital Connectivity

(Weightage — 5)

This criterion evaluates the extent to which a property goes beyond the mandatory
requirements set by the Model Building Bye-Laws (MBBL) and National Building Code
(NBC) to enhance its digital connectivity infrastructure.

4.2.1. Sub-Criteria: Provision for expansion of telecom rooms and cable
pathways
(Weightage — 2)

i. Objective: To assess the civil infrastructure provisions, over and above MBBL or
NBC requirements, for supporting DCI maintenance and future upgradation. Such
provisions may include the capacity for expanding telecom rooms/telecom areas,
cable pathways to support increasing telecom and digital infrastructure needs over
time.

ii. Assessment Methodology

a. Site Inspection: The Digital Connectivity Rating Agency (DCRA) will conduct
physical inspections to assess:

1. The availability and scalability of such civil infrastructure beyond the
requirement of NBC.

2. Upgradability and maintainability of DCI to support future digital
infrastructure needs. Here maintainability shall mean the ease of installation,
repair, and replacement of digital connectivity infrastructure by the property
manager or the service provider, as applicable.

b. Supporting documents: The DCRA will review building layout plans to verify:

1. The allocation of space for telecom rooms/telecom areas, and cable pathways.

2. Whether these provisions exceed the standard requirements of NBC or MBBL.

c. Documentation Review:
1. Validate the building layout plans and mark the specific civil infrastructure
considered as being provisioned beyond requirements of NBC or MBBL.

2. Prepare or review the assessment report (if already available with property
manager) on upgradability and maintainability of the civil infrastructure to
support future digital infrastructure needs.
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iii.

iv.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

Building layout plans for
DCI or ICT infrastructure
1. | duly marked and signed by Record and Upload
DCRA and property
manager

Expansion feasibility reports
o | T DCI or ICT infrastructure Record and Upload
pathways and telecom

rooms/telecom areas

Table 4.6: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. | Score | Compliance Requirement

If telecom rooms/telecom areas, horizontal and vertical
1. 2 pathways are expandable to accommodate > 50%
expansion with respect to existing capacity.

If telecom rooms/telecom areas, horizontal and vertical
2. 1.5 pathways are expandable to accommodate > 30% and <
50% expansion with respect to existing capacity.

If telecom rooms/telecom areas, horizontal and vertical
3. 0.5 pathways are expandable to accommodate up to 30%
expansion with respect to existing capacity.

Table 4.7: Scoring criteria
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4.2.2.Sub-Criteria: Provision for expansion of mobile and wireline
connectivity
(Weightage — 2)

i. Objective: To assess the availability of civil infrastructure like DCI space,
pathways, and provisions to allow for the expansion of both mobile (e.g.,
4G/5G/6G) and wireline connectivity (e.g., fiber-optic cables, Television, camera
etc.) inside the property as technology evolves.

ii. Assessment Methodology

a. Physical Verification of Expansion Conduits:

1. Inspect the telecom room/telecom area, ducts, risers, and pathways to assess
if sufficient space is available for future mobile and wireline deployments.

2. Inspect the space earmarked for installation of mobile base station(s),
distributed antenna system, Wi-Fi infrastructure, Direct to Home (DTH)
system etc. to extend coverage inside the property including lifts and
basements.

b. Technology Readiness: Evaluate whether the current civil infrastructure
design supports emerging technologies such as 5G, Internet of Things (IoT),
Machine to Machine Communication (M2M) and high-capacity fiber networks.

c. Supporting Documents:

1. Layout diagrams for existing civil infrastructure for DCI.
2. Layout indicating provisions for future expansion.

d. Documentation Review: Verify the updated network diagrams and future
expansion plans during the physical verification and site inspection.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

S. No. | Item description CE’;,: E/h;zse requirement (Upload/
DCRA level)
1. U.pdated network Record and Upload
diagrams
2. Future expansion Record and Upload
plans

Table 4.8: Compliance checklist
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iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S.

No Score Compliance Requirement

If civil infrastructure or space provision and pathways
are available and space is earmarked, in the approved
1. 2 layout, to support installation of Mobile base station(s),
Distributed Antenna System (DAS), Wi-Fi, Wireline
infrastructure and Direct to Home (DTH) system etc.

If space provision and pathways exist for at least Mobile
base station, DAS, and Wireline infrastructure

If space provision and pathways exist for at least Wi-Fi
or Wireline infrastructure

Table 4.9: Scoring criteria

4.2.3.Sub-Criteria: Ease of access of DCI installed for repair or maintenance
(Weightage — 1)

i. Objective: Properly planned access areas for DCI are essential to ensure ease of
maintenance and repair of digital connectivity infrastructure. This reduces
downtime and service interruptions. These sub-criteria intend to evaluate the ease
of maintenance of DCI which is supported by the provisioned civil infrastructure.
The equipment, cables, pathways, ducts should be easily accessible for smooth repair
and maintenance of DCI by respective service providers.

ii. Assessment Methodology:

a. Physical Accessibility: Conduct on-site assessments to check the physical
accessibility of pathways, telecom rooms/telecom areas, cable ducts and
equipment points.

b. Labeling and Marking Verification: Verify all DCI equipment, pathways,
cable ducts etc. are clearly labeled and marked.

c. Supporting documents

1. Site photos showing maintenance pathways.
2. As-build documentation.
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iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

S. No. | Item description

Site photos showing

1. maintenance Record and Upload
pathways
Maintenance

> checklists Record

Table 4.10: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. | Score | Compliance Requirement

If physical accessibility of pathways, telecom
rooms/telecom areas, cable ducts and equipment
1. 1 is provided and labelling of pathways, telecom
rooms/telecom areas, cable ducts and equipment
is available for DCI.

If physical accessibility of pathways, telecom
rooms/telecom areas, cable ducts and equipment
2. 0.5 is provided or labelling of pathways, telecom
rooms/telecom areas, cable ducts and equipment
is available for DCI.

Table 4.11: Scoring criteria
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4.3. Provision in Power Infrastructure, over and above MBBL or NBC
requirements, for Ensuring Reliable Digital Connectivity
(Weightage — 5)

This criterion evaluates additional provisions in power infrastructure that go beyond the
Model Building Bye-Laws (MBBL) and National Building Code (NBC) to ensure
uninterrupted and reliable power supply for digital connectivity.

4.3.1. Sub-Criteria: Redundancy of power source
(Weightage — 1)

i. Objective: The redundant power sources are essential for reliable operation of
digital connectivity. Under this sub-criterion, the availability of redundancy in
power sources is assessed to ensure that DCI remain operational even during power
failures. This redundancy may include backup generators or alternative power
systems.

ii. Assessment Methodology:

a. Verification of actual peak load and available capacity of redundant
power source:

1. Verify the availability of redundant power source for DCI.

2. Verify whether all key DCI and systems are on redundant power source like
alternate feeder or separate power generator.

b. Power Source Switching Tests: Check the functionality of the automatic
switchover mechanism between primary and backup power sources on a sample
basis.

c. Supporting documents:
1. Power layout diagrams.

2. DCI load switchover test report.

d. Documentation Review: Verify the power layout diagrams, load test reports
submitted by the property manager.
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iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C?;z E/llgrgse requirement (Upload/
DCRA level)
1. | Power layout diagrams Record and Upload
o Load switchover testing Record and Upload
reports

Table 4.12: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

Compliance Requirement
If all digital connectivity services affecting load is
supported/ fed by redundant power source

Table 4.13: Scoring criteria

4.3.2.Sub-Criteria: UPS power backup for DCI
(Weightage — 2)

i. Objective: The continuity of power supply is essential for uninterrupted digital
connectivity and Uninterrupted Power Supply (UPS) systems play an important
role in service availability for any telecom or information and communication
technology system. This sub-criterion will assess the availability and robustness of
power backup system in case of failure of input sources i.e. commercial power and
generator supply.

ii. Assessment Methodology:

a. UPS backup verification for DCI:

1. Check from the line diagram whether all DCI systems are provided with UPS
backup.

2. Verify the DCI system rated load and correspond UPS power capacity
provided for DCI from commissioning reports or other authentic documents
to calculate the provisioned UPS backup time.

3. Check the availability of UPS system redundancy by way of load sharing
among multiple UPS if applicable.

4. Sample test the UPS system’s ability to provide uninterrupted power to the
DCI by simulating input power failure.
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b. Supporting documents:

1. Electrical system line diagram for key DCI elements including redundant
input sources and UPS system(s).

2. Test reports of UPS power backup time or other supporting document(s)
with full DCI load and other load if any.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance
(Yes/ No)

Item description

Electrical system line diagram
1. including redundant input Record and Upload
sources and UPS system(s)

Whether all key DCI systems

2. affecting service availability are Record
on UPS?

3. Whether UPS system has Record
redundancy?

UPS switch over successfully

. . Record
tested during sample testing?

Whether duration of UPS backup
5. matches with available test Record and Upload
reports with full DCI load?

Table 4.14: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S.No. | Score | Compliance Requirement |
L ) UPS power backup for important DCI components > 3
) Hrs.
) L UPS power backup for important DCI components is > 1
' and < 3 Hrs.

Table 4.15: Scoring criteria
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4.3.3.Sub-Criteria: Power continuity monitoring

ii.

iii.

(Weightage — 1)

Objective: The power supply monitoring system plays an important role in ensuring
the power supply continuity to DCI. If the health of power systems like generator or
UPS or switch gear systems is not monitored on a continuous basis, it may result in
major interruption when input commercial power supply fails. Therefore, this sub-
criterion provides special emphasis on the implementation of monitoring system in

the property for power services.

Assessment Methodology:

a. Verification of Monitoring Dashboards: Verify availability of dashboards
or interfaces showing real-time power status, health status of UPS, generator(s),

alerts, and reports/ alerts in case of power failures.

b. Validation of Automated Alerts: Test alert mechanisms for their ability to

notify maintenance team of power anomalies in real time.

c. Supporting documents: Monitoring system screenshots with alerts generated

during testing.

Compliance checklist: The DCRAs shall prepare and maintain the compliance

summary in the following format:

Item description

Record maintenance
requirement (Upload/

Compliance
(Yes/ No)

DCRA level)

Monitoring system

1. high level diagram Record and Upload
Capture monitoring
2. | system dashboard Record and Upload
screenshot
Table 4.16: Compliance checklist
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iv.

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. Score Compliance Requirement

The dashboard covers end-to-end health status
monitoring of all power systems

The dashboard covers end-to-end health status
2. 0.5 monitoring of important power systems which may
affect DCI availability

Table 4.17: Scoring criteria

1. 1

4.3.4.Sub-Criteria: Building Management System

ii.

(Weightage — 1)

Objective: While power monitoring system manages power related installations,
building management system (BMS) encompasses monitoring of major building
services like fire alarms, access control, Heating, Ventilation Air conditioning
(HVAC), power systems etc. These facilities may affect the performance and
availability of DCI and digital connectivity services. Thus, availability of BMS in the
property enhances the DCI service availability and continuity. Therefore, this sub-
criterion has been incorporated as a part of assessment for an enabling system for
digital connectivity services.

Assessment Methodology

a. Real-Time Data Integration Tests: Verify that the DCI power, fire alarms
and HVAC management system is integrated with the BMS to provide centralized
control and monitoring for DCI systems.

b. BMS communication and notification validation: Validate that the BMS

receives accurate input data from related sensors or actuators and disseminates
to the operations team in configured timelines.

c. Supporting documents:

1. BMS system high level diagram for DCI system areas of the property.

d. Documentation Review:

1. Verify the BMS screenshots against system diagrams.
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iii.

iv.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

S. No. Item description

1. BMS “system Record and Upload

architecture diagrams

Test report on DCI
power systems, fire
2. alarms and HVAC Record and Upload

integration with BMS

Sample test report on
detection and
notification of main
power supply failure
and takeover by
generator/UPS for DCI

Record and Upload

Table 4.18: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. | Score Compliance Requirement

On availability of BMS integration covering power, fire
1. 1 alarm and HVAC for telecom room(s)/telecom area(s) in
the property

On availability of BMS integration covering at least two
2. 0.5 out of, power, fire alarm and HVAC for telecom
room(s)/telecom area(s) in the property

Table 4.19: Scoring criteria
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4.4. Digital Connectivity Infrastructure Resilience
(Weightage — 10)

Digital connectivity infrastructure (DCI) resilience is a critical factor in ensuring
uninterrupted and high-quality digital connectivity for properties. Resilience refers to the
ability of the infrastructure to withstand disruptions, minimize downtime, and provide
redundancy in case of failures or network congestion.

4.4.1. Sub-Criteria: Availability of alternate entry paths for digital connectivity
infrastructure
(Weightage — 3)

i. Objective: To assess the availability of alternate external entry paths in the
property. The alternate entry paths enable the service providers to extend digital
connectivity with route diversity which reduces the service disruptions in case of
fault in one segment of the network ring including any damage within the property.
The availability of route diversity up to the telecom rooms/telecom areas is an ideal
scenario.

ii. Assessment Methodology:

a. Physical verification as per design documents:

1. Examine on-site layouts for ducts from the entry points and cable pathways
to confirm the availability of alternate entry paths for DCI in the property.

2. Sufficient capacity for multiple service providers.

b. Supporting documents: Ducts and pathway layout diagrams to verify the
availability on site.

iili. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance
(Yes/ No)

Item description

Ducts layout diagrams from

1. different external entry points Record and Upload

for fiber/ DCI

Pathway layout diagrams

) from ducts to telecom Record and Upload
) room(s)/telecom areas(s) for

fiber/ DCI

Table 4.20: Compliance checklist
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iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. Score Compliance Requirement
Availability of alternate duct from property entry point
1. 3 and cable pathway routes till telecom room(s)/telecom
areas(s)
” 0 Availability of alternate duct from property entry point till

telecom room(s)/telecom area(s)

Availability of alternate cable pathway routes from
3. 1 common location in  property till telecom
room(s)/telecom area(s)

Table 4.21: Scoring criteria

4.4.2.Sub-Criteria: Non-flooding measures for DCI installation
(Weightage — 3)

i. Objective: Flooding can cause significant damage to digital connectivity
infrastructure and disruption in digital connectivity. Measures like raised
installations, waterproof enclosures, and drainage systems may prevent flooding
of key DCI elements. This sub-criterion intends to the implementation of non-
flooding measures in the property to protect the DCI.

ii. Assessment Methodology:

a. Site Inspection:

1. Check with the site layout and actual location of telecom rooms/telecom
areas if they are located on higher floors, away from potential flooding
zones like basements or ground floors.

2. Verify that power equipment like generator set, UPS, switch over panels are
installed on raised platforms or locations which are less susceptible to
flooding.

3. Verify that no water drain system is connected to the telecom/DCI
rooms/telecom areas which can cause backflow.

b. Drainage System Review: Check the availability of drainage systems with
functional checks to prevent backflow of floodwaters.

c. Supporting documents:
1. Design and layout documentation to review infrastructure layouts to verify
that flood prevention measures align with best practices.
2. Sample photographic evidence for key DCI system as proof of
implementation.
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iii.

iv.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
. maintenance
. ae Compliance )
Item descriptions (Yes/ No) requirement
(Upload/ DCRA
level)
Site photos of whether
DCI/telecom
1. room(s)/telecom area(s) are Record and Upload
above ground floor as per
design and implementation?
Site photos of whether key
power systems like UPS/
o F}enerators for DCI are Record and Upload
installed on grounds or
higher floor with non-
flooding consideration?
Site photos of whether
drainage system is
3 implemented as per design Record and Upload
layout?
Table 4.22: Compliance checklist
Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. N0.| Score |

Compliance Requirement

Telecom/DCI room(s)/Telecom area(s) and UPS are above
ground floor and generators/ switching panels are installed
with non-flooding considerations

Only Telecom/DCI  room(s)/Telecom  area(s) is

2. implemented above ground floor and backup power system
(UPS) is implemented with non-flooding measure
5 If Telecom/DCI room(s)/Telecom areas(s) and generator

system is implemented with non-flooding consideration

Table 4.23: Scoring criteria
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4.4.3.Sub-Criteria: Implementation of redundancy in power source and DCI
paths
(Weightage — 4)

i. Objective: The redundant pathways for power and fiber cables inside the property
provide path diversity in extending digital connectivity within and across the floor
or building blocks. Redundancy should be applied to both the power supply and the
connectivity pathways for ensuring that the DCI through other path can take over
without impacting digital connectivity.

ii. Assessment Methodology:

a. Redundancy Verification:

1. Review the DCI for the presence of at least two independent power sources
(e.g., main power grid and backup generators or UPS).

2. Examine the availability of path diversity for fiber or other cables across the
building blocks, basements, and towers from Telecom/digital connectivity
infrastructure room(s)/ Telecom area(s).

3. Verify that digital connectivity till key aggregation points is supported by a
minimum of two physically separated paths.

b. Supporting documents:
1. Power and cable layout for DCI indicating path redundancy.

2. Sample test reports demonstrate that actual redundancy performance has
been tested during commissioning.

c. Documentation Review:

1. Verify power and cable layout diagram for DCI indicating path redundancy
with actual implementation.

2. Validate test reports to confirm that redundancy mechanisms function as
intended.
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iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance

Item description (Yes/No)

Whether DCI is supported with
1. redundant power sources Record
(Generator/ UPS)?

Whether power system network
2. layout for DCI is implemented Record and Upload
with path diversity?

Whether sample test reports
3. demonstrate testing of Record and Upload
redundancy?

Whether path diversity for fiber
and other cables (DTH/
ethernet as applicable) across
the building blocks, basements
and towers from telecom/digital
connectivity infrastructure
room(s)/ telecom area(s) is
implemented?

Record and Upload

Table 4.24: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. | Score | Compliance Requirement
) If redundant paths are implemented for power system
4 to DCI and fiber path in the property
) ) If either the power system to DCI or the fiber path
incorporate path redundancy

Table 4.25: Scoring criteria
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4.5. Future Readiness of Digital Connectivity Infrastructure
(Weightage — 10)

Future readiness in digital connectivity infrastructure ensures that properties are equipped
to support next-generation telecom technologies, evolving connectivity needs and increasing
data demands. Future-ready property may be considered to have been designed to adapt,
scale, and integrate upcoming innovations in digital connectivity, enabling seamless
adoption of emerging technologies like 5G, advanced Wi-Fi and smart building solutions.

4.5.1. Sub-Criteria: Availability of the latest generation of mobile connectivity
(Weightage — 4)

i. Objective: The infrastructure should be equipped to support the latest generation
of mobile connectivity, such as 4G/5G and future network standards, to ensure high-
speed, low-latency, and reliable communication. The availability of advanced mobile
infrastructure significantly impacts digital connectivity performance and user
experience. This sub-criterion focuses on assessing whether a property has the
necessary infrastructure to support current and next-generation mobile networks
and is future-ready for upcoming technologies.

ii. Assessment Methodology:

a. Inspection of latest technology installed Infrastructure:

1. Physical Verification: Inspect the property’s mobile network
infrastructure, providing coverage to the property including distributed
antenna systems (DAS), and backhaul connectivity.

2. Technology Support: Evaluate if the installed infrastructure is sufficient
to provide coverage in the different areas of the property.

b. Technical Validation:

1. Cross-check compatibility with current frequency bands with different
service providers for latest/current technology.

c. Supporting documents:

1. List of the latest generation mobile connectivity equipment’s installed in the
property.

2. Photographs of installed latest generation mobile connectivity equipment.

124



iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C(O;z 5/11;2():e requirement (Upload/
DCRA level)
Whether the equipment
" installed supports the Record

latest generation of
mobile connectivity?

Photographs of installed
2. | latest generation mobile Record and Upload
connectivity equipment

Table 4.26: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S.
No.

Compliance Requirement

If equipment like DAS, RRU, Base Station, etc.
1. 4 supporting 5G and 4G technology are installed in the
property for mobile connectivity

If equipment like DAS, RRU, Base Station, etc.
2. 2 supporting 4G or 5G technology are installed in the
property for mobile connectivity

Table 4.27: Scoring criteria

4.5.2.Sub-Criteria: Support for future bands
(Weightage — 3)

i. Objective: To ensure long-term relevance and adaptability, digital connectivity
infrastructure must be designed to support the integration of future wireless
communication bands and evolving wired and mobile technologies. The rapid
evolution of telecommunications standards, frequency bands, and network
technologies necessitates a future-proof approach to infrastructure planning. This
enables seamless upgrades, minimizes costly retrofitting, and ensures properties
remain technologically competitive for years to come.

ii. Assessment Methodology

a. Validate the support or upgradability of installed Digital Connectivity
Infrastructure (DCI) for future bands for latest technology.
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b. Verify RF infrastructure installed like radio units, baseband units, duplexers,
combiners, and transmitters, as applicable, are capable for supporting upcoming
technologies and frequency bands.

c. Supporting documents:

1. Bill of Material (BoM) installed at the property and datasheets for relevant
equipment.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement
(Upload/ DCRA level)

Compliance

Item description (Yes/ No)

Bill of Material (BoM)
installed at building along
L with datasheets for relevant Record
equipment

Whether DCI  supports
future bands for mobile or
> Wi-Fi network as applicable Record and Upload
as per datasheets?

Table 4.28: Compliance checklist

iv.  Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. Score ’ Compliance Requirement

If installed infrastructure supports future bands for

) 3 4G and 5G technology and/or Wi-Fi network as per
the extant National Frequency Allocation Plan
issued by DoT.
If installed infrastructure supports future bands for

) ) 4G technology and/or Wi-Fi network as per the
extant National Frequency Allocation Plan issued by
DoT.
If installed infrastructure supports future bands for

3. 1 4G technology or Wi-Fi network as per the extant
National Frequency Allocation Plan issued by DoT.

Table 4.29: Scoring criteria
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4.5.3.Sub-Criteria: Upgradability of wireline DCI
(Weightage — 3)

i. Objective: Wireline digital connectivity infrastructure (DCI), such as fiber-optic
networks, plays a crucial role in ensuring high-speed internet access and seamless
communication. As technology evolves, infrastructure must be designed to
accommodate future upgrades, such as higher bandwidth capacities, new
transmission standards, and enhanced network architectures. This sub-criterion
evaluates whether the existing fiber-optic network can be scaled or upgraded
without requiring extensive rework.

ii. Assessment Methodology:
a. Existing bandwidth verification:

1. Assess the current fiber-optic network’s bandwidth capabilities to determine
if it supports high-speed data transfer (e.g., 1 Gbps, 10 Gbps, or higher).

2. Evaluate the type of fiber used and whether it can support technologies such
as Dense Wavelength Division Multiplexing (DWDM) or Passive Optical
Networks (PON).

b. Scalability review:

1. Inspect the physical infrastructure, including cable pathways, ducts, and
fiber termination points, to verify if additional fiber cables can be added in
the future without major structural modifications.

2. Check the fiber distribution frames to assess whether they allow easy
upgrades or expansions.

3. Determine whether there is spare capacity in existing ducts and conduits to
accommodate additional fiber strands if needed.

c. Supporting documents:

1. Documents to demonstrate upgradability of wireline DCI.

2. Photographic evidence of installed wireline DCI to document their capacity
for future expansion.
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iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

Upgradability of existing
wireline DCI equipment’s
1. (switches/ routers/ Record
splitters/ PON etc.) and
relevant cables

Whether the bandwidth
supported through optical
> fiber with speed 1 Gbps or Record and Upload

higher?

Table 4.30: Compliance checklist

iv.  Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

Compliance Requirement

) If existing wireline infrastructure is on fiber and
3 support minimum 1 Gbps to end users
) ) If existing wireline infrastructure is on fiber and
support minimum 500 Mbps to end users
) If existing wireline infrastructure is on fiber and
3 support minimum 100 Mbps to end users

Table 4.31: Scoring criteria
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4.6. Provision of Wired Connectivity Infrastructure
(Weightage — 20)

This criterion evaluates the availability, quality, and scalability of the wired connectivity
infrastructure within a property.

A robust wired network ensures high-speed, reliable, and low-latency digital connectivity,
supporting various applications such as business operations, smart building technologies
and residential broadband needs as per property use.

4.6.1. Sub-Criteria: Backhaul fiber connectivity (service provider to property)
(Weightage — 10)

i. Objective: A high-capacity fiber optic backhaul connection is essential to ensure
high-speed and uninterrupted digital connectivity for users within the property. The
presence of a dedicated fiber connection from the service provider to the property
enhances network performance, reduces latency, and supports high-bandwidth
applications such as video conferencing, cloud computing, and smart building
management systems.

ii. Assessment Methodology:
a. Fiber availability check:

1. Conduct a physical verification of the fiber optic backhaul infrastructure
connected to the service provider’s network.

2. Check redundancy measures, such as dual entry fiber paths, in place for
uninterrupted fiber connectivity in case of failure.

b. Bandwidth capacity check:
1. Record the provisioned Bandwidth capacity in the property for each service
provider.
i.  BW capacity on fiber
ii. BW capacity on wireless

iii. ~ BW on any other media (please specify)

c. Supporting documents:

1. Fiber cable details from service providers to the property and supporting
documents regarding available bandwidth from each service provider on
fiber.
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d. Documentation Review: Validate the Telecom/ Internet service provider
agreements and fiber/ bandwidth testing results.

iili. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C(O;el E/hgz(;e requirement (Upload/
DCRA level)
1. Fiber testing results Record
Photographs of fiber

termination point at
main telecom
room/telecom area

Record and Upload

Table 4.32: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S.
No.

Score ‘ Criteria

[(5) *(No. of wireline service providers
having fiber backhaul)

(No. of wireline service providers

present in the property)]

Score
Awarded = +

[(5) *(No. of wireless service providers
having fiber backhaul)

(No. of wireless service providers

present in the property)]

Table 4.33: Scoring criteria
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4.6.2.Sub-Criteria: Fiber connectivity till user premises
(Weightage — 5)

i. Objective: Sub-criterion assesses whether high-capacity fiber-optic infrastructure
extends from the telecommunication room/transmission room/telecommunication
area up to the end-users within a property. The aim is to facilitate the extension of
digital connectivity to the residents, businesses, and offices. A fiber-optic connection
reaching the user premises guarantees superior bandwidth, lower latency, and
future-proof infrastructure capable of supporting evolving digital requirements such
as 5G backhaul, cloud services, and smart building applications. The well planned
and laid fiber cables from telecom room(s)/telecom area(s) to the user premises
(flat/ home/ office/ shop etc. as applicable) enables faster provisioning and easy to
maintain.

ii. Assessment Methodology

a. Physical Inspection: Verify that fiber-optic cabling extends up to each
residential, office, or commercial unit within the property.

b. Supporting documents:

1. Fiber network architecture showing fiber distribution from the telecom
room/telecom area or meeting point to each unit.

2. Fiber test reports confirming connectivity to each unit

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

1. Fiber layout fhagrams P Record and Upload
to user premises

Sample fiber test reports
2. | confirming connectivity Record sand Upload
to each user premise

Table 4.34: Compliance checklist
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iv.

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. Score Compliance Requirement

If fiber connectivity is extended from telecommunication
1. 5 room/ transmission room/ telecommunication area to
all user units within the property

If fiber connectivity is extended from telecommunication
2. 4 room/ transmission room/ telecommunication area to a
minimum of 75% of user units within the property

If fiber connectivity is extended from telecommunication
3. 3 room/ transmission room/ telecommunication area to a
minimum of 50% of user units within the property

If fiber connectivity is extended from
telecommunication room/ transmission room/
telecommunication area to a minimum of 30% of user
units within the property

Table 4.35: Scoring criteria

4.6.3.Sub-Criteria: Fiber connectivity in each room or office or commercial

ii.

space
(Weightage — 5)

Objective: The goal of this sub-criterion is to assess whether every individual space
within the property, whether a residential unit, office, or commercial
establishment—has fiber connectivity. This guarantees seamless high-speed internet
access across the entire property, eliminating connectivity dead zones and ensuring
a uniform digital experience for all occupants.

Assessment Methodology:

a. Visual Inspection: Inspect rooms, offices, or commercial spaces on a sample
basis to confirm the presence of fiber-optic connectivity infrastructure and
termination points in each room/ office.

b. Supporting documents:
1. Network layout diagram for user units showing fiber terminations and
sample test reports for fiber terminations.
2. Site survey reports and photographic evidence.
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iii.

iv.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Item description

Record maintenance

Compliance requirement (Upload/

(Yes/ No)

Network layout diagram

DCRA level)

1. | for user units showing Record
fiber terminations
Sample test reports for

2. | fiber terminations Record and Upload
testing

Table 4.36: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. Score Compliance Requirement
) If fiber connectivity is extended in each room/ office/
' 5 commercial space of all user units within the property

If fiber connectivity is extended in each room/ office/

2, 4 commercial space of minimum 75% of user units within
the property
If fiber connectivity is extended in each room/ office/

3. 3 commercial space of minimum 50% of user units within
the property
If fiber connectivity is extended in each room/ office/

4. 2 commercial space of minimum 30% of user units within
the property

Table 4.37: Scoring criteria
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4.7. Availability of Service Providers
(Weightage — 15)

This criterion evaluates the number and diversity of wireline and mobile service providers
that have integrated their services with the Digital Connectivity Infrastructure (DCI) of a
property. A higher number of available providers ensure better service quality, redundancy,
and consumer choice.

4.7.1. Sub-Criteria: Number of wireline Internet Service providers having
integration with Digital Connectivity Infrastructure
(Weightage — 7.5)

i. Objective: The presence of multiple wireline Internet Service Providers (ISPs)
within a property significantly enhances competition, service quality, redundancy,
and network resilience, ensuring reliable and high-speed digital connectivity. A
multi-ISP infrastructure benefits property managers, businesses, and residents by
providing greater flexibility, improved service continuity, and optimized cost
structures.

ii. Assessment Methodology:

a. Verification of ISP Integration: Confirm the number of wireline TSP/
ISPs integrated with the DCI by inspecting the infrastructure and service
availability.

b. Telecom/Internet Service Provider Agreement Review: Verify
agreements with TSP/ISPs and sample integration test reports.

c. Validation: Verify that all integrated TSP/ISPs are operational.
d. Supporting documents:
1. Telecom/ Internet Service Provider (TSP/ ISP) Agreements.
2. Network integration certificates/ test reports.

3. Service subscription status.

ili. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

Telecom/ Internet
1. Service Provider (ISP) Record
Agreements
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Record maintenance

Item description C(O;r(: Slll;r(;():e requirement (Upload/
DCRA level)
Network integration
2. certificates/ test Record
reports
Service subscription
3. status Record and Upload

Table 4.38: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. Score Compliance Requirement
If 3 or more internet service providers have
1. 7.5 integration with DCI in the property with active

service subscription

If a minimum of 2 internet service providers

2. 5 have integration with DCI in the property with
active service subscription

If at least one internet service provider has

3. 2 integration with DCI in the property with active
service subscription

Table 4.39: Scoring criteria

4.7.2.Sub-Criteria: Number of Mobile Service providers having coverage or
integration with Digital Connectivity Infrastructure
(Weightage — 7.5)

i. Objective: The objective of this sub-criterion is to assess the extent to which
multiple mobile service providers (TSPs) are integrated with the property’s digital
connectivity infrastructure (DCI) or have adequate service coverage measured as per
methodology in section 4.8. Having multiple mobile service providers ensures users
have reliable network coverage, high-quality service, and reduced congestion,
particularly in high-density areas like commercial properties, residential complexes,
and office spaces.
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ii. Assessment Methodology:

a. Coverage Verification:

1. Confirm the number of Telecom Service Providers (TSPs) providing indoor
coverage for the property.

2. Validate integration of the DCI with In-Building Solutions (IBS)/ Small
Cells/ Wi-Fi offload for enhanced indoor mobile coverage.

b. Supporting documents:
1. Agreements signed with Telecom Service Providers.
2. Walk/drive test results and/or RF coverage map in the property

c. Documentation Review: Validate the TSP agreements and network
integration test reports.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

Walk/drive test results

1. and/or RF coverage Record and Upload
map in the property

Network performance
2. test results from Record
multiple operators

Agreements signed with
Telecom Service Record
3 Providers (without

commercial details)

Table 4.40: Compliance checklist
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iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. ‘ Score ‘ Compliance Requirement

If 3 or more mobile service providers individually have
overall more than 75% coverage (RSRP > -110 dBm) for
4G/5G services in the property either through integration
with DCI or otherwise.

1. 7.5

If at least two mobile service providers individually have
overall more than 75% coverage (RSRP > -110 dBm) for
4G/5G services in the property either through integration
with DCI or otherwise.

If at least one mobile service providers have overall more
than 75% coverage (RSRP > -110 dBm) for 4G/5G services
in the property either through integration with DCI or
otherwise.

Table 4.41: Scoring criteria

4.8. Service Performance
(Weightage — 25)

Service performance is a critical factor in evaluating the digital connectivity of a property.
This criterion assesses service performance parameters to assess digital experience in the
property including lifts and basements. For assessment of mobile service coverage, the
reference minimum signal strength for 2G/4G/5G technology shall be same as prescribed by
TRALI for publishing of coverage map under revised QoS regulation i.e. ‘THE STANDARDS
OF QUALITY OF SERVICE OF ACCESS (WIRELINE AND WIRELESS) AND BROADBAND
(WIRELINE AND WIRELESS) SERVICE REGULATIONS, 2024 (06 of 2024)’.

To assess service performance for mobile (data and voice services) and Wi-Fi services (data
services), at least one sample for each of 5x5 meter or less size of tile size will be collected as
far as feasible for respective service provider. For example, if the total public area of the
property is 10000 square meters, then a minimum of 400 samples in each day are to be
collected for relevant parameter. TRAI App shall be used for the testing of coverage and
download speeds. To calculate the download speeds for mobile and Wi-Fi services, all the
download speed samples shall be arranged in descending order (starting highest download
speed recorded during entire assessment period) and the 8ot percentile value, arrived after
such arrangement, shall be considered the minimum download speed. For illustration, if a
total of 1200 samples have been collected during the assessment period, then these values
shall be arranged in descending order and 1200*0.8=960t value of download speed shall be
taken as minimum download speed for the mobile or Wi-Fi service.
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For assessment of voice service performance, a structured and repeatable methodology shall
be followed to measure key parameters. During the assessment, one test device (call
terminating) will be placed at a fixed location in the property and other device (call
originating) shall be used for sample collection around different areas of the property as per
sampling methodology. Each test call shall begin with dial initiation, and a maximum of 15
seconds shall be allowed for the call to be successfully established. Calls not connected within
this duration shall be recorded as failed attempts. For calls that are successfully established,
the call shall be maintained for a duration of 90 to 120 seconds to observe call stability and
identify any premature disconnections. After completion of the call duration, the call shall be
normally terminated. A wait time of 15 seconds shall be observed before initiating the next
call. This process shall be repeated in accordance with the sampling plan. The same
methodology shall be referred to in the subsequent sections where Call Setup Time, Call
Setup Success Rate, and Call Drop Rate are defined and calculated. The DCRA shall use
industry-standard tools for assessment of voice service performance. Further, DCRA must
ensure using the same tool for evaluating all service providers within a property to assess
voice service performance.

Call Setup Call Duration Wait Time
Time (15 Sec) (90-120 Sec) (15 Sec)
00:00:00 00:00:15 00:02:15
Start Dial Max Call Setup Time Normal Call end

Figure 4.1: Call Flow for measuring Voice services performance

4.8.1. Sub-Criteria: Mobile network coverage and performance in public areas

of property
(Weightage — 6)

i. Objective: The mobile network performance in public areas (e.g., common area,
lobbies, corridors, lifts, basements) should meet minimum requirements for signal
strength and speed which is essential for superior user experience, safety, and
efficient operations.

ii. Assessment Methodology:

a. Conduct RF testing for mobile coverage in public spaces like lobbies, corridors,
common utilities like gym, banquet hall, garden, parking, lifts, basements, and
entrances using industry standard tools.

b. Assess data speed and voice call quality over minimum three days (preferably 10
am to 8 pm with samples uniformly distributed covering peak hours [10 am to
12 noon and 6 pm to 8 pm] in property) using prescribed methodology for each
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service provider whose coverage is available on the property and accounted
under criteria ‘4.7- Availability of Service Providers’. Measurements to be
carried out shall include peak as well as off-peak hours.

c. The call setup time, call setup success rate and call drop rate, for voice services,
will be measured as per the measurement methodology prescribed in section
4.8.1. ii. d. Number of test samples and methodology shall be as prescribed in
section 4.8 above.

d. The following methodology shall be used for calculating call setup success rate,
call drop rate and call setup time:

1. Call setup success rate: Call Setup Success Rate is defined as the ratio of
Established Calls to Call Attempts. ‘Established Calls’ mean the following
events have happened in call setup:

(a) Call attempt is made

(b) The signaling channel is allocated

(c) The call is routed to the outwards path of the terminating network
(d) An alert signal is received by caller in the form of ring back tone, busy
tone, or an announcement.

CSSR = (Total Call Established/ Total Call Attempt) *100

2. Call Drop rate: Call drop represents the service provider network’s ability
to maintain a call once it has been successfully established. This parameter
shall include both incoming calls and outgoing calls which, once they have
been established and have an assigned traffic channel/ bearer, are dropped,
or interrupted before their normal completion by the user, the cause of the
early termination being within the service provider’s network

Call Drop Rate = (Total Call Drop/Total Call Established) *100
3. Call setup time: Time taken from call initiate to call alerting/ringing.
Call Setup Time = T2- T1
T2- Ringing (VOLTE/VoNR),
T1i- Invite (VoLTE/VoNR)
iili. Supporting documents
1. Walk/drive test results and/or RF coverage map of public areas

2. Speed test logs and call setup time, call setup success rate and call drop
rate reports.
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Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

S. No. Item description

Walk/drive test results
1. and/or RF coverage map Record and Upload
of public areas

Speed test logs, call setup
2. time, call setup success Record and Upload
rate and call drop rate

Speed and coverage
samples mapped on the
Layout maps
(floors/areas)

Table 4.42: Compliance checklist

Record and Upload

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. | Score ‘ Compliance Requirement

Part A

If at least 3 service providers individually have overall
more than 85% mobile coverage (RSRP > -110 dBm) for
4G/5G services in public areas (including common area,
lifts, and basements), with minimum download speed of
10Mbps for 4G or 100 Mbps for 5G technology as
applicable.

If at least two service providers individually have overall
more than 85% mobile coverage (RSRP > -110 dBm) for
4G/5G services in public areas (including common area,
lifts, and basements), with minimum download speed of
10Mbps for 4G or 100 Mbps for 5G technology as
applicable.
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S. No. Score Compliance Requirement

If at least one service provider has more than 85%
mobile coverage (RSRP > -110 dBm) for 4G/5G services
3. 2 in public areas (including common areas, lifts, and
basements), with minimum download speed of 10Mbps
for 4G or 100 Mbps for 5G technology as applicable.

Part B
) ” If call drop rate < 2% and call setup success rate > 98%
for each service provider
) . If call drop rate < 2% or call setup success rate > 98%

for each service provider

Note 1: Refer methodology in Section 4.8 for calculation of minimum download

speed.

Note 2: This sub-criterion is evaluated in two parts — Part A and Part B. The

property shall be assessed separately under each part. The overall score for this

sub-criterion shall be the sum of the scores awarded in Part A and Part B.
Table 4.43: Scoring criteria

4.8.2.Sub-Criteria: Secure public Wi-Fi network coverage and performance in

ii.

public areas of property
(Weightage — 4)

Objective: Public Wi-Fi in the property may complement the mobile coverage.
However, it should be secure and offer a high level of performance, with fast speeds
and low latency. With secure and seamless public Wi-Fi coverage in the property,
consumers can avail the data and voice service. The assessment shall include
evaluating its Wi-Fi network availability, security measures in place, speed, and
latency required for reliable digital connectivity.

Assessment Methodology

a. Identify all public areas within the property where Wi-Fi services are provided,
such as lobbies, lounges, cafeterias, parking areas, lifts, basements, and open
seating spaces.

b. Conduct sample WPA2/ WPA3 compliance checks for security.

c. Conduct speed and latency tests covering peak hours (10 am to 12 noon and 6 pm
to 8 pm) over minimum three days (preferably 10 am to 8 pm) using industry
standard tools using prescribed methodology.
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iii. Supporting documents

1. Speed Test Results: Logs of speed and latency test results from various
locations and times, demonstrating network reliability.

2. Wi-Fi Security Audit Reports: Reports confirming compliance with
WPA2/WPA3 security standards, network authentication mechanisms, and
encryption configurations.

iv. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C&I{: E/h;r;;e requirement (Upload/
DCRA level)
1. WIi-Fi speed test Record and Upload
results
o Wi-Fi security audit Record
reports
Speed samples
3. | mapped on the Layout Record and Upload

maps (floors/areas)
Table 4.44: Compliance checklist

v. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:
S. |

No Score ‘ Compliance Requirement

If minimum download speed of 20 Mbps is available
1. 4 from Wi-Fi in public or common area of the property
(including lifts and basements).

If minimum download speed of 10 Mbps is available
2. 2 from Wi-Fi in public or common area of the
property (including lifts and basements).

Note: Refer methodology in Section 4.8 for calculation of minimum download
speed.

Table 4.45: Scoring criteria
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4.8.3.Sub-Criteria: Mobile network coverage and performance in non-public

ii.

areas
(Weightage — 5)

Objective: The mobile network should maintain high performance in private or
restricted areas, such as residential flats, offices, conference rooms, executive cabins
etc. within a property. The objective of this criterion is to assess the availability of
mobile network coverage in private areas of the property.

Assessment Methodology

a. Conduct RF testing for mobile coverage in pre-defined non-public areas using
industry standard tools.

b. Assess data speed and voice call quality over minimum three days (preferably 10
am to 8 pm with samples uniformly distributed covering peak hours [10 am to 12
noon and 6 pm to 8 pm] in property) using prescribed methodology for each
service provider whose coverage is available on the property and accounted
under criteria ‘4.7- Availability of Service Providers’. Measurements to be carried
out shall include peak as well as off-peak hours.

c. The call setup time, call setup success rate and call drop rate, for voice services,
will be measured as per the measurement methodology prescribed in section
4.8.3. ii. d. Number of test samples and methodology shall be as prescribed in
section 4.8 above.

d. The following methodology shall be used for calculating call setup success rate,
call drop rate and call setup time:

1. Call setup success rate: Call Setup Success Rate is defined as the ratio of
Established Calls to Call Attempts. ‘Established Calls’ mean the following
events have happened in call setup:

(a) Call attempt is made
(b) The signaling channel is allocated
(c) The call is routed to the outwards path of the terminating network

(d) An alert signal is received by caller in the form of ring back tone, busy
tone, or an announcement.

CSSR = (Total Call Established/ Total Call Attempt) *100
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2. Call Drop rate: Call drop represents the service provider network’s ability
to maintain a call once it has been successfully established. This parameter
shall include both incoming calls and outgoing calls which, once they have
been established and have an assigned traffic channel/ bearer, are dropped,
or interrupted before their normal completion by the user, the cause of the
early termination being within the service provider’s network

Call Drop Rate = (Total Call Drop/Total Call Established) *100
3. Call setup time: Time taken from call initiate to call alerting/ringing.
Call Setup Time = T2-T1

T2- Ringing (VoLTE/VoNR),
T1- Invite (VOLTE/VoNR)

iii. Supporting documents
1. Walk/drive test results and/or RF coverage map of the area under test

2. Speed test logs and call setup time, call setup success rate and call drop rate
reports.

iv. Compliance check list: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

Walk/drive test results
1. and/or  RF  coverage Record and Upload
map of the area under

test

Speed test logs, call
i 1
2, setup time, call setup Record and Upload
success rate and call

drop rate

Speed and coverage
samples mapped on
the Layout maps
(floors/areas)

Record and Upload

Table 4.46: Compliance checklist

144



Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:

S. No.
Part A

Score

Compliance Requirement

If at least 3 service providers individually have overall more
than 80% mobile coverage (RSRP > -110 dBm) for 4G/5G
services in non-public areas, with minimum download speed
of 10Mbps for 4G or 100 Mbps for 5G technology as
applicable.

If at least 2 service providers individually have overall more
than 70% mobile coverage (RSRP > -110 dBm) for 4G/5G
services in non-public areas, with average minimum
download speed of 10Mbps for 4G or 100 Mbps for 5G
technology as applicable.

If at least 2 service providers individually have overall more
than 50% mobile coverage (RSRP > -110 dBm) for 4G/5G
services in non-public areas, with average minimum
download speed of 10Mbps for 4G or 100 Mbps for 5G
technology as applicable.

Part B

If call drop rate < 2% and call setup success rate > 98% for
each service provider

0.5

If call drop rate < 2% or call setup success rate > 98% for
each service provider

speed.

Note 1: Refer methodology in Section 4.8 for calculation of minimum download

Note 2: This sub-criterion is evaluated in two parts — Part A and Part B. The
property shall be assessed separately under each part. The overall score for this
sub-criterion shall be the sum of the scores awarded in Part A and Part B.

Table 4.47: Scoring criteria
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4.8.4.Sub-Criteria: Secure public Wi-Fi network coverage and performance
in non-public areas
(Weightage — 5)

i. Objective: Public Wi-Fi in the property may complement the mobile coverage.
However, it should be secure and offer a high level of performance, with fast speeds
and low latency. With secure and seamless public Wi-Fi coverage in the property,
consumers can avail the data and voice service. The goal is to assess Wi-Fi coverage
in non-public areas, such as residential flats, enterprise workspaces, executive
offices, conference rooms, etc. These areas require reliable, high-speed, and
encrypted Wi-Fi connectivity to support business operations, data security, and
seamless enterprise communication.

ii. Assessment Methodology:

To evaluate compliance with this sub-criterion, the following steps will be
undertaken:

a. Identify all non-public areas within the property where Wi-Fi services are
provided.

b. Conduct sample WPA2/ WPA3 compliance checks for security.

c. Conduct speed and latency tests covering peak hours (10 am to 12 noon and 6 pm
to 8 pm) over minimum three days (preferably 10 am to 8 pm) using industry
standard tools using prescribed methodology.

iii. Supporting documents:

a. Speed Test Results: Logs of speed and latency test results from various
locations and times, demonstrating network reliability.

b. Wi-Fi Security Audit Reports: Reports confirming compliance with WPA2/
WPAS3 security standards, network authentication mechanisms, and encryption
configurations.

iv. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/ DCRA
level)

S. Compliance

Item description

No. (Yes/ No)

Wi-Fi securit
1. . Y Record
certifications
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Record maintenance

S. Item description SOl requirement (Upload/ DCRA
No. (Yes/ No)
level)
2. Wi-Fi speed test Record and Upload
results
Speed samples
3. mapped on the Record and Upload
Layout maps
(floors/areas)

Table 4.48: Compliance checklist

v. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. . .
No Score Compliance Requirement
L If minimum download speed of 20 Mbps is available from
5 Wi-Fi in non-public area of the property
) If minimum download speed of 10 Mbps is available from
3 Wi-Fi in non-public area of the property
) If minimum download speed of < 10 Mbps and > 2 Mbps
3 is available from Wi-Fi in non-public area of the property
Note: Refer methodology in Section 4.8 for calculation of minimum download
speed.

Table 4.49: Scoring criteria

4.8.5.Sub-Criteria: Average download speed of different wireline network(s)
in respective highest speed plan
(Weightage — 5)

i. Objective: The objective of this sub-criterion is to assess the highest average
download speed supported by different wireline networks or service providers under
their offered plans in the property.

ii. Assessment Methodology:

a. Conduct speed tests using standard tools (TRAI App). Conduct tests during the
prescribed time window (preferably 10 am to 8 pm) including peak traffic
hour(s) (10 am to 12 noon and 6 pm to 8 pm) at least at five different user
locations distributed across the property as far as possible. Minimum five test
sample per location shall be collected.
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b. To calculate the average download speeds, all the download speed samples shall
be arranged in descending order (starting highest download speed recorded
during entire assessment period) and the goth percentile value, arrived after
such arrangement, shall be considered the average download speed. For
illustration, if a total of 120 samples have been collected during the assessment
period, then these values shall be arranged in descending order and
120*0.9=108t value of download speed shall be taken as average download
speed.

c. Supporting documents: Speed test results with timestamps.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance

Item description (Yes/ No)

1. SI;.)eed. test results Record and Upload
with timestamps
Speed samples
2. mapped on the Record and Upload
Layout maps
(floors/areas)

Table 4.50: Compliance checklist

iv.  Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. . .
No Score Compliance Requirement
) If download speed of any two wireline network is more
) - than 500 Mbps as calculated above [section 4.8.5 ii. b.]
If the download speed of any two wireline network is more
2 4 . ..
than 250 Mbps as calculated above [section 4.8.5 ii. b.]
If the download speed of any two wireline network is more
3 3 . ..
than 100 Mbps as calculated above [section 4.8.5 ii. b.]
” If the download speed of any two wireline network is more
4 than 50 Mbps as calculated above [section 4.8.5ii. b.]

Table 4.51: Scoring criteria
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4.9. User Experience
(Weightage — 5)

User experience assesses user feedback on digital connectivity, including network reliability,
speed, latency, and ease of access. It considers factors like seamless browsing, streaming
quality, and minimal disruptions. A positive experience indicates robust connectivity, while
frequent issues highlight areas for improvement.

4.9.1. Sub-Criteria: User feedback on digital connectivity experience
(Weightage — 5)

i. Objective: The objective of this sub-criterion is to collect and analyze user feedback
regarding their experience with mobile, wireline, and Wi-Fi services in a property.
User insights help assess the real-world performance of the digital connectivity
infrastructure, identify gaps in service quality and drive improvements to enhance
the overall connectivity experience.

ii. Assessment Methodology:

a. Conduct structured surveys capturing user satisfaction on voice call quality, voice
call accessibility, voice call retainability, data speed (wireline and wireless),
latency, service uptime and coverage.

b. The feedback should be collected from a minimum of 10% of the users of the
property if the total users are less than 1000. In case total users are more than
1000, then feedback may be collected from a minimum of 100 users. The users
in survey should be distributed across gender and broad adult age groups.

iii. Supporting documents:

a. User feedback form (please refer to Appendix section for the indicative feedback
form).

iv. Compliance check list: The DCRAs shall prepare and maintain the compliance
summary in the following format.

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

1. | User feedback form Record and Upload

Table 4.52: Compliance checklist
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v. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:

S. No. | Score |

Compliance Requirement

) If 80% of users provide overall positive experience for
' 5 digital connectivity in the property
) If 70% of users provide overall positive experience for
4 digital connectivity in the property
If 60% of users provide overall positive experience for
3 3 digital connectivity in the property
” If 50% of users provide overall positive experience
4 for digital connectivity in the property
L If 40% of users provide overall positive experience for
> digital connectivity in the property

Note: Overall positive experience refers to the user feedback provided in the form
prescribed under Appendix 11.4 of this Manual. In this context, if a user has rated
the Overall Experience as 4 or higher, the experience shall be considered as

positive.

Note: In case of new property, where actual end users are yet to use services, the weightage
against ‘User Experience’ shall be merged with ‘Service Performance’ and will be distributed
equally among each sub-criterion. For instance, the complete weightage of ‘User Experience’
i.e. 5 will be distributed equally (1 each) among 5 sub-criteria of ‘Service Performance’.
Considering an example of 4.8.5 (Average download speed of different wireline network(s)
in respective highest speed plan), the maximum scoring in such scenario would change to 6.
Accordingly, the scores of scoring criteria (Table 4.51) will be updated to 6,5,4,3 for S. No.
1,2,3,4 respectively. Similar change will be incorporated for sub-criteria 4.8.2,4.8.4 and 4.8.5
of Section 4.8 (Service Performance) where score of each scoring criteria will be incremented
by 1. For sub-criteria 4.8.1 and 4.8.3, similar change will be incorporated for scoring in Part

Table 4.53: Scoring criteria

A only i.e. scoring of Part B will remain the same.
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4.10. Summary of Rating Score

After assessment and scoring against each criterion and sub-criteria as per assessment
methodology, the DCRA shall prepare the summary of rating score in following format for
final updating in the rating platform for generating the rating certificate. It is to be noted that
the scores against each sub-criteria will be awarded strictly as per the scoring criteria given
above.

Score
SITlE awarded
Criteria Criteria Weightage Sub-Criteria Criteria b
No. Weightage D C%A
[a] [b] d| [d]
[e]
Compliance to
applicable
Model Building 311 Approved DCI 2.5
Bye Laws esigh
L (MBBL) and
4 National s
Building Code 41? tati
(NBC) for implementation as o5
digital per approved DCI
connectivity design
4.2.1 Provision for
C expansion of telecom
Provision in 2
il rooms and cable
FIVI pathways
infrastructure, —
over and above 4.2.2 Provision for
4.2 | MBBLand NBC zigavrsf’;gﬂn(f mobile 2
requirements, ..
for ensuring connectivity
. . .2.3 Ease of access
t digital 4-2.3
robus -1g-1 a of DCI installed for
connectivity . 1
repair or
maintenance
Provision in 4.3.1 Redundancy of .
power power source
infrastructure, 4.3.2 UPS power 0
4.3 over and above backup for DCI
MBBL or NBC 4.3.3 Power
requirements, continuity 1
for ensuring monitoring
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Criteria
No.

Criteria

[a]

Weightage

[b]

Sub-Criteria

[c]

Score
awarded
by
DCRA
[e]

Sub
Criteria
Weightage
[d]

reliable digital 4.3.4 Building )
connectivity Management System
4.4.1 Availability of
alternate entry paths
for digital 3
connectivity
Digital infrastructure
44 Connectivity 0 4.4.2 Non-flooding
' Infrastructure measures for DCI 3
Resilience installation
4.4.3.Implementation
of redundancy in
power source and 4
DCI paths
4.5.1 Availability of
the latest generation
Future of mobile 4
Readiness of connectivity
4.5 | Digital 10 4.5.2 Support for
Connectivity future bands 3
Infrastructure
4.5.3 Upgradability of
wireline DCI 3
4.6.1 Backhaul fiber
connectivity (service 10
provider to property)
Provision of 4.6.2 Fiber
4.6 Wired N 20 connectivity till user 5
Connectivity premises
infrastructure 4.6.3 Fiber
connectivity in each
room or office or o
commercial space
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Criteria
No.

4.7

Criteria

[a]

Availability of
Service
Providers

Score
awarded
by
DCRA
[e]

Sub
Criteria
Weightage
[d]

Sub-Criteria

Weightage

[b] [c]

4.7.1 Number of
wireline Internet
Service providers
having integration 7.5
with Digital
Connectivity
Infrastructure

15 4.7.2 Number of

Mobile Service
providers having
coverage or 7.5
integration with
Digital Connectivity
Infrastructure

4.8

Service
Performance

4.8.1 Mobile network
coverage and

performance in 6*
public areas of

property

4.8.2 Secure public
Wi-Fi network

25 coverage and
performance in
public areas of

property

4.8.3 Mobile network
coverage and
performance in non-
public areas
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Score
awarded
by
DCRA
[e]

Sub
Criteria Criteria Weightage Sub-Criteria Criteria

No. Weightage
[a] [b] [c] [d]

4.8.4 Secure public
Wi-Fi network
coverage and 5%
performance in non-
public areas

4.8.5 Average
download speed of
different wireline
network(s) in
respective highest
speed plan

4.9.1 User feedback
User on digital
Experience connectivity
experience

4.9 5#

* In case of new property, where actual end users are yet to use services, these weightages
will be incremented by 1.

# In case of new property, where actual end users are yet to use services, this weightage
will be considered as o.

Table 4.54: Summary of Rating Score
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5. Assessment Methodology for Category ‘B’ Properties

The regulation 25 under Section — VII “Rating criteria and process for evaluation of digital
connectivity and award of ratings” of the Regulation provides criteria, weightage and high-level
sub-criteria against each main criterion as indicated in column [a], [b], and [c] respectively in
Table 5.1. To enable uniform and objective assessment against each sub-criteria, the sub-
criteria weightage shall be as provided in column [d]. The sub-criteria weightage has been
arrived, factoring their relative importance for assessment of digital connectivity and
associated infrastructure for properties under Category ‘B’.

Sub
Criteria Criteria Weightage Sub-Criteria Criteria
No. Weightage
[a] [bl] [c] [d]
5.1.1 Redundancy of power source 2
Provision in
power
infrastructure 5.1.2 UPS power backup for DCI 4
5.1 for ensuring 10
reliable 5.1.3 Power continuity monitoring 2
digital
connectivity 5.1.4 Building Management 0
System
5.2.1 Availability of alternate entry
paths for digital connectivity 3
Digital infrastructure
) Connectivity » 5.2.2 Non-flooding measures for
> Infrastructure DCI installation 3
Resilience 5.2.3 Implementation of
redundancy in power source and 4
DCI paths
5.3.1 Availability of the latest
Future generation of mobile connectivity 4
Readiness of
5.3 Digital 10 5.3.2 Support for future bands 3
Connectivity
Infrastructure - -
5.3.3 Upgradability of wireline DCI 3
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Sub

Criteria Criteria Weightage Sub-Criteria Criteria
No. Weightage
E [b] [c] [d]
5.4.1 Backhaul fibre connectivity
(service provider to property) 10
Provision of
4 Wired 20 5.4.2 Fibre connectivity till user 5
' Connectivity premises
infrastructure
5.4.3 Fibre connectivity in each
room or office or commercial space 5
5.5.1 Number of wireline Internet
Service providers having
integration with Digital 75
Availability of Connectivity Infrastructure
55 Serv1.ce 15 5.5.2 Number of Mobile Service
Providers . .
providers having coverage or
integration with Digital 75
Connectivity Infrastructure
5.6.1 Mobile network coverage and
performance in public areas of 6
property
5.6.2 Secure public Wi-Fi network
coverage and performance in 4
public areas of property
Service 5.6.3 Mobile network coverage and
5:6 Performance 25 performance in non-public areas 5
5.6.4 Secure public Wi-Fi network
coverage and performance in non- 5
public areas
5.6.5 Average download speed of
different wireline network(s) in 5
respective highest speed plan
User 5.7.1 User feedback on digital
57 Experience 10 connectivity experience 10

Table 5.1: Weightage for different sub-criteria for category ‘B’ properties
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The Digital Connectivity Rating Agency (DCRA) shall assess the digital connectivity and
associated infrastructure as per provisions of the Regulations. The assessment methodology
against each sub-criterion is provided in the following sections. The DCRA shall scrupulously
follow the assessment methodology and collect the artifacts, evidence or test results as
prescribed against respective sub-criteria under each main criterion. The required supporting
documents shall be preserved by the DCRA or uploaded to the rating platform as per the
requirement of the regulations, guidelines or rating manual issued or amended from time to
time. For awarding the score against each sub-criteria, ‘scoring criteria’ tables have been
provided in the following sections. A property can be awarded only one out of the given scores
in ‘scoring criteria’ table meeting the relevant compliance requirement as prescribed.

5.1. Provision in Power Infrastructure for Ensuring Reliable Digital
Connectivity
(Weightage — 10)

This criterion evaluates provisions in power infrastructure to ensure uninterrupted and
reliable power supply for digital connectivity.

5.1.1. Sub-Criteria: Redundancy of power source
(Weightage — 2)

i. Objective: The redundant power sources are essential for reliable operation of
digital connectivity. Under this sub-criterion, the availability of redundancy in power
sources is assessed to ensure that DCI remain operational even during power
failures. This redundancy may include backup generators or alternative power
systems.

ii. Assessment Methodology:

a. Verification of actual peak load and available capacity of redundant
power source:

1. Verify the availability of redundant power source for DCI.

2. Verify whether all key DCI and systems are on redundant power source like
alternate feeder or separate power generator.

b. Power Source Switching Tests: Check the functionality of the automatic
switchover mechanism between primary and backup power sources on a sample
basis.

c. Supporting documents:
1. Power layout diagrams.

2. DCI load switchover test report.
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d. Documentation Review: Verify the power layout diagrams, load test reports
submitted by the property manager.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C?;z E/h;r(;se requirement (Upload/
DCRA level)
1. | Power layout diagrams Record and Upload
o Load switchover testing Record and Upload
reports

Table 5.2: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. | Score Compliance Requirement
If all digital connectivity services affecting load is
supported/ fed by redundant power source

Table 5.3: Scoring criteria

5.1.2. Sub-Criteria: UPS power backup for DCI
(Weightage — 4)

i. Objective: The continuity of power supply is essential for uninterrupted digital
connectivity and Uninterrupted Power Supply (UPS) systems play an important role
in service availability for any telecom or information and communication technology
system. This sub-criterion will assess the availability and robustness of power
backup system in case of failure of input sources i.e. commercial power and
generator supply.

ii. Assessment Methodology

a. UPS backup verification for DCI:

1. Check from the line diagram whether all DCI systems are provided with UPS
backup.

2. Verify the DCI system rated load and correspond UPS power capacity
provided for DCI from commissioning reports or other authentic documents
to calculate the provisioned UPS backup time.

3. Check the availability of UPS system redundancy by way of load sharing
among multiple UPS if applicable.

4. Sample test the UPS system’s ability to provide uninterrupted power to the
DCI by simulating input power failure.
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b. Supporting documents:

1. Electrical system line diagram for key DCI elements including redundant
input sources and UPS system(s).

2. Test reports of UPS power backup time or other supporting document(s) with
full DCI load and other load if any.

iili. Compliance check list: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance
(Yes/ No)

Item description

Electrical system line diagram
1. including redundant input Record and Upload
sources and UPS system(s)

Whether all key DCI systems

2. affecting service availability are Record
on UPS?

3. Whether UPS system has Record
redundancy?

UPS switch over successfully

4 tested during sample testing? Record
Whether duration of UPS
5. backup matches with available Record and Upload

test reports with full DCI load?
Table 5.4: Compliance checklist

iv.  Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. Score | Compliance Requirement

UPS power backup for important DCI components > 3
Hrs.

UPS power backup for important DCI components is >1
and <3 Hrs.

Table 5.5: Scoring criteria
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5.1.3. Sub-Criteria: Power continuity monitoring

ii.

iii.

iv.

(Weightage — 2)

Objective: The power supply monitoring system plays an important role in
ensuring the power supply continuity to DCI. If the health of power systems like
generator or UPS or switch gear systems is not monitored on a continuous basis, it
may result in major interruption when input commercial power supply fails.
Therefore, this sub-criterion provides special emphasis on the implementation of
monitoring system in the property for power services.

Assessment Methodology

a. Verification of Monitoring Dashboards: Verify availability of dashboards
or interfaces showing real-time power status, health status of UPS, generator(s),
alerts, and reports/alerts in case of power failures.

b. Validation of Automated Alerts: Test alert mechanisms for their ability to
notify maintenance team of power anomalies in real time.

c. Supporting documents: Monitoring system screenshots with alerts generated
during testing.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C?;: E/h;r;;e requirement (Upload/
DCRA level)
N Monitoring system high Record and Upload

level diagram

Capture monitoring
2. | system dashboard Record and Upload
screenshot

Table 5.6: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as per
the following scoring criteria:

S. No. | Score | Compliance Requirement
The dashboard covers end-to-end health status
monitoring of all power systems
The dashboard covers end-to-end health status
2, 1 monitoring of important power systems which may
affect DCI availability
Table 5.7: Scoring criteria

1. 2
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5.1.4. Sub-Criteria: Building Management System

ii.

iii.

(Weightage — 2)

Objective: While power monitoring system manages power related installations,
building management system (BMS) encompasses monitoring of major building
services like fire alarms, access control, Heating, Ventilation Air conditioning
(HVAC), power systems etc. These facilities may affect the performance and
availability of DCI and digital connectivity services. Thus, availability of BMS in the
property enhances the DCI service availability and continuity. Therefore, this sub-
criterion has been incorporated as a part of assessment for an enabling system for
digital connectivity services.

Assessment Methodology:

a. Real-Time Data Integration Tests: Verify that the DCI power, fire alarms
and HVAC management system is integrated with the BMS to provide centralized
control and monitoring for DCI systems.

b. BMS communication and notification validation: Validate that the BMS
receives accurate input data from related sensors or actuators and disseminates
to the operations team in configured timelines.

c. Supporting documents:

1. BMS system high level diagram for DCI system areas of the property.

d. Documentation Review:

1. Verify the BMS screenshots against system diagrams.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

. e li .
S. No. Item description CE);: E /1121(1)():(3 requirement (Upload/
DCRA level)

. BMS system architecture Record and Upload
diagrams
Test report on DCI power
systems, fire alarms and

2 HVAC integration with Record and Upload
BMS
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Record maintenance
requirement (Upload/
DCRA level)

Compliance

S. No. Item description (Yes/ No)

Sample test report on
detection and notification
3. of main power supply Record and Upload
failure and takeover by
generator/ UPS for DCI
Table 5.8: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. Score Compliance Requirement

On availability of BMS integration covering

1. 2 power, fire alarm and HVAC for telecom
room(s)/telecom area(s) in the property
On availability of BMS integration covering at
least two out of, power, fire alarm and HVAC

2 1 for telecom room(s)/telecom area(s) in the
property

Table 5.9: Scoring criteria

5.2. Digital Connectivity Infrastructure Resilience
(Weightage — 10)

Digital connectivity infrastructure (DCI) resilience is a critical factor in ensuring
uninterrupted and high-quality digital connectivity for properties. Resilience refers to the
ability of the infrastructure to withstand disruptions, minimize downtime, and provide
redundancy in case of failures or network congestion.

5.2.1. Sub-Criteria: Availability of alternate entry paths for digital connectivity
infrastructure
(Weightage — 3)

i. Objective: To assess the availability of alternate external entry paths in the
property. The alternate entry paths enable the service providers to extend digital
connectivity with route diversity which reduces the service disruptions in case of
fault in one segment of the network ring including any damage within the property.
The availability of route diversity up to the telecom rooms/telecom areas is an ideal
scenario.
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ii.

iii.

iv.

Assessment Methodology:

a. Physical verification as per design documents:

1. Examine on-site layouts for ducts from the entry points and cable pathways
to confirm the availability of alternate entry paths for DCI in the property.

2. Sufficient capacity for multiple service providers.

b. Supporting documents: Ducts and pathway layout diagrams to verify the
availability on site.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance
(Yes/ No)

Item description

Ducts layout diagrams from
1. | different external entry points for Record and Upload
fiber/ DCI

Pathway layout diagrams from
2. | ducts to telecom room(s)/telecom Record and Upload
area(s) for fiber/ DCI

Table 5.10: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. | Score | Compliance Requirement \
) Availability of alternate duct from property entry point and
) 3 cable pathway routes till telecom room(s)/telecom area(s)

” ) Availability of alternate duct from property entry point till
telecom room(s)/telecom area(s)
Availability of alternate cable pathway routes from

3. 1 common location in property till telecom room(s)/telecom
area(s)

Table 5.11: Scoring criteria
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5.2.2.Sub-Criteria: Non-flooding measures for DCI installation

ii.

iii.

(Weightage — 3)

Objective: Flooding can cause significant damage to digital connectivity
infrastructure and disruption in digital connectivity. Measures like raised
installations, waterproof enclosures, and drainage systems may prevent flooding of
key DCI elements. This sub-criterion intends to the implementation of non-flooding
measures in the property to protect the DCI.

Assessment Methodology:

a. Site Inspection:

1. Check with the site layout and actual location of telecom rooms/telecom area
if they are located on higher floors, away from potential flooding zones like
basements or ground floors.

2. Verify that power equipment like generator set, UPS, switch over panels are
installed on raised platforms or locations which are less susceptible to
flooding.

3. Verify that no water drain system is connected to the DCI rooms/telecom
rooms/telecom areas which can cause backflow.

b. Drainage System Review: Check the availability of drainage systems with
functional checks to prevent backflow of floodwaters.

c. Supporting documents:
1. Design and layout documentation to review infrastructure layouts to verify
that flood prevention measures align with best practices.
2. Sample photographic evidence for key DCI system as proof of
implementation.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
Compliance requirement

Item description (Yes/ No) (Upload/ DCRA

level)

Site photos of whether DCI/
telecom room(s)/telecom

1. area(s) are above ground Record and Upload
floor as per design and
implementation?
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Record maintenance
Compliance requirement
(Yes/ No) (Upload/ DCRA
level)

Item description

Site photos of whether key
power systems like UPS/
Generators for DCI are

2| installed on ground or higher Record and Upload
floor with non-flooding
consideration?
Site photos of whether

3. drainage system is Record and Upload

implemented as per design
layout?

Table 5.12: Compliance checklist

iv.  Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. | Score | Compliance Requirement

Telecom/DCI room(s)/telecom area(s) and UPS are

1. 3 above ground floor and generators/ switching panels
are installed with non-flooding considerations
Only telecom/DCI room(s)/telecom area(s) is

0 ” implemented above ground floor and backup power
system (UPS) is implemented with non-flooding
measure
If telecom/DCI room(s)/telecom area(s) and

3. 1 generator system is implemented with non-flooding
consideration

Table 5.13: Scoring criteria

5.2.3.Sub-Criteria: Implementation of redundancy in power source and DCI
paths
(Weightage — 4)

i. Objective: The redundant pathways for power and fiber cables inside the property
provide path diversity in extending digital connectivity within and across the floor
or building blocks. Redundancy should be applied to both the power supply and the
connectivity pathways for ensuring that the DCI through other path can take over
without impacting digital connectivity.
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ii. Assessment Methodology:

a. Redundancy Verification:

1. Review the DCI for the presence of at least two independent power sources
(e.g., main power grid and backup generators or UPS).

2. Examine the availability of path diversity for fiber or other cables across the
building blocks, basements, and towers from telecom/digital connectivity
infrastructure room(s)/telecom area(s).

3. Verify that digital connectivity till key aggregation points is supported by a
minimum of two physically separated paths.

b. Supporting documents:
1. Power and cable layout for DCI indicating path redundancy.
2. Sample test reports demonstrate that actual redundancy performance has
been tested during commissioning.

c. Documentation Review:

1. Verify power and cable layout diagram for DCI indicating path redundancy
with actual implementation.

2. Validate test reports to confirm that redundancy mechanisms function as
intended.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance
(Yes/ No)

Item description

Whether DCI is supported
1. | with redundant power Record
sources (Generator/UPS)?

Whether power system
0. .network layout 'for DCI is Record and Upload
implemented with path

diversity?

Whether sample test reports
3. | demonstrate testing of Record and Upload
redundancy?
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Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance

Item description (Yes/ No)

Whether path diversity for
fiber and other cables (DTH/
ethernet as applicable) across
the building blocks,
4. | basements and towers from Record and Upload
telecom/digital connectivity
infrastructure
room(s)/telecom area(s) is
implemented?

Table 5.14: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. Score Compliance Requirement
) 4 If redundant paths are implemented for power
' system to DCI and fiber path in the property
) ) If either the power system to DCI or the fiber path
' incorporate path redundancy

Table 5.15: Scoring criteria

5.3. Future Readiness of Digital Connectivity Infrastructure
(Weightage — 10)

Future readiness in digital connectivity infrastructure ensures that properties are equipped
to support next-generation telecom technologies, evolving connectivity needs and increasing
data demands. Future-ready property may be considered to have been designed to adapt,
scale, and integrate upcoming innovations in digital connectivity, enabling seamless
adoption of emerging technologies like 5G, advanced Wi-Fi and smart building solutions.

5.3.1. Sub-Criteria: Availability of the latest generation of mobile connectivity
(Weightage — 4)

i. Objective: The infrastructure should be equipped to support the latest generation
of mobile connectivity, such as 4G/5G and future network standards, to ensure
high-speed, low-latency, and reliable communication. The availability of advanced
mobile infrastructure significantly impacts digital connectivity performance and
user experience. This sub-criterion focuses on assessing whether a property has the
necessary infrastructure to support current and next-generation mobile networks
and is future-ready for upcoming technologies.
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ii. Assessment Methodology:

a. Inspection of latest technology installed Infrastructure:

1. Physical Verification: Inspect the property’s mobile network
infrastructure, providing coverage to the property including distributed
antenna systems (DAS), and backhaul connectivity.

2. Technology Support: Evaluate if the installed infrastructure is sufficient
to provide coverage in the different areas of the property.

b. Technical Validation:

1. Cross-check compatibility with current frequency bands with different
service providers for latest/ current technology.

c. Supporting documents:
1. List of the latest generation mobile connectivity equipment’s installed in the
property.
2. Photographs of installed latest generation mobile connectivity equipment.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C?‘I;; E/ll;r(ije requirement (Upload/
DCRA level)
Whether the equipment
L installed supports the Record

latest generation of
mobile connectivity?

Photographs of installed
2. | latest generation mobile Record and Upload
connectivity equipment

Table 5.16: Compliance checklist
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iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S.

No Score Compliance Requirement

If equipment like DAS, RRU, Base Station, etc.
1. 4 supporting 5G and 4G technology are installed in the
property for mobile connectivity

If equipment like DAS, RRU, Base Station, etc.
2. 2 supporting 4G or 5G technology are installed in the
property for mobile connectivity

Table 5.17: Scoring criteria

5.3.2.Sub-Criteria: Support for future bands
(Weightage — 3)

i. Objective: To ensure long-term relevance and adaptability, digital connectivity
infrastructure must be designed to support the integration of future wireless
communication bands and evolving wired and mobile technologies. The rapid
evolution of telecommunications standards, frequency bands, and network
technologies necessitates a future-proof approach to infrastructure planning. This
enables seamless upgrades, minimizes costly retrofitting, and ensures properties
remain technologically competitive for years to come.

ii. Assessment Methodology:
a. Validate the support or upgradability of installed Digital Connectivity

Infrastructure (DCI) for future bands for latest technology.

b. Verify RF infrastructure installed like radio units, baseband units, duplexers,
combiners, and transmitters, as applicable, are capable for supporting upcoming
technologies and frequency bands.

c. Supporting documents:

1. Bill of Material (BoM) installed at the property and datasheets for relevant
equipment.
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iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format.

Record maintenance

Item description C(O;z 5/11;2()& requirement (Upload/
DCRA level)
Bill of Material (BoM)
" installed at building Record

along with datasheets
for relevant equipment
Whether DCI supports
future bands for mobile
2. | or Wi-Fi network as Record and Upload
applicable as per
datasheets?

Table 5.18: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. Score Compliance Requirement

If installed infrastructure supports future bands for

) 3 4G and 5G technology and/or Wi-Fi network as per
the extant National Frequency Allocation Plan issued
by DoT.
If installed infrastructure supports future bands for

2. 2 4G technology and/or Wi-Fi network as per the extant

National Frequency Allocation Plan issued by DoT.
If installed infrastructure supports future bands for
3. 1 4G technology or Wi-Fi network as per the extant
National Frequency Allocation Plan issued by DoT.
Table 5.19: Scoring criteria

5.3.3. Sub-Criteria: Upgradability of wireline DCI
(Weightage — 3)

Objective: Wireline digital connectivity infrastructure (DCI), such as fiber-optic
networks, plays a crucial role in ensuring high-speed internet access and seamless
communication. As technology evolves, infrastructure must be designed to
accommodate future upgrades, such as higher bandwidth capacities, new
transmission standards, and enhanced network architectures. This sub-criterion
evaluates whether the existing fiber-optic network can be scaled or upgraded
without requiring extensive rework.
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i. Assessment Methodology:

a. Existing bandwidth verification:
1. Assess the current fiber-optic network’s bandwidth capabilities to determine
if it supports high-speed data transfer (e.g., 1 Gbps, 10 Gbps, or higher).

2. Evaluate the type of fiber used and whether it can support technologies such
as Dense Wavelength Division Multiplexing (DWDM) or Passive Optical
Networks (PON).

b. Scalability review:
1. Inspect the physical infrastructure, including cable pathways, ducts, and
fiber termination points, to verify if additional fiber cables can be added in
the future without major structural modifications.

2. Check the fiber distribution frames to assess whether they allow easy
upgrades or expansions.

3. Determine whether there is spare capacity in existing ducts and conduits to
accommodate additional fiber strands if needed.

c. Supporting documents:
1. Documents to demonstrate upgradability of wireline DCI.

2. Photographic evidence of installed wireline DCI to document their capacity
for future expansion.

ii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record
maintenance
requirement

(Upload/ DCRA
level)

Compliance
(Yes/ No)

Item description

Upgradability of existing
wireline DCI equipment’s
(switches/ routers/ splitters/
PON etc.) and relevant cables

Whether the bandwidth
supported through optical
| fiber with speed 1 Gbps or Record and Upload

higher?

Record

Table 5.20: Compliance checklist
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iii. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S' . L
No Score Compliance Requirement

) If existing wireline infrastructure is on fiber and support
3 minimum 1 Gbps to end users

” 0 If existing wireline infrastructure is on fiber and support

minimum 500 Mbps to end users

) If existing wireline infrastructure is on fiber and support

3 minimum 100 Mbps to end users

Table 5.21: Scoring criteria

5.4. Provision of Wired Connectivity Infrastructure
(Weightage — 20)

This criterion evaluates the availability, quality, and scalability of the wired connectivity
infrastructure within a property.

A robust wired network ensures high-speed, reliable, and low-latency digital connectivity,
supporting various applications such as business operations, smart building technologies and
residential broadband needs as per property use.

5.4.1. Sub-Criteria: Backhaul fiber connectivity (service provider to property)
(Weightage — 10)

i. Objective: A high-capacity fiber optic backhaul connection is essential to ensure
high-speed and uninterrupted digital connectivity for users within the property. The
presence of a dedicated fiber connection from the service provider to the property
enhances network performance, reduces latency, and supports high-bandwidth
applications such as video conferencing, cloud computing, and smart building
management systems.

ii. Assessment Methodology:

a. Fiber availability check:

1. Conduct a physical verification of the fiber optic backhaul infrastructure
connected to the service provider’s network.

2. Check redundancy measures, such as dual entry fiber paths, in place for
uninterrupted fiber connectivity in case of failure.
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b. Bandwidth capacity check:

1. Record the provisioned Bandwidth capacity in the property for each service
provider.
i.  BW capacity on fiber
ii. =~ BW capacity on wireless
iii. ~BW on any other media (please specify)

c. Supporting documents:

1. Fiber cable details from service providers to the property and supporting

documents regarding available bandwidth from each service provider on
fiber.

d. Documentation Review: Validate the Telecom/ Internet service provider
agreements and fiber/ bandwidth testing results.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

< e li .
S. No. | Item description CE);: g /1;1(;§e requirement (Upload/
DCRA level)

1. Fiber testing results Record
Photographs of fiber

2. terr.nlnatlon point at Record and Upload
main telecom
room/telecom area

Table 5.22: Compliance checklist

iv.  Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. No. | Score | Criteria
[(5) *(No. of wireline service providers
having fiber backhaul)

(No. of wireline service providers
present in the property)]

Score

1 10
Awarded = +

[(5) *(No. of wireless service providers
having fiber backhaul)

(No. of wireless service providers

present in the property)]

Table 5.23: Scoring criteria
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5.4.2.Sub-Criteria: Fiber connectivity till user premises

ii.

(Weightage — 5)

Objective: Sub-criterion assesses whether high-capacity fiber-optic infrastructure
is extends from the telecommunication room/ transmission
room/telecommunication area up to the end-users within a property. The aim is to
facilitate the extension of digital connectivity to the residents, businesses, and
offices. A fiber-optic connection reaching the user premises guarantees superior
bandwidth, lower latency, and future-proof infrastructure capable of supporting
evolving digital requirements such as 5G backhaul, cloud services, and smart
building applications. The well planned and laid fiber cables from telecom
room(s)/telecom area(s) to the user premises (flat/home/office/shop etc. as
applicable) enables faster provisioning and easy to maintain.

Assessment Methodology:

a. Physical Inspection: Verify that fiber-optic cabling extends up to each
residential, office, or commercial unit within the property.

b. Supporting documents:

1. Fiber network architecture showing fiber distribution from the telecom
room/telecom area or meeting point to each unit.

2. Fiber test reports confirming connectivity to each unit

Compliance check list: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

L Fiber layout dlagrams Record and Upload
up to user premises

Sample fiber test reports
2. | confirming connectivity Record and Upload
to each user premise

Table 5.24: Compliance checklist
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iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No.

Score

Compliance Requirement

If fiber connectivity is extended from telecommunication
room/ transmission room/telecommunication area to all
user units within the property

If fiber connectivity is extended from telecommunication
room/ transmission room/telecommunication area to a
minimum of 75% of user units within the property

If fiber connectivity is extended from telecommunication
room/ transmission room/telecommunication area to a
minimum of 50% of user units within the property

If fiber connectivity is extended from telecommunication
room/ transmission room/telecommunication area to a
minimum of 30% of user units within the property

Table 5.25: Scoring criteria

5.4.3.Sub-Criteria: Fiber connectivity in each room or office or commercial
space
(Weightage — 5)

i. Objective: The goal of this sub-criterion is to assess whether every individual space

within the property, whether a residential unit, office, or commercial
establishment—has fiber connectivity. This guarantees seamless high-speed
internet access across the entire property, eliminating connectivity dead zones and
ensuring a uniform digital experience for all occupants.

ii. Assessment Methodology:

a.

Visual Inspection: Inspect rooms, offices, or commercial spaces on a sample

basis to confirm the presence of fiber-optic connectivity infrastructure and
termination points in each room/ office.

Supporting documents:

1. Network layout diagram for user units showing fiber terminations and
sample test reports for fiber terminations.

2. Site survey reports and photographic evidence.
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iii.

iv.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

S. No. Item Compliance

description (Yes/ No)

Network layout
diagram for user
L units showing fiber Record

terminations

Sample test
2. repOI:ts f?r fiber Record and Upload
terminations

testing

Table 5.26: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

Compliance Requirement

If fiber connectivity is extended in each room/ office/
commercial space of all user units within the property

If fiber connectivity is extended in each room/ office/
2. 4 commercial space of minimum 75% of user units within
the property

If fiber connectivity is extended in each room/ office/
3. 3 commercial space of minimum 50% of user units within
the property

If fiber connectivity is extended in each room/ office/
4. 2 commercial space of minimum 30% of user units within
the property

Table 5.27: Scoring criteria
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5.5. Availability of Service Providers
(Weightage — 15)

This criterion evaluates the number and diversity of wireline and mobile service providers
that have integrated their services with the Digital Connectivity Infrastructure (DCI) of a
property. A higher number of available providers ensure better service quality, redundancy,
and consumer choice.

5.5.1. Sub-Criteria: Number of wireline Internet Service providers having
integration with Digital Connectivity Infrastructure
(Weightage — 7.5)

i. Objective: The presence of multiple wireline Internet Service Providers (ISPs)
within a property significantly enhances competition, service quality, redundancy,
and network resilience, ensuring reliable and high-speed digital connectivity. A
multi-ISP infrastructure benefits property managers, businesses, and residents by
providing greater flexibility, improved service continuity, and optimized cost
structures.

ii. Assessment Methodology:

a. Verification of ISP Integration: Confirm the number of wireline TSP/ ISPs
integrated with the DCI by inspecting the infrastructure and service availability.

b. Telecom/Internet Service Provider Agreement Review: Verify
agreements with TSP/ ISPs and sample integration test reports.

c. Validation: Verify that all integrated TSP/ ISPs are operational.
d. Supporting documents:

1. Telecom/ Internet Service Provider (TSP/ ISP) Agreements.
2. Network integration certificates/ test reports.
3. Service subscription status.

ili. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance

S. No. | Item description (Yes/ No)

Telecom/ Internet
1. Service Provider Record
(ISP) Agreements
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Record maintenance

S. No. | Item description C(O;r(: Slll;r(;():e requirement (Upload/
DCRA level)
Network integration
2. certificates/test Record
reports
3. Service subscription Record and Upload
status

Table 5.28: Compliance checklist

iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

Compliance Requirement

If 3 or more internet service providers have
1. 7.5 integration with DCI in the property with active
service subscription

If a minimum of 2 internet service providers have
2. 5 integration with DCI in the property with active
service subscription

If at least one internet service provider has
3. 2 integration with DCI in the property with active
service subscription

Table 5.29: Scoring criteria

5.5.2. Sub-Criteria: Number of Mobile Service providers having coverage or
integration with Digital Connectivity Infrastructure
(Weightage — 7.5)

i. Objective: The objective of this sub-criterion is to assess the extent to which
multiple mobile service providers (TSPs) are integrated with the property’s digital
connectivity infrastructure (DCI) or have adequate service coverage measured as per
methodology in section 5.6. Having multiple mobile service providers ensures users
have reliable network coverage, high-quality service, and reduced congestion,
particularly in high-density areas like commercial properties, residential complexes,
and office spaces.
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ii. Assessment Methodology:

a. Coverage Verification:

1. Confirm the number of Telecom Service Providers (TSPs) providing indoor
coverage for the property.

2. Validate integration of the DCI with In-Building Solutions (IBS)/ Small
Cells/ Wi-Fi offload for enhanced indoor mobile coverage.

b. Supporting documents:
1. Agreements signed with Telecom Service Providers.

2. Walk/drive test results and/or RF coverage map in the property

c. Documentation Review: Validate the TSP agreements and network
integration test reports.

iii. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

Walk/drive test results

.. | and/or RF coverage map in Record and Upload
the property

Network performance test
2. | results from multiple Record
operators

Agreements signed with

Telecom Service Providers

3. ] . Record
(without commercial

details)

Table 5.30: Compliance checklist
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iv. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

Compliance Requirement

If 3 or more mobile service providers individually
have overall more than 75% coverage (RSRP > -
110 dBm) for 4G/5G services in the property either
through integration with DCI or otherwise.

If at least two mobile service providers
individually have overall more than 75% coverage
2, 5 (RSRP = -110 dBm) for 4G/5G services in the
property either through integration with DCI or
otherwise.

If at least one mobile service providers have
overall more than 75% coverage (RSRP > -110
dBm) for 4G/5G services in the property either
through integration with DCI or otherwise.

Table 5.31: Scoring criteria

5.6. Service Performance
(Weightage — 25)

Service performance is a critical factor in evaluating the digital connectivity of a property.
This criterion assesses service performance parameters to assess digital experience in the
property including lifts and basements. For assessment of mobile service coverage, the
reference minimum signal strength for 2G/4G/5G technology shall be same as prescribed by
TRALI for publishing of coverage map under revised QoS regulation i.e. ‘THE STANDARDS
OF QUALITY OF SERVICE OF ACCESS (WIRELINE AND WIRELESS) AND BROADBAND
(WIRELINE AND WIRELESS) SERVICE REGULATIONS, 2024 (06 of 2024)’.

To assess service performance for mobile (data and voice services) and Wi-Fi services (data
services), at least one sample for each of 5x5 meter or less size of tile size will be collected as
far as feasible for respective service provider. For example, if the total public area of the
property is 10000 square meters, then a minimum of 400 samples in each day are to be
collected for relevant parameters. TRAI App shall be used for the testing of coverage and
download speeds. To calculate the download speeds for mobile and Wi-Fi services, all the
download speed samples shall be arranged in descending order (starting highest download
speed recorded during entire assessment period) and the 8oth percentile value, arrived after
such arrangement, shall be considered the minimum download speed. For illustration, if a
total of 1200 samples have been collected during the assessment period, then these values
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shall be arranged in descending order and 1200*0.8=960t value of download speed shall be
taken as minimum download speed for the mobile or Wi-Fi service.

For assessment of voice service performance, a structured and repeatable methodology shall
be followed to measure key parameters. During the assessment, one test device (call
terminating) will be placed at a fixed location in the property and other device (call
originating) shall be used for sample collection around different areas of the property as per
sampling methodology. Each test call shall begin with dial initiation, and a maximum of 15
seconds shall be allowed for the call to be successfully established. Calls not connected within
this duration shall be recorded as failed attempts. For calls that are successfully established,
the call shall be maintained for a duration of 90 to 120 seconds to observe call stability and
identify any premature disconnections. After completion of the call duration, the call shall be
normally terminated. A wait time of 15 seconds shall be observed before initiating the next
call. This process shall be repeated in accordance with the sampling plan. The same
methodology shall be referred to in the subsequent sections where Call Setup Time, Call
Setup Success Rate, and Call Drop Rate are defined and calculated. The DCRA shall use
industry-standard tools for assessment of voice service performance. Further, DCRA must
ensure using the same tool for evaluating all service providers within a property to assess
voice service performance.

Call Setup Call Duration Wait Time
Time (15 Sec) (90-120 Sec) (15 Sec)
00:00:00 00:00:15 00:02:15
Start Dial Max Call Setup Time Normal Call end

Figure 5.1: Call Flow for measuring Voice services performance

5.6.1. Sub-Criteria: Mobile network coverage and performance in public areas

of property
(Weightage — 6)

i. Objective: The mobile network performance in public areas (e.g., common area,
lobbies, corridors) should meet minimum requirements for signal strength and
speed which is essential for superior user experience, safety, and efficient operations.

ii. Assessment Methodology:

a. Conduct RF testing for mobile coverage in public spaces like lobbies, corridors,
common utilities like gym, banquet hall, garden, parking, lifts, basements, and
entrances using industry standard tools.
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b.

d.

Assess data speed and voice call quality over minimum three days (preferably 10
am to 8 pm with samples uniformly distributed covering peak hours [10 am to 12
noon and 6 pm to 8 pm] in property) using prescribed methodology for each
service provider whose coverage is available on the property and accounted
under criteria ‘5.5- Availability of Service Providers’. Measurements to be
carried out shall include peak as well as off-peak hours.

The call setup time, call setup success rate and call drop rate, for voice services,
will be measured as per the measurement methodology prescribed in section
5.6.1. ii. d. Number of test samples and methodology shall be as prescribed in
section 5.6 above.

The following methodology shall be used for calculating call setup success rate,
call drop rate and call setup time:

1. Call setup success rate: Call Setup Success Rate is defined as the ratio of
Established Calls to Call Attempts. ‘Established Calls’ mean the following
events have happened in call setup:

(a) Call attempt is made

(b) The signaling channel is allocated

(c) The call is routed to the outwards path of the terminating network

(d) An alert signal is received by caller in the form of ring back tone, busy
tone, or an announcement.

CSSR = (Total Call Established/ Total Call Attempt) *100

2. Call Drop rate: Call drop represents the service provider network’s ability
to maintain a call once it has been successfully established. This parameter
shall include both incoming calls and outgoing calls which, once they have
been established and have an assigned traffic channel/ bearer, are dropped,
or interrupted before their normal completion by the user, the cause of the
early termination being within the service provider’s network

Call Drop Rate = (Total Call Drop/Total Call Established) *100
3. Call setup time: Time taken from call initiate to call alerting/ringing.
Call Setup Time = T2-T1

T2- Ringing (VoLTE/VoNR),
T1- Invite (VoLTE/VoNR)

iii. Supporting documents:

1.

Walk/drive test results and/or RF coverage map of public areas

2. Speed test logs and call setup time, call setup success rate and call drop rate

reports.
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iv. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

Walk/drive test results
1. | and/or RF coverage map Record and Upload
of public areas
Speed test logs, call setup
2. | time, call setup success Record and Upload
rate and call drop rate
Speed and coverage
samples mapped on the
Layout maps
(floors/areas)

Table 5.32: Compliance checklist

Record and Upload

v. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. Score Compliance Requirement

Part A

If at least 3 service providers individually have overall
more than 85% mobile coverage (RSRP > -110 dBm) for
4G/5G services in public areas (including common area,
lifts, and basements) with minimum download speed of
10Mbps for 4G or 100 Mbps for 5G technology as
applicable.

If at least two service providers individually have overall
more than 85% mobile coverage (RSRP > -110 dBm) for
4G/5G services in public areas (including common area,
lifts, and basements) with minimum download speed of
10Mbps for 4G or 100 Mbps for 5G technology as
applicable.

If at least one service provider has overall more than
85% mobile coverage (RSRP > -110 dBm) for 4G/5G
services in public areas (including common area, lifts,
and basements) with minimum download speed of
10Mbps for 4G or 100 Mbps for 5G technology as
applicable.
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S. No. Score Compliance Requirement

Part B
) ” If call drop rate < 2% and call setup success rate > 98%
for each service provider
” ) If call drop rate < 2% or call setup success rate > 98%
' for each service provider

Note 1: Refer methodology in Section 5.6 for calculation of minimum download

speed.

Note 2: This sub-criterion is evaluated in two parts — Part A and Part B. The

property shall be assessed separately under each part. The overall score for this

sub-criterion shall be the sum of the scores awarded in Part A and Part B.
Table 5.33: Scoring criteria

5.6.2.Sub-Criteria: Secure public Wi-Fi network coverage and performance in

ii.

public areas of property
(Weightage — 4)

Objective: Public Wi-Fi in the property may complement the mobile coverage.
However, it should be secure and offer a high level of performance, with fast speeds
and low latency. With secure and seamless public Wi-Fi coverage in the property,
consumers can avail the data and voice service. The assessment shall include
evaluating its Wi-Fi network availability, security measures in place, speed, and
latency required for reliable digital connectivity.

Assessment Methodology:

a. Identify all public areas within the property where Wi-Fi services are provided,
such as lobbies, lounges, cafeterias, parking areas, lifts, basements, and open
seating spaces.

b. Conduct sample WPA2/ WPA3 compliance checks for security.
c. Conduct speed and latency tests covering peak hours (10 am to 12 noon and 6 pm

to 8 pm) over minimum three days (preferably 10 am to 8 pm) using industry
standard tools using prescribed methodology.
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iii. Supporting documents:

1. Speed Test Results: Logs of speed and latency test results from various
locations and times, demonstrating network reliability.

2. Wi-Fi Security Audit Reports: Reports confirming compliance with WPA2/
WPAS3 security standards, network authentication mechanisms, and encryption
configurations.

iv. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance

Item description (Yes/ No)

1. Wi-Fi speed test Record and Upload
results

Wi-Fi security audit

2. Record
reports
Speed samples

3. | mapped on the Layout Record and Upload

maps (floors/areas)
Table 5.34: Compliance checklist

v. Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. | Score | Compliance Requirement

If minimum download speed of 20 Mbps is
1. 4 available from Wi-Fi in public or common area of
the property (including lifts and basements).

If minimum download speed of 10 Mbps is
2. 2 available from Wi-Fi in public or common area of
the property (including lifts and basements).

Note: Refer methodology in Section 5.6 for calculation of minimum download
speed.

Table 5.35: Scoring criteria
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5.6.3.Sub-Criteria: Mobile network coverage and performance in non-public

ii.

areas
(Weightage — 5)

Objective: The mobile network should maintain high performance in private or
restricted areas, such as residential flats, offices, conference rooms, executive cabins
etc. within a property. The objective of this criterion is to assess the availability of
mobile network coverage in private areas of the property.

Assessment Methodology:
a. Conduct RF testing for mobile coverage in pre-defined non-public areas using

industry standard tools.

b. Assess data speed and voice call quality over minimum three days (preferably 10

am to 8 pm with samples uniformly distributed covering peak hours [10 am to 12
noon and 6 pm to 8 pm] in property) using prescribed methodology for each
service provider whose coverage is available on the property and accounted
under criteria ‘5.5- Availability of Service Providers’. Measurements to be carried
out shall include peak as well as off-peak hours.

. The call setup time, call setup success rate and call drop rate, for voice services,

will be measured as per the measurement methodology prescribed in section
5.6.3. ii. d. Number of test samples and methodology shall be as prescribed in
section 5.6 above.

. The following methodology shall be used for calculating call setup success rate,

call drop rate and call setup time:

1. Call setup success rate: Call Setup Success Rate is defined as the ratio of
Established Calls to Call Attempts. ‘Established Calls’ mean the following
events have happened in call setup:

(a) Call attempt is made
(b) The signaling channel is allocated

(c) The call is routed to the outwards path of the terminating network
(d) An alert signal is received by caller in the form of ring back tone, busy
tone, or an announcement.

CSSR = (Total Call Established/ Total Call Attempt) *100
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2. Call Drop rate: Call drop represents the service provider network’s ability
to maintain a call once it has been successfully established. This parameter
shall include both incoming calls and outgoing calls which, once they have
been established and have an assigned traffic channel/ bearer, are dropped,
or interrupted before their normal completion by the user, the cause of the
early termination being within the service provider’s network

Call Drop Rate = (Total Call Drop/Total Call Established) *100

3. Call setup time: Time taken from call initiate to call alerting/ringing.
Call Setup Time = T2-T1

T2- Ringing (VoLTE/VoNR),
T1- Invite (VOLTE/VoNR)

iii. Supporting documents:

1. Walk/drive test results and/or RF coverage map of the area under test

2. Speed test logs and call setup time, call setup success rate and call drop rate
reports.

iv. Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description Cgl[: E/ll;ﬁ():e requirement (Upload/
DCRA level)
Walk/drive test
1. results and/or RF Record and Upload

coverage map of the
area under test

Speed test logs, call
2, setup time, call setup Record and Upload
success rate and call

drop rate

Speed and coverage
samples mapped on
the Layout maps
(floors/areas)

Record and Upload

Table 5.36: Compliance checklist

187



Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

Compliance Requirement

Part A
If at least 3 service providers individually have overall more
than 80% mobile coverage (RSRP > -110 dBm) for 4G/5G
1. 4 services in non-public areas, with minimum download
speed of 10Mbps for 4G or 100 Mbps for 5G technology as
applicable.

If at least 2 service providers individually have overall more
than 70% mobile coverage (RSRP > -110 dBm) for 4G/5G
2. 3 services in non-public areas, with average minimum
download speed of 10Mbps for 4G or 100 Mbps for 5G
technology as applicable.

If at least 2 service providers have overall more than 50%
mobile coverage (RSRP > -110 dBm) for 4G/5G services in

3. 2 non-public areas, with average minimum download speed
of 10Mbps for 4G or 100 Mbps for 5G technology as
applicable.

Part B

If call drop rate < 2% and call setup success rate > 98%
for each service provider

If call drop rate < 2% or call setup success rate > 98% for

2, 0. . .
- each service provider

Note 1: Refer methodology in Section 5.6 for calculation of minimum download
speed.
Note 2: This sub-criterion is evaluated in two parts — Part A and Part B. The
property shall be assessed separately under each part. The overall score for this
sub-criterion shall be the sum of the scores awarded in Part A and Part B.

Table 5.37: Scoring criteria
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5.6.4.Sub-Criteria: Secure public Wi-Fi network coverage and performance in
non-public areas
(Weightage — 5)

i. Objective: Public Wi-Fi in the property may complement the mobile coverage.
However, it should be secure and offer a high level of performance, with fast
speeds and low latency. With secure and seamless public Wi-Fi coverage in the
property, consumers can avail the data and voice service. The goal is to assess Wi-
Fi coverage in non-public areas, such as residential flats, enterprise workspaces,
executive offices, conference rooms, etc. These areas require reliable, high-speed,
and encrypted Wi-Fi connectivity to support business operations, data security,
and seamless enterprise communication.

ii. Assessment Methodology:

To evaluate compliance with this sub-criterion, the following steps will be
undertaken:

a. Identify all non-public areas within the property where Wi-Fi services are
provided.
b. Conduct sample WPA2/WPA3 compliance checks for security.

c. Conduct speed and latency tests covering peak hours (10 am to 12 noon and 6 pm
to 8 pm) over minimum three days (preferably 10 am to 8 pm) using industry
standard tools using prescribed methodology.

iii. Supporting documents:

1. Speed Test Results: Logs of speed and latency test results from various
locations and times, demonstrating network reliability.

2. Wi-Fi Security Audit Reports: Reports confirming compliance with WPA2/
WPAS3 security standards, network authentication mechanisms, and encryption
configurations.

189



iv.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance

Item description C?;z E/h;r(;ie requirement (Upload/
DCRA level)

1. WI_FI. se(furlty Record
certifications

2. | Wi-Fi speed test results Record and Upload
Speed samples mapped

3. | on the Layout maps Record and Upload
(floors/areas)

Table 5.38: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

1\?(; ‘ Score ‘ Compliance Requirement
) If minimum download speed of 20 Mbps is available from
5 Wi-Fi in non-public area of the property.
” If minimum download speed of 10 Mbps is available from
3 Wi-Fi in non-public area of the property.
) If minimum download speed of < 10 Mbps and > 2 Mbps
3 is available from Wi-Fi in non-public area of the property.
Note: Refer methodology in Section 5.6 for calculation of minimum download
speed.

Table 5.39: Scoring criteria
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5.6.5.Sub-Criteria: Average download speed of different wireline network(s)

ii.

iii.

in respective highest speed plan
(Weightage — 5)

Objective: The objective of this sub-criterion is to assess the highest average
download speed supported by different wireline networks or service providers under
their offered plans in the property.

Assessment Methodology:

a. Conduct speed tests using standard tools (TRAI App). Conduct tests during the
prescribed time window (preferably 10 am to 8pm) including peak traffic
hour(s) (10 am to 12 noon and 6 pm to 8 pm) at least at five different user
locations distributed across the property as far as possible. Minimum five test
samples per location shall be collected.

b. To calculate the average download speeds, all the download speed samples shall
be arranged in descending order (starting highest download speed recorded
during entire assessment period) and the 9oth percentile value, arrived after
such arrangement, shall be considered the average download speed. For
illustration, if a total of 120 samples have been collected during the assessment
period, then these values shall be arranged in descending order and
120*0.9=108t value of download speed shall be taken as average download
speed.

c. Supporting documents: Speed test results with timestamps.

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/ DCRA
level)

Item Compliance

description (Yes/ No)

1. S[.)eed' test results Record and Upload
with timestamps

Speed samples
2. mapped on the Record and Upload
Layout maps

(floors/areas)

Table 5.40: Compliance checklist
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iv. Scoring criteria: The DCRA shall award score against this sub-criterion as

follows:
S. . .
No Score Compliance Requirement
) If download speed of any two wireline network is more
5 than 500 Mbps as calculated above [section 5.6.5 ii. b.]
) If the download speed of any two wireline network is more
4 than 250 Mbps as calculated above [section 5.6.5ii. b.]
If the download speed of any two wireline network is more
3 3 than 100 Mbps as calculated above [section 5.6.5 ii. b.]
) If the download speed of any two wireline network is more
4 than 50 Mbps as calculated above [section 5.6.5ii. b.]

Table 5.41: Scoring criteria

5.7. User Experience
(Weightage — 10)

User experience assesses user feedback on digital connectivity, including network reliability,
speed, latency, and ease of access. It considers factors like seamless browsing, streaming
quality, and minimal disruptions. A positive experience indicates robust connectivity, while
frequent issues highlight areas for improvement.

5.7.1. Sub-Criteria: User feedback on digital connectivity experience
(Weightage — 10)

i.  Objective: The objective of this sub-criterion is to collect and analyze user feedback
regarding their experience with mobile, wireline, and Wi-Fi services in a property.
User insights help assess the real-world performance of the digital connectivity
infrastructure, identify gaps in service quality and drive improvements to enhance
the overall connectivity experience.

ii. Assessment Methodology:

a. Conduct structured surveys capturing user satisfaction on voice call quality, voice
call accessibility, voice call retainability, data speed (wireline and wireless),
latency, service uptime and coverage.

b. The feedback should be collected from a minimum of 10% of the users of the
property if the total users are less than 1000. In case total users are more than
1000, then feedback may be collected from a minimum of 100 users. The users in
survey should be distributed across gender and broad adult age groups.
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iii.

iv.

Supporting documents:

1. User feedback form (please refer to Appendix section for the indicative feedback
form).

Compliance checklist: The DCRAs shall prepare and maintain the compliance
summary in the following format:

Record maintenance
requirement (Upload/
DCRA level)

Compliance
(Yes/ No)

Item description

1. | User feedback form Record and Upload

Table 5.42: Compliance checklist

Scoring criteria: The DCRA shall award score against this sub-criterion as
follows:

S. No. Score Compliance Requirement
) 10 If 80% of users provide overall positive experience for
digital connectivity in the property
) 3 If 70% of users provide overall positive experience for
digital connectivity in the property
6 If 60% of users provide overall positive experience
3 for digital connectivity in the property
If 50% of users provide overall positive experience for
4 4 digital connectivity in the property
” If 40% of users provide overall positive experience for
> digital connectivity in the property

Table 5.43: Scoring criteria

Note: Overall positive experience refers to the user feedback provided in the form
prescribed under Appendix 11.4 of this Manual. In this context, if a user has rated
the Overall Experience as 4 or higher, the experience shall be considered as
positive.
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5.8. Summary of Rating Score

After assessing and scoring against each criterion and sub-criteria as per assessment
methodology, the DCRA shall prepare the summary of rating score in following format for
final updating in the rating platform for generating the rating certificate. It is to be noted that
the scores against each sub-criteria will be awarded strictly as per the scoring criteria given

above.
Sub Score
Criteria Criteria | Weightage Sub-Criteria Criteria awarded
No. Weightage | by DCRA
[a] [bl] [c] [d] [e]
5.1.1 Redundancy of
Provision in power source 2
ower
?nfrastructure 5-1.2 UPS power 4
. backup for DCI
5.1 for ensuring 10 —
reliable 5.1.3.Power continuity o
digital monitoring
connectivity 5.1.4 Building )
Management System
5.2.1 Availability of
alternate entry paths
for digital connectivity 3
infrastructure
Digital - 5.2.2 Non-flooding
5.2 Connectivity 10 measures for DCI 3
Infrastructure installation
Resilience 5.2.3 Implementation
of redundancy in
power source and DCI 4
paths
5.3.1 Availability of the
Future latest generation of 4
Readiness of mobile connectivity
5.3 Digital 10 5.3.2 Support for
Connectivity future bands 3
Infrastructure 5.3.3 Upgradability of
wireline DCI 3
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Sub

Criteria Criteria Weightage Sub-Criteria Criteria

No. Weightage | by DCRA
E [b] [c] [d]

5.4

Provision of
Wired
Connectivity
infrastructure

20

5.4.1 Backhaul fibre
connectivity (service
provider to property)

10

5.4.2 Fibre
connectivity till user
premises

5.4.3 Fibre
connectivity in each
room or office or
commercial space

5-5

Availability of
Service
Providers

15

5.5.1 Number of
wireline Internet
Service providers
having integration
with Digital
Connectivity
Infrastructure

7-5

5.5.2 Number of
Mobile Service
providers having
coverage or
integration with
Digital Connectivity
Infrastructure

7-5

5.6

Service
Performance

25

5.6.1 Mobile network
coverage and
performance in public
areas of property

5.6.2 Secure public
Wi-Fi network
coverage and
performance in public
areas of property

5.6.3 Mobile network
coverage and
performance in non-
public areas
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Sub
Criteria Criteria Weightage Sub-Criteria Criteria

No. Weightage | by DCRA
[a] [b] [c] [d]
5.6.4 Secure public
Wi-Fi network
coverage and 5
performance in non-
public areas
5.6.5 Average
download speed of
different wireline
network(s) in
respective highest
speed plan
5.7.1 User feedback on
5.7 User 10 digital connectivity 10
Experience .
experience

Table 5.44: Summary of Rating Score
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6. Award of Rating and Renewal

The Digital Connectivity Rating is a standardized measure used to evaluate the quality,
reliability, and readiness of a property's digital infrastructure and on ground service
performance. The rating process assesses multiple factors, including infrastructure,
regulatory compliance, service performance, and user experience.

Once the assessment is completed, a final rating is assigned, helping property owners,
tenants, and service providers make informed decisions regarding digital connectivity in that
location. The rating also plays a crucial role in attracting potential businesses and residents
who prioritize seamless digital connectivity.

Additionally, this rating is subject to renewal at periodic intervals, ensuring that properties
maintain or improve their connectivity standards over time.

6.1. Classification of Ratings

Following the detailed assessment process outlined in Chapter 4 and 5 of this manual, a
cumulative score is assigned to each property. Based on this score, a corresponding Digital
Connectivity Rating from 1 star to 5 star is awarded, which serves as an indicator of the
property's readiness to support high-speed and reliable digital services.

Digital Connectivity Rating to be
awarded

} s=25-32 *

5. e 'S ¢

3 + 40-48 *x

4. >48-56 **“_

5 +56-64 *xk

6. >64-72 * % % I
; +72-80 1 0. 8.0.¢
8. >80-88 ' 8.6 6.6 5
0. More than 88 1 8. 8.0.0.¢

Table 6.1: Rating Scorecard

Score Range
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6.2. Validity Period of Ratings

The validity period refers to the duration for which a property’s Digital Connectivity Rating
remains effective before requiring reassessment and renewal.

The difference in validity periods between categories is likely based on factors such as:

i. Infrastructure Stability: Well-equipped properties with robust digital
infrastructure may have longer validity periods.

ii. Usage and Demand: Properties with higher connectivity demands may require
more frequent reassessments.

iii. ~Regulatory Compliance: Changes in technology standards and regulations
may impact validity duration.

The validity period for Category ‘A’ Category and ‘B’ properties shall be as prescribed by the
Authority from the date of issue of the rating certificate.

6.3. Reassessment Process

To ensure the continued accuracy and relevance of digital connectivity ratings, rating
platform provides a structured mechanism for property managers to apply for re-rating
within the validity period of the existing digital connectivity rating certificate (Regulation 29).

This process enables properties to reflect infrastructure upgrades, technological
advancements, and regulatory compliance improvements, ensuring that the rating remains
aligned with the latest connectivity standards.

6.3.1. Eligibility Criteria for Re-rating
A property shall be eligible for re-rating under the following circumstances:

i.  Full upgrade of Digital connectivity infrastructure (DCI): If a property has
undergone a comprehensive enhancement of its telecom infrastructure, the property
manager may seek re-rating to reflect the improvements. Such upgrades may
include:

a. Expansion of fiber optic networks.
b. Installation of in-building solutions to improve indoor coverage.

c. Enhancement of power backup systems for digital infrastructure to ensure.
seamless connectivity.

d. Integration of smart network management systems.
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ii. Technological upgradation leading to demand for Re-rating by end
users: If there has been a significant upgrade in the technology deployed at the
property and end users or tenants demand a reassessment, a re-rating may be
considered. Examples of such technological advancements include:

Deployment of 5G, Wi-Fi or high-speed fiber networks to enhance connectivity.
b. Significant improvements in broadband speed, latency, and network resilience.

c. Implementation of next-generation digital services, such as IoT-enabled
automation.

d. Increased demand for an upgraded rating due to expanding digital service
requirements from occupants, enterprises or businesses operating within the

property.
iii. Other changes affecting the rating as per regulatory criteria
If any modifications or improvements impact the property’s compliance with DCRA

rating parameters, a re-rating application may be submitted. Such changes may
include:

a. Increase in the number of telecom service providers offering wired or wireless
services at the property

b. Upgraded compliance with Model Building Bye-Laws (MBBL) and National
Building Code (NBC) for digital infrastructure

c. Expansion of telecom facilities to previously underserved areas within the
property, ensuring enhanced access

d. Improvement in service reliability, redundancy, and fault tolerance mechanisms

6.4. Renewal Process

To ensure the continuity of a property’s digital connectivity rating, DCRA mandates that
property managers apply for renewal of their rating before its expiry.

The renewal process ensures that properties continue to meet the regulatory, technical, and
service performance standards required for maintaining their digital connectivity
classification (Regulation 19). The property manager may apply for renewal of ratings well
in advance for continuity of rating for the property.

6.4.1. Application Timeline and Submission

A property manager who intends to renew the digital connectivity rating certificate for a
property under their ownership, control, or management must submit a renewal
application on the rating platform at least 120 days prior to the expiry of the existing rating.
This advance submission ensures sufficient time for assessment, verification, and issuance
of the renewed certificate without any lapse in rating status.
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The renewal application may include:

i. Any changes or upgrades made to the digital connectivity infrastructure since the
last assessment.

ii. A self-declaration of continued compliance with the applicable Model Building Bye-
Laws (MBBL), National Building Code (NBC), and DCRA guidelines.

iii. Payment of the renewal processing fee as per the prescribed schedule.
The application for renewal shall be made through the rating platform.

6.4.2.Assessment and Verification Process

Upon receiving the renewal request, DCRA will undertake a comprehensive reassessment
to verify that the property still meets the required connectivity standards. The assessment
process shall be similar to that followed for award of ratings first time and may inter-alia
include:

i. Review of documentation: Validation of submitted records, compliance reports,
and service provider agreements.

ii. Infrastructure inspection: A physical or digital audit of the property’s telecom
infrastructure, ensuring continued adherence to the original rating criteria.

iii. Performance evaluation: Assessment of service reliability, network availability,
user feedback, and any upgrades implemented since the last rating period.

iv. Regulatory compliance check: Verification of compliance with MBBL, NBC, and
other applicable digital infrastructure standards.

If the property meets or exceeds the required standards, the Digital Connectivity Rating
Certificate will be renewed for the next validity period.

6.4.3.Renewal Outcome and Rating Status

The property will receive a renewed rating certificate, valid for the next certification cycle,
with updated documentation reflecting the latest assessment.

*****

1 STAR 2 STARS 3 STARS 4 STARS 5 STARS
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7. Reporting and Feedback Mechanism

A well-defined stakeholder reporting, and feedback mechanism is essential for maintaining
transparency, accountability, and continuous improvement in the digital connectivity rating
process for properties. This mechanism ensures that all stakeholders, including property
managers, service providers, infrastructure providers, and end users have a structured
platform to report issues against the rated, provide feedback, and suggest improvements to the
property manager related to digital connectivity within rated properties.

7.1.  Monitoring and Reporting Mechanism

DCRA is responsible for overseeing feedback and complaints related to the ratings awarded
to properties throughout the rating certificate’s validity as per following provisions regulation
11.

i.  “Every DCRA shall monitor feedback or complaints received from service
providers or end users during the validity of the rating certificate of the
properties, as received through the rating platform, concerning the ratings
awarded by DCRA.

ii.  Every DCRA shall examine feedback or complaints received under sub-regulation
(1) and evaluate the need for either review of rating awarded or corrective actions
required by the property manager and take follow up action with the property
manager, if required, for resolving such identified issues.”

7.2. Mechanism for Stakeholder Feedback

A standardized feedback mechanism will be provided in the rating platform to enable
feedback-based oversight on the status of digital connectivity in rated properties during
validity of ratings. Stakeholder feedback will be made available to the concerned property
manager and DCRA against each rated property. The stakeholders will be required to validate
themselves to submit feedback through the platform. The feedback from the stakeholders
shall be supported with relevant evidence(s).

The high-level approach for feedback lifecycle will include:

i. Feedback Categories:

a. Connectivity Performance: Reports on issues such as poor network
coverage, insufficient infrastructure, or slow internet speeds.

b. Infrastructure Gaps: Identification of areas requiring upgrades to meet TRAI
standards.

c. General Suggestions: Recommendations to improve the overall framework
and efficiency.
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Feedback Processing and Resolution by property manager:

a. Acknowledgment: Feedback will be acknowledged automatically by rating
platform.

b. Review and evaluation: All feedback received during a month/ quarter
(based on volume of feedback or issues) will be reviewed by the property
manager for evaluation of any corrective action required. In case any corrective
action is proposed, it will be updated on the rating platform for information of
concerned stakeholders. In addition, property managers may also use other
channels of communication for this purpose.

Yearly review of stakeholder feedback by DCRA:

DCRA shall review the issues and feedback reported by stakeholders at least on a
yearly basis from the date of issue of rating certificate. However, in the case of large
number of feedback/complaints for any rated property, DCRA shall undertake
review as per requirement or as directed by the Authority. The summary report of
such reviews covering analysis of feedback, conclusion, and recommended actions
by the property manager, if any, shall be uploaded against each property.

Corrective action by the property manager:

The property manager concerned shall take corrective action, if any recommended
by DCRA, in a time-bound manner within the timelines suggested by the DCRA. The
action taken report by the property manager shall be uploaded against the property
for review by the DCRA and closure of observations.

Addressing Non-Compliance

Any instance of non-compliance by the property manager or DCRA shall be dealt in
accordance with the provisions of the regulations.

202



8. Appeal Process

To uphold transparency, fairness, and accountability, the rating framework provides a
structured appeal process for property managers who wish to challenge their assigned rating.
This chapter details the procedures, timelines, and regulatory provisions governing appeals,
ensuring they are handled promptly and impartially.

The appeal process, under regulation 27, offers property managers a formal mechanism to
request a review of their rating if they believe the assessment does not accurately represent the
digital connectivity infrastructure of their property.

8.1. Filing of Appeal by Property Manager

Property managers who are dissatisfied with the Digital Connectivity Rating assigned to their
property by DCRA may file an appeal through the rating platform. The appeal process ensures
a fair opportunity for property managers to challenge their rating based on valid concerns
and supporting evidence. The appeal must be submitted within 30 days of the date of
issuance of the rating certificate as per the sub-clause (1) of regulation 27.

The appeal justification may include the following;:
i.  Justification for the appeal, citing specific criteria and sub-criteria that require
reconsideration.

ii.  Supporting documentation, technical reports, or third-party assessments validating
the concerns raised.

iii. Any additional evidence demonstrating improvements in digital connectivity
infrastructure that may not have been considered during the initial rating
assessment.

8.2. Review of Appeal by DCRA

Once an appeal is submitted, the Digital Connectivity Rating Agency (DCRA) concerned will
conduct a review of the rating assessment against indicated criteria or sub-criteria under
appeal. DCRA shall evaluate the grounds of appeal, verify the submitted evidence, and, if
necessary, conduct a re-evaluation of the property’s connectivity infrastructure for respective
parameter(s) as may be required.

A final decision on the appeal will be made within 60 days of receipt of the appeal, following
the process outlined by the Authority.

If the review finds merit in the appeal, DCRA may:
i.  Revise the rating based on newly presented evidence.
ii.  Uphold the original rating if no discrepancies or new qualifying factors are identified.

ili. =~ Recommend corrective actions to the property manager for potential re-rating in the
future.
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8.3. Escalation of Appeal to the Authority

If the property manager is still not satisfied with the decision of the DCRA, they may escalate
the appeal to the Telecom Regulatory Authority.

i.  The escalation must be filed within 30 days from the date of DCRA’s appeal decision.

ii. The appeal must be submitted in the prescribed format and include all necessary
documentation clearly indicating the point of appeal against the DCRA decision

iii. A specified fee, as determined by the Authority, must accompany the appeal
submission.

iv.  No appeal shall be entertained by the Authority after expiry of the period as provided
under the regulations.

8.4. Examination of Appeal by Authority

Upon receiving an escalated appeal, the Telecom Regulatory Authority will conduct an
independent review to ensure that the final decision is fair and justified.

i. Independent Case Assessment: The Authority may directly evaluate the case
based on submitted evidence and regulatory provisions.

ii. Expert Panel Review: The Authority may appoint a specialized panel of experts
to conduct a detailed examination and provide recommendations.

The Authority shall ensure that all relevant technical, regulatory, and procedural aspects
are evaluated before making a final decision.
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9. Review and Updates of Rating Manual

To ensure that the Digital Connectivity Rating Manual remains relevant, accurate, and aligned
with industry advancements, a structured review and update process will be undertaken at
regular intervals. This process will account for technological evolution, regulatory changes,
stakeholder feedback, and performance insights, ensuring that the rating framework remains
effective in assessing and improving digital connectivity in properties.

9.1. Process for Periodic Updates

To maintain the relevance, accuracy, and effectiveness of the rating manual for digital
connectivity inside properties, periodic updates will be conducted through a structured and
inclusive approach.

The process begins with stakeholder feedback collection, where inputs from key entities such
as property managers, DCRAs, service providers, infrastructure providers, and technical
experts are gathered. This helps identify gaps, challenges, and areas for improvement in
existing rating criteria.

Based on insights from stakeholder feedback and benchmarking, a draft revision of the
manual will be developed, incorporating necessary modifications and refinements. This draft
will then undergo validation through expert reviews, where subject matter specialists will
assess the proposed changes to ensure technical accuracy, regulatory compliance, and
feasibility of implementation.

This structured process guarantees that the rating manual remains adaptive, future-ready,
and reflective of the latest industry advancements, thereby promoting high-quality, resilient,
and future-proof digital connectivity infrastructure in properties.
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10. Best Practices for Digital Connectivity in Properties

To ensure high-quality, resilient, and future-ready digital connectivity in properties, a
structured set of guidelines and best practices help to minimize cost, improve aesthetics, and
improve user experience. These best practices are indicative in nature to help property
managers, infrastructure providers, and service providers in designing and implementing
digital connectivity solutions that meet current and future technological requirements while
ensuring seamless user experience.

10.1. Best Practices for Digital Connectivity

To ensure high-quality digital connectivity in properties, the following best practices should
be adopted:

i. Digital Connectivity Infrastructure Planning

Digital connectivity infrastructure should be planned right from the building design
stage like plan for water, fire system and electricity. Incorporating digital
connectivity infrastructure during the initial design phase of a property is critical for
seamless deployment of broadband and wireless technologies while reducing
considerable cost compared to retrofitting of DCI.

Key considerations include:

a. Conduit and Cable Pathways: Ensuring dedicated and well-structured
pathways for fiber optic and ethernet cables, avoiding bottlenecks and future
installation challenges.

b. Dedicated Telecom Spaces: Allocating sufficient space for telecom
rooms/telecom area, network equipment and distribution points within the
building.

c. Regulatory Compliance: Aligning digital connectivity infrastructure with
Model Building Bye-Laws (MBBL), National Building Code (NBC), and telecom
regulations to avoid future rework or legal issues.

d. Collaboration with Service Providers: Engaging with service providers
and DCI design experts in early in the project to ensure optimal network design.

The National Building Code may be referred to for further details which provides
detailed guidelines for planning digital connectivity/ ICT infrastructure in the
buildings.
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iii.

High Speed Internet Readiness:

To meet the increasing demand for high-speed, low-latency internet, properties
should:

Deploy fiber optic backbone connectivity as the primary infrastructure for
internet distribution. Fiber-optic networks offer higher bandwidth capacity,
faster speeds, and lower latency compared to traditional copper-based
networks.

Ensure multiple fiber entry points in the property to enable connectivity
from different ISPs, increasing network resilience and competition-driven
pricing benefits for end-users.

Provision scalable bandwidth options to accommodate future demands,
ensuring seamless support for 5G, IoT, Al applications, and cloud services.

Implement structured cabling systems (Category 6/6A and fiber optic
cabling) for internal network distribution, ensuring high-speed connectivity
across all areas of the property.

Wireless Network Optimization

Wireless connectivity plays a pivotal role in digital infrastructure, and optimized
in-building solutions are essential for ensuring uninterrupted coverage and high-
speed connectivity. Key strategies include:

a.

Distributed antenna systems (DAS): Deploying DAS solutions to enhance
cellular coverage in large properties, high-rise apartments, and commercial
spaces, eliminating dead zones.

Small cells deployment: Installing small cell technology in dense urban
environments to boost wireless network capacity, particularly for 4G and 5G
networks.

Wi-Fi offloading and optimization: Implementing high-density Wi-Fi
solutions to offload mobile data traffic, ensuring optimal indoor coverage and
performance.

Intelligent network management: Leveraging Al-driven self-optimizing
networks (SON) to dynamically adjust power levels, frequencies, and coverage
areas for enhanced user experience.
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1v.

Redundancy and Resilience

To prevent service disruptions and downtime, properties must integrate robust
redundancy and resilience measures in their digital connectivity infrastructure.
These include:

Multiple ISP Connections: Establishing connectivity from two or more
internet service providers to ensure a failover in case of a primary network
outage.

Backup Power Supply: Ensuring continuous operation of network
equipment through uninterrupted power supply (UPS)/ battery backups, and
generators.

Alternate Routing Paths: Designing redundant cable pathways to prevent
single points of failure, ensuring continuous connectivity even in case of fiber
cuts or infrastructure damage.

Disaster Recovery Plans: Implementing automated failover mechanisms to
restore network swiftly after failures.

Smart Building Integration

Smart buildings integrate IoT-enabled sensors, automation, and Al-driven
management systems to enhance connectivity performance, energy efficiency, and
security. Key aspects include:

a.

Smart network monitoring: Using Al-powered network analytics to detect
anomalies, optimize bandwidth allocation, and proactively resolve connectivity
issues.

Energy efficient networking: Utilizing power-saving features in network
devices and employing smart energy management systems to reduce operational
costs and environmental impact.

Integration with Smart Building Management Systems (BMS):
Enabling real-time control of network operations through a centralized BMS for
efficient fault detection and system management.
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Future Proofing

Properties must be designed with future-ready digital connectivity infrastructure to
support emerging technologies and next-generation network advancements.
Future-proofing measures include:

a. 5G ready infrastructure: Deploying fiber-based backhaul and small cell
solutions to accommodate 5G deployment within buildings.

b. Edge computing integration: Ensuring support for edge data centers within
properties to minimize latency and improve data processing for smart
applications, AR/VR, and Al-driven analytics.

c. IPv6 adoption: Implementing IPv6-compliant networks to accommodate the
growing number of connected devices and ensure future scalability.

10.2. Integration of Connectivity Infrastructure in Design and Construction

To achieve seamless integration of digital connectivity infrastructure in building design and
construction, following may be considered:

L.

il.

1il.

v.

Pre-wiring for connectivity: Include dedicated ducts and cable trays for fiber,
ethernet, and power cables.

Structured cabling standards: Adopt structured cabling solutions in
compliance with national standards of BIS, TEC, etc.

Equipment rooms and space allocation: Allocate space for telecom
equipment, server rooms, and network operation centers within the building.

Network equipment: Plan sufficient network equipment in common areas,
lobbies, workspaces, and residences to ensure seamless connectivity based on
expected footfall and traffic.

10.3. Collaboration with stakeholders

Property managers should collaborate with concerned stakeholders right from planning
stage to build resilient and future ready DCI in the properties and facilitate RoW permissions
for telecom, internet service providers and digital connectivity infrastructure providers to
deploy fiber and wireless solutions efficiently. Collaboration with end users and
understanding their needs is the best way to plan and deliver digital connectivity
infrastructure which meets the expectations.
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11.1.

ii.

iii.

11. Appendix

Frequently Asked Questions (FAQ)

What is the purpose of Digital Connectivity Rating for properties?

The Digital Connectivity Rating is an initiative by the Telecom Regulatory Authority of
India (TRAI) to assess and benchmark the quality of digital connectivity within
properties. The primary objective is to encourage property managers to build digitally
connected and future ready smart properties and assess whether properties are equipped
with robust digital infrastructure, enhancing user experience for tenants, residents, and
businesses.

What is the regulatory framework for the rating system?

Digital Connectivity Rating is governed by the provisions in “Rating of Properties for
Digital Connectivity Regulations, 2024” and further follow-up orders or guidelines issued
by TRAL

What parameters are assessed in the rating process?

The rating system evaluates properties based on the rating criteria provided in the
regulations. Some of the key aspects assessed under the framework include:

a. Availability of Connectivity Options: Access to mobile networks
(2G/3G/4G/5G), Wi-Fi, fiber broadband, and private networks.

b. Indoor Coverage Quality: Signal strength and coverage within the building,
including basements, elevators, and floors.

c. Digital Infrastructure Readiness: Deployment of in-building solutions (IBS),
distributed antenna systems (DAS), small cells and optical fiber backbones.

d. Network and power Redundancy: Availability of backup connectivity and power
sources to ensure uninterrupted services.

e. Future-Readiness: Scalability and ease of integration with advanced technologies,
including 5G and IoT solutions.
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iv. Who benefits from this rating system?

a. Property Managers: Gain recognition and competitive advantage by providing
high-quality digital infrastructure.

b. Consumers: Enjoy uninterrupted connectivity for work, entertainment, and
communication.

c. Service Providers: Identify opportunities for infrastructure upgrades and
improved service delivery.

d. Government Authorities and Regulators: Promote digital connectivity
infrastructure and ensure consumer trust and protection. The improved digital
connectivity further drives digital economy and business opportunities in the country.

v. Is the Digital Connectivity Rating mandatory under TRAI regulations?

Currently, the rating system is voluntary. However, TRAI strongly encourages
participation by property developers and property owners, and service providers to plan
digital connectivity in the real estate sector from its inception and get it rated under TRAI
rating framework.

vi. What types of properties are covered under the rating framework?

The rating framework applies to all property types, including;:

a. Residential complexes

b. Office spaces and commercial properties
c. Malls and retail outlets

d. Educational institutions

e. Healthcare facilities

f. Airports

g. Metro rail

h. Stadiums and open spaces

vii. What is the objective of classification of Properties for Rating?

The objective of classification or grouping of properties is solely for the purpose of
applying the rating criteria which are relevant to assess the digital connectivity in the
respective category or group of properties.
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viii.

ix.

x1.

Xii.

What challenges might property managers face in achieving higher ratings?
Property managers may encounter the following challenges:

a. Limited infrastructure for in-building solutions such as DAS or fiber backbone.

b. High costs are associated with upgrading outdated systems.

c. Difficulty in integrating services from multiple telecom service providers.

TRAI encourages collaborations between property managers and telecom providers to
overcome these barriers.

Are there incentives for properties that achieve higher ratings?

While there are no mandatory financial incentives outlined by TRAI, properties with
higher ratings benefit from enhanced marketability, tenant satisfaction, and alignment
with smart city goals. Property managers may also see more demand for digital connected
properties.

How can property manager apply for the Digital Connectivity Rating?

On applications can be submitted through the process specified in TRAI’s guidelines.
Typically, this involves:

One time registration on rating platform

Apply for rating of property and provide relevant details
Choose the DCRA of your choice

Submit the application

© e T

The rating process starts.

Where can I find TRAD’s official guidelines for the rating system?

TRATI’s regulation and orders/guidelines for the Digital Connectivity Rating framework
are available on its official website i.e. www.trai.gov.in.

How does this initiative align with India’s telecom policy?

The rating system aligns with the objectives of the National Digital Communications
Policy (NDCP), 2018, which emphasizes:

a. Enhancing broadband penetration
b. Promoting ICT readiness across sectors
c. [Ensuring affordable and reliable digital connectivity

By setting a rating framework for digital connectivity inside properties where more data
is used than at street or open areas, TRAI contributes broader goals of creating a digitally
inclusive society.
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xiii.

X1v.

How does the rating process promote innovation in building design?

By encouraging the integration of future-ready digital infrastructure, TRAI’s rating
system motivates property managers to adopt innovative solutions, such as:

a. Smart building technologies

b. Energy-efficient network equipment

c. Seamless integration of IoT devices and 5G networks

This fosters a more competitive and technology-driven property development.

What are the key provisions that the DCRA must evaluate to assess
compliance with the applicable Model Building Bye-Laws (MBBL) and
National Building Code (NBC)?

The DCRA needs to evaluate whether the property’s Digital Connectivity Infrastructure
(DCI) has been provided in the property as per the requirement of the latest applicable
National Building Code (NBC) issued by Bureau of Indian Standards (BIS) and Model
Building Bye-Laws (MBBL) issued by Ministry of Housing and Urban Affairs,
Government of India (MoHUA).

As per Regulation 24, for the purposes of rating for digital connectivity, MBBL issued by
MoHUA shall be referred in cases where Building Byelaws of Cities/State or Union
Territory do not have provisions for digital connectivity infrastructure.

For clarity and uniformity in assessment, the Authority has published a separate
“Checklist for compliance to MBBL and NBC in the Manual under Rating of Properties
for Digital Connectivity Regulations, 2024”. The DCRA shall undertake evaluation in
accordance with the items and compliance impact specified in the said Checklist, as
updated from time to time.

After a property is rated, how is it ensured that its performance remains
consistent with the rating awarded?

The rating platform will have provisions to collect feedback, with supporting evidence,
from concerned stakeholders about maintenance or DCI performance issue, if any.

Based on the feedback received, DCRA can review the property’s rating and update it, if
necessary, as per provision of regulation 28. Before any change to the rating, the property
manager will be given 9o days to resolve the issues or address the deficiencies
communicated through the platform.
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XVil.

xVviil.

XiX.

How will the continuity of digital connectivity be ensured in the property in
case there is a change in property ownership or property manager?

The regulation 22 states that in case of change of property manager or property
ownership, the property manager shall ensure smooth transfer of digital connectivity
infrastructure to the new property manager for continuity of digital connectivity till the
validity of the rating certificate awarded in respect of the property, and may include
suitable provisions in the agreement to ensure compliance of the provisions of the
regulations and terms and conditions of the rating certificate, post transfer of the
property. The failure of the property manager to intimate the change of property manager
or ownership to the Authority shall be considered as contravention of the regulations.

If a property undergoes expansion, how is the existing rating received for the
property treated and what steps can the property manager take to cover the
expansion?

In the event of a property expansion, the existing rating remains valid only for the portion
originally assessed.

However, the property managers are encouraged to apply for a re-rating for entire
property or new rating for the expanded property area. (Refer regulation 29)

What is the objective of introducing design-stage assessment for properties
under construction?

The objective of introducing design-stage assessments for properties under construction
is to provide structured visibility of Digital Connectivity Infrastructure (DCI)
preparedness at the planning and construction stage, when properties are often marketed
and sold. This mechanism enables Property Managers to integrate digital connectivity
requirements into the building design in a systematic manner and allows prospective
buyers and tenants to understand the intended level of digital connectivity.

Can the “Designed for XX Stars” certificate be used in marketing and
promotional materials?

Yes, the Property Manager may use the “Designed for XX Stars” certificate for marketing
purposes during the construction phase, provided it is clearly represented as a design-
stage assessment only. The certificate shall not be presented as a final Digital Connectivity
Rating and shall not mislead consumers regarding the final rating outcome.

Will the design-stage star level be publicly visible on the rating platform?

Yes. The design-stage star level assessed by the DCRA shall be displayed on the rating
platform with a clear indication that it is based on design-stage evaluation and not a final
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xx1.

xXxil.

xxiii.

XX1v.

Digital Connectivity Rating. This ensures transparency while preserving clarity between
design-stage preparedness and final rating.

Can the target star rating declared by the Property Manager guarantee the
final rating?

No. The target star rating declared by the Property Manager at the application stage
represents an intended level of digital connectivity preparedness. The final Digital
Connectivity Rating shall be determined solely on the basis of on-ground assessment
conducted during Due Diligence Stage—II after completion of construction and
implementation of Digital Connectivity Infrastructure.

What is the objective of introducing the Optional Digital Connectivity Audit?

The objective of introducing the Optional Digital Connectivity Audit is to provide Property
Managers with an opportunity to assess the present level of Digital Connectivity
Infrastructure (DCI) in their property for internal evaluation and improvement purposes,
without immediately applying for a Digital Connectivity Rating under the Regulations.
This mechanism is intended to encourage proactive enhancement of digital connectivity
and wider adoption of best practices, while preserving the integrity of the formal rating
framework.

Is the Optional Digital Connectivity Audit mandatory before applying for a
Digital Connectivity Rating?

No. Participation in an Optional Digital Connectivity Audit is entirely voluntary. It is not
a prerequisite for applying for a Digital Connectivity Rating and shall have no bearing on
the outcome of any rating assessment conducted under the Regulations.

Does the Optional Digital Connectivity Audit result in a rating or certificate
under the Regulation?

No. The Optional Digital Connectivity Audit does not constitute a Digital Connectivity
Rating, provisional rating, interim rating, or certification under the Regulations. It is
conducted outside the formal rating framework and is intended solely for internal use by
the Property Manager.

What is the role of the Rating platform in the Optional Digital Connectivity
Audit?

The Rating Platform facilitates only the initiation of the audit request and enables status
tracking for transparency in timelines. The platform does not evaluate, validate, review,
or endorse the audit findings. The audit engagement, scope, timelines, and fee structure
are mutually agreed between the Property Manager and the selected DCRA.
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be used for marketing or public communication?

Can the indicative score or indicative star level mentioned in the audit report

No. Any indicative score or indicative star level provided in the audit report is non-
binding and intended solely for internal reference. It shall not be represented as a Digital
Connectivity Rating under the Regulations and shall not be used in marketing,
promotional materials, or public communication as an official rating.

11.2. List of Applicable Standards and References

i.  TRAI Regulation on Rating of Properties for Digital Connectivity,2024

ii.  National Building Code, 2016 as amended from time to time.

iii. =~ Model Building Bye-Laws (MBBL), 2016 as amended from time to time.

11.3. Documents Checklist

Master checklist of supporting documents from property manager to be recorded and uploaded
by Digital Connectivity Rating Agency (DCRA) as applicable depending upon the category of
property i.e. Category ‘A’ or Category ‘B’ is as follows:

Criteria

1.
2. .
Compliance to
Applicable
3. Model
Building Bye
Laws (MBBL)
4 and National
Building Code
5. (NBC) for
Digital
6 Connectivity
7.

Record
maintenance
Sub Criteria | Supporting document evidence | requirement
(Upload/
DCRA level)
Approved DCI design documents by Record and
Approved competent authority Upload
Digital . . o
Connectivity ?Oe;;ggtjgi‘g:ﬁﬁizmﬁed by Record
Infrastructure P Y
(DCI) design | Design compliance with MBBL and Record and
NBC standards Upload
As-build DCI is as per approved Record and
design Upload
DCI Photographs of DCI Reco{d and
implementation Upload
as per app{*oved Site inspection reports for DCI with Record and
DCIdesign | design comparisons Upload
Testing and Commissioning Record

certificates for DCI as applicable
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Criteria

Sub Criteria

Supporting document evidence

Record
maintenance

requirement
(Upload/

DCRA level)
Building layout plans for DCI or ICT
3 Provision for | infrastructure duly marked and Record and
' expansion of | signed by DCRA and property Upload
telecom rooms | manager
Provision in and cable Expanspn feasibility reports — DCI Record and
0. Civil pathways or ICT infrastructure pathways and Upload
Infrastructure, telecom rooms/telecom areas
10 over and Provision for Updated network diagrams Record and
" | above MBBL | expansion of P 5 Upload
and NBC mobile and
requirements, wireline . Record and
11. f . .. Future expansion plans
or Ensuring connectivity Upload
Robust Digital
Connectivity Site photos showing maintenance Record and
12. Ease of access athwavs Upload
of DCI installed | ? Y P
for repair or
13. maintenance | Maintenance checklists Record
. Record and
14. Power layout diagrams
Redundancy of Upload
Provision in power source Record and
15. L itch testi rt
5 Power oad switchover testing reports Upload
Infrastructure, - . .
Electrical system line diagram
over and . . . Record and
16. including redundant input sources
above MBBL Upload
or NBC and UPS system(s)
. Whether all key DCI systems
1 requirements, affecting service availability are on Record
7 for Ensuring UPS power UPS? &
Reliable backup for DCI :
8. Digital Whether UPS system has Record
Connectivity redundancy?
UPS switch over successfully tested
19. . . Record
during sample testing?
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Criteria

Sub Criteria

Supporting document evidence

Record
maintenance

requirement
(Upload/

DCRA level)
Whether duration of UPS backup Record and
20. matches with available test reports Upload
with full DCI load?
01 . Monitoring system high level Record and
’ ower diagram Upload
continuity
0o monitoring Capture monitoring system Record and
' dashboard screenshot Upload
. . Record and
23. BMS system architecture diagrams Upload
Test report on DCI power systems,
24. Building fire alarms and HVAC integration Record and
Management | vith BMS Upload
System Sample test report on detection and
o5 notification of main power supply Record and
' failure and takeover by Upload
generator/UPS for DCI
S Ducts layout diagrams from different | Record and
26. Availability of external entry points for fiber/ DCI Upload
alternate entry
paths for digital
connectivity | Pathway layout diagrams from ducts Record and
27. infrastructure | to telecom room(s)/telecom area(s) Upload
. for fiber/ DCI
Digital
Connectivity Site photos of whether DCI/telecom
58 Infras.tl."ucture room(s)/telecom area(s) are above Record and
) Resilience ground floor as per design and Upload
Non-flooding | implementation?
TeaSUres f(.)r Site photos of whether key power
DCl installation systems like UPS/ Generators for
. Record and
29. DCI are installed on ground or Upload
higher floor with non-flooding
consideration?
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Record

maintenance
Criteria Sub Criteria | Supporting document evidence | requirement
(Upload/
DCRA level)
Site ph(.)to.s of whether drainage . Record and
30. system is implemented as per design
Upload
layout?
Whether DCI is supported with
31. redundant power sources Record
(Generator/UPS)?
Whether power s?fstem network . Record and
32. layout for DCI is implemented with Upload
path diversity? p
Implementation
of redundancy
. Whether sample test reports Record and
33- 11 PoWer souree demonstrate testing of redundancy? Upload
and DCI paths € 8 Y P
Whether path diversity for fiber and
other cables (DTH/ethernet as
applicable) across the building Record and
34. blocks, basements and towers from
. . . . Upload
telecom/digital connectivity
infrastructure room(s)/telecom
area(s) is implemented?
labilitv of Whether the equipment installed
35. AVEE al Uity 0 supports the latest generation of Record
the aFest mobile connectivity?
Future generation of
Readiness of mobile Photographs of installed latest
. . .. . . . . Record and
36. Digital connectivity | generation mobile connectivity
. . . Upload
Connectivity equipment
Infrastructure . ) .
Support for Bill of Material (BoM) installed at
37. PP building along with datasheets for Record
future bands .
relevant equipment
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Record

maintenance
Criteria Sub Criteria | Supporting document evidence | requirement
(Upload/
DCRA level)
Whethe? DCI su.pp.orts future bands Record and
38. for mobile or Wi-Fi network as Upload
applicable as per datasheets? p
Upgradability of existing wireline
DCI equipment’s
39- dabil (switches/routers/splitters/PON Record
Upg_"a ‘abl 1ty etc.) and relevant cables
of wireline DCI
Whether the bandwidth supported
i . Record and
40. through optical fiber with speed 1 Upload
Gbps or higher? p
41. Backhaul fiber | Fiber testing results Record
connectivity
(service ) o
provider to Ph.otograph.s of fiber termination Record and
42. point at main telecom room/telecom
property) aren Upload
43 Fiber layout diagrams up to user Record and
Provi:sion of Fiber premises Upload
c eret(‘i " connectivity till
onnectivi :
ad. Infrastructui]e USET premises | sample fiber test reports confirming | Record and
connectivity to each user premise Upload
Fiber Network layout diagram for user
45. . . : .. Record
connectivity in | units showing fiber terminations
each room or
office or
46 commercial | Sample test reports for fiber Record and
' space terminations testing Upload
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Record

maintenance
Criteria Sub Criteria | Supporting document evidence | requirement
(Upload/
DCRA level)
47 Number of "(I‘Ieslg():(;m/ Internet Service Provider Record
wireline greements
Internet Service
prov1-ders Network integration certificates/test
48. having reports Record
integration with
Digital
49. o Ig?rr;glte:fcﬁze Service subscription status R%;{gaznd
Availability of
Service
- Providers Walk/drive test results and/or RF Record and
' Number of coverage map in the property Upload
Mobile Service
Prowders Network performance test results
51. having coverage £ ltio] ; Record
) i rom multiple operators
or Integration
with Digital
Connectivity | Agreements signed with Telecom
52. Infrastructure | Service Providers (without Record
commercial details)
Walk/drive test results and/or RF Record and
53 coverage map of public areas Upload
Mobile network
Service coverage and Speed test 1 11 setup ti 1l Record and
54 | Performance performance in | SPeed test logs, call setup time, ca ecord an
public areas of | Setup success rate and call drop rate Upload
property
Speed and coverage samples mapped | Record and
55 on the Layout maps (floors/areas) Upload
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56.

57-

58.

59-

60.

61.

62.

63.

64.

65.

Criteria

Record

maintenance
Sub Criteria | Supporting document evidence | requirement
(Upload/
DCRA level)
Wi-Fi speed test results Record and
. Upload
Secure public
Wi-Fi network
COTETage an(.l Wi-Fi security audit reports Record
performance in
public areas of
property
Speed samples mapped on the Record and
Layout maps (floors/areas) Upload
Walk/drive test results and/or RF Record and
coverage map of the area under test Upload
Mobile network
coverage an(.l Speed test logs, call setup time, call Record and
performance in
. setup success rate and call drop rate Upload
non-public
areas
Speed and coverage samples mapped | Record and
on the Layout maps (floors/areas) Upload
) Wi-Fi security certifications Record
Secure public
Wi-Fi network
A Record and
coverage anq Wi-Fi speed test results Upload
performance in
-publi
nOI;rEZE 1 Speed samples mapped on the Record and
Layout maps (floors/areas) Upload
Average
download speed N Record and
of different Speed test results with timestamps Upload
wireline
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Record
maintenance

Criteria Sub Criteria | Supporting document evidence | requirement
(Upload/
DCRA level)

network(s) in
66 ‘respective Speed samples mapped on the Record and
’ highest speed | 1,ayout maps (floors/areas) Upload
plan
User feedback
6 User on digital User feedback logs from helpdesk Record and
7 Experience connectivity | systems Upload
experience
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11.4. User Feedback Form

This form is to evaluate the feedback of end user/ consumer on digital connectivity
experience in the property. Your feedback will help in assessing the level of digital
connectivity inside the property for award of Star rating under TRAI regulations.

(a) Name of property: , (b) URIN (As per rating platform):

(c) Type of property: [0 Residential O Commercial (0 Government Properties
O Shopping mall [0 Stadium [0 Hospitality
O Transport corridor [ Other — Please specify:

(To be filled by DCRA)

Kindly provide your feedback on the scale of 1-5 by writing relevant number in the box
against respective questions. Score 1 (poor) being the lowest, 2 (average), 3 (good),
4 (very good) and 5 (Excellent) being the highest.

Provide rating
between 1 to 5

1. Mobile Service Performance
i. How would you rate your mobile voice call experience?
ii. Areyou satisfied with mobile internet performance?

2. Broadband Service Performance
i. How would you rate the ease of provisioning of new broadband
connections?
ii. How satisfied are you with the speed of the internet connection?
iii. How will you rate the resolution mechanism?

3. Mobile Network Coverage
i. How would you rate the wireless network coverage in indoor spaces?
ii. How would you rate the wireless network coverage in outdoor areas?

4. Overall Experience
i. How would you rate the overall digital connectivity at this property?

LU0 oo b

5. Suggestions for Improvement

Signature of the end user/ consumer Signature of DCRA representative
Name :

Mobile No. :

Email-ID
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11.5. Template for declaration of maximum chargeable fee by DCRA (As per
regulation)

The below table covers the template for declaration of maximum chargeable fee by Digital
Connectivity Rating Agency (DCRA) as per the Section I - “Code of Conduct for DCRAs” clause
(vii) “Clear fee structure” in the “Rating of Properties for Digital Connectivity Regulations,
2024”:

or public areas

Station, Railway

Property Maximum
S. . . Catego Area in chargeable
No. S tiicaton or Gfog sq.ft./length | fee by DCRA
in km (in ¥ / sq.ft.)
50,000 -
100,000 sq.ft.
Apartments, >100,000 -
independent 500,000 sq.ft.
Residential houses, gated >500,000 -
communities or 1000,000
societies, etc. sq.ft.
>1000,000
sq.ft.
All properties of 50,000~
the Central 100,000 sq.ft.
Government, the | ~ 109000 "
State Government, 500,000 sq t.
Government . >500,000 -
Properties Courts, Public 1000.000
Sector ’
Undertakings, sq.ft.
Local Bodies, >1000,000
Heritage Sites, etc. | sq.ft.
Commercial office | 50,000 -
complex, shopping | 100,000 sq.ft.
malls, industrial >100,000 -
. estates, SEZs, 500,000 sq.ft.
Commercial .
Establishments convention . >500,000 -
centres, Hospitals, | 1000,000
Hotels, sq.ft.
Educational >1000,000
Institutions, etc. sq.ft.
Other private Airport, Bus 50,000 -

100,000 sq.ft.
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No.

Classification

Category
or Group

Type of
Property

Property
Area in
sq.ft./ length
in km

Maximum
chargeable
fee by DCRA
(in ¥ / sq.ft.)

Metro corridors
etc.

Station, multi- >100,000 -
modal logistic 500,000 sq.ft.
parks etc. >500,000 -
1000,000
sq.ft.
>1000,000
sq.ft.
50,000 -
. 100,000 sq.ft.
Stadiums or Stadiums or >100 000(%
ermanent spaces ’
Sport Arenas or pf heri ba h 500,000 sq.ft.
. | spaces of of gathering wit >500,000 -
5 seating capacity of ’
frequent 1000,000
) more than 5000
gathering sq.ft.
persons
>1000,000
sq.ft.
Expressways, I
Transport Highways, e
6. corridors Railways routes, >500-1000 km

>1000 km

Note: The ‘Property Area’ includes all areas like ground, basements, and other covered

*¥*
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Annexure-1V

Declaration by Property Manager for Under-Construction Property

1. Declaration of Target Digital Connectivity Rating

I/ We, the undersigned, hereby declare that the DCI design of above-mentioned under-
construction property is targeted to achieve Digital Connectivity Rating of

Star(s) under the Rating of Properties for Digital Connectivity Regulations, 2024.

I/ We understand that this target rating is indicative and that the final rating shall be
awarded solely on the basis of actual assessment conducted by the concerned Digital
Connectivity Rating Agency (DCRA) in accordance with the applicable Regulations and
the Rating Manual.

2. Plan for Achieving the Declared Target Rating

I/ We further declare that, in addition to the standard requirements under the Application
for Rating of Property, a Sub-Criteria wise implementation plan for achieving the

declared target rating is being submitted along with this declaration.

The plan 1s provided in a structured tabular format, wherein details are specified against
each applicable criterion and sub-criterion under the Digital Connectivity Rating

framework, including:

1. the proposed measures, design provisions, or infrastructure planning to achieve

compliance; and
ii.  the reference to relevant supporting documents.

All supporting documents referenced in the table are attached along with this declaration

or uploaded on the Digital Connectivity Rating Platform, as applicable.
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3. Sub-Criteria wise Plan and Supporting Documents (fo be filled by Property

Manager):

Criteria

Criteria
No.

Compliance to
applicable Model
Building Bye Laws

1 (MBBL) and National
Building Code (NBC)
for digital
connectivity

Sub-Criteria

1.1 Approved DCI
design

1.2 DCI
implementation as per
approved DCI design

Proposed Plan / Design
Provision to Achieve
Target Score

1. Provide compliance
details based on
“Checklist for
compliance to MBBL and
NBC” and attach with
this declaration.

2. Any other details....

Reference
Supporting
Document /
Response to

Questions

1. Approved design
documents / building
plan / layout plans
etc.

2. “Checklist for
compliance to MBBL
and NBC”

2. Any other relevant
document

Provision in civil
infrastructure, over
and above MBBL and
NBC requirements,
for ensuring robust
digital connectivity

2.1 Provision for
expansion of telecom
rooms and cable
pathways

1. Does your property
have provision for
expansion of telecom
room/ telecom areas,
horizontal and vertical
pathways in design
documents / layout plans
as per 4.2.1 of rating
manual?

2. Any other details...

1. Approved design
documents / building
plan / layout plans
etc.

2. Any other relevant
document

2.2 Provision for
expansion of mobile
and wireline
connectivity

1. Is provision for
expansion of mobile and
wireline connectivity
planned as per 4.2.2 of
Rating Manual and
present in design
documents / layout plans
etc.?

2. Any other details...

1. Approved design
documents / building
plan / layout plans
etc.

2. Any other relevant
document
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Reference
Proposed Plan / Design Supporting
Provision to Achieve Document /
Target Score Response to
Questions

Criteria Target

Criteria Sub-Criteria
No. et " et Score

1. Is provision for
physical accessibility and | 1. Approved design
labelling planned as per documents / building

23E f f
ase otaccess 0 4.2.3 of Rating manual plan / layout plans

DCI installed for repair

. and present in design etc.
or maintenance
documents / layout plans | 2. Any other relevant
etc.? document

2. Any other details...

1. Is Redundant power

source planned for all 1. Power layout

3.1 Redundancy of digital connectivity diagrams.

power source services as per 4.3.1 of 2. Any other relevant
Rating Manual? document

2. Any other details...

1. Is UPS power backup

for important DCI 1. Electrical system
3.2 UPS power backup components planned as line diagram
for DCI per 4.3.2 of Rating 2. Any other relevant
Manual? document

Provision in power 2. Any other details...

infrastructure, over

1. Is Power monitoring
and above MBBL or .
3 system being

NBC requirements, implemented/provisioned

fc.)r cnsuring rellla.ble as per 4.3.3 of Rating
digital connectivity

Manual? Will the 1. Monitoring system
3.3 Power continuity dashboard in monitoring | high level diagram
monitoring system cover end-to-end | 2. Any other relevant

health status monitoring | document
of all power system as
per 4.3.3 of Rating
Manual?

2. Any other details...

1. Is BMS being
implemented/provisioned
as per 4.3.4 of Rating
Manual? Is BMS
integration planned to

1. BMS system high
3.4 Building level diagram
Management System 2. Any other relevant

document
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Reference
Proposed Plan / Design Supporting
Provision to Achieve Document /
Target Score Response to
Questions

Criteria Target

Criteria Sub-Criteria
No. et " et Score

cover power, fire alarm
and HVAC for telecom
room(s)/ telecom area(s)
in the property as per
4.3.4 of Rating Manual?
2. Any other details...

1. Is there provision of
alternate duct and cable 1. Ducts and
pathway routes till Pathway layout

4.1 Availability of
alternate entry paths
for digital connectivity
infrastructure

telecom rooms / telecom | diagram

areas as per 4.4.1 of 2. Any other relevant
Rating Manual? document

2. Any other details....

. .. . 1. A -floodi 1. Desi dl t
Digital Connectivity 4.2 Non-flooding fe non-rooding cs1gn and fayou
measures taken as per documents
4 Infrastructure measures for DCI .
o . . 4.4.2 of Rating Manual? | 2. Any other relevant
Resilience installation .
2. Any other details.... document
1. Is there provision of
dundant paths ft
. recundant paths fof 1. Power and cable
4.3 Implementation of power system to DCI and )
. . layout diagrams
redundancy in power fiber path in the property
. 2. Any other relevant
source and DCI paths as per 4.4.3 of Rating
document
Manual?
2. Any other details...
1. Whether the
planned/installed 1. List of latest
i t rts th ti il
Future Readiness of | 5.1 Availability of the equipment supports the | generation mobile
. .. . latest generation of connectivity
5 Digital Connectivity latest generation of . . .
. .. mobile connectivity as equipment
Infrastructure mobile connectivity ;
per 4.5.1 of the rating 2. Any other relevant
manual? document

2. Any other details...
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Criteria
No.

Criteria

Sub-Criteria

5.2 Support for future
bands

Proposed Plan / Design
Provision to Achieve
Target Score

1. Is there provision of
supporting future bands
in infrastructure as per
4.5.2 of Rating Manual?
2. Any other details...

Reference
Supporting
Document /
Response to

Questions

1. BoM or List and
datasheets of
infrastructure
installed /planned

2. Any other relevant
document

5.3 Upgradability of
wireline DCI

1. Is there provision for
planned fiber-optic
network to be scaled and
upgraded as per 4.5.3 of
rating manual?

2. Any other details...

1. Document to
demonstrate
upgradability of
wireline DCI

2. Any other relevant
document

Provision of Wired
Connectivity
infrastructure

6.1 Backhaul fiber
connectivity (service
provider to property)

1. For how many
different type of service
providers have you
provisioned backhaul
fiber connectivity as per
4.6.1 of rating manual?
2. How many tie-ups with
service providers do you
have right now for the
property?

3. Any other details...

6.2 Fiber connectivity
till user premises

1. % of unit within the
property planned for fiber
connectivity as per 4.6.2
of the rating manual?

2. Any other details...

6.3 Fiber connectivity
in each room or office
or commercial space

1. % of unit within the
property where fiber
connectivity is planned in
each room/ office/
commercial space as per
4.6.3 of the rating
manual?

2. Any other details...
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Reference
Proposed Plan / Design Supporting
Provision to Achieve Document /
Target Score Response to
Questions

Criteria Target

Criteria Sub-Criteria
No. et " et Score

1. For how many internet
service providers have
you provisioned
capability to integrate
with DCI as per 4.7.1 of
the rating manual?

2. How many tie-ups with

7.1 Number of wireline
Internet Service
providers having
integration with Digital
Connectivity

service providers do you
Infrastructure

have right now for the
property?
3. Any other details...

Availability of Service 1. For how many service
Providers providers is coverage

planned for 4G/5G
services in the property
7.2 Number of Mobile either through integration
Service providers with DCI or otherwise as
having coverage or per 4.7.2 of rating
integration with Digital manual? What is the
Connectivity expected coverage for
Infrastructure each service provider?

2. How many tie-ups with
service providers do you
have right now for the
property?

3. Any other details...

1. For how many service

providers is mobile
coverage for 4G/5G

2.1 Mobile network services planned in public

areas (including common
coverage and

area, lifts, and basements)
of the property as per
4.8.1 of rating manual?

2. What is the expected
mobile coverage and

8 Service Performance . )
performance in public

areas of property

minimum download
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Reference
Proposed Plan / Design Supporting
Provision to Achieve Document /
Target Score Response to
Questions

Criteria Target

Criteria Sub-Criteria
No. et " et Score

speed for 4G/5G
technology of each
service provider in these
areas as per 4.8.1 of
rating manual?

3. Any other details...

1. Is there provision of
Wi-Fi coverage in public
areas (including lifts and
basements) of property as
per 4.8.2 of rating
manual?

2. What is the expected
coverage and minimum
download speed from Wi-
Fi in public areas as per
4.8.2 of rating manual?

8.2 Secure public Wi-
Fi network coverage
and performance in
public areas of

property

For how many users is it
being planned?

3. Any other details...

1. For how many service

providers is mobile
coverage for 4G/5G
services planned in non-
public areas of the
property as per 4.8.3 of
8.3 Mobile network rating manual?
coverage and 2. What is the expected
performance in non- mobile coverage and
public areas minimum download
speed for 4G/5G
technology of each
service provider in these
areas as per 4.8.3 of
rating manual?

3. Any other details...
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Criteria

Criteria
No.

Sub-Criteria

8.4 Secure public Wi-
Fi network coverage
and performance in
non-public areas

Reference
Supporting
Document /
Response to

Questions

Proposed Plan / Design
Provision to Achieve
Target Score

1. Is there provision of
Wi-Fi coverage in non-
public areas of property
as per 4.8.4 of rating
manual?

2. What is the expected
coverage and minimum
download speed from Wi-
Fi in non-public areas as
per 4.8.4 of rating
manual?

For how many users is it
being planned?

3. Any other details...

8.5 Average download
speed of different
wireline network(s) in
respective highest
speed plan

1. Are there provisions
for wireline network in
the property as per 4.8.5
of Rating Manual?

2. For how many wireline
network or service
providers have you
provisioned capability to
provide wireline network
in the property and what
is the expected download
speed of wireline network
as per 4.8.5 of Rating
Manual?

3. Any other details...

9 User Experience

9.1 User feedback on
digital connectivity
experience

Notes:
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1l

1il.

1v.

The target scores indicated above are indicative and based on design-stage planning.
Final scores shall be determined solely based on assessment during Due Diligence

Stage II.

Only applicable criteria and sub-criteria shall be filled, as per the classification of the
property under Category ‘A’ or Category ‘B’. For Category ‘B’ properties, Criteria
No. 1 and Criteria No. 2 are not applicable and need not be filled in the above table.

Details provided should be sufficient to demonstrate intent, feasibility, and design-stage

compliance, without requiring final as-built evidence.

In respect of those criteria and sub-criteria which involve parameters (such as network
speed, coverage, no. of service providers etc.) that cannot be physically verified during
the under-construction stage, the assessment shall be based on the structured responses
provided in this declaration and the supporting documentary evidence submitted by the
Property Manager. Such assessment shall be indicative in nature and subject to
verification during Due Diligence Stage—II upon completion of construction and

commissioning of Digital Connectivity Infrastructure.

Reference documents may include approved design documents, building plans,
architectural drawings, layout plans, digital connectivity infrastructure designs,
schematics, or other relevant technical documents related to Digital Connectivity

Infrastructure.

I/ We hereby confirm that information provided in this declaration, the accompanying plan,

and supporting documents are true, correct, and complete to the best of our knowledge

and belief. I/ We shall extend full cooperation to the DCRA during assessment and comply

with all applicable provisions of the Regulations and the Rating Manual.

(Signature of authorized signatory with seal if applicable)

236



Date:

Name:

Designation:

Contact No:

E-mail Id:

[To be signed by duly authorised person on behalf of organization]

fk%

237



Annexure-V

Indicative Template for Optional Digital Connectivity Audit Report

(The following template is illustrative in nature and indicates the minimum details that may
be covered in an Optional Digital Connectivity Audit Report. DCRAs and Property
Managers may mutually agree to include additional details, as appropriate.)

1. Basic Details

(At a minimum, the following details may be included.:)
(i) Name of Property
(i) Property Address
(iii) Category of Property (Category ‘A’ / Category ‘B’)
(iv) Name and contact details of Property Manager
(v) Name of DCRA Conducting Audit
(vi) DCRA Registration ID (as per Rating Platform)
(vii) Date(s) of Audit (start and completion)
(viii) Any other relevant identification details

2. Disclaimer

(The report shall clearly indicate the following:)

(1) This Optional Digital Connectivity Audit has been conducted based on mutual
engagement between the Property Manager and the DCRA.

(11) This audit is intended solely for internal evaluation and improvement purposes of
the Property Manager. This shall not create any right, expectation, or entitlement
with respect to award of a Digital Connectivity Rating.

(111) Participation in such optional audit shall not be a prerequisite for applying for a
Digital Connectivity Rating and shall not have any bearing on the outcome of a
rating assessment undertaken under the Regulations.
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(iv) Any indicative score or indicative star level, if mentioned, shall be clearly marked
as non-binding and for internal reference only.

3. Summary of Audit (Including Indicative Positioning, if Mutually Agreed)
(The report may include:)
(1) Table of criteria and sub-criteria along with indicative scores (if calculated)

(i1) Overall indicative total score and indicative star level (clearly marked as non-
binding)

(111) Potential improvement scenario after implementation of recommended actions
4. Sub-Criteria-wise Detailed Assessment

(For each applicable sub-criterion, the following minimum information may be covered.
Emphasis may be placed on sub-criteria where gaps are observed.)

For each applicable sub-criterion:
(1) Sub-Criterion Name / Code
(i1) Present Status of Digital Connectivity
(i11) Evidence Provided and/or Verified
(iv) Gap Identified (if any)
(v) Recommended Action for Property Manager and scope of improvement
(vi) Priority or impact level (if indicated)
(vil) Any additional information considered relevant by the DCRA
5. Declaration by DCRA
(An appropriate declaration may be included covering, inter alia, the following:)

(1) This Optional Digital Connectivity Audit has been conducted in good faith based
on the information, documentation, and access provided by the Property Manager.

(1) This report shall not be construed as a Digital Connectivity Rating under the
Regulations and shall not create any entitlement or expectation with respect to
award of a Digital Connectivity Rating.
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(111) This report reflects the status of Digital Connectivity Infrastructure as assessed on
[DD/MM/YYYY]. Any improvement or deterioration in digital connectivity
infrastructure occurring after this date are not covered in this report and may alter
the observations, findings, or indicative positioning contained herein.

. Signature along with DCRA Details
(1) Authorized Signatory of DCRA :

(i1) Name :

(111) Designation :

(iv) DCRA Registration ID (as per Rating Platform) :

(v) Date:

fkk
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Appendix-A: Office

Government of India Memorandum of DoT

Ministry of Communications th
Department of Telecommunications dated 09 July 2025

Sanchar Bhawan, 20, Ashoka Road, New Delhi - 110001
(Licensing Policy Wing)

AHCCEOR O

No. 20-1341/2023-AS-1 Dated: 09.07.2025

Office Memorandum

Subject: Framework for establishing Telecommunication Infrastructure in
Building Development

After considering the TRAI's recommendations dated 20.02.2023 on the “Rating
of Buildings or Areas for Digital Connectivity” and the subsequent response dated
22.05.2025 from TRAI, the Government has taken a final decision on the matter.

Introduction:

2 With the growing use of telecommunication services in everyday life—such as
online education, healthcare, government services, and business—telecommunication
connectivity within buildings has become as important as water and electricity. However,
many residents continue to face challenges while accessing the telecommunication
services within buildings. To address such challenges, a policy and regulatory framework
for the establishment of Telecommunication Infrastructure within buildings is outlined
here. The policy and regulatory framework outlined here is aligned with the report of
Inter-Ministerial Committee for ‘Suggesting procedure, norms & methodology for issuance
of IBS-NOC by TERM Cell/LSA during Plan approval and completion and preparation of
norms for the same’,

3 A series of measures need to be undertaken—such as updating building
regulations including the Mode! Building Bye-Laws (MBBL) and the National Building
Code [NBC), certifying Telecommunication Infrastructure (TI) professicnals, prescribing
relevant standards for TI, and ensuring active collaboration with States and Union
Territories—to incorporate T as a fundamental requirement in building development.
There is also need for collaboration between property managers, certified professionals,
and telecom service providers to plan, install, and upgrade the telecommunication
systems. This approach is expected to improve in-building connectivity, make
telecommunication services more accessible, and help bridge the digital divide—
ensuring that every citizen has a better and more equal telecommunication experience.

4, Accordingly, coordinated efforts are required from various stakeholders,
including Ministry of Housing and Urban Affairs (MoHUA), Ministry of Rural
Development (MoRD), Burean of Indian Standards (BIS), Department of
Telecommunications (DoT) HQ, Telecommunication Engineering Centre (TEC) Wing of
DoT, National Broadband Mission (NBM) Division of DoT and National Communications
Academy-Technology (NCA-T) Wing of DoT.

5. Prior to outlining the actionable items under the framework, it is important to
highlight the key definition of Telecommunication Infrastructure (TI), which is to be
uniformly considered by all stakehelders in the context of implementation. All definitions
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have been provided in detail in the proposed amendments in the MBBL related to
Telecommunication Infrastructure in Buildings, enclosed in Appendix-I, titled 'Proposed
Chapter for Inclusion in the MBBL-2016' under paragraph 4 for ready reference.

51  Telecommunication Infrastructure (TI) is divided into three sub-parts:

a) Enabling infrastructure i.e. Entrance Faciliies (EF)/ Lead-in conduits,
underground conduits/pipes to Fibre Distribution Frame (FDF)/ Main
Distribution Frame (MDF) room, Fibre Distribution Frame (FDF)/ Main
Distribution Frame (MDF)/ Equipment Room (ER), Telecommunication Room
(TR), duct space, feeder cable, wired transmission links (but not wireless), optical
fiber, Optical Line Terminals (OLTSs), etc., which need to be provisioned during and
after construction of the building but before grant of occupancy cum completion
certificate, for provisioning of the telecommunication services inside the building.
This enabling infrastructure, henceforth, be referred to as Enabling

Telecommunication Infrastructure (ETI),

b) Indoor network for mobile communication i.e. installation of equipment for In-
Building Solution (IBS)/ Distributed Antenna System (DAS) including
active/passive antennas, cross connects, waveguides, fiber distribution for active
IBS, etc., which needs to be provisioned for indoor mobile coverage, henceforth,

be referred to as ]BS for [ndoor Mobile Coverage.,

c) Telecommunication Equipment (eg. Base Stations (Base Transceiver Stations)
and its associated equipment) for providing feed to IBS/ DAS, henceforth, be

referred to as Telecommunication Equipment (TE).

6. The letter dated 16.01.2025 issued for implementation of the report of the Inter-
Ministerial Committee for ‘Suggesting procedure, norms & methodology for issuance of 1BS-
NOC by TERM Cell/LSA during Plan approval and completion and preparation of norms for
the same' is also enclosed as Annexure-A for reference. The original TRAI's
recommendation dated 20,02,2023 and the subsequent response dated 22.05.2025 from
TRAI can be accessed through following links:

https://www.trai.gov.in/sites/default/files/2024-09/Recommendation 20022023 pdf
trai.gov.in/fsites/d 25-05/TRAI Response 22052(25.

2 The summary of actionable items pertaining to each stakeholder is provided
below. For detailed information, reference may be made to the proposed amendments to
the MBBL (enclosed as Appendix-1 ) and the NBC (enclosed as Appendix-1I) concerning
Telecommunication Infrastructure in Buildings, as well as the report of the Inter-
Ministerial Committee on IBS-NOC, enclesed as Annexure-A.

7.1 Ministry of Housing and Urban Affairs (MoHUA):
711 MoHUA may:
a) include a separate chapter in the Model Building Bye-Laws {(MBBL) outlining a

comprehensive framework for the development of Telecommunication
Infrastructure (TI).
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b)

d)

b)

7.13

include Enabling Telecommunication Infrastructure (ETI) as an essential
component of building development plans, in line with other core services such as

water supply, electrical systems, gas supply, fire protection and fire safety
requirements, etc.

amend the Model Building Bye-Laws (MBBL) /addendum to MBBL to include
suitable provisions enabling the respective State Governments to decide whether
the Rating of Buildings for Telecommunication Connectivity may be made
mandatory or kept voluntary for different categories of buildings.

implement the provisions related to Telecommunication Infrastructure (TI) in the
new building bye-laws/addendum to MBBL by leveraging the expertise of existing
professionals already engaged in the design and development of buildings and TI,
till the time NCA-T establishes mechanism to get T1 professionals ready.

facilitate the development of a standardised module format for issuing NOCs
related to Telecommunication Infrastructure (TI) during the building plan
approval stage and upon completion of building construction, in consultation with
the Telecommunication Engineering Centre (TEC).

Further, MoHUA may consider the following items, as deemed appropriate:

incorporate appropriate provisions in the Model Building Bye-Laws (MBBL)
and/or the Addendum to MBBL, 2016 for the Rating of Buildings for
Telecommunication Connectivity, similar to the provisions currently available in
the MBBL for the rating of green buildings.

work with State Governments and Union Territories to incorporate suitable
provisions for the development of Telecommunication Infrastructure (T1) in their
respective building bye-laws or other relevant laws/regulations, particularly in
rural, semi-urban, remote, and hilly areas where the Model Building Bye-Laws
(MBBL) may not be directly applicable.

incorporate the provisions related to mandatory deployment of Enabling
Telecommunication Infrastructure (ETI) within buildings—including its
maintenance, timely upgradation, etc. —into the builder-buyer agreement, so as
to bring these aspects under the purview of the Real Estate Regulatory Authority
(RERA) Act and ensure their enforceability through the Real Estate Regulatory
Authority, in alignment with the Act's objective of safeguarding consumer
interests and enabling timely dispute resclution,

MoHUA had issued an addendum to the Model Building Bye-Laws (MBBL) 2016,

titled as ‘Provisions for In-Building Solutiens, Digital Communication Infrastructure’, in
March 2022. Subsequently, MoHUA may carry out amendments in the Model Building
Bye-Laws (MBBL) and/or the Addendum to MBBL, 2016, with the objective of
incorporating the provisions related to Telecommunication Infrastructure in Buildings,
as outlined in the proposed amendments enclosed in Appendix-I, titled ‘Proposed Chapter
for Inclusion in the MBBL-2016', taking into account the definitions related to TI, as
detailed in paragraph 4 of Appendix-I.
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7.2 Bureau of Indian Standards (BIS):

7.2.1

a)

b)

c)

d)

122

BIS may:

review the existing standards and procedures related to Telecommunication
Infrastructure (TI) for buildings.

prescribe different standards for T1 for different classes of Buildings.

prescribe such provisions of TI that would be mandatorily required (essential
requirements) to be completed for issuance of completion/occupancy certificate
for Buildings.

include members from the Department of Telecommunications and the telecom
industry in the “National Building Code Sectional Committee,” also referred to as
the Guiding Committee, constituted under the NBC.

[Note: Director (LPA) is nominated as a member from the Department of
Telecommunication in the Guiding Committee]

include representatives from the Telecommunication Engineering Centre (TEC),
the Telecommunications Standards Development Society India (TSDSI), expertsin
telecom RF planning, and experts in digital modelling of buildings in the Panel on
‘Information and Communication Enabled Installations’ under NBC (Volume II,
Part 8, Section 6). The convener of this panel could be a representative nominated
by the Department of Telecommunications (DoT).

assign the BIS Panel on ‘Information and Communication Enabled Installations’
the responsibility of developing standards related to T1 for buildings, to be
included in the National Building Code (NBC), as outlined in Appendix-II to
Annexure-A. The definitions related to TI, as provided in paragraph 4 of Appendix-
I, be incorporated into the NBC.

BIS may carry out amendments in the National Building Code of india (NBC), with

the objective of incorporating the provisions related to Telecommunication
Infrastructure in Buildings, as outlined in the proposed amendments enclosed in
Appendix-Il, titled ‘Proposed Modifications in the NBC, 2016’ taking into account the
definiticns related to TI, as detailed in paragraph 4 of Appendix-1.

7.3 Telecommunication Engineering Centre (TEC) of DoT:

731

a)

b)

TEC shall:
continue functioning as the equipment standardisation and certification agency
for standard products and equipment required for Telecommunication
Infrastructure (TI).

prescribe necessary specifications in respect of new products required for
upgradation of TL
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¢) ensure that the certified products for Tl are shareable and interoperable.

d) enlist and publish such Tl products and equipment which require certification.

7.3.2 The design, implementation and evaluation of TI may be carried out on the basis
of these standards,

7.3.3 To nominate a member to act as convener in the Panel on ‘Information and
Communication Enabled Installations’ under NBC (Volume II, Part 8, Section 6).

7.3.4 TEC may prescribe the standards for products and equipment to be used for TI
and also TSTP (Test Schedule Test Procedure) to be used for evaluation of TI in the
building.

7.4 Ministry of Rural Development (MoRD):

741 To work with State Governments and Union Territories to incorporate suitable
provisions for the development of Telecommunication Infrastructure (TI) in their
respective building bye-laws or other relevant laws/regulations, particularly in rural,
semi-urban, remote, and hilly areas where the Model Building Bye-Laws (MBBL) may not
be directly applicable.

7.5 National Communications Academy-Technology (NCA-T) of DoT:

7.5.1 NCA-T shall:

a) prescribe the qualification, roles and responsibilities of T1 Professionals in line
with the Government's decision outlined in the report of the Inter-Ministerial
Committee for IBS-NOC.

b) study the content of existing similar courses within and outside India and their
suitability for TI Professionals in India.

c) suggest appropriate Graduate and Diploma courses including elective/
certification courses at various levels for TI Professionals.

d) finalize the curriculum design along with duration of certification course in
consultation with AICTE (All India Council for Technical Education), NCVT
(National Council for Vocational Training), TSSC (Telecom Sector Skill Council),
ICE (The Institution of Civil Engineers), CoA (Council of Architecture) etc.

€) accredit institutes and organisations for offering courses related to Ti.
Considering that there are large number of Buildings in each State and UT, there
may be a requirement of accreditation of institutions across all States and UTs for
offering such courses and development of the workforce.

f) conduct courses, examinations and issue certificates in addition to other institutes
as recommended in the report of Inter-Ministerial Commiittee,
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g

h)

)
k)

1)

7.52

organise training for trainers and skill upgradation of T professionals. Further,
engineers having more than 5 years' experience of designing telecommunication
networks including RF networks may be recognized as Tl professionals. These
persons may also become trainer to train eligible professionals.

register qualified and certified Tl Professionals, on similar lines to the Council of
Architecture (CoA). Such Professionals once engaged by Property Managers for
development of Tl and declared on their plan documents shall be Persons on
Record.

maintain a register of Tl Professionals and publish the same on online portal for
access and use by various stakeholders.

perform any other work related to capacity building as deemed fit by NCA-T.

establish a mechanism for certification, registration and capacity building of Tl
Professionals including setting up of digital platform for the cohesive
implementation of T1.

develop and maintain a digital platform for activities related to TI Professionals to
facilitate the cohesive implementation of Telecommunication Infrastructure (T1).
This platform may also serve to link various agencies, monitor activities related to
capacity building, and ensure effective dissemination of information to all
stakeholders.

The broad objectives of the digital platform shall include but not limited to the

following:

a)

b)
c)

d)

Activities related to capacity building of TI Professionals:

i.  Publish details of the courses, accredited institutions and the process for
admissions, and applicable fee structures if any.

ii.  Facility for conducting examinations for certification of TI Professionals.

fii.  Registration facility for certified TI Professionals.

publish the list of registered TI Professionals and certified products and tools.

provide a marketplace for buying and selling of certified products. Such e-
marketplace may be linked with Open Network for Digital Commerce (ONDC).

enable Property Managers to hire services of registered TI Professionals.

enable interaction and collaboration among various stakeholders through various
technologies and tools.

provide a feedback mechanism for the services delivered by registered TI
Professionals and certified products used.
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g) maintain details with regard to development projects/ Buildings approved -

ongoing, completed and put to use by the local bodies and other competent
authorities.

h) create a repository in respect of the service providers along with technologies and
specirum bands, who are offering services in the area and update the same from
time to time.

i) create a repository of knowledge based on past learning of implementation of TI
projects to support in standardisation of the processes.

j) make available on a regular basis the information on standards, technology and
best practices within India and at global level related to TI.

k) publish analytical reports/articles on Ti development and related issues.
1) make available acts/ laws/ bye-laws/ rules/ regulations related to Tl

m) facilitate online application, clearance and approval process for service providers
seeking access to TI created in Buildings.

7.5.3 NCA-T will be the nodal organization for all matters related to Ti Professionals.
NCA-T may consult MoHUA and other institutions like Council of Architecture (CoA),
Institution of Civil Engineers (ICE), Telecom Sector Skill Council (TSSC) etc. especially for
training, capacity building, certification, evaluation and rating for Tl. NCA-T may carry
out role of nodal organization for all matters related to TI professional as per the broad
responsibilities mentioned above.

7.6 National Broadband Mission (NBM) of DaT:

7.6.1  Every state has their own online/offline arrangements for the building related
permissions and issuing NOCs. The format of module for NOC during the building plan
approval and on completion of the building construction, may be facilitated by MoHUA in
consultation with TEC. This module may be integrated with existing online portal of the
concerned State such as Online Building Permission System (OBPS) portal. States not
having online portal (such as OBPS) may continue with their existing online/offline
mechanism for the same,

7.6.2 The creation and integration of the module with OBPS or any other mechanism as
followed by States may be done by States itself in consultation with MoHUA. The follow-
up on the same may be taken up by National Broadband Mission (NBM) Division of DoT,
through State Broadband Committee (SBC).

8. In view of the above, all concerned stakeholders are requested to take necessary
action on the items outlined, in accordance with their respective roles and
responsibilities, The timely implementation of these measures, as proposed, will be
instrumental in establishing a robust policy and regulatory framework for the
development of Telecommunication Infrastructure (TI) within buildings, thereby
enabling seamless telecommunication connectivity and contributing to the broader
vision of a digitally empowered society.
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9.

For the successful implementation of policy and regulatory framework for

establishing Telecommunication Infrastructure (TI) in building development, it is
essential that all relevant stakeholders (ministries/departments/units) work in close
coordination. Accordingly, for the effective implementation of this Inter-Ministerial
policy and regulatory framework, its progress may be reviewed by a committee
consisting of Director Level representatives from MoHUA, BIS, MoRD, TEC, NCA-T and
NBM under the chairmanship of DDG (LP) DoT on a quarterly basis. In this regard,
Director (Licensing Policy-Authorisation) DoT is nominated as the convener of this
committee. All other stakeholders are requested to kindly share the name and
designation of their nominated representatives.

10.

For any clarification or queries in respect of this policy and regulatory framework,

if any, Director (Licensing Policy-Autharisation) may be contacted at the following email

address: dirlpa-dot@gov.in.

Encl.: As above

To,

S UAWN

(Rajat Jain)
ADET (LPA)
Email: adetl.lpa-dot@gov.in

Secretary (MoHUA)

Secretary (Minisiry of Rural Development)
Director General (BIS)

Director General (NCA-T)

Sr. DDG (TEC)

DDG (NBM) DoT

Copy to:

LRl L o

Member (T) / Member (S) / Member (F) / AS (T) DoT

DGT (HQ) DoT / CGCA.

Secretary (TRAI),

All Directors of LP Wing.

Director (1T) may kindly arrange to upload this letter on the website of DoT.
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Annexure-A

No. 20-545/2017 AS-]1 (Vol.-11)
Government of India
Ministry of Communications
Department of Telecommunications
Sanchar Bhawan, 20, Ashoka Road, New Delhi - 110001
(Licensing Policy Wing)

kTR Rk

Dated: 16.01.2025

Subject:- Report of the committee for “Suggesting procedure, norms & methodology for
issuance of IBS-NOC by TERM Cell/LSA during Plan approval & completion and
preparation of norms for the same” -regarding.

This is regarding the Report of the Committee for “Suggesting procedure, norms &
methodology for issuance of IBS-NOC by TERM Cell/LSA during Plan approval & completion
and preparation of norms for the same”. The committee submitted its report (enclosed).

2. The committee report has been accepted by the Department with following changes:

(i) The word ‘Digital’ is used in TRAI Recommendations on “Rating of Buildings or Areas
for Digital Connectivity” dated 20.02.2023 and TRAI Recommendations on
“Introduction of Digital Connectivity Infrastructure Provider {DCIP) Authorization”
dated 08.08.2023 to define the Digital Connectivity Infrastructure. However, the word
‘Digital’ is not defined in the Indian Telegraph Act 1885, and the Telecommunications
Act, 2023. Further, the term ‘telecommunication’ has been defined in the
‘Telecommunication Act, 2023, as published in the Gazette of India. Hence, the word
‘“Telecommunication’ may be used instead of ‘Digital’, ie. ‘Digital Connectivity
Infrastructure (DCI)’ may be renamed as ‘Telecommunication Infrastructure (TI)’ and
‘Digital Connectivity Infrastructure Provider (DCIP)’ may be renamed as
‘Telecommunication Infrastructure Provider {TIP)".

(i) The definition of the DCI needs to be reconsidered in the backdrop of the extant legal,
licensing and regulatory framework as it discusses about both ie. active and passive
elements. It also needs to be reconsidered in view of the mandatory provisioning of DCI
in the buildings and also in view of the TRAI Recommendations on ‘Introduction of
Digital Connectivity Infrastructure Provider (DCIP) Authorization under Unified License
(uLy.

(iii} The infrastructure items and telecommunication equipment/ systems forming part of
the definition of DCI (Digital Connectivity Infrastructure), as recommended by TRAI,
henceforth, be referred to as Telecommunication Infrastructure (T1), could be divided
into three sub-parts for buildings to be digital ready:

(a) Enabling infrastructure ie Entrance Facilities (EF)/Lead-in conduits,
underground conduits/pipes to FDF/ MDF room, Fibre Distribution Frame (FDE)/
Main Distribution Frame (MDF) / Equipment Room (ER), Telecommunication Room
(TR), duct space, feeder cable, wired transmission links (but not wireless), optical
fiber, OLTs, etc.,, which need to be provisioned during and after construction of the
building but before grant of occupancy cum completion certificate, for provisioning of




the telecommunication services inside the building. This enabling infrastructure,

henceforth, be referred to as Enabling Telecommunication Infrastructure (ETI).

(Note: As per National Building Code: Part 8 Building Services: Section & Information
and Communication Enabled Installations, an Equipment Room is centralized space for
telecom equipment that usually house equipment of higher complexity than
Telecommunication Rooms while a Telecommunications Room houses the
telecommunications cabling system equipment.  This includes the mechanical
terminators and/or cross-connects for floor-serving distribution facility for horizontal
cabling and backbone cabling system. There should be at least one TR per floor.)

{b) Indoor network for mobile communication i.e. installation of equipment for
IBS/DAS including active/passive antennas, cross-connects, waveguides, fiber
distribution for active IBS, etc, which needs to be provisioned for indoor mobile
coverage, henceforth, be referred to as IBS for Indoor Mobile Coverage.

{c) Telecommunication Equipment (e.g. Base Stations (BTS) along with its other
related equipment) for providing feed to IBS/ DAS, henceforth, be referred to as

Telecommunication Equipment (TE].

(iv) For making buildings ready for wireline triple play services, provisioning of ‘Enabling
Telecommunication Infrastructure (ETI)’ during and after construction of the building but
before grant of occupancy cum completion certificate, may be made mandatory. Further,
equipment like CPEs may be installed on user side based on the demand. However,
provisioning of ‘IBS for Indoor Mobile Coverage’ and ‘“Telecommunication Equipment (TE)’
may not be mandated as builder/ developer/ Property Manager are not authorized to
install ‘IBS for Indoor Mobile Coverage’ and 'Telecommunication Equipment (TE)’ as per
extant licensing and regulatory framework. ‘IBS for Indoor Mobile Coverage' can be
installed, maintained and operated by DCIP (proposed) and licensed TSPs while
‘Telecommunication Equipment {TE)’ can be installed, maintained and operated by
licensed TSPs only.

Further, proliferation of ‘IBS for Indoor Mobile Coverage’ and ‘Telecommunication
Equipment (TE)' may be safeguarded through ‘Rating of Buildings or Areas for Digital
Connectivity’ as suggested by TRAI in its recommendations dated 20.02.2023.

{v) Installation of ‘IBS for Indoor Mobile Coverage’ may be permitted under proposed DCIP
(Digital Connectivity Infrastructure Provider) authorization, if the Government accepts the
TRAI Recommendations on ‘Introduction of Digital Connectivity Infrastructure Provider
(DCIP) Authorization under Unified License (UL)' dated 08.08.2023. The DCIP (Digital

Connectivity Infrastructure Provider) will henceforth be called as TIP (Telecommunication
Infrastructure Providers).

(vi) Designing of Telecommunication Infrastructure (TI) require deep understanding of
Telecommunication and RF (Radio Frequency) engineering. Hence, the functions of Tl
Designer and TI Evaluator may be performed by professionals having relevant engineering
background, deep understanding of Telecommunication and RF Engineering and having
completed the certification courses as applicable.

{vii)Certified T1 Evaluators will be entitled to examine/inspect the buildings and “approve/
reject/revert” a NOC for Enabling Telecommunication Infrastructure (ETI[). However, such



evaluators shall be subject to sample check from LSA offices of DoT for the genuineness of
NOC issued. In case any irregularity found in sample check of any TI Evaluator, NTIPRIT

fnow NCA(T)} will derecognize those TI Evaluators, on the recommendation of LSA offices
of DoT.

{viii) NTIPRIT {now NCA(T)}, being the nodal organization in the matters related to TI
professionals, may also conduct courses, examinations and issue certificates in addition to
other institutes as recommended in the report of the Inter-Ministerial Committee.

3. Further, 10(6)(b) of report of the committee may read as noted below:
b) To establish an external entity with contract/MOU:

The Competent Authority may choose to establish a Body Corporate of DCI Evaluators and
enter into a contract with them to examine/inspect the utility/service drawings and
completed constructions and recommend to them to either "approve/reject/revert” a NOC
as per the prevailing rules. Here too, the LSA office of DoT shall undertake random
sampling of NOCs issued and escalate matters of deviation to both of them for appropriate
resolution as agreed in the contract/MoU.

4, Committee report along with the changes as mentioned in para 2 and 3 above, is being
forwarded for kind information and further necessary action for issues related to their
Department/Ministries respectively.

2 e p——
Encl.: As above. e 1 2%

(Manoj Sharma)
DM (LPA)
Email: manoj.sharma71@nic.in

To,

Sh. Sudeep Roy, Associate TCP, TCPO, MoHUA
Smt. Madhurima Madhav, Scientist D, BIS
Director (FA), TEC, DoT

Director (IM), NCA(T), DoT

Director (LC & R}, DGT HQ, DoT

AN ol o bl v

Copy to,

Secretary MoHUA.
Director General (BIS)
.. SrDDG & Head, TEC
DG NCA(T), DoT

DGT HQ DeT
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* Report of the committee for "Suggesting procedure, norms & methodology
for issuance of IBS-NOC by TERM Cell/LSA during Plan approval & completion and
preparation of norms for the same"

Backeground:

As per Para 5 and Para 7(1)(A) of the Addendum to Model Building Bye-Laws,

2016, titled as “Provisions for In-Building Solutions, Digital Communication
Infrastructure” and issued by MoHUA in March 2022 (Annexure-I), IBS-NOC (In

Building Solution- No Objection Certificate) from TERM (Telecom Enforcement

Resource and Monitering) Cell/ LSA (Licensed Service Areas) office of DOT is

required during the building plan approval and on completion of tie building
_construction. In this regard, a committee was constituted under chairmanship of s
DDG(AS) for suggesting procedure, norms, & methodology for issuance of IBS-NOC

by TERM Cell/LSA office of DoT. The committee has following officers:

. Sh. Sunil Kumar Singhal, DDG(AS), DoT HQ ‘ - Chairperson
Sh. Deepak Pathak, Director (FA), TEC ~ Member
Sh, Saurabh Chaturvedi, Director (IM), NTIPRIT - Member -
* Sh. Sudeep Roy, Associate TCP, TCPO, MoHUA - Member
Smt. Madhurima Madhav, Scientist D, BIS - Member
Sh. Robin Kumar Lakhanpal, Director (LC & R), DGT HQ, DoT -Member
Sh. Ashok Kumar, Director (AS-I), DoT HQ -Member Convener
Deliberations:

< Meetixjgs Qf the committee were held on 20.02.2023, 25.04.2023, 22.05.2023,
17.07.2023 and 03.08.2023: In these meelings various issues regarding IBS-NOC
were discussed in detall.

3. Immediately after 1% meeting of the committee, TRAI has released its
Recommendation on “Rating of Buildings or Areas for Digital Connectivity” dated
20.02.2023, which are directly relating to the scope of the committee. Accordingly,
the committee decided to consider these TRAI recommendations also, while
finalizing jts recommendations.

4"  TRAI in its recommendations dated 20.02.2023 has expanded the scope of
“Provisions for In-Building Solutions, Digital Communication Infrastructure” and
introduced the concept of Digital Connectivity Infrastructure. It has defined
various terms and the same have been used in this report, as per following details:

imital Connectivity_Infrastructure (DCI): DCI consists of passive and active
elements which include any apparatus, appliance, instrument, equipment, and
system used or capable of extending seamless digital connectivity. All
infrastructure required for establishing Wireless or Wireline Access Networks
s, suchas Radio Access Networks (RAN) and Wi-¥i systems, and Transmission Links
\o“xv\" ~ Interface, Duct Space, Optical Fiber, Poles, Towers, Feeder cable, Antennia, Base
“Station, In-Building Solutions (I1BS), Distributed Antenna System (DAS), or any

.. s _ =R | \G[o‘ﬂ"
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other equipment to be used for the provision of digital connectivity, may be part
of DCI. However, it shall not include core network elements.

Property Manager: The Property Manager is the person or body whe is
responsible to oversee and manage the development, operation and maintenance
of a Building and has the authority either as owner(s) of the building or as an agent
of the owner(s}. The term “Property Manager” would include an owner or a
developer or a builder of a real estate project(s) or an area(s) responsibie to plan,
design and build facilities like Multi-storey r351dent1al buildings, Commercial
buildings or complexes, etc.

DCI Professionals: DCI Professionals mclude DCI Designer, DCI Engineer and DCI
Evaluator.

DCI Designer: A professional who has the compefence and possesses prescnbed
qualifications to desigh DCI for Buildings.

DCI Engineer: A professional who has the competence and possesses prescribed
qualifications to implement the DCJ designed for Buildings.

BCI Evaluator: A professional who has the competence and possesses prescribed ' -
qualifications to measure and evaluate the quality of the DCI deployed inside :
Buildings.

41  TRAI further recominended that any person who possess the requisite skills, as e
may be prescribed, could perform the functions as DCI Designer or DCI Engineer
~ or DCI Evaluator.

5.  The Committee noted that on the basis of Addendum to Model Building Bye-Laws, -
2016, titled as "Provisions for In-Building Solutions, Digital Communication
Infrastructure” and issued by MoHUA in March 2022, States have started
amending their Building Bye-laws. So, it is necessary to put-in-place the
procedure, norms & methodology for issuance of NOC for 1BS/enabling
infrastructure for digital connectivity i.e. DCI (Digital Cannectivity Infrasiructure)
(defined in para 8 of this report) during the building plan approval and on .
completion of the building construction.

6. Representatives from MoHUA and BIS briefed the committee members about the
context and background of Addendum to Model Building Bye-Laws. The
committee referred to following documents: .
i.  Addendum to Model Building Bye-Laws, 2016, titled as “Provisions for In- B
~ Building Solutions, Digital Communication Infrastructure”, and issued by o
MoHUA in March 2022 (Annexure-I)
il. The Model Building Bye-Laws, 2016
iil. National Building Code 2016:
a. Part 8, Section 6: Information and Communication Enabled
Installations, and SR ey
b. Part 2: Annex A: Guide for the Qualifications and Competence of
Professionals '

iv. TRAI Recommendation on “Rating of Buildings or Areas for Digital / o
Connectivity” dated 20.02.2023
' \ !"q]'lg
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75 The Committee deliberated that the pracess of issuance of the NOC, for the plan of
DCl and after installation of DCI, may be such that there is no bottleneck in ongoing
approval processes for building construction. The proposed procedure, norms and
methodology for issuance of the NOC should facilitate planning and construction
of enabling infrastructure for digital connectivity i.e. DCIL '

8. Cansidering the TRAI Recommendations on “Rating of Buildings or Areas for
Digital Connectivity” dated 20.02.2023 and extant licensing & regulatory
framework for telecom sector, the definition of the DCI, as recommendéd by TRA],
could be divided into two sub-parts for buildings to be digital ready:

i. The Digital Communication Infrastructure which needs to be provisioned:
Part (i) During thé building plan approval and construction, and
Part(ii) ° ARer completion of the building construction

ii.  For the purpose of mandatory provisions in the buildings at the construction
stage, the definition of DCI, as proposed by TRAI in its recommendations dated
20.02.2023, may be limited to the enabling infrastructure for digital
connectivity, as described below, hencefo I (Digita

Cannectivity Infrastructure).

DCI may be defined as “Enabling infrastructure like EF {Entrance Facilities)
/Lead-in conduits, underground conduits/pipes to MDF room, MDF (Main
Distribution Frame)/ ER (Equipment Room), TR (Telecommunication Room),
duct space, feeder cable, indoor antennas for IBS (In-Building Solution)/ DAS
* (Distributed Antenna System) and optical fiber for FTTH (Fibre to the Home)
eic.”. ;
ifi.  Another sub-part consisting of Telecommunication Equipment/ Systems like
BTS (Base Station), OLTs {Optical Line Terminals), Transmission Links,
Wireless Access Points, and ONTs (Optical Network Terminals) etc., which are
required for provisioning of telecommunication services to residents/ general
public, henceforth referred to as the DCE (Digital Communication Equipment).
Installation of the DCE in buildings may not be mandated as it Is the choice of
the Property Manager i, builder/ developer. Further, as per the extant
licensing framework for telecom sector; the DCE could be installed, maintained
or operated by licensed TSPs only. Proliferation of the DCE may be safeguarded
through 'Rating of Buildings or Areas for Digital Connectivity’ as suggested by

TRAI in its recommendations dated 20.02.2023.

°. Views expressed by the committee members during the meetings are as given
below:
i. NTIPRIT representative suggested an online mechanism for capacity

development of DCI Professionals i.e, DCI Designer, DC] Engineer and DCI
Evaluator, similar to the process followed by 1BBI (Imsoivency and
Bankruptcy Board of India), for conducting examination and issuing
certificates. Suggestions from NTIPRIT representative on qualification of
DCI Prafessicnals and course curriculum details as per qualification, are {,ﬁ
attached as Annexure-I1. 15|97
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NTIPRIT representative informed that, NTIPRIT is already on-boarded to
Digi-Locker and various certificates by NTIPRIT are already being issued
through Digi-Locker.

MoHUA representative shared a dummy NOC format used by Delhi Fire
Services (DFS). Also informed that a checklist is used by DFS to check
parameters during the building plan approval based on drawing provisions
and another checklist for final inspection based on the provisions made in
the finally completed structure against the same parameters that were
proposed in the drawings.

. MoHUA representative informed that every State/Union Territory has its

own online/offline mechanism for the building related permissions and
issuing NOCs. Some States have Online Building Permission System (OBPS)
for issuance of various type of building permissions: Further, he shared the
process flow - from building plan application, to approvals and certification
of occupancy as used by Municipal Corporation of Delhi (MCD) for
understanding purpose. He suggested that integration module for NOC of
DCI could be developed as and when the approval eco-system for the same
is established. It will be similar to the modus operandi of other
departments who provide NOCs and other permits related to buildings.

MoHUA representative informed that classification of buildings is available

in Model Building Bye-Laws- 2016, Clause 16 of Definitions. This -

classification may be used for preparing the specific checklist for issuance
of NQC for DCL. However, Building Bye-Laws of different Stateés may have
variations in their building types and categories and hence DCI provisions
may be taken up by respecnve States according to their prevailing bye-laws,

‘TEC Tepresentatwe has suggested the definition of IBS. It is defined as:
“Telecommunication solutions to extend and distribute the cellular signal of
mobile operators (such as DAS (Distributed Antenna System)), to facilitate

" provision of fixed line services using FTTH (Fibre to the Home) and WiF

vif.

signal within a building with high quality communication for the indeor
environments such as offices, shopping malls, hospitals, airports ete. It covers
basic design and integration requirements for telecommunication solutions
within building/buildings along with common telecommunication room for
various Telecom Service Provider/ Internet Service Provider, cabling
infrastructure (fibre or co-axial cable), pathway comiponents, electric power
requirement and passive connectivity hardware in the building/buildings’.

TEC representative also prepared checklist for evaluation of proposed DCI

for issuance of NOC for DCI during the building plan approval and on
completion of theé building. A separate check list is also prepared which is
to. be used for certification after completion of building regarding
installation of equipment for digital readiness. Both checklists are attached
as Annexure-Ill and Annexure-IV.

g,,.l
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vill.  BIS representative informed that if required, it will update the "National
Building Code 2016: Part 8, Section 6: Information and Communication
Enabled Installations" based on the decision of BIS Concerned Technical
Committee. For this purpose, the decision of the Government on TRAI
Recommendations on “Rating of Buildings or Areas for Digital
Connectivity” dated 20.02,2023 shall be communicated to BIS, by DoT.

ix.  BIS representative informed that as per “National Building Code 2016: Part
2 (Administration); Annex A: Guide for the Qualifications and Competence
of Professionals”, minimum qualification requirement for utility services

© engineer (which presently includes Mechanical, Electrical and Plumbing
Engineer) is-graduate engineer. So, it was suggested that the minimum
qualification for DCI Designer and DCI Evaluator may be kept as graduate
engineer/ graduate architect, The work related to supervision of
installation and maintenance of DCI as per the approved design can be
performed by ‘a professional, referred to as DCI Engineer. DCI Engineer

- should  'have minimum 10+2 as the academic qualification and

: subsequently trained in installation and maintenance of DC) at ITI/
polytechnic colleges.

x.  Divector (Licensing Compliance), DGT HQ, DoT, suggested that in place of
Telecom Enforcement Resource and Monitoring (TERM) cell of the
DoT/LSA office of DaT, which was earlier required to grant NOC as per

" Addendum to Model Building Bye-Laws, issued by MoHUA in March 2022

~ and adopted by some of the States, to keep the whole process Facilitative,

- the power togrant NOC could be delegated to DCI Evaluators. To ensure the

.. .quality of the NOC issued by DCI Evaluators, assessment of selected

samples of the NOC from each district of the State/UT, by LSA office of DoT,

may be adopted. Director (Licensing Compliance), DGT HQ, DoT, also

suggested-a SOP for assessment of sampled NOCs issued by DCI Evaluators,
which isattached as Annexure-V.

9. ' The Committee also deliberated on following:

i. For issuing the NOC for DCI during the building plan approval and on
. completion of a building construction, services of DCI professionals would
be necessary. DCI professional is the person who either has requisite
qualification and experience or has completed the certification course on
DCI. For training and certification of eligible professionals to design, install

and evaluate the DCJ, the process can be broadly divided into 5 stages.
a, Designing of curriculum for training of eligible professionals to

design, instal! and evaluate the DCI,

b, Sufficient availability of qualified trainers including training of

Bfele trainers who could further train eligible professionals,
WIS c. Imparting training to eligible professionals through different
institutions,
e d. Conducting examinations & certification of professionals after
\q\o%\’ training, and %y&

e. Registration of the DCI professionals.
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iil,

iv.

vii,
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The curriculum design atong with duration of certification course may be
finalized by DoT’s training institute NTIPRIT in consultation with AICTE
(All India Council for Technical Education), NCVT (Nationa! Ceuncil for
Vocational Training), TSSC (Telecom Sector Skill Council), ICE (The
Institution of Civil Engineers), and CoA {Council of Architecture) etc.

Training to the trainers (trainers- who would be providing training to
eligible professionals) may be conducted by NTIPRIT. Furthey, engineers
having more than 5 years’ experience of designing telecommunication
networks including RF (Radio Frequency) networks may be recognized as
DCI professionals. These persons may also bhecome trainer to train eligible
professionals.

The courses for DCI Designers and DCI Evaluators may be conducted by
colleges, institutes which are affiliated to AICTE as the minimum
qualification tequirement for them is- graduation. in engineering/
architecture, The courses for DCI Engineers (supervisors), may be
conducted by colleges, institutes, I'TTs, polytechnics etc. which are affiliated
to AICTE/ NCVT/ TSSC as the minimum qualification requirement for them
is 10+2/Diplama. AICTE, NCVT and TSSC affiliated institutes may conduct
examination and issue certificates as per the process laid down by
respective regulators.

NTIPRIT of DoT may create a portal for creating database of DCI
professionals, For creating such database, crowdsourcing method can be
used. This portal may also publish list of institutes providing training for

certification of DCI professionals. AICTE/ NCVT/ TSSC affiliated Institutes,

which would be conducting examination and issuing certificates for DCI
Professionals, would upload the list of such DCI professionals on this portal
along with the relevant documents including certificates. The access of this
portal/database will be open for public.

Sates/Local authorities may use this database and develop a mechanism
for registration, regulation, verification and empanelment of such DCI
professionals to enable local availability and informed choice of building
propenents to engage such professionals as per their requirement.

NTIPRIT may be the nodal organization for all matters related to DCI

Professionals.

ﬁ» ARG
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Recommendations
10.  The Committee recommends the following:

(1) Considering the TRAI Recommendations on “Rating of Buildings or Areas
for Digital Connectivity” dated 20.02.2023 and extant licensing & regulatory
framework for telecom sector, the definition of the DCI, as recommended by TRAI,
could be divided into two sub-parts for buildings to be digital ready:

i.  The Digital Communication Infrastructure which needs to be provisioned:
Part{i) During the building plan approval and construction, and
Part {if) After completion of the building construction

ji. For the purpose of mandatory provisions in the buildings at the
construction stage, the definition of DCI, as proposed by TRAI in the
recommendations dated 20.02.2023, may be limited to the enabling
infrastructure for digital connectivity, as described below, henceforth
eferredto as DCI (Dipital Connectivit Infrast:ructure :

DCI may be defined 45 “Enabling infrastructure like EF (Entrance Facilities)
/Lead-in conduits, underground conduits/pipes to MDF room, MDF {Main
Distribution Frame)}/ ER {(Equipment Room), TR (Telecommunication Room),
duct space, feeder cable, indoor antennas for 1BS (In-Building Selution)/ DAS
(Distributed Antenna Systemj and optxca! fiber for FTTH (F:bre to the Home)
etc.

ili.  Amother sub-part consisting of Telecommunication Equipment/ Systems
like BTS (Base Station}, OLTs {Optical Line Terminals), Transmission Links,
Wireless Access Points, and ONTs (Optical Network Terminals) etc., which. -
are required for provisioning of telecommunication services to residents/
general public, henceforth referred to as the DCE (Digital Communication
.Equipment] Installation of the DCE in buildings may not be mandated as it

-is"not in the conirol of the Property Manager ie., builder/ developer.
Further, as per the extant licensing framework for telecom sector; the DCE
could be installed, maintained or operated by licensed TSPs only.
Proliferation of the DCE may be safeguarded through ‘Rating of Buildings

-or Areas for Digital Connectivity’ as suggested by TRAI in its
recomméndatlons dated 20.02.2023.

(2) The Committee recommends that in place of Telecom Enforcemeént

Resonrce and Monitoring (TERM) cell of the DoT/ LSA office of DoT, which was

- .. . earlier required to grant NOC, as per the Addendum to Model Buildmg Bye-Laws,
e gEied by MoHUA in March 2022 and adopted by some of the States, to keep the
g 2y, whole process facilitative, the power to either grant NOCs/ recommended to
.2 7Y either “approve/reject/revert” a NoC for IBS-DCI may be delegated to DCI
B S Evaluators in conformity with the recommendation No. 6. To ensure the quality of
: - the NOC issued by DCI Evaluators, assessment of selected samples of the NOCs

from each district of the State/UT, may be done by LSA office of DoT. If there is any

: ) observation after sample assessment then the Same may be forwarded tog ‘(? ¥

/ \.\\u'b\ concerned State/Local authority for appropriate action, The SOP (as amended) : \u '9,
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(3)

suggested by DGT Office for assessment of the sampled NOCs, issued by DCI
Evaluators, may be adopted (attached as Annexure-VI).

The Committee recommends that the work related to supervision of
installation #nd maintenance of DCI as per the approved design can be performed
by a professional, referred to as DCI Engineer: DCI Engineer should have minimum
10+2 as the academic qualification and subsequently trained in installation and
maintenance of DCI at T/ polytechnic colleges. The functions of DCI Designer and
DCI Evaluator may be performed by professionals having minimum qualification
as graduate engineer/ graduate architect and having completed the certification

_courses as applicable.

(4)

Every state has their own online/offline arrangements for tlie building
related permissions and issuing NOCs. The format of module for NOC of DCI during
the building plan approval and on completion of the building construction, may be
facilitated by MoHUA in consultation with TEC. This module may be integrated
with existing online portal of the concerned State such as OBPS portal. States not
having online portal (such as OBPS) may continue with their existing
online/offline mechanism for the same. The module shall consist of overail
process—from plan of DCI in the building plan application, to approvals and
certification of DCI on sanction of plan dpplication and completion of building

structures. Creation and integration of the module with OBPS cr any other

mechanism as followed by States may be done by States itself in consultation with
MoHUA. The follow-up on the same may be taken up by National Broadband
Mission (NBM) Division of DoT, through State Broadband Committee (SBC).

. Committee also recommends that the access of this module shall be available to all

relevant stakeholders inciuding already empaneled & registered DCI

. professionals. Access shall also be available to respective LSA field units and DGT

(5)

N D )

HQ, DoT for information and record purpose. The online portals of respective
States (such as OBPS), shall be used for the purpose of issuance of NOC for DCI
during the building plan approval and on completion of the building. It should also
be linked to portal/website for capacity development courses for DCI
Professionals.

The process flow for NOC for DCI during the building plan approval and on

completion of the building construction, may be as follows:

i. Submission of application for sanction of building plan and issuance of
NOC, in Common Application Form (CAF) along with building permit fees,
drawings and documents. The utility/service' plap, drawings and
specification documents shall clearly specify the DCI comiponents, IBS
installation spaces: area for rooms or systems (e.g,, antennas, base stations,

_remote units, power distribution boxes, etc.). e

ji. Examination of service plan and related documents by DCI Evaluator,
within specified time, as per building regulations/ State’s Public Services
Guarantee Acts/ State’s Service Charter, from receipt of application for

- issuance of NOC for DCI during the building plan approval (with enabled
comments, uploads and “approved”/“rejected” /"reverted” options as may

be decided according to the provisions in the prevailing bye-laws). The DCI ﬁ A




Evaluator will examine the building plan based on the checklist prepared
- by TEC for issuance of NOC for-DCI during the building plan approval.

iii.  Onreceiptof NOC for DCI, the application is processed by the authority for
grant of building permit.

iv.  Intimation of completion of the work by the applicant,

v. Submission of application for issuance of Occupancy-cum-Completion

; Certificate (OCC) and NOC for DCI in Common Occupancy-cum-Completion
Certificate Request Form (COCCRF) along with requisite fees, ‘as-built’
drawings and documents.

vi. Single jointsite inspection by all concerned departments (for e.g-Electrical,
Fire, Water etc.), in¢luding DCI Evaluator who is empowered to.issue NoC
for DCI on completion of the building. This inspection may be done within -

.specified time, as per building regulations/: State’s Public Services
Guarantee Acts/ State’s: Semce Charter, from intimation of completion of

the work.
vil. Release of. Occupancy-cum Completion Certificate [OCC] along W1th
completion plan. ) )

(6) The Committee recommends that the State Governments may-choose to adopt
any of the following ways that their suits state legislative framework, towards
issuance of IBS-DCI NOCs during plan approval or completion-cum-cccupancy
stages for such mandated buildings:

a) To ‘empower’ DCI Evaluators: '

This would ‘entail ‘that the Competent Authority for 1ssuing building
approvals/ sanction/ permmits i the State shall bestow such powers on DCI
evaluator(s) to examine/ inspect the utility/service drawings and completed
constructions and “approve/reject/revert” a NOC on behalf of them as per the
prevailing rules. However, each such evaluator shall be subject to. random
scrutiny by the LSA office of DoT for the quality of NOCs issued, as stated at
recommendation no, (1)

b} To establish an external entity with contract/MOU:

The Competent Authority may choose to establish.a Body Corporate (like PSK
or VES Global) of DCI Evaluators and -enter into a contract with, them to
examine/inspect the utility/service drawings and completed constructions
and recommend to them to either "approve/reject/revert” a NOC as per the
.prevailing rules. Here too, the LSA office of DoT shall undertaké random
sampling of NOCs issued and escalate matters of deviation to both of them for
appropnate resolution as agreed in the contract/MoU.

()] The checklist* prepared by TEC for evaluatlon of proposed DCI for issuance of

- NOGC during the building plan approval and on completion of the building.
Another checklist prepared by TEC is to be used for certification dfter completion

of building regarding installation of equipment for digital readiness. These

3 checklists, attached as Annexure-1ll and Annexure-IV, may be adopted. The
i T checklists may also be available on the online portal/OBPS pertal so that the
‘%q'.,, property manager may include the various components from the checklist, in

38 \,;l\n'b\" their building plan.
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(* The checklist is initial checklist and needs to be further looked upon. This checklist
if required may be updated from time to time by TEC in consultation with MoFUA
and BIS)

(8) The curriculum design along with duration of certification course may be
finalized by DoT's training institute NTIPRIT in consultation with AICTE (All
India Councl] for Technical Education), NCVT (National Council for Vocaticnal.
Training), TSSC (Telecom Sector Skill Council), ICE (The Institution of Civil
Engineers), CoA (Council of Architecture) etc. Training to the trairters (trainers-
who would be providing training to eligible professionals) may be conducted by
NTIPRIT. Further, engineers having more than 5 years' experience of designing
telecommunication networks including RF networks may be recognized as DCI
professionals, These persons may also become frainer to train eligible
professionals.

(9) NTIPRIT of DoT shall develop a portal for creating database of DCI
professionals. For creating such database crowdsourcing method or self-
registration mechanism can be used. This portal may also publish list of institutes
providing training for certification of such professionals. This database will be
made available in public domain through links on online.portals of the State
which are used for issuing building related permissions and NOC or on the portal
of the empowered authority. Along with the database, links to the certification
courses on DCI may also be made available. CoA and ICE will make suitable

provisions in their mtemal regulations regardmg training and cernﬁ’catlon on
DCL

(10} Sates/LocaI authontles may use the database developed by NTIRRIT of DoT
and shall develop. a mechanism, for registration, verification, empanelment,
authorization and regulation of conduct of such DCI professionals, to enable local
availability and informed choice of building proponents to engage such
professionals as per their requirement. .

(11} NTIPRIT will be the nodal organization for all matters felated to DCI
Professionals.

{12) The courses for DCI Designers and DCI Evaluators may be.conducted by
colleges, institutes etc. which are affiliated to AICTE as the minimum qualification
requlrement for them is graduation in engineering/ architecture, The courses for
DCI Engineers (supervisors} may be conducted by colleges, institutes, ITIs,
polytechnics, etc. which are affiliated to AICTE/NCVT/ TSSC as the minimum
qualification requirement for them is 10+2/Diploma. Link to the certification
courses may be made available on online portals (such as OBPS} of the States
which are used for building related permissions and issuing NOC.

(13) AICTE, NCVT and TSSC affiliated institutes will conduct examination and issue
certificates as per the process laid down by respective regulator. These institutes

will upload the list of DCI professionals along with certificates and other relevant
documents on the portal created by NTIPRIT of DoT. Online mechanism for %’

A
\,\\,,00\'*1’ capacity development courses for DCI Professionals, as propased by NTIPRIT (as
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per Annexure-II), for conducting examination and issuing certificates may also

be referred.

(14) Committee recommends that BIS will carry out changes/ updates reguired in
the "National Building Code 2016: Part 8, Section 6: Information and
Communication Enabled Installations”, based on the decision of BIS Concerned
Techaical Committee. For this purpose, the decision of the Government on TRAI
Recommendations .on “Rating of Buildings or Areas for Digital Connectivity”

dated 20.02.2023 shall be communicated to BIS, by DoT.
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ABBREVIATION
CCTV - Close Circuit Television ;
CTI Common Telecommunication Infrastructure
DoT _ Department of Telecommunication
FTTX Fiber to the X Fiber

Fiber To The Home (FTTH) -

- Fiber To The Premises (FTTP)

Fiber To The Building (FTTB)

Fiber To The Node (FTTN)

Fiber To The Curb/Cabinst (FTTC)
GDP ‘Gross Domestic Product

1BS - In Building Solutions

ISP Internet Service Provider
MBIT Megabit
OFGC Optic Fiber Communicaiion
QoS _Quality of Service
RWA Residential Welfare Assoclation
TRAI . Telecom Regulatory Authority of India
TSP ~ Telecommunication Service Provider
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Annexure ITI fo MBBL-2016

In-Building Solutions for CTI

1. Introduction: Commtunication System

Data growth' is exploding globally and in India as per Nokia MBIT 2021
Report, the average monthly data usage per user in India has increased almost 17
times over the past 5 years. Covid 19 has furiher pushed data consumption with
people- staying indoors. Government has facilitated Work from Home (WFH)-
guidelines with a Work from Anywhere {(within India) permitted. Home consumption
of data has therefore grown exponentially through 2020. According to the Tower and
Infrastructure Providers Association, almost 85% data traific and 70% vorce traﬁ' icis
now generated indoots. .

The World Bank has clearly demonstrated that every 10% increase in
broadband pengtration leads to neérly 1.40% increase in GDP growth rate. While
that-is a global average, even the India specliic study by the reputed quasi-
Govemment,_rese'arch agency, ICRIER, has shown .that every 10% increase in

. internet traffic delivers 3.1% increase in GDP per capita and a 10% increase in
- : investment in Telecom Infrastructure will increase GDP by 3.3%. The entire
consumer pull today is focused on data and broadband now with the new digital
services providing voice services free with the data services. Video and app-based
services are driving the demand for broadband with Apps for e-commerce, e-
healthcare etc. in everyday use. It is very clear that internet traffic and Apps are
contributing to GDP ‘growth and for this to grow even further, conventional
connectivity needs to be replaced with duct-sharing and fibre especlally, which is an

essential requirement In-Building as much as it Is for FTTx and Tower Fiberization.

{Note - “Service Pravider": an agency that provides any type of telecom /IT services
in a buitding complex, as per scope defined by DOT i.e. TSP /ISP / IP1 etc.}

An-Building Solutions - Telecom Infrastructire 3
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A broad variety of Information Communication Technology (ICT) systems are
expected to be installed in buildings. In order to facilitate proper cabling and
installation /up gradation of ICT systems and thelr cost effecliveness and
maintenance, adequate physical infrastructure is required within buildings. This
infrastructure will include common ducts, cable riser systems, conduits, cable trays
and utllity closets etc. among other things. The same can also be retrofitted into
existing buildings wherever possible and feasible and must be designed in all new,
re-developed' and renovated structures. This section describes the general and
specific requirements of such an ICT infrastructure In Buiiding specially in respect of
cabling aspects. ' '

Communication systems are general utilitly in much the same way as water,
power, gas, cable TV & CCTV/ Security. Unlike traditional communication systems
which are constantly evolving, the recommended Digital infrastructure has to be
designed to be flexible enough to accommodate a variety of ICT systems and

. emerging technologies and be future proof for the next 25-30 years. Space and
power are required for Installation of common ducts, optical fibre, small cells,
antennas, smart sensors etc. Space, power and earthing are required for electronic
squipment installation for supporting the various digital technologies of now and the
future. Most communication utilities can share the same space since the physical
topology and wiring requirements are similar and no significant power is present in

" the cables. However, in some cases state-of- the-art communication cabling or
equipment will involve new or more specific requirements for utility spaces such as:

- Cable routing layout and cable Iength restnctlons between Work-Space and
utility closet.

- Bending radius and working clearance requirements for different cable types,
e.g. Fiberoptic cables, Cat-6 Cables and co-axlal cables

-~ lsolated power circults for permanent communication equipment, .

- Protection, Safety, Grounding and environmental requirements of
communication equipment.

2. Emerging Technologies in Telecommunication Setvices

The technologies used for telecommunications have changed greatly and
over the past few years and particularly during the pandemic, India has experienced
a massive surge in indoor voice and data consumption. According to the Tower and
Infrastructure Providers Association, almost 85% data traific and 70% voice traffic is
now generated indoors. Telecommunication network architecture ls changing to
meet new requirements for a number of services/ applications viz. 5G, massive
Internet of things, Artificial Intelligence, etc.

In-Building Solutrions - Telecom Infrastructure 4
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Choosing efficient and cost-effective and fast-deployment technologies such
as wired and wireless networks will improve accessibility. Based on type of building
and profile of customers in the buildings, the needs of wired and wireless may vary.
Further, the architecture of the information and communicaiion infrasiructure is
changing io accommodate the requirements of a growing number of ICT-enabled

. servicesfapplications (broadband, [P, mobile, multimedia, survelliance, 10T, etc.)

In line with the changing market needs, the Digital Service Providers {TSPs)/
ISPsf 1P-1’shave been scaling up. the deployment of in-buiiding soluiions (IBS)
and FTTx, covering active and/ or passive infrastructure. Further, industry
stakeholders are putling greater emphasis on sharing in-building infrastructure fo
save opex and capex, as well as to avoid the duplication of infrastructure
deployment.

Moving forward, the humungous growth of data traffic riding on the use of the
digital infrastructure during the pandemic and with the new WFH (Work-from-Home)
and work-from-anywhere paradigms and with the emergence of 5G are expected to
create huge opportunities for extension of ubiguitous, reliable and high speed digital
infrastructure- into the homes and inside residential buildings, and lead to huge
growth of shared in-Building Solutions sites.

Theoretically, wireless services can be provided from ouiside the building.

However, there are appreciable [bsses in signal strength when it penetrates building

walls. While all wireless services can suffer from poor in-building covérage, this

ptoblem is particularly pronounced for the high-speed services. These services

require a much better signal quality than their voice counterpart. Therefors, in order

to improve in-building coverage and to offer betier-quality high-speed data services,

there is a definite need to install in- building solutions (IBS) for augmenting the

" wireless-based voice and data services. This is equally true for installing 5G and Wi-

< Fi hotspots along with Fibre to x (FTTX) distribution network of Fiber and Cat-6
Cables for seamless data connectivity.

Provisioning of telecom services and broadcasting services viz, Cable TV,
DTH and Security Setvices viz, COTV Cameras and futuristic services viz. loT
based. sensors would require suifable wire line connectivity inside the buildings
inside buildings are not confined to wireless medium only. Wire line sarvices through
cables such as copper cables, optical fibre cables (OFC), LAN Cat-6 cables are also
equally important for having uninterrupted connectivity. Also, for services such as
Cable TV, DTH and Smart Devices Solutions (loT), suitable cabling within building
premises is a pre- requisite and for that, shared duct space across the building riser
and floors is critical to achieve the flexibility in the future.

In-Building Solutions — Telecom Infrastructure 5
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Improved 1BS coverage MNOs / Network operators should be allowed to

install such appropriate instruments as provided by licensor/ Regulator from time to
fime.

3. Policy Efforis

The proliferation of in-building connectivily has become a key component of
government policies. The National Digital Communications Policy, 2018 proposes o
make 1he installation of telecom infrastructure and associated cabling and in-building
solutions mandatory in all commercial, residential and official buildings (including
government buildings) by amending the National Building Code of India with the help
of the Bureau of Indian Standards.

The Government has been taking a number of steps for promoting the
sharing of in-bui!ding infrastructure, in line with TRAI recommendations.

a) In October 2019, the Digital Communications Commission {DCC} approved
in-building access and shating of infrastructure among TSPs, thereby
allowing them to share infrastructure and, In the process, curbing TSPs'
monopoly to Install infrastructure through exclusive contracts with the owners/
bullders.

b) In November 2019, the Department of  Telecommunications issued an
advisory to encourage all TSPs/IP-1s fo share their in-building infrastructure
such as systems, optical fibre, other cables, ducts and boosters on
government premises and other public places such as airports, railway
stations, bus terminals and hospitals.

The government's policy and regulatory push coupled with the ever-
expanding data usage has propelled TSPs/IP-1s fo scale up the deployment of IBS.
There is an urgent requirement to allow TSPs/IP-1s to own active built and manage
active infrastructure in addition fo passive infrastruciure fo help them cater fo the
svar-increasing data demand.

Bureau of Indian Standards (BIS) has framed National Build‘mg Code of India
under which provision of Common Telecom Infrasiructure (CTl) housed inside the
buildings for convenient provision of telecom services has been envisaged.

Making cities smarter: Ministry of Housing and Urban Affairs led Smatt Cities
Mission is another key driver that is encouraging the adoption of in-building solutions
(IBS) and FTTx/IP networks covering Fiber and LAN cables. Since, the success of
the mission relies on the underlying digital communications infrastructure, the cities

In-Building Solutions — Telecom Infrastructure &



identified under this programme have mandated to install common infrastructure
inside buildings to enable seamless connectivity. To this end, certain smart cities
have started collaborating with infrastruciure providers to scale up the deployment of
IBS and Fiber network. Moving forward, IBS and FTTX/IP networks covering Fiber
and LAN cables should be included as one of the key parameters in the selection of
smart cities for granting financial assistance.

. 1
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4. In- Building and Gated Buildings Solutions '

It is importantto ensure quality telecom services Inside a -building — in
residential, miulti-story building, commercial complex; hotel or airport; police/
Government offices/ buildings etc. It is also essential for Telecommunication Service
Providers/ IP-1s to work on sharing of telecom infrastructure Wwhich may be made
mandatory as they extend the services in the buildings.

Telecom Service Providers/ [P-1s require a non-discriminatory and
urihindered access inside the building / along the premises to install the telecom
“infrastructure or lay their cables.

‘At present, mobile opsrators and the building owner or building developer or
" Resident Welfare Associations (RWA) enter into commercial agreements for in-
building deployment. Building owners or building developers delay the negotiations
ar request exorbitant rents — slowing down the ‘speed of deploymeni. The Urban
- Local Body./Urban Developmant Authority may intervene in this regard wharein
commercial agreements are insisted upon. TSPs/ IP-1s should be given legal rights
and permissions to use the Common Telecom infrastructure (CTI) within the
premises of Building / Gated Society free of charge or for a standardized nominal
-charge just like other essential services like water electricity and/ or gas. Provision of
- CTl in & building should not be deemed as a revenue source in any way, much as
the water and electricity utilities are not. ‘Suificient space should be provided within
the premises o install telecom services by MNOs/ network operators.

‘The issue is not limited to sharing of IBS/ Distributed Antenna System (DAS)
systems only, but TSP should get access to all telecom infrastructures including
Fiber Cable and LAN cables for provision of wired and wireless network other
telecom/ ICT and loT services. :

it is important for telecom service providers to provide mobile coverage /
network presence/high speed conneciivity inside big residentlal / commercial
complexes to improve QoS of their networks. It may not be practical to Install
individual in-building infrastructure by TSPs/ IP-1s as this will result in not only
duplication of network resources but will also entail huge avoidable cost. 1t may also
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be not advisable to lay down cables again and again on the same land / building by
several TSPs/IP-1s.

5. Incorporation in State /UT Building Bye Laws

The buildings are to be constructed in such a way that they are ‘Digital
Infrastructure deployment'/ 'Digital Connectivity' ready. There should be provision of
telecom ducts / common pathways / runways (digital access paths) to reach 1o the
accessible parts of the buildings. The common ducts /digital access paths to access
buildings from outside should invariably be part of the CTI, which could be used by
TSPs/ IP-is for laying/ deploying digital infrastructure inciuding cables. While
approving the building plans, it has io be ensured that plan for creation of CTI
Including the comimon duct to access the common space used as telecom room

.Inside the building is also prepared and separate set of drawings sHowind the inter /
infra connectivity access to the building with dlstnbutlon network need 1o be
furnished. |

Occupancy-cum-Completion certificate to a building to be.granted only “fter
ensuring that the CTl as per the prescribed standards is in place and an undertaking
by the Architect or Engineer to be insjsted to cerlify that building has ensured
common access to all digital infrastructure to all Service providers in accordance
with plan of creation of CT!. Provision of visit from Depariment of Telecom (DoT)/
TRAI officials along-with joint inspection with TSPs who may suggest.any relevant

~ modificatfon in the plan to be ensured.

As parf of Buddmg Bye-Laws, the buildet/RWA shou!a‘ be mandatea' to ensure
that : o

-1. While preparing the bu:ldlng plans, there is a need to mandéte to
have properly demarcated sections within burldmgs and on rooftops
for housing BroadBand / digital connectivity infrasiructure / antenna.
These areas should have access to power supply for reliable,
always-on services.

2. Access'to building as well as CTI facilities inside the bu:ldmg should

* be available on a fair, transparent and non- discrlmmatary manner
to all Service Providers/ IP1’s.

3. The Service Providers/ 1P1's should have unrestncted access for
maintenance work.

4. The permission to in-building access andfor CTI facilities inside the
building should not be seen as a source of revenue generation for
builder(s)) RWA(s) but as a means. for facilitating penetration of

In-Building Solutions — Telecom Infrastructure 8
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broadband access and thereby helping in socio-economic growth of all
the residents.

5. Charges (rentals/ power rates etc.) levied to the TSPs/ IP-1s should
be fair, transparent and non-discriminatory and should be on
residential rates.

Suitable provision for the creation of Common Telecom Infrastructure (CTI)
inside the newly constructed public places like Airports, commercial complexes and
residential complexes, be incorporated in State/ UT Building Bye Laws.

"B At Layout Level

“While developing Greeniield cities/towns, the layout plans should clearly
indicate the telecom. as. Utility infrastructure lines. Standards followed for Utility
plannmg shall be published and work shall be done by the respective depaitment for

- bringing in the standardization of the utility coding and sequences. The placement
. and sequence ‘of:above- and below-ground uiilities at the appropriate location in the

right-of-way to be ensured for unconstrained mavement as well as easy access_for
maintenance. Telecommunication cables should be placed in a duct that can be

accessed at frequent service points with sufficient spare capacity fo-enable scaling .

and future expansion, and empty pipes (large size hume plpes / HDPE pipes) should
be laid before planting trees in order to accommodate additional infrastructure.

Digital Readiness. Rating of Buildings./ Society 1n line to the GREEN ratings’

shall be created where the existing and new buildings shall be rated on standardized

‘parameters such as; but hot. fimited to; Digital Infrastruciure access, provisions for
- Emerging Technologies, Maintenance and Operational ease to TSPs / [Pv1, Quality

of Wireless Servites, Quality / Inter-changeability ease of Wireline Services till each
Unit Security, redundancy and Expandability of the digital infrastructure etc. A
detailed rating parameters and calculation mechanism of Points / Stars shall be
c{e\zised and benchmarked for all new / retrofitiing of buildings/ societies.

Digital Asset reposﬂory which will ensure Pr0per planning and mapping of
utiliies through GIS is necessary especially when the ahgnments of
telecommunication cables are identified. Des[gn ctiteria and standards Utilities
should meet the following criteria:

= Telecommunication cables should ideally be placed below the parking area or
service lane, which may be dug up easily without causing major
inconvenience. Where this is not possible, the cables may be placed at the
outer edge of the right-of-way.




Addundmn to Model Bmldmg Bye-laws, 2016

» Thete is a need to reduce conflicts with pedestrian movemenis is to place
telecom boxes in easements just off the right-of-way. Where this is not
possible, they should be placed within parking or [andscaping areas. If cables
have to be located in the pedestrian path, a space of at least 2m should be
maintained for the through movement of pedestrians. Telecom boxes should
never constrain the width of a cycle track.

» In order to minimize disrupticns, cables should be installed with proper
maintenance infrastructure.

7. Other procedures for setting up In-Building Solution (IBS)/ Fiber Networks

(1) There is a need to promote installation of In-Building Solution (IBS) / Smart
Connectivity infrastructure, where there is a poor connectivity In terms of
weak signal strength inside the office, shopping mall, hospitals, multi-story
building, education institutions and the objective has fo be fo strengthen
quality of service of the voice & data of mobile and Fiber broadband network
and access to digital services being offered by TSP And [Pi’s -

A) Procedures of obtaining IBS-NOC during plan approval and completion:

a) While submitting the proposed Building plan' seeking'appro;/al from the
relevant sanctioning Authority, applicant shall also submit :

i. A complete Service Plan for IBS-infrastruciure along with require&
specifications (in consultation with, and certlfied by a credible Telecom
Networking hardware-consuliant)

fi. An undertaking fhat such IBS Infrastructure, when constructed shall be
available for sharing by various TSPs/|P-Is.

fli. Such Service Plan (IBS) shall be forwarded by {he concernied Local
Authority to the Telecom Enforcement Resource and Monitoring (TERM)
- cell of the State (external NOC agency) — for approval NOC,

iv. During the Joint Site Inspection of the completed building stméture the
TERM cell shall undertake inspection of the constructed/ installed IBS
infrastructure ~ for issuance of NOC for OCC.

b) The Local Authority shall liaise with the TERM cell as per its relevant
online/ offine process of communication to seek the relevant NOCs
within the specified time as per the Service Charter/ Service Guarantee

In-Buflding Solutions - Telecom Infrastructure 10
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Act and rules in piace. Separate communication from the appiicant shall
be needed {6 secure the IBS NOC.

B) Provision of IBS components in building premises: {as per NBC 2018)

Entrance Facilities (EF) /Lead-in conduits: (clause 3.1.4, of Part 8: Sec 6)
min, 1.2m X 1.83m space fo be allocated for each TSP adjacent to the EF.

Underground conduits/pipes to MDF room: min 100mm dia encased conduits.

Main Distribution Frame (MDF)/Equipment Room(ER):
,(clause 3.1.2, Pari 8: Sec 6)

presctibed size with L:W ratio between. 11 to 2 1
- appropriate ventilation of MDF room

. - proper Lighting for vision of equipments, o s e
.~ located at a [eve] above from the Natural Ground level to avoad mcxdence
g of flooding

' " E]eétric distribution panels, isolaters, sockets and earthing as per specific
réquirements w. rt the area proposed for coverage (DUsI setvice éubsé'ribe'rs)

Telecommumcaﬂons F{oom (TR) at each bulldlng block unfess prowded wuth
MDF reom:

(all provisions of space to be as per clause 3.1.3.2, Part 8: Sec.6) *
Appropriate nos. of ServicefTelecom risers (vertical shafts). for all multi-
* storeyed buildings w.r.t the area proposed for coverage (DUs/ service subscribers):..

- - of appropriate nos. and size {width & depth} fo accommodate cable frays”
- - with access door at each floor. : ¢ U e

Telecommumcatlons Enclosures (TE) at each floor of a block orTR
(clause 3.1.5, Part 8: Sec 6)

Telecom Media and Connecting Hardware (TE):(clause 3.2, Pari 8 Sece)
. Various cabling system and trays: (clause 8.2.4, Part 8: Sec6)

Wireless systems: {clause 3.2.5, Part.8: Sec6)

Backbone Cabling Media Distribution and Bldg. pathways

{clause 3.3, Part 8: Sec6) '

Horizontal Cabling Media Distribution and Bldg. pathways

(clause 3.4, Part 8; Sect)

']BS_ installation spaces: area for rooms or systems (e.g. antennas, base
stations, remote units, power distribution boxes etc.) to be provided as per

fn-Building Solutions — Telecom Infrastructure o 11
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requirements w.r.t. the area proposed for coverage/ no, of proposed users {as per
clause 3.1.3.2, Part 8: Secé, table stated below)

1 Telecom room space norm for buildings with Buili-up area >485 sgmt

Sl. { Area to be covered by | Size of Telecom Room (all dimension in m)
IBS
1 | Upto 465 sgmt 3.0x24
2 | 465,0 samt to 930.0 sqmit | 3.0 x 3.4
3 | More than 930.0 sgmt "} Additional TR required with same space norms

Space requirements for smaller buildings with Built-up area <465 sqmt
Sl. |Area to be covered by | Space provisions (all dimensions in m)

| IBS 3 '
1 | Upto 93.0 sgmt .| Wall cabinets, self-cantained enclosed cabinets.

Shallow Room (0.6 X 2.6)
2 193.0.sgmt to 465.0 sgmt Walk-in Room (1.3 X 1.3)

IBS installation spaces, so provided, should be:

not susceptible to flooding

not exposed to water, moisiure, fumes gases or dust

able to withstand designed equipment load (to be specified in design)
located away from any vibrations fo avoid dislocation/ dislodgement

For any other necessary detailing’ of bullding components and service
installations with respect to commen Telecom/Digital connectivity Infrastructure,
architects/ developers and other service consultants involved In preparing building
and service drawings may refer Part 8 — Section 6: Information and Communication
Enabled Instalfatfons of Volume 2 of the National Building Code, 2016

(2) Mode of deployment of ln_-BuiIding, FTTX/IP Solution: There shall be vatious
mode of deployment of In Building solutions such as: The possible maodes are
deployment by a neutral host infrastructure provider or build and managed by
mabile operator and sharing with other service providers on non-
discriminafory basis, The In-Build Solutions (IBS), FTT*/IP Soluticns can also
be deployed by TSPs/ IPs. Moreover, if TSP/ IP1 requires to install optical
fiber for connecting In-Building Selution (IBS)/ Distributed Antenna System
(DAS) nodes/ FTTx solutions, RoW/ permissions should be granied by the
road owning agency through online mede (if same is working seamlessly) or
offfine mede till online system is established. For deploying indoor solutions
these companies should have deemed permissions from the premises

In-Building Solutions — Telecom Infrastructiure 12
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owners for installation of Distribution Network within the utllity shafts /
common spaces with provislons for common / shared Points of Interconnect
for Connectivity to individual units. Moreover, if the TSP/IP requires to instail
optical fiber for connecting In-Building Solution {IBS)/ Distributed Antenna
System (DAS) nodes , FTTx/ IP Solutions for which RoW/ permissions should
be granted by the road owning agency through online mode.

(3) Permissibility: The 1BS, FTTx/ IP component being smail equipment can be
‘Installed on any type of land/bullding/utility pole and shall be exempted from
obtaining " the permission for installation of these components from the
respective Urban Local Body/Urban Development Authority but should get
permission from the Administrative Authority of the concerned premises,

(4) Precedure for submitting application for obtaining .clearance: TSP/ IP-1 will
apply to the administrative authority of the building/ head of the office with
layout diagram for implementing 18S in the building as mentioned in the RoW
Rules 2016 or State notified RoW Policy

(6) Fees: No fee will be charged for IBS/ FTTx Network. However, charges may
be levied for power (as per Industry tariffs), fixtures, ete. provuded by buuldlng
owners to TSP! IP-1s as per actuals.

(8) Access and_ Distribution Fiber and-IP/ LAN networks for connectivity for the
Shopping Malls, Multi-Storey HResidentlal Buildings, Cooperative Housing
Societies, Residential Welfare Association and Commercial Buiidings fo be

planned and deployed by TSP/ IP-is as per standard requirement of
providing high bandwidth and. adequate indoar coverage to each unit/
apartment in these comp}exes :

In-Building Solutions — Telecom Infrastructure 13
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Annexure-Ji

DC1 Professional (DCIP):

A DCI Professional means an eligible person:
a. enrolled with a DCI Agency (DCIA) as its member and,
b. registered with DoT as a DCI Professional (DCIP).
* DCI Agency ~NTIPRIT {in due courss, more may be designated depending on load}

Process to become an DCIP:

Following are the {mandatory) stages to be followed to become a DCIP:

A. Electronics/ Electronics & Communications/ Communications engineeting degree or
- equivalent degree. with at least five years of experience in installation/maintenance
foperation of telecommunication equipment.. OR Elecironics/ Flectronics &
- Communications/ Communications diploma holder with at ieast ten years of experience
v - ininstallation/maintenance foperation of {elecommunication equipment.

.~ Slage-1: Enrol as a professional member with 2 DCI agency (DCIA)

Stage-2: Complete a 30 hrs Pre-registration' educational course (PREC) on Section 6:

“Information-and Communication Epabled Installations” in the bunldings as per NBC 2016,
conducted by the NTIPRIT.

Stage-3: Apply to DoT for regisfration as an ‘DCI Professional’ (DCIP)

B. Any other Engineaﬁng Degree, apért from A above/ Architecture Degree, with at least
-five years, working experience OR Diploma holders in any other Engineering/Architécture
Branch, apart from A above with at least ten years of working experience.

Stage-1: Enrol as a professional member with an DCI agency (DCIA)

Stage-2: Complete and successfully pass a 15 hrs online [CT Fundamentals course,
prepared by NTIPRIT.

Stage-3: Complefe andsuccessfully pass a 30 hrs online Pre-registration educational
course (PREC)on Secticn 6: *Information and Communication Enabled Installations” in the
buildings as per NBC 2016conducted by the NTIPRIT.

Stage-4: Apply to DoT for registration as an ‘DCiProfessional’ (DCIP)
DCI Agency (DCIA)

-NTIPRIT is to design, develop and host courses and manage workflow for DCIP through a
DCIP portal

- Manpower & other resources shall be provided to DCIA

-BCIA s enrolling and fraining agency for professional members praciising as DCIP,

-DCIA is responsible for capacity building of DCIPs to ensure that the DCIPs remain
updated with the technical knowledge and market requirement
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Annexure-ll

- DCIA shall also conduct online Executive Development Programs/ Capacity Building
programs for registered DCIPs

ICT Fundamental Course

- The online module will be developed by NTIPRIT and wili be available through LMS

-15 hrs online course; Fee- 5000/+ Tax; Pass certificates-to be issued online; prepared &
conducted by NTIPRIT.

Pre-Reaistration Educational Course (PREC)
-The online madule will be developed by NTIPRIT and will be available through LMS

-30 hrs online course; Fee- 10000/+ Tax; Pass cerﬂﬂcates to be issued on!ine prepared &
conducted by NTIPRIT ; { ; :

Fee & reposifory for DCl‘Ps

e Application Fee for registration with- DoT— Rs' 10 000!- + taxes (5 yrs) Agatn Rs.
10,000/- every five years for continuance of registration.

. Reglstratjon Certificate issued by DoT shall be also sent to Digi Locker. (NTIPRIT is

already on-boarded to Digi Locker and various ceitificates are already bamg ;ssued “‘through Digi
Locker)

" o Repository of DCIPs along with other information will be available through DCIP portal

with followirig details: Registration No., name of DCIP, Address of DCIP, Email of
DCIP, Name of DCIA enrofled with, Date of Registration, Registration valid upto.

'DC! Reaulator

« DoT shall be the regulator to enlist the DCIPs. ;
-« An individual seeking regtstratlon as a DCIP with DoT, must be enrolled as
_'professional member’ of a DCIA havmg successfully completed the applicable
courses.
« All DCIPs enrolled with DCIA and hotdmg appropriate certificate shall be eligible for
registration with the Regulator. :
+ Regulator shall have power to examine the complaints and dellst/debar DCIFR, If
found culpable of misconduct in issuing NOCs.
o All decisions of regulator shall be final and binding.
« Regulator shall have the power to identify/appoint more DCIA as per emerging

requirements Q '
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Check List for IBS-NOC-Annexure-lli
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Description Details

Name and Address of the owner

Plot no. & Location of proposed building

Category of building use

Height of the building

Number of Floors

Covered area af ground floor

Typical floor areafarea at each fioor

No. of basements (if any)

Wl Nje o, | OINI~ |2

| Basement floor area, if any

-
£

Area in basements with DCI need

—
—

Total premise afea -

-
I

Mobile coverage status

2%
w

Fibre connectivity status

Telecommunication Room {TR)

Description

S. ‘Mark
No. | (Yes
INo}

| Provision for TR with sufficient space to serve multiple TSPs and
I18Ps and sufficiently sized for cabinet, rack and equipment sizes

using largest and/or heaviest dimensions and weights so that working

| clearance requirements, space for future installations, and structural

reguirements are satisfied.

| TR -should not be beneath toilets, showers, !aboratones kitchens, | -

sinks, open courtyards, planters, roof drain leaders, cooling towers,
or other areas where water service is provided.

| Piping such as water pipes, steam pipes, medical gas pipes, sanitary

waste pipes, roof drains, A/C ducts, and other unrelated piping
systems containing liquids or gasses should not be instalied in and
shouid not pass through TR including inside adfacent walls.
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Annexure-lil

4] TR should not be planned adjacent o electrical rooms, elevator
machine rooms, exterior walls, loading docks, mail rooms, nor in
proximity o sources of electromagnetic and RF interference, fire and
smoke hazards, wet or high humidity locations, and patient care
areas.

5] TR should be located in common space and accessible through a
COmmon area.

6! TR should be planned with free of columns inside

7! There should be raised platform for ICT equipment for flood prone
areas

8.| Provision for electrical room should not be collocated wiih TR for
electric power supply to lighting and ICT equipment.

Entrance Facility (EF)/Entrance Manhole

8. Déscription ' Mark
No. ‘| (Yes
; INo)

1. | Provision of entrance facilities (EF)/ entraﬁce. manhole should be
made for outer access point at which oufdoor cabling of the |
TSPs/ISPs enter the building/premise.

2. | Provision of Common duct should be planned from EF io TR fo
cater optical fibre cable(s)/ communication cable(s) for all TSPs and
[SPs and this duct should be separated from electric duct

3. FFor Critical facilities like hospitals, airperts efc., provision should be
made for standby duct/routes for TSPs/ISPs cable fo TR as a
protection of the felecommunication services.

Telecommunication Space (TS)

TS is simply a case or housing space for small telecom equipment, cable
terminations, and cross-connect cabling for distribution of telecom services on a

floor.
S. : Description Mark
No. : : (Yes
: INo)
1 Provisioni should be made for ai-least one or sufficient number of

TS at each fleor including basement to cover whole area.

2 TS should have sufiicient space to serve all access points for
wireline and wireless services for each floor.
(say 600/900mm clear on all sides of the mounted equipment)

3 Telecom spaces in multi-floor buildings should be planned vertically
aligned and this should be located in areas that are dedicated to

gwx g‘ telecom use and accessible from common corridors
; Qs
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Other Piping, duct work, distribution of buiiding power {not used for
telacommunication services) shall not be planned or passing

through a telecom space. ;

Indoor Ducting, Indoor cabling

S. Description Mark
No. (Yes
{Na)

1 Pathways from TR to TS for telecommunication use including duct,
cable tray and conduits should be planned and designed
considering future expansicn of telecommunication services.

2 Telecom cables duct should be planned separate .from power
cables ducts.

3 Pathways from TS to Access point for telecommunication use
including duct, cable tray and conduifs, should be planned and
designed in considering fufure expansion of telecommunication
services.

Provision for sufficient number of access points must be ensured for

seamiess coverage and cohneciivity (wireline and wirgless)
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Check List for IBS-NOC- Annexure-1V
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S. No. ~ Desecription

. Details

Name and Address of the building

Purpose of the building

Height of the building

Number of Floors

Covered area at ground fioor

Typical floor area/area at each floor

No. of basament

Basement floor area, if any

Jo|liN | B | W |IN]|—

.| Total premise area

-
Q

Mobile coverage status

-—
=

Fibre connectivity status

Telecommunication Room (TR)

\b

o

TS
e -2

S. Mark
No. {Yes
N ; | /No}
1 Size and height of TR to comply (Annex-lll, sr.1 of TR) :
2 Compliance of (Annex-ll, sr.2 of TR) '
3 Compiliance of (Annex-li, sr.3 of TR)
4 Compliance of (Annex-ill, sr.4 of TR)
15| Compliance of (Annex-lll, sr.5 of TR)
6 Compliance of (Annex-l1, sr.6 of TR)
7 Compliance of (Annex-1l, sr.7 of TR)
8 - |Compliance of (Annex-ill, sr.8 of TR) and specify the installed
capacity of power for light & equipmentin TR & TS
9 - | Verified the availability of temperature and humidity control devices
for proper functioning of ICT equipment in TR
10 | Verify that equipment and cable shields should be propérly bonded
to the telecom bonding and grounding infrastructure of the space
11 | Verify lightening protection, anti-rodent and anti-fermite protection,
dust and moisture free environment
12 | Verfy that the telecom spaces is equipped with adequaie fire
@A’L 0002 p /it’B
¥ e $&
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Annexure-1V

S. Mark
No. (Yes
INg)
detection, smoke detection, alarm, fire suppression systems and fire
extinguishers

13 | Verify that All equipment in TR is connected with proper earthing.

14 | Verify that there are sufficient tapping peints and sockets of DC and
AC power supply

15 | Verify the lock & key arrangement with Theft protection of TR.

16 | Verify that Light switches should be lecated near the entrance to the
telecom space.

17 | Verify that Lighting layout should be coordinated with the planned
equipment layout, especially overhead cable trays, to ensure no
lighting obstruction and sufficient illumination in the room.

18 | Verify that the electrical power supply and cabling should be made
separate for the lighting and [CT equipment.

19 | Verify that Emergency power supply and backup should be avallable
for ICT equipment.

20 |Verify that all Fibre cable(s)/communication cables should be
terminated at termination frame (Fibre distribution frame etc.) and
each residential/commercial /(user unit) connecticn should be fibre
ready. :

21 | Verify that termination frame in TR shall have adequate number of
ports and ferminations fo cater the requirement of all
residential/commercial connections as per access points.

Specify number of termination ports of termination frame or other
frame

22 | Verify that each communication cable terminaied at termination
frame installed in TR should be marked properly for identification and
unambiguity

23 | Verify that Physical Security Systems should be coordinated with
door hardware, and Fire Detection and Nofification Systemns j

24 | Verify the devices should be installed for primary and secondary
surge profection.

Entrance Facility (EF)Y/Entrance Manhole

S.No! Mark (Yes /No)

1

Compliance of (Annex-lil, sr.1 of EF), Specify the dimension
of manhole

2 Compliance of {Annex-lll, sr.2 of EF), Specify the dimension
of duct
3 Compliance of (Annex-lll, sr.3 of EF), Specify the standby

‘duct and dimension

SR SR
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Telecommunication Space (TS)

Annexure-{Y

TS is simply a case or housing space for small telecom eqmpment cable
terminations, and cross-connect cabling for distribution of telecom services on a

termination at poris in TS.

fioor.
S. Mark
No. (Yes
/No)
1 Verify that each floor including basernent should have at-least one
TS,
Floor "No. of TS Dimension of TS
Bassment.
Ground floor
First floor
2 Verify that any cross connects, switches/splitters or any
intermediate termination- box have been ms‘aalled ‘fo provide
telecom services for that area.
Floor - description details of device .
Basement :
Ground floor
First floor
3 Verify that all TS in multi-floor buildings are aligned vertically.
4 Verify, If the enclosure consists of metallic components, it shall be
earthed.
5 Verify that any cross connects, switches/spliters or any |
. intermediate terminafion box have been connected W|th proper
cabling. !
Floor description details of device
"| Basement - '
Ground floor
First flcor
- Verify that all TS shauld properly be numbered and matched with |-

DM At <§V
et e

| -
Y
< \DW’
Ao -
\/

A
4



Annexure-iV

Access Point (AP}

S. Mark
No. (Yes
/No)

1 Specify below

Floor No. of Wifi AP/ No. of Mobile Antenna AP/No. of FFTH AP
Basement

Ground floor

First floor

000000

2 | Verify that all Access Points are properly wired.

3 FTTH: Verify that at each location of FTTH access point e[ectncal
power socket should be co-located with fibre access point.

4 FTTH: Verlfy that at least two fibre cable should be laid for each
FTTH access point.

5 | Wi-fi: Verify that at each location of wi-fi access point electrical
power socket should be co-located with fibre access
point/communication cable (All balanced twisted-pair, coaxial cable
etc.)

6 Wi-ﬁ : Verify that there should be numbers of Wireless Access Points
to cover area/building. In such cases, Wi-Fl access polnts should
have cenfralized controller at TS. Centralized controller can be
hardware or software based and depending upon number of WAPS.

7 | Mobile Coverage: Verify that at each location of antenna access
point feeder cable from TR/TS should be lald.

8 Mohile Coverage: Distributed antenna systems (DAS) are signal
distribution systems for strengthening the pubiic mobile wireless
signal inside the buildings or installations.

Verify that the active equipment should be installed in TR on which
cables to/from DAS are connected.

B Mobile Coverage: For DAS system, verlfy that the requlred cable
and passive antenna should be installed in corridors/rooms/offices,
normally alongthe centre line.

10 | Mobile Coverage: Te mitigate low signal issues,‘ verify that the
Wireless repeater (WR) should be installed at access point to
rebroadceast it with amplified signal. .
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Indoor Ducting, Indoor cabling

S. Mark
No. (Yes
/Noj)

1 | Verify that the Pathways including duct, cable tray and conduits are
properly instalied considering provision of future expansion of
felecommunication services.

2 Verify that the Telecom cables duct are separated from power cables
ducts.

3 | Verify that Separate optical fibre cable{s)/communication cable are
laid from TR fo TS {o cater connectivily of each floor and are
terminated to termination box located at TS. In case of any Issue of
opfical power budget, direct optical cables/pigtalls are extended from
TR.

4 Verify that Indoor optical fibre(s)/communication cable(s) cabling are | .
laid and connectivity must be through proper ducting/tray between
floor termination box and each access point of the floor with proper |,
marking

5 | Verify that individual cabling should be done from TS to access points
on each floor for various telecom services.
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; . Annexure-V
SOP for LSA Auditmjs

LSA field unit should have access to online portal through which the
clearances/NoC were given.

DCI Auditor, DCI Nodal officer and Approving Authority will be designated
in Rural Vertical of every LSA field ofiice as detailed below :

o AD/ADET/ADG : DCI Auditor.
o ADG/Director DCI Nodal Officer.

o DDG : Approving Authority.
Samgling :

o Sample should be selected from each district of the State/UT where
the NOCs was given in the previous month..

o Minimum sample size should be 100 for every month.

o 25% Samples should be selected from preceding month and
remaining 75% from other months

¢ The random sampling will be.done by LSA field units.

The checklist for auditors should be dynamically implemented/ desxgned
in the online portal

Time period of Audit :
» Sampling to be done by the 5% of every month.
» Auditing to be completed by 25% of every month.

Uploading of Auditor Certificate in the portal ;

The certificate will be uploaded by auditor in the online portal. A module
in online portal may be created for auditing. All the certificates audited
in the month are to be uploaded by last day of every month.

s Fine penalty/ Non-compliance :

%(@J @F . ) 03}“’# i&%’: Qﬁ W"

+ In first instance, fine of Rs. 10,000/~ will be imposed and
termination of registration for 6 months from the audit month.

e In the second instance, fine of Rs. 20,000/- will be imposed and
termination of registration for 1 year from the audit month.

o In the third instance fine of Rs. 50,000/- will be imposed and
termination of registration permanently.
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ANNEXURE-VI

SOP for LSA Auditors (P;Wwo )

LSA field units may have access to onli.ne portal/ OBPS Portal through
which the clearances/NoCs were given. (only for selecting samples)

Sampling : .

o Sample may be selected from each district of the State/UT where .
the NOCs were given in the previous month. . :

o Minimum sample size should be 100 for every month. (consmer a
fraction when no. of NOCs issued are <100 in a month)

o 25% Samples’ should be selected from preceding month and

remaining 75% from other months

o The random sampling will be done by LSA ﬁeldumts. {to ensure
that rahdom sampling from other months doesn’t pick the ones
already picked while ‘sampling duringthe preceding month’)

The checklist for auditors may be dynamically 1mp1emented/ designed in
~ the online portal.

.
®

Time period of Andit:
+ Sampling to be done by the 5% of every month
. Al.}dltmg fo be completed by 25 of every month.

¢ Intimation to concerned State/Local Authority:

If there is any observation after sample assessment then the same may
be forwarded to concerned State/Local authority for appropriate action.
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APPENDIX-I
PROPOSED CHAPTER FOR INCLUSION IN THE
MBBL-2016

Telecommunication Infrastructure (TI) in the Buildings

1. Introduction: Telecommunication Connectivity and

(1

122,

Communication Systems

The technologies used for telecommunications have changed greatly
over the past few years. Telecommunication network architecture is
also changing to meet new requirements for a number of new
technologies and services/applications viz. 5G, massive Internet of
things, Artificial Intelligence, Augmented/Virtual Reality, Metaverse,
etc. Information Communication Technology (ICT) systems which were
earlier confined to telecommunication services are now converging
wherein the thin line differentiating telecommunications and other
services is blurring very rapidly. Data growth is exploding globally and
in India as per TRAI reports, the average monthly data usage per user
in India has increased almost 17 times over the past 7 years. Covid-19
has further pushed data consumption with people staying indoors.
Home consumption of data has therefore grown exponentially.
According to some estimates, almost 85% data traffic and 70% voice

traffic is now generated indoors.

Leading global institutes/organizations have released studies that
point out direct correlation between penetration of telecommunication
connectivity networks/system and socio-economic development. The
World Bank has clearly demonstrated that a 10% increase in
broadband penetration yielded an additional 1.38% in GDP growth in
low and middle-income countries. Even the India specific study by
quasi-Government research agency, International Council for Research

1



on International Economic Relations (ICRIER), has estimated that a
10% increase in Internet subscribers results in a 3.2% increase in rate
of growth of state per capita GDP. It is very clear that applications
riding on internet are contributing to GDP growth.

2. Need to place Telecommunication Infrastructure (TI) at par

with other utility infrastructure

2.1.

2.2.

As the digital economy slowly replaces physical economy, the social and
economic life of an individual relies more on the telecommunication
connectivity and services. The share of digital economy in the overall
economy is increasing at a faster pace and hence it is all the more
important that, the buildings and associated areas should have robust
Telecommunication Infrastructure (TI). The dependence of
occupants/users of a building on telecommunication connectivity, to
avail essential services like health, education from anywhere, work
from anywhere, financial transactions, e-commerce, entertainment etc.
places the requirement of TI availability inside building at par with
other essential utility infrastructures like water, electricity, fire safety
etc. Unavailability of telecommunication connectivity and services
results in socio-economic divide. It is therefore essential to ensure
access to telecommunication connectivity and services in all buildings
and surrounding areas. It is therefore imperative to have a
comprehensive framework for the development of Telecommunication
Infrastructure (TI) in all types of the buildings and areas (hereinafter

referred to as Buildings) for accessing telecommunication services.

The Government has been putting in efforts towards developing smart
cities. The success of the Smart City mission relies on the underlying
telecommunication infrastructure and therefore, it is important for all
the cities identified under this programme to have TI inside Buildings
to enable seamless connectivity.
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2.3.

To facilitate the development of TI, its up-gradation and maintenance,
adequate arrangements are to be made in advance to ensure TI is
developed along with Building development. In case of existing
Buildings, suitable frameworks are to be developed to create new TI (if
no TI available) or upgrade existing telecom infrastructure to TI, if
already available. Realizing the same, Government has made several
policy efforts in past few years in this direction.

3. Policy Efforts

3.1.

3.2.

The proliferation of in-building connectivity has become a key
component of government policies. The National Digital
Communications Policy, 2018 envisages making requirement for
telecom installations and the associated cabling and in-building
solutions mandatory in all commercial, residential and office spaces by
amending National Building Code of India (NBC), through Bureau of
Indian Standards (BIS).

The Government has also taken a number of steps for promoting the
sharing of in-building infrastructure, in line with TRAI
recommendations. Some of the steps taken by the Government are

given below:

a) In October 2019, the Digital Communications Commission (DCC)
approved in-building access and sharing of infrastructure among
TSPs, thereby allowing them to share infrastructure and, in the
process, curbing TSPs’ monopoly to install infrastructure through

exclusive contracts with the owners/builders.

b) In November 2019, the Department of Telecommunications (DoT)
issued an advisory to encourage all TSPs to share their in-building
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infrastructure with other TSPs such as IBS, optical fibre, other
cables, ducts, etc. in all the existing Government/public
buildings/places like airports, railway stations, bus terminals,
metro stations/lines and hospitals.

In November 2016, DoT issued the Indian Telegraph Right of Way
Rules to regulate matters related to underground and overground
telecommunication infrastructure. These rules have been amended

further in 2017, 2021 and 2022.

3.3. Bureau of Indian Standards (BIS) has framed National Building Code
of India. Volume 2, Part 8, Section 6 titled ‘Information and
Communication Enabled Installations’ has provisions related to

Common Telecom Infrastructure (CTI), referred to as Enabling

Telecommunication Infrastructure (ETI), inside the Buildings for

provisions of telecom services. These standards are reviewed from time

to time to update the same by incorporating new standards and

planning/installations guidelines required for implementation of state-

of-the-art ETI. These standards work as reference for the deployment
of ETI in the Buildings.

4. Definitions for the purpose of this Annexure

a)

b)

Backhaul: Backhaul networks connect the access network to the
core network.

Buildings or Areas: For the purpose of development of TI and
Rating, ‘Buildings or Areas’ refer Buildings and their surroundings
controlled, owned or managed by a Property Manager. These include
residential or commercial complexes, educational or non-
educational campuses, offices, housing societies, industrial

estates/parks, cantonment areas, ports, airports, railway stations,



bus stations, metro stations, etc. The term ‘Buildings or Areas’ has
been referred hereinafter as ‘Buildings’ for the sake of convenience.

c) Telecommunication Infrastructure (TI): Telecommunication

Infrastructure (TI) is divided into three sub-parts:

i. Enabling infrastructure i.e. Entrance Facilities (EF)/ Lead-in
conduits, underground conduits/pipes to Fibre Distribution
Frame (FDF)/ Main Distribution Frame (MDF) room, Fibre
Distribution Frame (FDF)/ Main Distribution Frame (MDF)/
Equipment Room (ER), Telecommunication Room (TR), duct
space, feeder cable, wired transmission links (but not wireless),
optical fiber, Optical Line Terminals (OLTs), etc., which need to
be provisioned during and after construction of the building but
before grant of occupancy cum completion certificate, for
provisioning of the telecommunication services inside the
building. This enabling infrastructure, henceforth, be referred to
as Enabling Telecommunication Infrastructure (ETI).

{Note: As per National Building Code: Part 8 Building Services:
Section 6 Information and Communication Enabled Installations,
an Equipment Room is centralized space for telecom equipment
that usually house equipment of higher complexity than
Telecommunication Rooms while a Telecommunications Room
houses the telecommunications cabling system equipment.This
includes the mechanical terminators and/or cross-connects for
floor-serving distribution facility for horizontal cabling and
backbone cabling system. There should be at least one TR per
floor.)

ii. Indoor network for mobile communication i.e. installation of
equipment for In-Building Solution (IBS)/ Distributed Antenna
System (DAS) including active/ passive antennas, cross connects,
waveguides, fiber distribution for active IBS, etc., which needs to
be provisioned for indoor mobile coverage, henceforth, be referred
to as IBS for Indoor Mobile Coverage.



d)

e)

h)

i)

k)

Telecommunication Equipment (e.g. Base Stations (Base
Transceiver Stations) and its associated equipment) for providing
feed to IBS/ DAS, henceforth, be referred to as

Telecommunication Equipment (TE).

TI Designer: A professional who has the competence and possesses
prescribed qualifications to design TI for Buildings.

TI Engineer: A professional who has the competence and possesses
prescribed qualifications to implement the TI designed for Buildings.
TI Evaluator: A professional who has the competence and possesses
prescribed qualifications to measure and evaluate the quality of the
TI deployed inside Buildings.

TI Professional: Means TI Designer or TI Engineer or TI Evaluator.
Digital Platform: A central platform developed and maintained by
NCA-T for cohesive implementation of TI.

TI Professional(s) as Person(s) on Record: TI Professional(s)
engaged by the Property Manager(s) for development of ETI and
declared on Plan document shall be Person(s) on Record for TI.
Property Manager: The person or body who is responsible to
oversee and manage the development, operation and maintenance
of a Building and has the authority either as owner(s) of the Building
or as an agent of the owner(s). The term “Property Manager” would
include an owner or a developer or a builder of a real estate project(s)
for an area (s) responsible to plan, design and build facilities like
Multi-storey residential buildings, commercial buildings or
complexes, etc.

Rating Authority: An authority competent to frame regulations and
policies with regard to Rating of Buildings for telecommunication
connectivity. In the instant case, it is Telecom Regulatory Authority
of India (TRAI).



1) Rating Agencies: Agencies empanelled/accredited by Rating
Authority for the Rating of Buildings for telecommunication

connectivity.

5. Current provisions in building bye-laws, issues involved and

need for a new comprehensive approach

S.1.

5.2.

The building bye-laws currently have provisions for creating facilities
[cable ducts, chutes, space for Common Telecom Infrastructure (CTI)
etc.] to enable service/infrastructure providers to access the same and
create infrastructure for various telecommunication services accessible
to the users of the Buildings. However, these provisions are few,
inadequate and not comprehensively placed in building bye-laws and

therefore, require revision.

Further, the current provisions in building bye-laws do not mandate
property owner or manager to ensure existence of pre-provisioned ETI
in buildings. Lack of such mandatory provisions for ETI creation in
building bye-laws has resulted in several defective
models/malpractices. In today’s world, where the socio-economic life
warrants an individual to remain connected while at home or on move
in public places/buildings, a new approach for TI creation in Buildings
is required. If common ETI is planned, developed, operated, upgraded
(as per consumers’ need) and access is allowed to all service providers
on non-chargeable basis in fair, transparent and non-discriminatory
manner, the consumers will be able to access services of their choices
from their preferred service providers. The common ETI will result not
only in ensuring availability of telecommunication connectivity and
services to Building users but will also avoid duplication of network

resources and cost.



S5.3.

S.4.

In case of electricity, water, gas pipes, etc., generally there is only one
service provider. However, in case of telecom and broadcasting, the
residents/ occupants of a building subscribe to services of multiple
operators and therefore there is a requirement to provide access of ETI
to all such service providers. It makes sense, that if common ETI is
created by the Property Manager and access is allowed to all such
service providers in fair, non-chargeable, transparent and non-
discriminatory manner, the residents will be able to access quality

services from their respective service providers.

These bye-laws therefore attempt to improve present arrangement and
aim at ensuring that pre-provisioned ETI is available in Buildings to
multiple service providers on fair, non-chargeable, transparent and
non-discriminatory basis. Some of the broad provisions that govern

these bye-laws are-

a) For making buildings ready for wireline triple play services,
provisioning of ‘Enabling Telecommunication Infrastructure (ETI)’
during and after construction of the building but before grant of
occupancy cum completion certificate may be made mandatory.
Further, equipment like CPEs may be installed on user side based
on the demand.

b) However, provisioning of ‘IBS for Indoor Mobile Coverage’ and
‘Telecommunication Equipment (TE) may not be mandated as
builder/ developer/ Property Manager are not authorized to install
IBS for Indoor Mobile Coverage’ and ‘Telecommunication
Equipment (TE)’ as per extant licensing and regulatory framework.

c) Mandatory provisioning of ‘Enabling Telecommunication
Infrastructure (ETI)’ may facilitate the proliferation of fixed line
broadband services and will make the buildings Wi-Fi ready. Voice
over Wi-Fi (popularly known as Wi-Fi Calling) will provide superior



d)

h)

i)

indoor telecommunication service availability and better call quality
inside the buildings.

Property Manager would be the owner of ‘Enabling
Telecommunication Infrastructure (ETI)’. Property Manager would
also be responsible for the operation, maintenance and expansion of
‘Enabling Telecommunication Infrastructure (ETI)’.

IBS for Indoor Mobile Coverage’ and ‘Telecommunication
Equipment (TE)’ can be installed, maintained and operated by
authorised entities/licensees as per the defined scope.

The ownership of ‘IBS for Indoor Mobile Coverage’ and
‘Telecommunication Equipment (TE) may lie with authorised
entities/licensees under the Telecommunication Act, 2023.
However, the responsibility of indoor mobile coverage would lie with
the service authorised entities who would be providing
telecommunication services inside the buildings.

Property Manager is not eligible to install IBS for Indoor Mobile
Coverage’' and ‘Telecommunication Equipment (TE)'. Installation of
IBS for Indoor Mobile Coverage’ and ‘Telecommunication
Equipment (TE) may be done based on the mutual commercial
agreement between Property Manager and authorised
entities/licensees. Further, the sharing of IBS for Indoor Mobile
Coverage’' and ‘Telecommunication Equipment (TE) may be left to
mutual agreement between authorised entities/licensees, as the
case may be.

Further, proliferation of 'IBS for Indoor Mobile Coverage' and
'Telecommunication Equipment (TE)' may be safeguarded through
TRAI's recommendation dated 20.02.2023 on 'Rating of Buildings or
Areas for Digital Connectivity'

Make ETI an essential component of the building development plan
with design, implementation, and approval as part of overall
building use, on lines of electricity, fire protection and safety.

9



i

k)

)

Property managers will get ETI designed through TI professionals
and submit the designs to Local authorities as part of overall
building plans.

The eligible design professionals and their duty to follow certain
standards has also been brought out in the bye-laws.

As the entire ETI will be pre-provisioned in Building, the cost
towards development of ETI should also be accounted in total
building plan cost along with other building services. Such cost may
be realised by the Property Managers either through upfront loading
on cost of constructions or distributing it in two parts one upfront
and other through maintenance charges, as applicable for different
classes of buildings. The same rules should apply in case of existing
buildings also for upgradation, expansion as well as for creation of
ETI.

m) The Property Manager should provide access of pre-provisioned ETI

n)

owned by him to service providers without any charge. However, in
case of active wireless equipment deployed and owned by a licensed
entity, a reasonable charge may be worked out by mutual agreement
between such licensee and amongst other licensed service providers
for sharing of such wireless infrastructure.
Occupancy-cum-Completion certificate to a Building is to be granted
only after evaluating that the ETI developed is as per the prescribed
standards and duly certified by the TI Professional on Record.

o) To ensure that Buildings under development or undergoing

redevelopment are constructed with ETI of highest possible
standards, the idea of Rating of Buildings for Telecommunication
Connectivity has been introduced. This will help to nudge the
Property Managers to improve the conditions of telecommunication
connectivity in the Buildings under their purview. The rating may
cover the aspect of resilience of ETI, future readiness of Buildings

for telecommunication connectivity, reachability of the connectivity
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5.5.

at each corner of the Buildings, availability of the service providers
and quality of user experience, etc.

p) The Rating Framework for Telecommunication Connectivity will
enable the Property Managers to get assessment of their Buildings
for telecommunication connectivity by a rating agency. The
Buildings so assessed can be assigned rating labels either in terms
of number of stars or any other visual representation developed for
the same. The rating will be listed on a searchable property
directory. Buildings with good telecommunication connectivity
Rating will enable tenants and residents to take an informed
decision before moving into premises so as to ensure they will have
trouble-free connectivity for any kind of activities being performed
from that location.

To incorporate changes as per above discussed approach and to
consolidate the provisions related to telecom infrastructure at one place
in the Model Building Bye-Laws (MBBL), this annexure has been
incorporated. The comprehensive TI framework suggested under this
annexure shall facilitate the end users to get TI created as per their
requirements and choices through the Property Managers. At the same
time, the provisions in the bye-laws will nudge Property Managers to
facilitate the service/ infrastructure providers to access the premises

and provide best quality of the service to the end users.

6. Important aspects to keep in mind while making TI related

provisions in building bye-laws

6.1.

Telecommunication and broadcasting services are similar to the other
utility services in buildings such as water, power, etc. However, unlike
other services, telecommunication services are constantly evolving, and

hence, the TI is required to be flexible enough to accommodate a variety
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6.2.

6.3.

6.4.

6.5.

of ICT systems and emerging technologies and be future proof for the
next 25-30 years.
Space and power are required for installation of TI with suitable
earthing provisions to safeguard equipment. Most telecommunication
utilities can share the same space since the physical topology and
wiring requirements are similar and no significant power is present in
the cables. However, in some cases state-of-the-art communication
cabling or equipment will involve new or more specific requirements for
utility spaces such as:

a) Cable routing layout and cable length restrictions between work-
space and utility closet.

b) Bending radius and working clearance requirements for different
cable types, e.g., Fiber optic cables, Cat-6 Cables and co-axial
cables.

c) Isolated power circuits with backup for permanent communication
equipment.

d) Protection, Safety, Grounding and environmental requirements of

communication equipment.

While preparing the building plans, it shall be mandatory to have
properly demarcated sections within Buildings and on rooftops for
housing TI. These areas shall have access to power supply for reliable

and always-on services.

While developing Greenfield cities/towns, the layout plans shall clearly
indicate the TI as Utility infrastructure. BIS Standards and NBC
provisions should be followed for TI designing and evaluation, wherever
applicable.

The placement and sequence of above-ground and below-ground
utilities at the appropriate location in the right-of-way shall be ensured

for unconstrained movement as well as easy access for maintenance.
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6.6.

6.7.

6.8.

Telecommunication cables shall be placed in a duct that can be
accessed at frequent service points with sufficient spare capacity to
enable scaling and future expansion, and empty pipes (large size hume
pipes / HDPE pipes) shall be laid before planting trees in order to
accommodate additional infrastructure.

TI should be planned in such a manner that it is:
a) mnot susceptible to flooding,
b) not exposed to water, moisture, fumes, gases or dust,

c) able to withstand designed equipment load (to be specified in

design),
d) located away from any vibrations to avoid
dislocation /dislodgement.

Wireless services are generally provided from the wireless equipment
installed outside the Building. However, there are appreciable losses in
signal strength when it penetrates building structures/ walls. All these
result into poor in-building coverage and are more pronounced to the
consumers using high-speed data services. These services require a
much better signal quality than their voice counterparts. Therefore, in
order to improve in-building coverage and to offer better-quality high-
speed data services, there is a definite need to install in-building
solutions (IBS) comprising of wireline and wireless equipment. There
will also be need for installing small cells of 5G, Wi-Fi hotspots, Fibre
to x (FTTX) distribution network of Fiber and Cat-6 Cables for seamless

data connectivity.

Provisioning of telecom services, broadcasting services (like Cable TV,
DTH), Security Services (like CCTV Cameras) and futuristic services
(like AR/ VR, Metaverse) requiring very high bandwidth and low latency
may need robust and always on wireline connectivity along with

wireless connectivity. Wireline services through cables such as copper
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6.9.

cables, optical fibre cables (OFC), LAN Cat-6 cables are also equally

important for having uninterrupted connectivity.

While approving the building plans, it has to be ensured that plan for
creation of ETI, including the common duct to access
telecommunication/ equipment room inside the Building, is also
prepared and separate set of drawings showing the inter / intra
connectivity access to the Building with distribution network need to
be furnished. The common ducts /digital access paths to access
Buildings from outside should invariably be part of the ETI which could
be used by the service providers for provisioning of various services to

consumers.

7. Specific provisions in bye-laws for Development of ETI and

Rating of Buildings:

7.1.

Qualification and Competence of TI Professionals

The work related to TI engineer i.e, installation and maintenance of ETI
as per the approved design can be performed by any person having
required skillset - like professionals trained in installation and
maintenance of TI at ITI polytechnic colleges. The services of TI
Designer would be required during building plan approval, during
construction of the building and TI Evaluator on completion of the
building.

Designing of Telecommunication Infrastructure (TI) require deep
understanding of Telecommunication and RF (Radio Frequency)
engineering. Hence, the functions of TI Designer and TI Evaluator may
be performed by professionals having relevant engineering background,
deep understanding of Telecommunication and RF Engineering and
having completed the certification courses as applicable.
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7.2.

Qualifications and competence/ functions of TI Professionals are given
in the Annexure-C to Appendix-I [As prescribed by NCA-T].

Any person who possesses the requisite skills, as may be prescribed,
can perform the functions as TI Designer or TI Engineer or TI Evaluator.

Procedure for design, deployment and evaluation of the ETI

The procedure for design, deployment and evaluation of ETI shall be as
follows:

a) Pre-construction development permissions

i. ETI development: No person or body shall carry out any
development of ETI without obtaining prior approval from
the Authority for the design plan developed by registered
TI Designer(s) excluding the following Buildings:

To be decided by MoHUA/

2. ... State Govts.

b) The Property Manager shall prepare a ETI plan by engaging TI
Designer.

c) To develop ETI, the TI Professionals (Persons on Record for TI)
shall follow standards as prescribed by the BIS from time to
time.

d) Such ETI plan shall be based on the standards prescribed by

BIS and shall be part of the overall building plan submitted to
the Authority.

e) Procedure for obtaining pre-construction development

permissions
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i. Notice for ETI development: A Property Manager who
intends to develop ETI shall give notice in writing to the
Authority in the format prescribed by the Authority from
time to time. A copy of final plan shall be retained in the
office of the Authority for record after the issuance of the

permission or rejection, as the case may be.

ii. Information accompanying notice: The notice shall be
accompanied with the design plan certified by the
registered TI Designer (Persons on Record for TI Plan),
consisting of information in respect of telecommunication
connectivity related requirements of existing/prospective
users and building related information in the specified
format as notified by the BIS and other documents as
prescribed by the Authority.

f) The Authority shall assess the details submitted as per
requirements and process defined in National Building Code for
pre-construction evaluation of the ETI. The approval may be
intimated within the time limit as prescribed by the Authority.

g) The Property Manager shall engage TI Engineer to implement
ETI as per the approved design.

h) Post-construction usage permissions

i. Notice of completion: Property Manager shall submit a
notice of completion of the ETI in the format prescribed to
the Authority regarding completion of the work described
in the ETI development/expansion/upgradation

permission, as the case may be.

ii. Completion and usage permission: The Authority on
receipt of the notice of completion shall evaluate the ETI
deployed as per design approved through registered ETI
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i)

Evaluators and communicate the approval or refusal or
objection thereto within the time limit as prescribed by the
Authority. In case of approval, a completion and usage
certificate will be issued by the Authority to the Property
Manager.

The TI Evaluator shall not be the same professional who has
been engaged either as TI Engineer or TI Designer for the given

7.3. TI Development in the Existing Buildings

a)

b)

In all existing Buildings owned by Government, PSUs
or autonomous bodies of the Government, commercial
buildings and public places such as airports, ports, railway
stations, bus stations, metro stations or any other Building
as may be decided by MoHUA in consultation with DoT, TI shall
be upgraded or provided to meet the requirements of state-of-
the-art telecommunication connectivity. In such cases, it is
also recommended that the building bye-laws should prescribe
a reasonable time frame so as to ensure availability and

accessibility of upgraded TI.

For existing Buildings other than mentioned in para (a) above
the new building bye-laws should be issued by MoHUA within
three years after due consultation with the various
stakeholders. Till then, it is recommended that, the Property
Managers of such existing Buildings shall implement the new
bye-laws voluntary.

7.4. Ownership and access to the ETI in the Buildings

a)

The Property Manager shall be the owner of the deployed ETI
whether created by himself or through his agent and shall be
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7.95.

responsible for maintenance, expansion and upgradation of

such ETI. The Property Manager shall allow access of ETI to all

service providers in fair, non-chargeable, transparent and non-

discriminatory manner and shall not have any exclusive

arrangements or agreements with any infrastructure/service

provider.

b) The Property Manager shall not have any exclusive

arrangements or agreements with any telecom service/

infrastructure provider.

c) The telecom service providers/authorised entities shall have

unrestricted access for maintenance work.

Standards for Development, Operations and Upgradation of TI:
National Building Code of India, 2016 (NBC 2016)

a) For development, operations and upgradation of TI, the TI

professionals, Property Managers and other entities involved
shall follow standards prescribed in National Building Code of
India, 2016 as amended from time to time.

b) The TI infrastructure

shall have following applicable

components unless otherwise prescribed for a specific class of
buildings, as detailed in the NBC 2016-

TI Components

Applicable NBC
2016 clauses

Specifics

Entrance Facilities
(EF) /Lead-in conduits

clause 3.1.4, of
Part 8: Sec 6

min. 1.2m x 1.83m space
to be allocated for each TSP
adjacent to the EF

Underground
conduits/ pipes to
MDF room

min 100mm dia encased
conduits
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Main Distribution
Frame (MDF)/
Equipment Room (ER)

clause 3.1.2, Part
8: Sec 6

. prescribed size with
L:W ratio between 1:1 to
2:1

. appropriate
ventilation of MDF room

. proper Lighting for
vision of equipment,

. located at a level
above from the Natural
Ground level to avoid
incidence of flooding

. Electric distribution
panels, isolators, sockets
and earthing as per
specific requirements w.r.t
the area proposed for
coverage (DUs/ service
subscribers)

4 Telecommunications all provisions of | Also refer Note 1 Below
Room (TR) at each | space to be as per
building block unless | clause 3:1:.3.2,
provided with MDF | Part 8: Sec 6
room
5 Appropriate nos. Of of appropriate numbers
Service /Telecom and size (width & depth) to
risers (vertical shafts) accommodate cable trays
for all multi-storeyed with of access door at each
buildings w.r.t the floor
area proposed for
coverage (DUs/
service subscribers
6 Telecommunications clause 3.1.5, Part
Enclosures (TE) at| 8: Sec6
each floor of a block or
TR
7 Telecom Media and | clause 3.2, Part 8:
Connecting Hardware | Sec 6
(TE)
8 Various cabling | clause 3.2.4, Part
system and trays 8: Sec 6
9 Wireless systems clause 3.2.5, Part
8: Sec 6
10 Backbone Cabling | clause 3.3, Part 8:
Media Distribution | Sec 6
and Bldg. pathways
11 Horizontal Cabling | clause 3.4, Part 8:
Media Distribution | Sec6
and Bldg. pathways
12 IBS installation | clause 3.1.3.2,| to be provided as per
spaces: area for rooms | Part 8: Sec6t requirements w.r.t the area
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or systems (e.g.. proposed for coverage/ no.
antennas, base of proposed users.

stations, remote units,
power distribution

boxes, etc.)
Note 1:
A) Telecom room space norm for buildings with Built-up area
>465 sqmt
S
No | Area to be covered by IBS| Size of Telecom Room (all dimension in m)
1 Upto 465 sqmt 3.0x2.4
2 465.0 sgmt to 930.0 sgqmt | 3.0 x 3.4
3 More than 930.0 sqmt Additional TR required with same space norms

B) Space requirements for smaller buildings with Built-up area

<465 sqmt
S
No | Area to be covered by IBS | Size of Telecom Room (all dimension in m)
1 Upto 93.0 sqmt Wall cabinets, self-contained enclosed

cabinets.

2 93.0 sqmt to 465.0 sgmt Shallow Room (0.6 x 2.6)

Walk-in Room (1.3 x 1.3)

c) For other standards and installation practices to be followed in
development of TI for different classes of Buildings, Volume 2,
Section 6 of Part 8, of the National Building Code, 2016 on
‘Information and Communication Enabled Installations’, as
updated from time to time, shall be referred and followed by all
entities involved including TI professionals, Property Managers,
and the Authorities.

7.6. Framework for Rating of Buildings for telecommunication
connectivity:
a) Framework for Rating of Buildings for telecommunication shall
be as per the regulations of TRAI issued in this regard.
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b)

c)

d)

e)

MoHUA may decide whether to make the Rating of Buildings
for Telecommunication Connectivity mandatory or voluntary

for different categories of buildings.

MoHUA may decide whether to make Rating of Buildings for
telecommunication connectivity mandatory for all existing
Central Govt. Buildings of public importance within two years
of issue of the policy guidelines by the Government or within
one year of obtaining occupancy certificate for all new Central
Govt. Buildings or Buildings constructed under Central Govt.
funding (full or partial).

MoHUA may decide whether to make the Rating of following
Central Govt. Buildings of public importance or such Buildings
constructed under Central Govt. funding (full or partial)

mandatory or voluntary:

Airports,

Ports,

Railway/ metro stations,

Bus stations,

Buildings of Central/ State/ UT Governments/ Local
authorities/ Government agencies/ PSUs,
Government residential colonies,

Industrial estates including industrial parks, SEZs,
multi-modal logistic parks,

Large commercial office complexes,

Large commercial shopping complexes,

All institutes of higher education including research
institutes,

xi. All multi-speciality hospitals, and

xii. Any other Buildings as Government may decide.

< 2B pr .

g 8.

In respect of buildings of State Govts. or Private developers, the
respective State Govt. may decide whether to make rating
mandatory or keep it voluntary. The State Govts. may consider
making Rating of Buildings for telecommunication connectivity
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mandatory for the categories of Buildings as may be suggested
by MoHUA.

f) The State Governments may decide whether to make the Rating
of Buildings for Telecommunication Connectivity mandatory or
voluntary for different categories of buildings. In respect of the
categories of buildings notified to be mandatory for rating, the
State Governments may decide whether the Property Manager
should get Buildings rated for telecommunication connectivity
within one year of obtaining the occupancy certificate.

g) However, for buildings other than those mandated, the State
Governments may decide whether the Property Manager may
get their buildings rated for telecommunication connectivity on

voluntary basis or not.

h) The approval of ETI design, deployment and use of Buildings
should remain with the existing institutions as per statute of
State/UT Governments for the purpose.
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Annexure C to Appendix I

Addendum to Appendix E of MBBL 2016
Qualification and Competence of Technical Personnel for
Preparations of Schemes for Building Permit and Supervision

. . . Competence/
Sl. No Professional Qualifications <
Functions
TI Professional
11
TI Designer
11(a) e
As prescribed by NCA-T in line with
TI Engineer the Government’s decision and
11(b) report of Inter-Ministerial
Committee for IBS-NOC.
TI Evaluator

11(c)
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APPENDIX-II
PROPOSED MODIFICATIONS IN THE NBC, 2016

1. Background

The National Building Code of India (NBC), a comprehensive building code,
is a national instrument providing guidelines for regulating the building
construction activities across the country. It serves as a Model Code for
adoption by all agencies involved in building construction works be they
Public Works Departments, other government construction departments,

local bodies or private construction agencies.

Volume 2 Part 8 Section 6 of the NBC provides requirements related to
Information and Communication Enabled Installations which mainly
focus on the essential requirements for ICT-enabled installations,
technology systems and related cabling installations in a Building. This
section also covers basic design and integration requirements for
telecommunication with earmarking of spaces within the Buildings and
their cabling infrastructure including their components and passive
connectivity hardware. It also mentions that Buildings meant for data
centers and those for housing telecom exchange or facilities for offering
public services in such Buildings may have to look into various other
considerations suited to their requirements. The provisions given in this
section are basic requirements applicable to all residential and other
Buildings.

The provisions in the NBC are broadly related to the cable laying practices
for wireline network infrastructure through common pathways, ducts and
cable trays. The solutions regarding TI development proposed through
these recommendations comprise of a comprehensive design of
infrastructure right from the beginning of construction of the Building and

after accounting requirements of end users. It is a collaborative approach
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among all stakeholders, which provides telecommunication connectivity

solutions as per user specific needs.

The present-day telecom networks majorly consist of wireless networks
and more than 98% of the telecom consumers are of the wireless services.
Total volume of wireless data usage increased by around 30 times from
2016 to 2021. The recent pandemic has shifted usage pattern from office
locations to anywhere i.e., working from home or from any other places as
per the consumer’s choice. It is therefore essential to review the standards
and incorporate new standards to ensure ubiquitous and meaningful
connectivity at every location in the Building. Further, standards in
respect of 4G and 5G wireless services, high speed bandwidth for fixed line
broadband are also to be incorporated so as to provide an immersive

experience of telecommunication connectivity to the end users.

2. Recommendations in respect of BIS

The Government has brought out a comprehensive framework for
development of Telecommunication Infrastructure inside the Building.
This framework includes recommendations for incorporation of TI related
provisions in MBBL, role of various stakeholders including Property
Managers, recognition and capacity building of TI Professionals and the
Rating of Buildings for telecommunication connectivity. The
recommendations related to review of provisions in NBC are reproduced
below for necessary consideration of BIS through National Building Code
Sectional Committee and Panel on ‘Information and Communication
Enabled Installations’

8. The Bureau of Indian Standards (BIS) should be tasked to review existing

standards and procedures of TI for Buildings. The new terms, related to TI,
figured in the recommendations should be defined in the NBC.
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9.

10.

11.

The “National Building Code Sectional Committee” constituted under NBC,
also referred as Guiding Committee should include members from the
Department of Telecommunication and Telecom Industry.

[Note: Director (LPA) is nominated as a member from the Department of
Telecommunication]

The Panel on ‘Information and Communication Enabled Installations’ under
NBC (Volume 2, Part 8, Section 6) should be expanded to include
representatives from Telecommunication Engineering Centre (TEC) and
Telecommunications Standards Development Society India (TSDSI) and,
experts on telecom RF planning and experts on digital modelling of
Buildings. The convener of this panel should be the representative
nominated by DoT.

On standards for products and procedures for TI, it is recommended that,

a) the BIS should prescribe and update standard templates which will be
used by Property Managers for collecting building-related information
and connectivity requirements of users. In case of non-availability of
data from the users, the Property Manager shall use the data available
for similar Buildings. Data collected through such templates shall be
used by the TI Designers.

b) the standards and procedures framed, and templates prescribed for TI
by BIS should be made part of the National Building Code (NBC).

c) TEC should continue to work as the equipment standardisation and
certification agency for standard products and equipment required for
TL

d) TEC should prescribe necessary specifications in respect of new
products required for upgradation of TL

e) TEC should also ensure that the certified products for TI are shareable
and interoperable.

fl TEC should enlist and publish such TI products and equipment which

require certification.
26



12. The BIS should prescribe different standards for different classes of
Buildings for TL

13. Further, BIS should also prescribe such provisions of TI that would be
mandatorily required (essential requirements) to be completed for issuance
of completion/occupancy certificate for Buildings.

39. The BIS Panel on ‘Information and Communication Enabled Installations’
should develop standards in respect of TI for the Buildings, to be included
in the National Building Code as mentioned in Appendix-II. The definitions,
related to TI, as mentioned in para 4 of Appendix-I, should be made part of
the NBC.
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